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residents of Village Kondasamudram and

surrounding villages Gudupalli Mandal,
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VS

The State of Andhra Pradesh,
Rep. by its Chief Secretary to Government,
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receipt enclosed
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true copies.
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI.
ORIGINAL APPLICATION No.271 of 2022
Between:
Sri K. Srinivasulu and other
residents of Village Kondasamudram and
surrounding villages Gudupalli Mandal,

Chittoor District, Andhra Pradesh. Petitioner

VS

1. The State of Andhra Pradesh,
Rep. by its Chief Secretary to Government,

2. The Principal Secretary to Govt.,
Department of Mines & Geology, A.P.,

3. The Secretary to Govt., Ministry of Environment,
Forest and Climate Change, Govt., of India.

4. The Director of Mines Safety,
O/o Directorate General of Mines Safety Chennai Region

5. The Andhra Pradesh Pollution Control Board

6. The Collector & District Magistrate,
Chittoor District

7. M/s Rathna Mineral Enterprises,

8. M/s Sri Sai Krupa Granites,

9. M/s Sai Raghavendra Granites,

10.M/s Sri K. Siva Prakash Mine — 0.772 HA,
11. M/s Sri K.Siva Prakash Mine- 0.405 HA,
12.M/s J.R. Granites Pvt. Ltd.,

(Black Granite Mine — 4.846 HA

13.M/s J.R. Granites Pvt. Ltd.,
14. (Black Granite Mine — 1.620 HA)

15.M/s J.R. Granites Pvt. Ltd.,

(Black Granite Mine — 0.850 HA) Respondents
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ACTION TAKEN REPORT FIELD BY THE 2"RESPONDENT

1. It is submitted that Mr. K Srinivasulu and other residents of village
Kondasamudram and surrounding villages Gudupalli Mandal, Chittoor,
Andhra Pradesh made a compliant in the National Green Tribunal (NGT)
Principal Bench, New Delhi against granite quarry mining operations carried
out by M/s Rathna Minerals, M/s Raghavendra Granites, M/s Thirumala
Granites, M/s Venkatasai Granites, M/s. J.R. Granites, M/s KVK Granites in
and around the villages of O.N. Kothur, Kotamakanapalli,
Chinnakotamanapalli, Kondasamudram, Chinna Agraharam, Talli Agraharam
Srinivasapuram and Krishnarajapuram and also arrangements are going on to
issue new permissions for miners in the survey nos. 89, 98/1, 98/2, 103/4,
104/1, 127, 129, 129A, 130. The mining operations and blasting carried out in
the said villages alongside the roads, canals and residential premises by the
mining operators and causing huge damages to the residential houses and

injuries to the villagers.

2. Details of mine leases

S.No. Name of the Lessee Survey.No. Mine Lease Area
Sri K. Siva Prakash
1 (Formerly Sri Venkata Sai 101/2 0.772 Ha.
Granites)
Sri K. Siva Prakash
2 (Formerly Sri Venkata Sai 103 0.405 Ha.
Granites)
M/s VMS Granites
3 100/1 1.000 H
(Formerly M/s KVK Granites) / a
4 Sri Sai Raghavendra Granites 98/3 0.607 Ha.
S Sri Sai Krupa Granites 100/P 0.611 Ha.
6 M/s. J.R. Granites 99/4,99/7 0.850 Ha.
M/s. J.R. Granites 89/1, 95/1P,
7 1. Ha.
(Tirumala Pit) 95/2P, 95/3P 620 Ha
M/s. J.R. i
8 /s. J.R. Granites 136,137,138 4.846 Ha.
(Surya Pit)
M/s Rathna Mi 1
9 /s Rathna Minera 132,133,134,135 4.810.
Enterprises

3. The Hon’ble Tribunal vide order dated 20.03.2023 stating Para-6 as

follows:

In view of the observations made in the report of the Joint Committee as

well as averments made in the replies/response filed by respondents no. 7
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to 14, respondents no. 2 and 6 are directed to take appropriate remedial
action and file Action Taken Report with requisite details, apart from their
replies/responses, within one month by email at judicial-ngt@gov.in

preferably in the form of searchable PDF/OCR Supported PDF/Word file

and not in the form of Image PDF.

4. Submissions regarding spot inspection on alleged area:

It is submitted that, in obedience to the Orders of the Hon’ble ,NGT, Principal
bench, New Delhi, dated on 20.07.2022 and 19.01.2023 the Revenue Divisional
Officer Chittoor inspected the mine lease areas along with Asst, Director of
Mines and Geology, Palamaner on 07.03.2023 and submitted here with on
allegations made in the application as well as observations made in the report
of joint committee inspected on 22.06.2022 and the action taken in this regard
are noted below and submitted photo copies herewith is are annexed as

Annexure-I .

Further it is submitted that as per the as observations made in the
report of joint committee inspected on 22.06.2022 as follows:-

» Mine leases 4.2, 4.4 to 4.8 there is discrepancy between the
approved mine leases granted as per latest DGPS coordinates.

» Mine leases 4.1, 4.2, 4.5 & 4.6 the mine lessees are conducting
mining out of the granted mine lease area.

» Mine leases 4.1 to 4.9 there is over burden is being dumped out of
the mine lease areas. Approval regarding dumping of OB out of the
mine lease area is not available.

» Mine leases 4.1 and 4.2 are nearer to Kondasamudram village.

» Mine leases 4.1 to 4.9 buffer zone of 7.5 meters all around mine
leases area for green belt development is not being maintained.

A. With regard mine leases 4.2, 4.4 to 4.8 there is discrepancy

between the approved mine leases granted as per latest DGPS
coordinates.

a. In this connection it is submitted that, initially the Department of mines
and Geology has followed the plane table survey in which the mean
surface of the earth is considered as a plane. While using the surveying
equipments such as chain tape and cross staff. In traditional method of
survey would like to inform that an allowance of five cents each 1.00
acre is allowed as per survey and boundaries act whenever the
traditional way of survey measurements is taken up. At this rate, there
can be a permissible variation of five cents up to.1.00 Ac towards

survey allowance.

b. Subsequently, the Government of Andhra Pradesh issued instructions

vide Memo No.15718/M. (1)2010, dated: 04.11.2010 while addressed

m

\{MIHN,MJW

\‘___,l il '\ '.u .

Director of Mines and Ge:.*l-agy'f

Govt. of Andhra Pradesh |

lbrahimpatnam, Vijayawada,
Krishna Distric!


mailto:judicial-ngt@gov.in

1571

to the Director of Mines and Geology with a request to process the
proposals in accordance with the said memo guidelines scrupulously.
The copy of same is enclosed for perusal. Hence, then onwards, the
GPS coordinates are mentioned in the lease deed plan with the help of
handheld GPS instruments like Garmin 72H, Etrex -20 & 30 while
setting parameters, the parameters like as Degrees Minutes and
Seconds, Metric as units, True north as north and WGS-84 as map
datum. Further, these geo coordinates are issued for only location

purpose.

c. In this context, it is submitted that, the Handheld GPS technology uses
standalone receivers, where the location is directly calculated. This
technique is prone to errors such as uncorrected satellite clock errors,
orbital parameter satellite error, ionospheric and tropospheric delay,
multipath errors, geometric errors and datum selection errors. To reduce
these errors new technologies are evolved. GPS can gain nominal
accuracy of about o to + or — upto 10 Mts. Further, the DGPS is an
improvement to GPS. DGPS technology can achieve accuracy up to
10cm. It reduces or eliminates the signal degradation, resulting in
improving the accuracy. DGPS relies on two receivers’ rover and
reference receiver, rover is the user and reference receiver is also
known as stationary receiver. As the matter stood thus, the state
government of A.P vide Go.Ms.No.51, I & C (M-1I) Dept., dt: 28.03.2018
amended the APMMC Rules, 1966 wherein all application for grant or
renewal of quarry leases for any kind of minor minerals including 31
Minerals shall be made along with a plan drawn to the scale

demarcating the boundaries duly incorporating the DGPS readings.

d. In turn, vide Go.Ms.No.116, 1 & C, (M-II) Dept., dt: 28.03.2018 has
accorded permission to the Director of Mines and Geology, A.P for
empanelling the DGPS Agencies on DGPS survey of lease boundaries
and preparation of maps of areas of MLs/ PLs with geo referencing for
grant of quarry lease for all minor minerals in the state of A.P as per the
revised criteria. Hence, the Department of Mines and Geology has
considered / followed the lease deed plans in tune with DGPS
Surveyed plans which are approved by the Director of Mines and

Geology. Copy of the Memo and G.O’s is annexed as Annexure-II

B. With regard mine leases 4.1, 4.2, 4.5 & 4.6 the mine lessees are
conducting mining out of the granted mine lease area.

a. In this connection it is submitted that, the Department of Mines and

Geology already has initiated the action aginest the who are conducting
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mining out of the granted mine lease area as per the rules and
regulations, at present as per the report submitted by the Asst, Director
of Mines and Geology Palamaner, the surveyor has verified the all
mine leases boundaries as per the lease deed sketches and noticed
that the mine operations are within the leased area and there is no out
of the mine leased at present. Further the Asst, Director of Mines and
Geology Palamaner has issued stop production orders to the all mine
leases 4.1 to 4.9 until further orders received from the APPCB
Vijayawada on compliance under section 33(A) of water (PCP)
Amendment Act, 1974 and under section 31(A) of Air (PCP) Amendment
Act, 198. Further at present the mine leases are not in operation.

C. With regard mine leases 4.1 to 4.9 over burden is being dumped

out of the mine lease areas. Approval regarding dumping of OB out
of the mine lease area is not available.

a. In this connection it is submitted that, the mine leases 4.1 & 4.2 have
applied for quarry leases in the dumping area, for use of dumping of OB
accordingly the ADM&G Palamaner has submitted the Grant Proposal
based on the recommendation by the Tahsildar, in this connection the
Director of Mines and Geology Ibrahimpatnam has issued letters to the
applicant to remit the requisite Premium amount as per G.o.Ms No. 65
Industries & Commerce (M.1II)) Dept, Dt: 04.08.2021. But the applicants
have not paid the requisite Premium amount to process the application,
meanwhile the applicants has filed W.P. before the Hon’ble High Court
A.P. aginest the G.O. and it is pending at Hon’ble High Court A.P.

b. Further it is submitted that, with regard the mine leases 4.3, 4.4, and
4.5 have field a quarry lease applications for grant of quarry leases in
the dumping area, for use of dumping of OB together with excavation of
mineral which are in processing stage at O/o the ADM&G Palamaner,
at this juncture recently the Government vide G.O.Ms.No.13, Ind. &.
Comm. (M.III) Department, Dated: 14.03.2022 have issued amendments
to APMMC Rules, 1966, wherein it has been decided for grant of quarry
leases for the minor minerals in the areas falling in Government lands
shall be considered through e-auction process. Accordingly, as per Rule
[2(2) amended by the Government vide G.O. Ms. No. 14, Ind. &. Comm.
(M .1II) Department, Dated: 14.03.2022, all mineral concession
applications for minor minerals falling in the above categories received
for grant prior to the date of commencement of the Andhra Pradesh

Minor Mineral Auction Rules 2021 shall become ineligible.
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c. As such it is submitted that, at present the applications are not being
processed the applications as the Dept, of Mines and Geology is in
process of implementing Gout. of Andhra Pradesh, Industries and
Commerce (Mines-III) Dept., G.O.Ms No. 14 Dated 14.03.2022. As such
the applications for mine leases 4.3, 4.4, and 4.5 are not being
processed as the Dept, of Mines and Geology is in process of
implementing Gouvt. of Andhra Pradesh, Industries and Commerce
(Mines-1II) Dept., G.O.Ms No. 14 Dated 14.03.2022 all mineral
concession applications received prior to the G.O issued are ineligible

and the mine lease will be granted accordingly on auction basis

d. Further it is submitted that, with regard the mine leases 4.9 have
applied for quarry lease in the dumping area, over an extent of 4.898
Hectar, in this connection this office, has submitted the grant proposal
to the Director of Mines and Geology dated on 09.04.2021. But the
application is not being processed at head office as the Dept, of Mines
and Geology is in process of implementing Gouvt. of Andhra Pradesh,
Industries and Commerce (Mines-III) Dept., G.O.Ms No. 13 & 14 Dated
14.03.2022 all mineral concession applications received prior to the G.O
issued are ineligible and the mine lease will be granted accordingly on
auction basis. In this connection through the state Granite Association
M/s Federation of Minor Minerals Industry (FEMI) the mine lease 4.9
has filed W.P.No. 19459/2022 Dated 06.07.2022 and W.P.No.
16807/2022 Dated 21.06.2022 before the Hon’ble High Court A.P
aginest the G.0.Ms No.13 Industries & Commerce (M.IlI)) Dept, Dt:
14.03.2022 and G.o.Ms No.14 Industries & Commerce (M.I1I)) Dept, Dt:
14.03.2022 respectively and it is pending at Hon’ble High Court A.P.

Copy of the W.P’s is annexed as Annexure-III.

e. Further it is submitted that, the mine leases 4.6, 4.7, and 4.8 have
applied for quarry lease in the dumping area, and Asst, Director of
Mines and Geology, Palamaner has submitted the grant proposals to
the head office accordingly the Director of Mines and Geology, has
issued LOI for submission required documents of EC, CFE And Mining
Plan in this connection the mine lessee has submitted required
documents, further it is submitted that in the scrutiny of file demarcated

Sketch by the AMO, Head office it is noticed that there is a little bit
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f- wvariation in between applied area and NOC issued area, in this
connection the ROE is returned to this office for re submission of grant
proposal duly rectifying the lapses noticed and it is under processed in

this offices.

With regard mine leases 4.1 and 4.2 the mine lease are nearer to
Kondasamudram village.

In this regards it is submitted that the mine lease are granted in the year
2008 and 2010 as per the report submitted by the Gudupalli Mandal
Tahsildar and as per the report submitted by the Tahsildar the mine
lease area is Konda Poramboku as per the revenue records and also
there is no house hold habitation at the time of issue of NOC together with
submission of grant proposal of Mine lease, as such the Department of
Mines And Geology has accorded a permission for grant of mine lease,
further it is submitted that at the time of inspection i,e on 07.03.2023 it
has observed that the households are recently constructed i,e after the
grant of quarry leases and the same the government has issued house
hold Pattas to the households in the year 2021. Further it is also noticed
that the mine lessee has erected the wall together with fencing to the
lease boundary towards house hold area.

. With regard mine leases 4.1 to 4.9 buffer zone of 7.5 meters all

around mine leases area for green belt development is not being
maintained.

a. In this regards it is submitted that Geologically the area is a hill
formation and also the ore body is formed as a black dolerite dyke
raised to a height of 100 Mtrs with a width of 40 to 600 Mtrs trending
EW occurring as intruded body into the gray Granite hillock, moreover
number of lease are granted as a cluster in that area with a small
extent i,e bellow 1.00 Hectar, as such there is no possible to conduct
mine operation with living buffer zone around the leased area, in this
connection all lease holders to be get the permission by the Director of
Mines Safety under Regulation 111(3) of the MMR,1961 for grant of
relaxation to work within 7.5 m of the mines boundary, in this
connection the mine lessee M /s J.R. Granites Pvt Ltd. has submitted
permission approval combined for (4.6, 4.7 and 4.8) 03 leases vide
Lr.No 302577/SZ/Chennai Region /Perm/2021/194878 Dt;
24.09.2021 by the Director of Mines Safety Chennai.

b. Further it is submitted that the mine lease 4.9 i,e M/s Rathna Minerals
is having quarry lease over an extent of 4.809 Hectars in Sy.No 132,
133,134 & 135 of Kotamakunapalli Village Gudupalli Mandal Chittoor
District and it is a separate individual lease in this lease surrounding
there is no existing lease and also the extent is sufficient to conduct

mine operation with living buffer zone around the leased area, further
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c. the mine leases 4.1 to 4.5 to be get the permission by the Director of
Mines Safety under Regulation 111(3) of the MMR,1961 for grant of
relaxation to work within 7.5 m of the mines boundary, moreover mine
lessees are to get the additional leases to enhance the quarry lease
extent in addition to that existing extent respectively by the Mines
Department as per the new amended rules in the on auction basis as
per the G.O. Ms. No. 14, Ind. & Comm. (M.IlI) Department, Dated:
14.03.2022.

d. Further it is submitted that, the Asst, director of Mines and Geology,
Palamanerhas issued stop production orders to the mine lessee 1 to 9
until further orders received from the APPCB Vijayawada on compliance
under section 33(A) of water (Prevention and Control of Pollution)
Amendment Act, 1974 and under section 31(A) of Air (PCP) Amendment
Act, 198.

G. Further it is submitted that the mine lease 4.1 Sri K. Siva Prakash

(Formerly known as Sri Venkata Sai Granites): the allegations

made in the application as well as observations made in the report

of joint committee with regard the lessee is conducting mining out

of the granted mine lease area.

a. In this regard it is submitted that, earlier the technical Staff O/o of the
Asst, Director of Mines and Geology, Palamaner have inspected the
mine on 25.12.2017 and noticed as per DGPS Survey the lessee has
worked out of the leased area, as such the Asst, Director of Mines and
Geology, Palamaner vide Lr.No: 1051/Q2/BG/2007 Dt: 16.02.2018
has submitted the determination proposal to the Director of Mines and
Geology, in this connection vide Lr.No 1433/R5-1/2018 Dt: 13.04.2018
the Director of Mines and Geology has issued Show Cause Notice to the
Lessee in question of the lessee has worked out of the leased area for
the mineral quantity 1172.28 Cbm and violated the rules, subsequently
vide D.Dis Proceeding No: 1433/D13-2/2018 Dt: 13.02.2020 the
Director of Mines and Geology has Determined the quarry lease for non
rectification of noticed violations at the time of inspection by the
technical team.

b. Aggrieved by the Determination order the lease holder has filed a
Revision application before the Government, further the revisional
authority conducted the revision on 24.06.2020 and disposed the

revision application and set aside the Determination order vide
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c. Memo.No 567/M.1(1)2020-1 Dt: 12.08.2020 with a direction to pay the
an amount of Rs.12,00,000/ towards Normal Seig.Fee by the lessee in
this connection the lessee has paid an amount of Rs 12,00,000/. Copy
of revision order in annexed as Annexure-IV.

H. Further it is submitted that the mine lease 4.2 Sri K. Siva Prakash

(Formerly known as Sri Venkata Sai Granites): the allegations

made in the application as well as observations made in the report

of joint committee with regard the lessee is conducting mining out

of the granted mine lease area.

a. In this regard it is submitted that, earlier the technical Staff O/o of the
Asst, Director of Mines and Geology, Palamaner have inspected the
mine on 30.10.2019 & 01.11.2019 and noticed as per DGPS Survey
the lessee has worked out of the leased area as such the Asst, Director
of Mines and Geology, Palamaner vide Lr.No: 1117/Q2/BG/2017 Dt:
13.11.2019 has issued Show Cause Notice to the lease holder for
conducting mine operation out of the leased area subsequently vide
Lr.No: 1117/Q2/BG/2017 Dt: 13.11.2019 has issued Demand Notice
to the lease holder as per the recovery percentage for the quantity of
683.124 Cbm transported from the outside the leased area. Aggrieved
by the demand notice the lease holder has filed a Revision application
before the Government, further the revisional authority conducted the
revision on 07.01.2020 and disposed the revision application vide
Memo.No 5855/M.1(1)2019-2 Dt: 23.06.2022 with a direction to pay the
an amount of Rs.30,10,000/ towards Normal Seig.Fee by the lessee in
this connection the lessee has paid an amount of Rs 30,10,000/. Copy
of revision order in annexed as Annexure-V

I. Further it is submitted that the mine lease 4.4 M/s Sai

Raghaendra Granite the allegations made in the application as

well as observations made in the report of joint committee with

regard the lessee is conducting mining out of the granted mine

lease area.

a. In this regard it is submitted that, earlier the technical Staff O/o of the
Asst, Director of Mines and Geology, Palamaner have inspected the
mine on 09.12.2009 and noticed as per DGPS Survey the lessee has
worked, out of the leased area, as such the Asst, Director of Mines and
Geology, Palamaner vide Lr.No: 1348/Q/07, Dt. 16.12.2009 has
issued Show Cause Notice , subsequently has issued Demand Notice
vide Lr.No 1348/Q/2007 Dt: 02.01.2010 to the Lessee in question of

the lessee has worked, out of the leased area for the mineral
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quantity 230.880 Cbm, for which the Government vide Memo No.
311/M.II(1)/2012-2 Dt. 16.02.2012 stayed the demand notice and
permitted mine operation. Further it is submitted that, since the date of
inspection i,e on 09.12.2009 the lessee has not been working out of
the leased area.

J. Further it is submitted that the mine lease 4.5 M/s Sri Sai Krupa

Granite the allegations made in the application as well as

observations made in the report of joint committee with regard the

lessee is conducting mining out of the granted mine lease area.

a. In this regard it is submitted that, earlier the technical Staff O/o of the
Asst, Director of Mines and Geology, Palamaner have inspected the
quarry lease applied area on 25.12.2017 at the time of LOI approval to
the mine lessee of M/s Sri Sai Krupa. and noticed that, the adjacent
mine lessee i,e M/s J.R. Granite has been encroached out of their
existing lease and the same has informed by the Asst, Director of Mines
and Geology, Palamaner vide Lr,No, 1051/Q2/BG /2007 Dt.
13.11.2019 to the Director of Mines and Geology and also the action
already initiated aginest the adjacent mine lessee i,e M/s J.R. Granite
for the encroachment area, as such there is no equation in the matter
encroachment by the mine lessee of M/s Sri Sai Krupa. Further it is
submitted that, as on date of inspection i,e on 25.12.2017 there is no
excavations in the encroachment area.

K. Further it is submitted that the mine lease 4.6 M/s J.R. Granite the

allegations made in the application as well as observations made

in the report of joint committee with regard the lessee is

conducting mining out of the granted mine lease area.

a. In this regard it is submitted that, earlier the technical Staff O/o of the
Asst, Director of Mines and Geology, Palamaner have inspected the
mine lease area on 25.12.2017 at the time of LOI approval to the mine
lessee of M/s Sri Sai Krupa, and noticed that, the mine lessee i,e M/s
J.R. Granite has been encroached out of their existing lease and the
same has informed by the Asst, Director of Mines and Geology,
Palamaner vide Lr,No, 2114/TQL/BG/2012 Dt. 16.02.2018 to the
Director of Mines and Geology in this connection vide Lr,No, 14364R5-
1/2018 Dt. 30.07.2018 has issued Show Cause Notice to the mine
lessee, further on reply by the mine lessee vide Memo.No 1436/R5-
1/2018 Dt. 17.09.2018 the Director of Mines and Geology called for

l1, f

1 v
\_j}"‘—"l\ I;"\_;\_“\-_ G\)\-IL%!

Director of Mines and GESJ-JQ‘;[

Govt. of Andhra Pradash |

lbrahimpatnam, Vijayawada,
Krishna District
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remarks on reply to the Asst, Director of Mines and Geology,
Palamaner in this connection vide Ir.No 2114/TQL/BG/2012 Dt.
03.10.2018 O/o of the Asst, Director of Mines and Geology, Palamaner
has submitted reply on remarks and orders are awaited.

L. Further it is submitted that the mine lease 4.7 M/s J.R. Granite the

allegations made in the application as well as observations made

in the report of joint committee with regard the lessee is

conducting mining out of the granted mine lease area.

a. In this regard it is submitted that, during the day of inspection i,e on
07.03.2023 the surveyor has verified the lease boundaries as per the
lease deed sketch and noticed that the mine operations are within the
leased area and there is no out of the mine leased.

M. Further it is submitted that, the Asst, Director of Mines and Geology,
Palamaner has issued stop production orders to the mine lessees 1 to 9
until further orders received from the APPCB Vijayawada on compliance
under section 33(A) of water (Prevention and Control of Pollution)
Amendment Act, 1974 and under section 31(A) of Air (PCP) Amendment
Act, 198. Copies of the mine stop production orders are leases 1 to 9

annexed as Annexure-VI.

N. Further it is respectively submitted that at present no mining
activity is going on in the mine lessee 1 to 9 existing at Gudupalli
Village & Mandal of Chittoor District as per the issue of Stop

Production orders to the mine leases.

0. It is submitted that the Govt of A.P has issued a G.O. MS.NO.120,
dt.01.11.2018 delegating the powers to monitor the compliance of

Environmental Clearance conditions to the APPCB. Annexure - VII.

P. It is further submitted that, this issue was placed in the APPCB External
advisory committee meeting (EAC) and Task force (TF) meeting held on
08.05.2023 at Board office, Vijayawada and discussed the compliance
status of the mining units. After detailed discussions, the committee
has decided to issue Show cause notice to the respected mining units for
rectifying the left out non compliances and levied Environmental

Compensation.

Q. It is submitted that the APPCB has issued Show cause notice to the
mining units on 11.05.2023 and directed to furnish the reply to the
Show cause notice within 15days from the date of the issue of Show

cause notices and also levied the Environmental Compensation.

i
Y
_ -:.k._l':i_ﬁ/l
T
Director of Mines and Ge:‘lag'(
Govt. of Andhra Pradesh |
lprahimpatnam, Vijayawada,
Krishna District
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The show cause notices issued by the Board on 11.05.2023 are herewith

enclosed as Annexure — VIII.

R. It is submitted that the show cause notice issued by the APPCB the

above all mining units have submitted reply to the Show cause notice
issued by the Board on 15.05.2023 stating that, they will be complying
the non-compliances within one month and also have submitted that as
per the directions of this Hon’ble Tribunal and as per the
suggestion/Recommendations by the Joint committee report the APPCB
LEVIEDby the Environmental Compensation. The replies submitted by
the mining units along with Environmental compensation (EC) paid are

herewith enclosed as Annexure - IX.

1. M/s. J.R. Granites Pvt Ltd (Black Granite mine - 0.850 Ha)

Environmental Compensation (EC) =PIxNxRx S x LF

Sl. | Date of | Polluti | Scale | Locatio | Factor | Numbe | Environmental Payment
No | Complia on of n in r of Compensation details
nce to Index | Opera | Factor | Rupee | days of (EC) levied
the (PI) tion (LF) s (Rs.) | Violatio Lr.dt.
Direction (S) n (N) 11.05.2023
1 22.06.20 80 0.5 1 125 86 Rs. 4,30,000/- Paid.
22
Union Bank
DD No.
325953, Dt.
12.05.2023
2. M/s. J.R.Granites Pvt. Ltd., (Black Granite mine — 1.620 Ha)
Environmental Compensation (EC) =PIx NxRx Sx LF
Sl. | Date of | Pollu | Scale | Locati | Facto | Numb | Environmenta Payment
No | Compli | tion of on rin er of 1 details
ance to | Index | Oper | Factor | Rupe | days | Compensation
the (PI) | ation (LF) es of (EC) levied
Directio (S) (Rs.) | Violati Lr.dt.
n on (N) 11.05.2023
1 | 22.06.2 80 0.5 1 125 86 Rs. Paid.
022 4,30,000/-
Union Bank
DD No.
325954, Dt.
12.05.2023
3. M/s. J.R.Granites Pvt. Ltd., (Black Granite mine — 4.846 Ha)
Environmental Compensation (EC) =PIx NxRx Sx LF
00
\ A [ (J‘}- YA )
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Sl. | Date of | Pollu | Scale | Locati | Facto | Numb | Environmenta Payment
No | Compli | tion of on rin er of 1 details
ance to | Index | Oper | Factor | Rupe | days | Compensation
the (PI) | ation (LF) es of (EC) levied
Directio (S) (Rs.) | Violati Lr.dt.
n on (N) 11.05.2023
1 | 22.06.2 | 80 0.5 1 125 86 Rs. Paid.
022 4,30,000/-
Union Bank
DD No.
325955, Dt.
12.05.2023

4. Sri K.Siva Prakash mine - 0.405 Ha (Formerly M/s. Sri Venkata Sai
Granites)

Environmental Compensation (EC) =PIxNxRx S x LF

Sl. | Date of | Pollu | Scale | Locati | Facto | Numb | Environmenta Payment
No | Compli | tion of on rin er of 1 details
ance to | Index | Oper | Factor | Rupe | days | Compensation
the (PI) | ation (LF) es of (EC) levied
Directio (S) (Rs.) | Violati Lr.dt.
n on (N) 11.05.2023
1 ]22.06.2 | 80 0.5 1 125 85 Rs. Paid.
022 4,25,000/-
Bank of
India DD
No.0004147
, Dt.
15.05.2023

5. Sri K.Siva Prakash mine - 0.772 Ha (Formerly M/s. Sri Venkata Sai
Granites)

Environmental Compensation (EC) =PIx NxRx Sx LF

Sl. | Date of | Pollu | Scale | Locati | Facto | Numb | Environmenta Payment
No | Compli | tion of on rin er of 1 details
ance to | Index | Oper | Factor | Rupe | days Compensation
the (PI) | ation | (LF) es of (EC) levied
Directio (S) (Rs.) | Violati Lrd
n on (N) r.dt.
11.05.2023
Paid.
Bank of
1| 22002 | 80 | 05 1 | 125 | 85 425R860/ India DD
= " | No.0000148
, Dt.
15.05.2023
| 00 4
et T /
Director of Mines and -EE:I-:gﬂ:
Govt. of An Pradesh |

lbrahimpatnam,

ayawada.
Krishna L et
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6. M/s. Sai Raghavendra Granites, (Black Granite mine — 0.607 Ha)

Environmental Compensation (EC) =PIxNxRx Sx LF

Sl. | Date of | Pollu | Scale | Locati | Facto | Numb | Environmenta | Payment
No | Compli | tion of on rin er of 1 details
ance to | Index | Oper | Factor | Rupe | days | Compensation
the (PI) | ation (LF) es of (EC) levied
Directio (S) (Rs.) | Violati Lr.dt.
n on (N) 11.05.2023
1 | 22.06. 80 0.5 1 125 88 Rs. Paid.
2022 4,40,000/-
KVB DD
No.960835,
Dt.
15.05.2023
7. M/s. Sri Sai Krupa Granites., (Black Granite mine — 0.611 Ha)
Environmental Compensation (EC) =PIx NxRx Sx LF
Sl. | Date of | Pollu | Scale | Locati | Facto | Numb | Environmenta | Payment
No | Compli | tion of on rin er of 1 details
ance to | Index | Oper | Factor | Rupe | days | Compensation
the (PI) | ation (LF) es of (EC)
Directio (S) (Rs.) | Violati | levied Lr.dt.
n on (N) 11.05.2023
1 | 22.06. 80 0.5 1 125 88 Rs. Paid.
2022 4,40,000/-
KVB DD
No.960837,
Dt.
15.05.2023

All the mining units (09 Nos) inspected by the Joint committee dt.
22.06.2022 are being located at Gudupalli (M), Chittoor District 08 nos of units
were having valid Consent to Operate (CTO) of the Board except M/s. VMS
Granite (formerly M/s. KVK Granites 1.0 Ha) which was not under operation
for the last 8 years. Due to force of Stop Production orders the renewal
applications of some mining projects are under process. During the joint
inspection of M/s. Rathan Mineral Enterprises one among the 09 mining
projects were observed only one non-compliance i.e., “Over Burden is being
dumped out of the mine lease are. Approval regarding dumping of OB out of
the mine lease area is not available”. The same was immediately rectified by
the unit holder and take back to the same to the earmarked mine lease area.
Hence, Environmental compensation was not imposed and levied to M/s.

Rathna Mineral Enterprises.

14
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In the above circumstances, it is humbly prayed that this Hon’ble
Tribunal may be pleased to dismiss the above Original Application No 271
of the 2022 (P.B) and pass such further or other orders, as this Hon’ble
Tribunal may deem fit and proper in the facts and circumstances of the
case and thus render justice.

f

e {JI Ly ff

Ibrahimpatnam, Vijays
Krishna Distriet

DATED -15-05-2023 DIRECTOR OF MINES AND GEOLOGY A.P
I brahimpatnam.

15



& clj
16

uracy. 44Am
me: 07-03-20231%
Nate: Laiveprakssh -
400,100/2 et 0772 hects B '



18 NEXURE- ~ 17

a5 NN
Ak W
=W

— 4]

Lattisds 12.693489
Loagitude 78 231223
Elovatian: 648 2619 m
Acourosy 54 7
[ Ve 07-03-2¢23 1217
!Natk;w:praiun
Lenn 103 o0t D405 nect2

=

gl de 12693421

n0g - T8 231289
Antude. 2008216 m

ceuracy: 12,9 m
Tine 07-032023 1223
Note: Kaepeakash
B2 163 &t 0 400 herts




A, S
o,
a

o

Latroge 12.693869%
tqoanudr 78.229521
Elevation; 665,947 m

U :5. M, .
+g 12-'56

1ng e, 000 hoct.

. 1 4 <:1.'..
Elcvallon‘ 6626116:7\
Accuracy;6.0m
Time. 07-03-2023 12:57
Note: VMS Granite




Ae) 7

Fumudc A EIaTEd.
‘wl 70 229096

Emsrbn 653 78401 M

hcc

5.7
e @ -03 2013 1302
Ncntsdﬁlqwmas Gravis
sn0.96/3 & 9B/3 éxt 0.607 hects NGt

llﬂtude 12 693768
'Longitude: 78.229093
Elevation: 65331213 M

10 4m
07-03-20&313.02
Note: Sal Raghavendra Gran§

| sn098/3 ext 0 607 hects




6&: 1-635 .

ongltude. 78,227977

levation: 668.86:7 m
racy:46m ~

ime: 07-03-202313:19 %

ote: JR Granites o

00.99/4€x1 0.850nects

o o
atitude: 12.693635
Longitude: 78,227044
Elevation: 682 6846 m
Accuracy. 6.3 m
Time: 07-03202313:19
Note! JR Granites
%0,99/4 ext 0.850hc£_u.




ST

ANNASBEE- 2

’Lamude 12693226
Longlitude: 78.225533
Elevation 677.2745m
Accuracy: 87 m
Time: 07-03-2023 1337 o -
Note: JR Granites i
1 5n0.136, 137 8 738 ext 4.84) )

P Rl s A
Lettude 12.693175 ,
LongRude. 7B 226238 BN
fevation: 689 6247/ m ’ p
Accuracy: 6.7 m '
Time: 07032023 1331 [ ean
Note: JRGranites By
{ 500,09/1 & 95/1 ext | Gzoﬁ.ﬁﬁg




ANSGEURE- 2

/
-

.c‘- - .’& ‘.z =
T e
S et
ilude. 12 693242
1gkude: 78.225575
votlon 670 4+5m

"uracy: 38 m

W 07:03-2023 1338

e’ JR Grenites 3
3136,137 & 138 ext 4. 848

s s
Y e -
atiude 12.693739
cngltude 7822557
|levation 878414 M
courncy: 3.8m
e 07:03-2022 1338
Jote. JR Grarites
Ao 130,137 & 130 oxt4.£



Qiudle; 78,218659
ation: 598.7429 m

urecy:4.7m
e:07-03-2023 1418

J

>: Ratna Mineral
132,133,134 81




File NO.INC01-20,1335/1018-MINES [I-INS

GOVERNMENT OF ANDHRA PRADESH
ABSTRAT

Mines and Minerals - DGPS survey of Lease boundaries and preparation of
Mining Leases/Prospecting Licenses maps with geo reference for grant or
renewal of quarry lease for any minor mineral including 31 minerals in the
State of Andhra Pradesh - Permission to carry out DGPS Survey for
applications - Permission for empanelment of DGPS agencies -Orders-Issued.

INDUSTRIES AND COMMERCE (M.IT) DEPARTMENT

G.0.MS.No. 116 Dated: 03-10-2018
Read the following:

1. G.O Rt. No. 202, Ind. & Com. (M-II) Dept., dt.30.06.2017.

G.0O MS. No. 51, Ind. & Com. (M-II) Dept., dt:28.03.2018.

3. From the DM&G, A.P.,Vijayawada Letter No.1153/P/2014,
Dt. 04.06.2018.

N

--::000::--
ORDER

In the G.O 1* read above, Government have accorded permission for
empanelment of agencies to carry out DGPS surveys for existing mining and
quarry leases and also preparation of mining blocks for auction to comply the
instructions of Government of India and Mineral Auction Rules 2015.

2) Accordingly, the Director of Mines & Geology, A.P., issued notification
for empanelment of agencies for carrying out DGPS survey for preparation of
geo referenced maps for the existing quarry and mining leases on 07.07.2017.

3) Basing on the financial quotes received from the 24 Technically qualified
agencies and subsequent negotiations there on and also after careful
examination of the agencies capability to do DGPS Survey and their location
preferences, the Department has allotted lease areas, area wise to 5 DGPS
Agencies to conduct DGPS survey for the existing lease areas/boundaries in
the State of Andhra Pradesh.

4) Subsequently, in G.O. second read above, Government have amended
the APMMC Rules 1966, directing that all applications for grant or renewal of
quarry lease for any minor mineral including 31 minerals, shall be made along
with a plan drawn to the scale demarcating the boundaries duly incorporating
the DGPS readings. Subsequently, proposals were submitted to the
Government seeking modification exempting DGPS Surveyed plans for
applications stage.

5) In the reference third read above, the Director of Mines & Geology, AP.,
Vijayawada has stated that the Department of Mines & Geology, vide Lr.,
dt.17.04.2018 also requested the earlier 24 qualified DGPS agencies for
acceptance for carrying out DGPS survey works for the applications seeking
grant or renewal of lease after payment of Security Deposit of Rs.1,00,000/-
(One Lakh only).

24
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6) He has also stated that after examination of the requests made by
prospective applicants, the Department have submitted amendment proposals
to the Government requesting to issue amendment for the Rule 9(i), 12(1)
and 12(5)(a)(i) of Andhra Pradesh Minor Mineral Concession Rules, 1966 duly
exempting DGPS surveyed plan incorporating DGPS readings at the time of
filing stage of application.However, the prospective applicants should
invariably got prepare and enclose DGPS plan duly incorporating DGPS
readings at the time of submitting grant proposals to the Director of Mines &
Geology /Deputy Director of Mines & Geology concerned, as the case may be.

7) He has further stated that a meeting on DGPS was held on 24.05.2018 in
the Office of the Directorate of Mines and Geology, Ibrahimpatnam with all
JDM&Gs, DD(Mines), ADM&Gs to elucidate the opinion on the DGPS agencies
to formulate the procedural guidelines and working procedures in
implementing the DGPS survey for the applied areas in cases of 31 Minerals
and Minor Minerals.

8) In this regard, the Director of Mines & Geology, A.P., Vijayawada has
stated that the eligibility criteria for the approved DGPS agencies and new
applicants for conducting DGPS is shown as detailed below:-

S. No. Conditions Eligibility
1 Financial a) Auditor Certified financial statements for the
Criteria last two financial years;
b) In case Auditor Certified financial

statements is not available un-audited financial
statements certified by the Company auditor for
the latest year.

c) The applicant shall have an average annual
turnover of more than Rs. 10 Lakhs during the
last two financial years.

2 Company The applicant shall be a Legal entity / Registered
Registration firm/Proprietary Firm under the Companies Act/
Partnership.
3 Sales Tax GST Registration Details (with Certified Copies)
Registration
4 Experience of During the last 5 years, the applicant should
the Firm have  successfully completed at-least 5

projects/works of DGPS and demarcation (Should
Submit work order or completion certificate for

the same).
5 Cost of DGPS Total Cost of the DGPS projects/works completed
shall not be less than Rs 25 Lakhs
6 Procedure and Applicant should submit the
Methodology for procedure/methodology and technology used for
DGPS-Total DGPS and Demarcation works completed for

Station Survey mineral sectors

25
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7 No. of DGPS and | 2 DGPS Instrument (Dual Frequency) (1 Base
Total Station and 1 Rover)
Requirement

8 List of DGPS and | Applicant shall submit list of DGPS owned by the

Total Survey Company/Agencies/Individual along with invoice

Station or any other proof for the same
9 Details of in Applicant shall have experienced in-house team
house team of technical staffs i.e. 2 Surveyors and

Supporting Manpower to carry DGPS and
demarcation Work

10 Software Details | Applicant shall submit details of software used by
used for DGPS Company for DGPS and Demarcation. Output of

survey DGPS data shall be compatible to all the GIS
software's in useable entire formats.
11 Equipment for The agency shall have equipment for GIS

remote sensing software and all the other related equipment and
software and GIS | software with well-established workshop for map

software and report preparation.
12 CV of the key Applicant shall submit the CV of above mentioned
persons surveyors and other key human resource
engaged by the Company/Agencies/Individual.
13 Inclusion of Firms are required to submit Security deposit of
Scheduled Bank Rs. 1,00,000/ - (Rupees one lakh only) in the
for Bank form of Challan under the following Head of
Guarantee account.

Head of Account No.: 8443-00-103-00-01 DDO
Code: 27001307001.

Document fees of Rs 10000/- in the form of

14 |Registration Fees demand draft/ Pay order along with the
application

All the empanelled agencies have to nominate one person as authorised
signatory who is having academic qualification of B.Tech in Mining/Civil with 2
years experience in DGPS Surveying or experience in DGPS Surveying Diploma
in Mining/Civil Engineering with 5 years.

9) The Director of Mines & Geology, GoAP has therefore, requested the
Government to issue necessary orders for empanelling the DGPS agencies on
DGPS survey of Lease boundaries and preparation of Mining
Leases/Prospecting Licenses maps with geo referencing for grant or renewal of
quarry lease for all minor minerals in the State of Andhra Pradesh as per the
revised proposed criteria.

10) After careful examination of the above proposal, Government hereby
decided to accord permission to the Director of Mines & Geology, A.P.,
Vijayawada for empanelling the DGPS agencies on DGPS survey of Lease
boundaries and preparation of Mining Leases/Prospecting Licenses maps with
geo referencing for grant or renewal of quarry lease for all minor minerals in
the State of Andhra Pradesh as per the revised proposed criteria.
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11) The Director of Mines & Geology, A.P. Vijayawada has, therefore,
requested to take necessary action accordingly.

(BY ORDER AND IN THE NAME OF THE GOVERNOR OF ANDHRA PRADESH)

B. SREEDHAR
SECRETARY TO GOVERNMENT

To
The Director of Mines & Geology, GoAP, Ibrahimpatnam, Vijayawada.

//FORWARDED?:: BY ORDER//

SECTION OFFICER

27
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GOVERNMENT OF ANDHRA PRADESH
ABSTRACT

Mines & Minerals - Amendments to the Rules 4, 7, 9, 10, 11, 12, 14, 15, 16, 18,
19, 28, 31 & 33 of the Andhra Pradesh Minor Mineral Concession Rules, 1966-
MNotification-[ssued.

o o - == - TEETEE - mmmEm=

INDUSTRIES & COMMERCE (MINES-IIT) DEPARTMENT

G.0.M5.No.13 Dated: 14/03/2022
Read the following:-

G.0O.Ms.No. 1172, Ind. & Com. Dept,, dt:04-09-1957.
G.0.Ms.No.65, Ind & Com(M.11I) Dept, Dt.04.08.2021
From the DMBG, A.P, Lr.No.4072/P/2021, Dt.13.09.2021,
From the DM&G, A.P, Lr.No,4072/P/2021, Dt.30.09.2021,
G.0.Ms.No. 71, Ind & Com{M.III) Dept, DL.22.10.2021,
G.0.Ms5.No.8, Ind & Com{M.1II) Dept, DL.16.02.2022

From the DMA&G, A.F, Lr.No.4072/Pf2022-2, Dt.21.02.2022,

el 5 E

---000---
URDER:

In the G.0. 2™ read above, Government have issued orders amending Rule
7, 9, 12 B 15 of the Andhra Pradesh Minor Mineral Concession Rules,
1966, mandating the payment of Premium amount (ten times annual dead
rent) for grant of quarry leases for minor minerals In order to facllitate the
operationalization of leases for minor minerals and ta safeguard the revenues
to the State.

2. Inthe letters 3™, 4" & 7 read above, the DM&G., AP., while giving proper
justification, has proposed that the areas where the applicants have not
shown interest to obtain quarry lease by remitting the Premium amount, may
be dispesed through auction for grant of quarry lease in the interest of
mineral conservation and the judicious use of mineral resources for
generation of employment and contribution to State GDP and requested the
Government to Issue of amendments to the existing Rules 4, 7, 9, 10, 11, 12,
14, 15, 16, 18, 19, 28, 31 & 33 of the AP Minor Mineral Concession Rules, 1966,

3. Government, after careful examination of the matter, have decided to
make the following amendments to the Andhra Pradesh Minor Mineral
Concession Rules, 1966.

4. Accordingly, the following Notification will be published in an Extra
Ordinary issue of the Andhra Pradesh Gazette, with effect from 15/03/2022.

(P.T.0)



NOTIFICATION

In exercise of the powers conferred by sub section'(1) of section 15 of the
Mines and Minerals (Development and Regulation) Act, 1957 (Central Act 67 of
1957), as amended from time to time, the Governor of Andhra Pradesh hereby
makes the following amendments to the Andhra Pradesh Minor Mineral
Concession Rules, 1966 Issued in G.0.Ms.No.1172, Industries & Commerce (B.1)
Department, 4th September, 1967 as subsequently amended.

AMENDMENTS
In the said rules,-
I. in Rule 4

(1)  in clause {a), for the words "the District”, the words "the Jurisdiction
as assigned by the Government” shall be substituted.

(2} in sub-clause (1) of clause (b), for the words "the region”, the words
"the District * shall be substituted.

{3} in clause (b), after sub-clause (iil}, the following shall be added,
namily ;-

"(iv), Additional Director” means the Additional Director of Mines and
Geology™

11. In Rule 7-4

(1) In clause(i), for the words " competent authority” the following shall
be substituted, namely,- -

"Deputy Director concerned. The Mining plan period shall commence from
the date of execution of lease deed and the financial year in which the lease
deed is executed shall be considered as 1% year

(2) for clause(ii), the following shall be substituted, namely;-

"{ii) (a), Mining Plan shall be prepared by a Recognized Qualifiled Person
{RQP) in accordance with the Form=-T for Minor Minerals other than Granite
and Marble and submit to the Deputy Director concerned for approval duly
paying an amount of Rs.1,000/- towards processing fea in the Head of
Account as prescribed by the Government.

() The Deputy Director concerned communicate the orders of approval of
Mining Plan within 120 days from the date of receipt of the draft Mining
Plan.
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Ee

{e) Mine Closure Plan shall be submitted by the leaseholder before &
manths of expiry of the lease in the proforma as prescribed by the Director.
The Deputy Director concerned shall approve the mine closure plan and
ensure compliance of conditions of the approved mine closure plan before
expliry of the lease period.

(d) Financial assurance shall be submitted in the form of depaosit In the
Head of Account as prescribed by the Government, 8 minimum of amaunt
of Financial assurance to be furnished under chapter 9 in model Form-T
shall be Rs.50,000/-{Rupees Fifty Thousand) for the guarry lease granted
below five(5) hectares and Rs.10,000/- (Rupees Ten Thousand) per Hectare
or part thereof for the quarry lease granted five (5) hectares and above.

(&) The amount deposited towards financial assurance shall be refunded
after compliance of conditions of the approved mine closure plan. The
financial assurance amount shall be forfelted, in case of non-compliance of
conditions of mine closure plan by the leaseholder.”

for clause (§ii), the following shall be substituted, namely,

“{iil) {(a) Every Mining Plan duly approved under these rules shall be valid
for the entire duration of the lease, The lessee shall review the mining plan
and submit the scheme of mining for the next five years of the lease, 120
days before the expiry of every five years period, for approval wherever
quarry lease is required beyond 5 years duly paylng an amount of
Rs.1,000/- towards processing fee in the Head of Account as prescribed by
the Government.

(b} The Deputy Director concerned shall communicate the orders of
approval of Mining Scheme within 120 days from the date of receipt of the
draft Mining Scheme. If no approval orders are communicated within the
stipulated period, the Mining Scheme submitted by the leaseholder shall be
deemed to be approved.

Provided that the Deputy Director cencerned may condone the delay
In submisslon of scheme of mining within the stipulated periad if the
lessee satisfies the Deputy Director concerned that the lessee had
sufficient cause for not submitting the mining scheme within the
stipulated time.

Provided further that any such regquest of the lessee may be
entertained even after the stipulated time, if the lessee satisfies the
Deputy Director concerned that the lessee had sufficient cause for not
making the request within the stipulated period. Falling which, action
will be Initiated against the leaseholder as per these rules.”

for clause {v), the following shall be substituted, namely,
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Vil

(v} (a) In the case of mineral bearing areas granted through e-auction as
per the Andhra Pradesh Minor Minera! Auction Rules (APMMAR) 2022, upon
receipt of the communication from the Director of Mines and Geology
regarding selecting the Preferred Bidder, the Deputy Director shall |ssue
MNatice {Letter of Intent |.e., LOI) along with a copy of the surveyed sketch
showing the area an which Mining Plan has to be prepared.

{E) In the case of mineral bearing areas consldered for grant of quamy
lease other than through e-auction, the Deputy Director concemed shall
take decision to grant precise area for the said purpose and communicate
such decision to the appllcant, upon receipt of a Premium amaount, a sum
equivalent to average auction premium amounts derived from the e-
auctions conducted in the preceding 12 months, in the same district for the
particular mineral as published by Director of Mines & Geology and such
Premium amount shall be remitted to Head of Account as prescribed by the
Government, the Deputy Director of Mines & Geology shall issue notice
{LOI) along with & copy of the surveyed sketch showing the area on which
Mining Plan has to be prepared.

Provided that the average auction premium amounts derived from the e-
auctions conducted in the same district for the particular mineral in the
preceding 12 months is not available, the average auction premium
amounts derived from the e-auctions conducted in the State for that
particular mineral in the preceding 12 months as published by Director of
Mines & Geology shall be considered.

(i) In case, no e-auctions are conducted in the State for that
particular mineral, the premlum amount eguivalent to reserve price as fixed
by the Director, for the particular mineral and shall be remitted to the Head
of Account as prescribed by the Government.

(1} In case, if for any mineral, the average auction premium amounts
is not published for the preceding 12 months, then the average auction
premium amounts in the e-auctions conducted in the preceding avallable
period for such mineral shall be considered.

(i) In case of associated minerals, the highest premium amount
avallable for one among the associated minerals shall be considered.

{c) For the cases mentioned in the sub- clauses (a) and (b) above, On
recelpt of the communication from the Deputy Director concerned of the
precise area to be granted, the Preferred Bidder/ Applicant, as the case
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may be, shall prepare and submit & Mining Plan approved by the competent
suthority, Environmental Clearances{EC) Issued by the competent authority
and Consent for Establishment {CFE) Issued by the competent authority of
Andhra Pradesh Pollution Control Board{APPCB) within three{3) years for
proposed lease area or a further period of two{2) years as may be allowed
by the Deputy Director.

provided that the applicant applies for extension of time along with
AMP and acknowledgement in token of filing application for grant of
Environmental Clearance before the competent authority, before expiry of
the period stipulated for submission of AMP, EC and CFE.

Provided further that the Deputy Director concerned may condone the
delay in filing of request for grant of extension of time made after expiry of
the stipulated period, if the applicant had sufficient cause for non-
submission of the said approvals within the specified time with reasons
recorded in writing.

Provided also that no further extenslon of time shall be considered,
and the Deputy Director concerned shall reject the Quarry Lease
applications and the deposit, premium/auction premlium amount and any
other payments made so far shall be forfeited.”

(5) In clause (vi), after the words “the Deputy Director concerned” the
expression */Director, as the case may be,” shall be insertad.

L. Inrules, -

{1} for clause (i), the following shall be substituted namely;-
(1) *Grant of quarry lease/ permit:

All quarry leases, for the minerals except Ordinary Sand,
Granite, Marble and 31 Mingrals declared as minor minerals
vide GSR No.423 (E), dr:10.02.2015 issued by Ministry of
Mines, Govt of India, Mew Delhi, shall be granted to the
Preferred Bidder(s) selected through the Andhra Pradesh Minor
Mineral Auction Rules, 2022 (APMMAR, 2022).

Provided that the areas reserved in favour of State /
Central PSUs and areas falling In Forest and Patta Lands
chall be granted as per Rule 12{1) of these Rules and the
application shall be made in Form B through online, along
with a sketch/plan
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drawn to the scale demarcating the boundaries of the
applied area to the Assistant Director of Mines and
Geology in whose Jurisdiction the area lies ",

(2) for clause (Iil), the following shall be substituted, namely -

*{ill), In respect of minor minerals except those mentioned In sub-rule
(5) of Rule 12 and Ordinary Sand which are werked to meet the
immediate or timely requirements, the Assistant Director may permit to
carry out quarrying operations for the quantities on payment of
Seigniorage fee, Contribution towards DMF & MERIT, an additional
consideration amount, Premium amount as specified in Rule 7A{v) for
the area considered for issue of Permit and other applicable taxes and
cess as specified in these rules In advance.

Provided that, no Premium Amount shall be required to be remitted in
case of grant of permission for excavation and disposal of Gravelf
Ordinary Earth, Road Metal & Building Stone for decasting to make the
land fit for agriculture purposes or for formation of cellars In bullding
constructions, canal spoils, minerals derived during the construction of
major irrigation/ civil projects undertaken by the Government and re-
utilization of Limestone Slab waste, "

IV. In sub-rule (3) of Rule 10, for clause (b}, the following shall be
substituted, namely ;-

*(b), The seigniorage fee and other applicable taxes/ levies shall be paid
befare the mineral Is dispatched from the leased area.”

V. Inruleil,

(1) after clause {d) of sub rule (1), the following shall be added,
namely,-

*(e) To revalidate the unused dispatch permits with the reasons to be
recorded In writing.

{f) To grant installments for collection of mineral revenue arrears.

(g) To lssue orders or instructions or clarifications for the cases/issues
not covered under these Rules.

(h) To rectify the variations in the boundaries In the lease deed sketches
found at a |ater date on case-to-case basis, with reasons to be recorded In
writing.”
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(2) after clause (d) of sub rule (2), the following shall be added,
namely =

* (e} To grant upto ten equal monthly installments for collection of
mineral revenue arrears from the leaseholders.

\f) To rectify any clerical or arithmetical mistake in any order passed

oy the officer or authority under these rules, and any error arising
therein from accidental slip or omission.”

inrule 12,-
(1) for sub rule (1), the following shall be substituted, namely,-

“(1) A Quarry Lease for the minerals except Ordinary Sand, Granite, Marbie
and 31 Minerals declared as minor minerals vide GSR No.423(E),
dt:10.02.2015 issued by Ministry of Mines, Govt of India, New Delhl, where
mineral bearing areas are falling In Forest land, Pattalands (wherever
Pattadars intend to undertake quarrying themselves) and areas reserved In
favour of State/ Central PSUs, shall be granted by the Deputy Director, on
an application made to the Assistant Director of Mines and Geology
concerned in Form B and each such application shall be accompanied by a
plan drawn to the Scale duly signed by the applicant and by a qualified
Surveyor and by a treasury challan for Rs.5,000/- (Rupees Five Thousand
only) towards non-refundable application fee and a deposit of Rs.10,000/-
(Rupees ten Thousand only) for every hectare or part thereof by a treasury
challan in a Head of Account notified by the Director for this purpose.

Provided that such application may be filed by Pattadar individually
or through a company/partnership firm/LLP{ Proprietorship firm where
such pattadar shall hold more than 51% of equity/shares, as the case
may be.

The application for grant of Q.L. for mineral bearing areas falling in
forest areas /[ lands owned by Other Government Institutions viz.
Endowment lands, Wagf boards etc shall be disposed off by the Deputy
Director concerned made in accordance with the procedure laid down in
these rules.

Whenever, more than one application is received for the same area, the
Deputy Director concerned shall grant lease to the applicant who obtains
requisite approvals from Forest Department / Department concerned, as
the case may be, at the earliest.

The depesit amount shall be refundable when the application is rejected
on technical grounds like Non availability of ares, rejection of No Objection
certificate (NOC).
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The deposit amount shall be forfeited when the applicant fails to attend
Survey and Inspection, withdrawal of the application by the applicant, non
evecution of the lease and for any other lapse on the part of the applicant.

Provided that the Andhra Pradesh Mineral Development Corporatian
Limited is exempted from payment of deposit.

(23 for sub rule (2), the following shall be substituted, namely,-

(2} All mineral concession applications for minor minerals except for the
mineral bearing areas covered under sub-rule(l) received for grant prior
to the date of commencement of the Andhra Pradesh Minor Mineral
Auction Rules, 2022 shall become ineligible and the Security Deposits paid
by the applicants shall be returned by the Assistant Director of Mines &
Geology concerned.

Provided that the applications where notices (LOIs) were issued
requesting for submission of Approved Mining Plan, Environmental
Clearance and Consent for Establishment shall be disposed of in
accordance with these rules. The Deposit Amount and Premium Amount
pald by the LOI holder shall be forfeited when the LOI holder fails to
submit the AMP, EC and CFE within the stipulated time or in the extended
period.

Provided further that the applications for the areas covered under
sub-rule(1}), shall be disposed In the manner specified under these Rules.”

(3) sub rules (2-A),{3) and (3-A) shall be Omitted;
(4) for sub rule (4), the following shall be substituted, namely,=

" {(4) (i} (&) A renewal of guarry lease for the minerals and the areas as
specified in sub-rule(1) shall be granted by the Deputy Director concerned,
on an application made to the Assistant Director concerned in Form-B and
each such application shall be accompanied by a plan drawn to the Scale
duly signed by the applicant and by a qualified Surveyor and by a treasury
challan for Rs.5,000/- (Rupees Five Thousand only) towards nen-refundable
application fee by a treasury challan in a Head of Account notified by the
Director for this purpose.

(b) In cases where the quarry lease holders fail to apply for renewal of the
lease of the areas and minerals specified in sub-rule(l) and the procedure
specified therein within ninety days before the expiry of the lease held by
them, as required under sub-rule (2) of Rule 13, fresh application for grant
of quarry lease, in respect of those areas, will be entertained thirty days
before the expiry of the lease,
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Provided that the Deputy Director shall grant a renewal upon recelpt of a
Premium amount as per-the provisions lald down In Rule T{AMVI(DB) In
these Rules.

{ii)(a) All quarry leases, for the minerals mentioned in Rule 9(I) except
Road Metal and Gravel granted before the commencement of Anchra
Pradesh Minor Mineral Auction Rules, 2022 (APMMAR 2022), shall be
deemed to have been granted for a period of ten (10) years.

The Quarry Leases for Road Metal, granted before the commencement
of Andhra Pradesh Minor Mineral Auction Rules 2022 (APMMAR, 2022}, shall
be deemed to have been granmted for a period of ten (10} years and fifteen
(15) years for non-captive and captive purpose respectively.

The Quarry Leases for Gavel, granted before the commencement of
Andhra Pradesh Minor Mineral Auction Rules 2022 (APMMAR 2022), shall be
deemed to have been granted for a period of five (05) years.

(b} All quarry leases for the minerals mentioned in Rule 9(I) except Road
Metal and Gravel granted before the commencement of Andhra Pradesh
Minor Mineral Auction Rules 2022 shall be deemed to have been extended
up to a period ending on the 31% March 2023 for non-captive leases and
captive leases, with effect from the date of expiry of the period of renewal
last mace or till the completion of renewal period, or a perlod of ten (10)
years from the date of initial grant of such lease, whichever is later,
subject to the condition that all the terms and conditions of the lease have
been complied with.

The quarry leases for Road Metal, granted before the commencement of
Andhra Pradesh Minor Mineral Auction Rules 2022 shall be deemed to have
been extended up to 31% March 2023 for non-captive leases and captive
leases, with effect from the date of expiry of the period of renewal last
made or till the completion of renewal period, or & period of ten (10) years
in case of non-captive purpose and fifteen (15) years in case of captive
purpose respectively, from the date of Initlal grant of such lease,
whichever Is later, subject to the condition that all the terms and conditions
of the lease have been complied with,

The quarry leases for Gravel, granted before the commencement of Andhra
Pradesh Minor Mineral Auction Rules 2022 shall be deemed to have been
extended up to 31* March 2023 for non-captive leases and captive leases,
with effect from the date of expiry of the period of remewal last made or till
the completion of renewal period, or a period of five (05) years, from the
date of initial grant of such lease, whichever is later, subject to the
condition that all the terms and conditions of the lease have besn complied
with.



1604

raln)e.

Provided that In such cases where lease period is considered for deemed
extension, the payment of Premium Amount is exempted.”

(5) for sub rule (5)(a)(i), the following shall be substituted, namely;-

" (5) (a) (i) All quarry leases, for the minerals Granite, Marble and 31
Minerals declared as minor minerals vide GSR No.423(E), dt:10.02.2015
issued by Ministry of Mines, Gavt of India, New Delhi, shall be granted to
the Preferred Bidder(s) selected through the Andhra Pradesh Minor Mineral
Auction Rules 2022 [APMMAR, 2022).

A Quarry Lease for the minerals Granite, Marble and 31 Minerals
declared as minor minerals vide GSR No.423(E), dt:;10.02.2015 issued by
Ministry of Mines, Govt of India, New Delhi, where mineral bearing areas
are falling In Forest land, Patta lands (wherever Pattadars Intend to
undertake quamrying themselves) and areas reserved In favour of State/
Central PSUs, and In the cases covered under existing PL shall be gra nted by
the Director, on &n application made to the Assistant Director of Mines and
Geology concerned InForm Pand each such application shall be
accompanied by a plan drawn to the Scale with DGPS reading in proper
notation as an accuracy level of five digits in seconds in the location or
position format as hddd.mm.ss.sssss for each corner or angle termination
while demarcating the boundarles and incorporating the DGPS readings
(Geo Co- ordinates) duly signed by the applicant and by a qualified
Surveyor and by a treasury challan for Rs. 10,000/- (Rupees Ten
Thousand) towards nen- refundable application fee and a deposit of
Re.25,000/- (Rupees Twenty Five Thousand) for every hectare or part
thereof by a treasury challan in a Head of Account notified by the Director
for this purpose. The depesit amount shall be refundable when the
application Is rejected on technical grounds like Non availability of area,
rejection of No Objection Certificate (NOC). The deposit amount shall be
forfelted when the applicant fails to attend Survey and inspection,
withdrawal of the application by the applicant, nen execution of the lease
and for any other lapse on the part of the applicant.

Provided that the Andhra Pradesh Mineral Development Corporation
Limited, (a wholly owned State Government Undertaking) Is exempted
from payment of deposit in case of applicant in Forest area.

If the applicant finds difficult in submitting DGPS reading at the time of
filling applications, he/she/they submit the same within 30 days from date
of receipt of application. If the applicant fails to submit the same within 30
days, it will be rejected by the Director treating as non- submission or
insufficlent material papers. ”

{6) sub rule (5) (a) {la) shall be Omitted.

(7) for sub rule (S)(a)(ii), the following shall be substituted, namely,-
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"(ii} in any Government or Patta Lands for the minerals Granite, Marble and
31 Minerals declared as minor minerals vide GSR No.423(E), dt:10.02.2015
issued by Ministry of Mines, Govt of India, New Delhi Is required to be
removed for any purpose other than mining, the Assistant Director Mines
and Gedlogy may grant the Temporary Permit duly verifying the site and
the purpose for which temporary permit is sought on payment for the
quantities on payment of Seigniorage fee, Contribution towards DMF &
MERIT, consideration amount, Premium amount as specified in Rule
12(5)(c) for the area considered for Issue of Permit and other applicable
taxes and levies as specified in these rules in advance”,

sub rule (5) (a) (1) shall be Omitted.

(%) for sub rule (5)(a)(iv), the fallowing shall be substituted, namely;-

“(3) (a){iv}: Processing fee of mining plan !

(a) Every Mining Plan submitted for the minerals Granite, Marble and 31
Minerals declared as minor minerals vide GSR No. 423 (E),
dt:10.02.2015 issued by Ministry of Mines, Govt of India, New Delhi for
approval of the Officer nominated by the Director of Mines and Geclogy,
shall be accompanied by a treasury or Bank challan for Rs. 1,000/-
(Rupees One thousand only) towards non-refundable processing fee for
every mining plan submitted under rules 12 and 17 of the Granite
Conservation and Development Rules, 1999 and under rules 16 and 17 of
the Marble Development and Conservation Rules, 2002,

(b) Mine Closure Plan shall be submitted by the leasehclder before 6
months of expiry of the lease in the proforma as prescribed by the
Director, The Deputy Director concerned shall approve the mine closure
plan within a month from submission of mine closure plan and ensure
compliance of conditions of the approved mine closure plan before expiry
of the lease period.

(c) Financial assurance shall be submitted in the form of deposit in the
Head of Account as prescribed by the Government, a8 minimum of
amcunt of Financlal assurance shall be Rs. 50,000/-(Rupees Fifty
Thousand) for the quarry lease granted below five (5) hectares and Rs.
10,000/- (Rupees Ten Thousand) per Hectare or part thereof for the
quarry lease granted five (5) hectares and above.

(d) The amount deposited towards financial assurance shall be refunded
after compliance of conditions of the approved mine closure plan. The
financial assurance amount shall be forfeited in case of non-compliance
of conditions of mine closure plan by the leaseholder.”

10. for sub rule 5({b), 5(c) & 5(d), the following shall be substituted, namely;-

"5(b), The application for grant of Q.L. for the minerals
Granite, Marble and 31 Minerals declared as minor minerals vide GSR No.
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423 (E), dt:10.02.2015 issued by Ministry of Mines, Govt of India, New
Delhi falling in Pattalands/ Assigned lands shall be disposed off by the
Director made in accordance with the procedure lald down in these rules.

Provided that such application may be filed by
Pattadar/Assignee individually or through a company/partnership firm/
LLP/ Propertorship firm where such pattadar/ assignee shall hold more
than 519% of equity/shares, as the case may be.

{5) (b-1), The application for grant of Q.L. for mineral
bearing areas falling in forest areas / lands owned by Other Government
Institutions viz. Endowment lands, Wagf boards etc shall be disposed off
by the Director made in accordance with the procedure |zid down in
these rules.

Whenever, more than one application is received for the
same area, the Director shall grant lease to the applicant who obtains
requisite approvals from Forest Department / Department concerned, as
the case may be, at the earliest.

(c}{i} In the case of mineral bearing areas granted through e-auctions
as per APMMAR 2022, the Director of Mines and Geology shall select the
Preferred Bldder and issue Motice (Letter of Intent |.e., LOI) along with a
copy of the surveyed sketch showing the area on which Mining Flan has
to be prepared.

(i} In the case of mineral bearing areas considered for grant of quarry
lease other than through e-auction, the Director shall take dedslon to
grant precise area for the sald purpose and communicate such decision
to the applicant, upon recelpt of a Premium amount, a sum equivalent to
average auction premium amounts derived from the e-auctions
conductad In the preceding 12 months, In the same district for the
particular mineral as published by Director of Mines & Gealogy and such
Premium amount chall be remitted to Head of Account as prescribad by
the Government, the Director of Mines & Geology shall issue notice (LOT)
along with a copy of the surveyed sketch showing the area on which
Mining Plan has to be prepared.

Provided that the average auction premium ameunts derived from the e-
auctions conducted In the same district for the particular mineral in the
preceding 12 months Is not avallable, the average auction premium
amounts derived from the e-auctions conducted In the State for that
particular mineral in the preceding 12 months as published by Director of
Mines & Geoglogy shall be considered.

In case, no e-auctions are conducted in the State for that particular
mineral, the premium amount equivalent to reserve price as fixed by the
Director, for the particular mineral and shall be remitted to the Head of
Account as prescribed by the Government.
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In case, If for any mineral, the average auction premium amounts |s
not published for the preceding 12 months, then the average auction
premium amounts in the e-auctions conducted in the preceding available
peried for such -mineral shall be considered.

In case of associated minerals, the highest premium amount
avallable for one ameong the associated minerals shall be considered.

(fii)  For the cases mentioned in the sub clauses (1) and (ii) above, on
receipt of the communication from the Director, the Preferred Bidder/
Applicant, as the case may be, shall prepare and submit a Mining Plan,
Environmental Clearances (EC) issued by the competent authority and
Consent for Establishment (CFE) issued by the competent authority of
APPCE within three(3) years for proposed lease area or a further period
of two(2) years as may be allowed by the Director provided that the
applicant applles for extension of time along with AMP and
acknowledgement in token of filing application for grant of Environmental
Clearance before the competent authority, before expiry of the period
stipulated for submission of AMP, EC and CFE.

Provided also that the Director may condone the delay in filing of
request for grant of extension of time made after expiry of the stipulated
period, If the applicant had sufficient cause for non-submission of the
sald approvals within the specified time with reasons recorded In writing.

Provided further that in the cases where Premium Amount already
pald while grant of PL shall be exempted for payment of Premium
Amount.

Provided also that no further extension of time shall be
considered, and the Director shall reject the Quarry Lease application
and the deposit, premium/auction premium amount and any other
payments made so far shall be forfeited.,

{d) All mineral concession applications for minor minerals except for the
mineral bearing areas covered under Rule 12(5){a)(i) recelved for grant
prior to the date of commencement of the Andhra Pradesh Minor Mineral
Auction Rules, 2022 shall become ineligible and the Security Deposits
paid by the applicants shall be returned by the Assistant Director of
Mines & Geology concerned.

Provided that the applications where notices (LOIs) were issued
requesting for submission of Approved Mining Plan, Environmental
Clearance and Consent for Establishment shall be disposed of in
accordance with these rules. The Deposit Amount and Premium Amount
paid by the LOI holder shalli be forfeited when the LOI halder fails to
submit the AMP, EC and CFE within the stipulated time or In the
extended period,
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Provided further that the applications for the areas covered under
Rule 12(5)(2){), shall be disposed in the manner specified under these
Rules, :

(11) for sub rule 5(f(il), the following shall be substituted, namely;-
* (ii): Extent to be granted for Q.L

The area covered by lease for the minerals Granite, Marble and 31
Minerals declared as minor minerals vide GSR No.423 (E), dt:10.02.2015
issued by Ministry of Mines, Govt of India, New Delhl shall not be less
than four{4) hectares, but not exceeding hundred(100) hectares in case
of leases serving as captive purpose to a processing industry and
fifty(50) hectares for non-captive purpose in the State, either holding
individually or as a Partner/Director holding other leases.

Provided that the aforessid provision shall not be applicable in the
cases of Leases granted to State/ Central PSUs.

Provided further that the Director on his satisfactlon after due
consideration of production level, Geographical or Topographical
condition may for reasons to be recorded In writing, decrease the
minimum area proposed for e-auction for grant of quarry lease for all
minor minerals except Ordinary Sand such that the minimum area shail
not be less than one(l) hectare. "

(12} after sub rule (5) (h)(iii)(a), the following shall be added, namely;-

*{iv], No dispatch permit shall be issued, if the lease holder having any
mineral revenue arrears or any pending Demand amounts covered
under Demand MNotice or any contraventions/ vielations committed
under these rules.”

(13) in sub rule (5)(h)(lv), for the words “of the region” the words
“concerned” shall be substituted. .

(14)  for sub rule (5) (h){xi){i), the following shall be substituted, namely;-

"(I) If the lessee to whom 2 gquarry lease Is granted for the minerals
and areas specified in Rule 12{5){a){l) has complied with all the
conditions of the lease and filed an application for grant of renewal of
lease in Form =Q, to the Assistant Director of Mines and Geology
before twelve months of the expiry of the lease and accompanied by a
treasury or bank challan for Rs.10,000/- (Rupees Ten Thousand only)
towards non-refundable application fee, the Director of Mines and
Geology, shall Initally renew for a2 period not exceeding 20 years
subject to non-violation of Rules during the operation of quarry lease
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Provided further that the Director shall grant a renewal upon
receipt of a Premium amount as per the provisions lald down in Rule
12(5){(c)(b) in these Rules.”

(15) after sub rule (5) (h)(xi)(i), the following shall be Inserted, namely:-

" (a) All quarry leases, for the minerals mentioned in Rule 12(5)(a)(i).
granted before the commencement of Andhra Pradesh Minor Mineral
Auction Rules 2022 (APMMAR 2022), shall be deemed to have been
granted for period of twenty {20) vears.

(b) All quarry leases, for the minerals mentioned In Rule 12(5)a)Xi)
granted before the commencement of Andhra Pradesh Minor Mineral
Auction Rules 2022 shall be deemed to have been extended upto 31%
March 2023 for non-captive leases and captive leases, with effect from
the date of expiry of the period of renewal last made or till the
completion of renewal period, or, twenty (20) years from the date of
Initial grant of such lease, whichever is later, subject to the condition
that all the terms and conditions of the lease have been complied with,

Frovided further that in such cases where lease period Is considered for
deemed extension, the payment of Premium Amount is exempted.”

(16) sub rule (5) (h){xi)(I) shall be Omitted
VII. forrule 14, the following shall be substituted, namely ;-

* 14. An applicant for Prospecting License shall, before the license deed
s executed, deposit a sum of Rs,10,000/- [Rupees Ten thousand only)
for every hectare or part thereof for which, the license is granted.

An applicant/ Preferred Bidder for a quarry lease shall, before the deed is
executed, deposit as securlty, for the due observance of terms and
conditions of the lease, a sum, equivalent to five times annual dead rent.

Provided that the existing leaseholders shall deposit a differential sum
which is equivalent to five times annual dead rent minus security deposit
already furnished, within three(3) months from the date of natification of
these Rules.

Failing which, action shall be initiated against the defaulters under these
rules by giving the defaulters a reasonable epportunity.

Provided that In case an applicant or a leaseholder expires, the
successor(s) of the deceased person shall be considered as the applicant
or the leaseholder respectively. In such cases, the Security Deposit
already paid shall also be considered In the name of the successor(s) of
the deceased persan.
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Provided further that M/s Andhra Pradesh Mineral Development
Corporation (a wholly state owned Corporation), shall pay a sum
equlvalent to one(1) year dead rent as Security Deposit for the existing
leases and the leases to be granted.”

VIIL. Inrule 15, -
{a) for sub rule (1), the following shall be substituted, namely;-

“(1) All quarry leases, for the minerals mentioned in rule 9 (i) except
Road Metal and Gravel shall be granted for a period of ten (10} years.

The quarry leeses for Road Metal, shall be granted for a period of ten
(10) years and fifteen (15) years for non-captive and caplive purposa
respectively.

The quarry leases for Gravel shall be granted for a period of five (05)
years. .

The quarry leases, for the minerals mentioned In rule 12 (5] (a) (1), shall
be granted for a period of twenty (20) years.

(b) Sub rule {2) shall be omitted.

1¥. in rule 16,-

(1) In the marginal heading, after the words "determination” the expression
“fsurrender/ amalgamation” shall be inserted.

(2) for sub rule (2), following shall be substituted, namely;-

*(2) Every application for surrender of part of the leasehold area in
accordance with the provisions of sub-rule (1) shall be accompanied by a
deposit of Rs.500/- for mesting the expenditure for the purpose of survey
and demarcation of the area to be surrendered with the plan showing
surrendered area and retained area In the manner as prescribed Under rule
12({5)(a)(l) of APMMC Rules 1966:

Provided that where a lessee applles for the surrender of the whole or part
of the leasehold area on the ground that such area is barren or the deposits
of minerals being since exhausted or depleted to such an extent that it is
no longer economical to work such area, the Deputy Director or the
Director of Mines and Geology shall permit the lessee, from the date of
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recelpt of the application, to surrender that area If the following conditions
are satisfied, namely:

() The leasehold area to be surrendered has been properly surveyed and
the retained area is contiguous and shall not be less than four {4) hectares;

(b) The lessee has paid all the dues payable to the Government under the
lease upto the date of application:

(c) Mine Closure Plan shall be submitted by the leaseholder before six{6)
months from the date of intended to surrendar of the lease in the profarma
as prescribed by the Director. The Deputy Director concerned shall approve
the mine closure plan within a month and ensure compliance of conditions
of the approved mine closure plan before acceptance of surrender of the
ieasze.

Provided that where the lessee intends to surrender the jeased area In
which mineral is not exhausted, shall pay an amount equivalent to 6
months dead rent,”

X. for rule 18, the following shall be substituted, namely;:-

"18. Default in payment of bid amount and any other payments:

If the lessee or the bidder makes default in payment of any money due
from him under these rules within the stipulated period or neglects to
furnish security deposit or to execute the lease deed when required, the
Ceputy Director concerned/ Director may pass an order forfeiting all sums
pald by him and cancel the quarry lease.”

XI. torule 19 the following new marginal heading shall be inserted, namaly, -

“Levy of Interest:”

XIIL. in rule 28,-

1.

for sub-rule(1), the following shall be substituted, namely;-

*{1), If any minor mineral not specified In the lease or the order sanctioning
the permit Is discovered in the area, under lease or permit, the lessee or
the permit holder shall inform to the Assistant Director concerned and
obtain permission from the Deputy Director concerned/ Director, as the
case may be, for win or dispose of such mineral duly paying seigniorage fee
and other applicable fee/ charges. Any contravention of this rule shall result
in initiation of action under these Rules.”

2. for sub-rule(3), the following shall be substituted, namely;-
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"(3) The lessee or any person authorized by the lessee shall keep true
accounts of every quarry and shall submit e-returns in respect of such
quarry in the relevant form within the time specified for filing of such
returns namely:-

a, A monthly return shall be submitted for every menth before
10th of the succeeding month in the form as indicated below:

In respect of,--

i. the minerals except sand, marble, granite and 31 minerals declared as
minor mineral vide GSR No.423(E) dt.10.02.2015 by MoM, Gol in Schedule
-1 of Rule 10 of APMMC Rules, 1966, in Form - C,

ii. the 31 minerals declared as minor mineral vide GSR MNo.423 (E)
dt.10.02.2015 by MoM, Gol in Schedule - I of Rule 10 of APMMC Rules,
1966 In Form - C - 1.

iii. the minerals Marble and Granite In scheduled- 1 of Rule 10 of APMMC
Rules, 1966 In Form - C - IL.

b, An Annual Return shall be submit'l:éa before the end of MAY of each
year for the preceding year In the form as indicated below:

In respect of,--

i, the minerals except sand, marble, granite and 31 minerals deciared as
minor mineral vide GSR No.423 (E), dt. 10.02:2015 by MoM, Gal in
Schedule - I of Rule 10 of APMMC Rules, 1966, in Form - C-A.

ii. 31 minerals declared as minor mineral vide GSR No.423 (E), dt
10.02.2015 by MoM, Gel in Schedule - 1 of Rule 10 of APMMC Rules, 1966
inFerm-C-1-A.

lli. the minerals Marble and Granite In scheduled- 1 of Rule 10 of APMMC
Rules, 1966 in Form - C - II-A."

¥KIII. In rule 31, for clause (xii}, the following shall be substituted, namely;-

*(xii} If any minor mineral not specified In the lease or the order
sanctioning the permit Is discovered in the area, under lease or permit,
the lessee or the permit holder shall inform to the Assistant Director
concerned and obtain permission from the Deputy Director concerned/
Director, as the case may be, for win or dispose of such mineral duly
paylng selgniorage fee and other applicable fee/ charges. Any
contravention of this rule shall result in initlation of action under these
rules.”

%IV, for rule 33, the following shall be substituted, namely;-
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"33, Head of Account to which amount should be remitted: -

(a) Any stocks of minor minerals excavated by the lessee or the person
who worked at the guarry under a lease or permit under these rules and
left Iying on the area after the expiry of the lease or permit and selzed
mineral shall be the property of the Government and the Assistant

Director may sell it in e-auction in the manner prescribed in the
APMMAR, 2022.

The Reserve Price for this purpose shall be arrived in the following
manner:

Reserve Price = (5 times of Normal Selgniorage Fee) + 1 time of
{Consideration Amount + DMF + MERIT)

The amount so collected, If any, shall be credited to the Head Account as

prescribed for collection of Penaity.

{b) Head of Accounts for remittance of:
(1) Premium Amount: 0853-00-102-00-81
(1) Security Deposit: 2443-00-103-01-01-001-001
{iii} Consideration Amount: 0853-00-102-00-02-014"

(BY ORDER AND IN THE NAME OF THE GOVERNOR OF ANDHRA PRADESH)

GOPAL KRISHNA DWIVEDI

PRINCIPAL SECRETARY TO GOVERNMENT(MINES)

To

The Commissioner of Printing, Stationery & Stores Purchases (Printing
Wing) Andhra Pradesh, Vijayawada, (with a request fo publish the
shove notification and arrange to send 200 copies of the same to
the Government in Industries & Commerce (M.III) Department
and 100 copies-to the Director of Mines & Geology, A.P.,
Ibrahimpatnam,Vijayawada).

The Director of Mines & Geology, Andhra Pradesh,lbrahimpatnarm.

The Chief Executive Officer, MERIC, Vijayawada,

The RCoM, kavadiguda, Secunderabad.

All the District Collectors in the State.

all the Joint Director /Deputy Director / Asst. Director of Mines & Geology

through the Director of Mines & Geology, Ibrahimpatnam.

Copy to; .

The Secretary to Govt, Ministry of Mines, Govt. of India,
Shastry Bhawan, New Delhl.

The Law Department,

The Finance Dept.

The OSD to Minister for Mines & Geology.

46



1614

112001

The PS to Prl, Secretary to Govt., (Minas)
SF/SC{Comp.Ne. 1510364 )

/{ FORWARDED :: BY ORDER //f

s
i I -
- -

SECTION ER

No.4702/P/2021 Dt:14/03/2022

Ref:G.0.Ms.No,13, dt.14,03,2022 [Enclosures of Form-C, Form=-C-A,
Form C-I (31 Minerals) Form-C-I-A, Form-C-II{Granite & Marble),
Form-C-II-A (Granite & Marble)] from the Industries and
commerce{M-111) Department,

Lk

Copy of the G.0.Ms.No.13, dt.14.03.2022 [Enclosures of Form-C, Form-C-
A, Form C-1 (31 Minerals) Form-C-1-A, Form-C-1I{Granite & Marbie), Form-C-II-
A (Granite & Marble)] is communicated to all IDM&G's, DDM&G's & ADMAG's
(Regular & RVS) in the State and Section In-charge officers/Superintendents In
the directorate for taking necessary action.

Jaint

To
Communicate through with respaective e-mails
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FORM - C
Monthly Return for Lessee (OQL)

[See Rule 28{3)(a)(i)]

For the month of ....... P B

1. |Lessee Id

=
.

2 |[Name of the Lessee

3. | | ‘Address for Correspondence with

ii_[Cell No.

iii |E-Mail Id.

.'-,4. Location of the Quarry :

CRCCE CEE O

I} | Extent

i} | Sy.Ne

iii) | Village

iv) | Mandal

v) | District .

. IName of minerals quarried :

5
E,._Periur:l of lease

i) |Date of execution

fi) Date of Expiw

Unit: Cu.M/Tonnes)

7. E‘:ﬂdut:tiun of Raw material, dispatched, stncks in the month:

Mineral Units Cpening | Production| Dispatches | Closing stock
Stock
8, ngmge orice of the mineral at quarry
te in Rs. per unit
5. | No. of days worked during this month
10.| No. of workers worlked Avg. In this Mumber Awvg. price paid
|| month
i | Skilled Male .
Female
[y | Semiskilled | Male
Female
ity | Unskilled | Male
Female :
11 [Reasons for non working If any T_
iz.b-ia-;hmew used during this month :
ina 0. of unitsgngine Horse No. of Owned /
B Iy rV Power of each  hours Hired
unit piorked

_Jﬁvl

|13+ Blasting Material, Type of mat
1 [Type of blasting material aterial used

e of material used & Consurned etc:

during this month

11 | Various blasting materials consumed | :

14 | No. of Accidents

i) | Serious

i} | Fatal

48
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)] Compensation paid as required
under Rule 31 (vill) of APMMC Rules,
1966.

Iv)| Details of Compensation if any pald_:

151?;.:::“ for increase or decrease of the
uction during this month [

1 certify that the information furnished above Is correct and complete in all
respects.

Place :
Signature
Date :
Designation

GOPAL KRISHNA DWIVEDI
PRINCIPAL SECRETARY TO GOVERN MENT(MINES)

49
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FOBRBM -C-A
Annual Return for Lesses (OQL)
[See Rule 28(3)(b)(i)]

IFor the Financlal Year, 20

ame of the Lessee (if firm/Pvt.

rtner/Director

/Ltd., company give details of each

ame of the Mg. Partner/Mg. Director|:

il) |Partner/Director

jii} |Partner /Director

v} |Partner/Director

3.

| |Address for Correspondence

ii_Cell No.

Hi JE-Mail Id.

Location of the Quarry :

i} | Extent

iy | Sy.No

iii} | Village

v) | Mandal

v) | District :

Mame of minerals guarried :

b

Period of lease

Date of execution

I} |Date of expiry

[éame of the Mines Manager/Foreman
along with certificate details

Approved Mining Plan Details

1 |Approval No.

i) [Date of approval

ii) Period of Approval

v Egant‘ntr of approval

B

E.C. Details

i) Wpproval No.

11} |Date of approval

Il [Quantity approved

10

ICFO Details

1y |Approval Mo.

ii} |Date of approval

11 Production of Raw material, dispatched, stocks In the Year:
Unit:Cu.M/Tonnes) : :
Mineral Units Opening | Production | Dispatches | Clasing
Stock stock |

Average price of the mineral at quarry
| |site in Rs.per unit

a operated during the year

rea un-operated out of the total

uarry area at the end of the year

14 | No. of days worked during this Year
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15 | Labour Identification Number {LIN)

16| No.

of workers worked in this Year e

umber

Avg. Amount Paid

i) | Skilled Male :

Female

i}

Semiskilled Male

Female

i}

Unskilled Male

Femala -

17 Reasons for non working if any L
18 [(A)Machinery used during this Year (Own):

Type of Machinary o. of units Engine Horse Power
of each unit

INo. of hours
warked

|

(B)Machinery used durin
I :|

g this Year {Lease/Rent basis):

i ]

19, Blastin

I

g Permissions, Type of material used & Consumed etc:
|

If the lessee is having blasting 1
license Approval No., Date of
approval & license Perlod

1]

If the blasting is done with the help

of approved license holder, his details ‘

Ili | Type of blasting material used
v | Varipus blasting materlals consumed
during this Year
20 | No. of Accidents |
i) | Serious
ii) | Fatal :
Iii}| Compensation paid as required under):
. Rule 31 {viii} of APMMC Rules, 1966.
| iv)| Detalls of Compensation if any paid

D.R

21 Reasons for increase or decrease of the

uction during this Year

Seig.fee/|L.A. CLA CMBL |Interest

22 |Total amounts pald during the year to the Govt. in Rs.

MERIT

DME 1T

Total

I

I certify that the Information furnish

respects,

Place
Date

Signature
Designation

GOPAL KRISHNA DWIVEDI
PRINCIPAL SECRETARY TO GOVERNMENT(MINES)

ed above Is correct and complete in all
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FORM C - I (31 Minerals)
Manthly Return
= (See rule 28{3)(a)(ii})
0,

The Asst. Director of Mines & Geoloegy,

| For the Month of ......cooeniiis 20
Lesses 1D No:

Name of the Lessee
Address for correspondence:
LCoor Na:

[l

Street & Land Mark |
Town

District

Pin code:

Cell No:

E-Mail 1d:

Name of the mines manager

N

Name of the Minerals
| Granted

| Lease Period:

i Date of Execution

i_| Date of Expiry

9 | Locatlon of the Quarry/mine

i Extent

il | Sy. No.

iii_| Village

v | Mandal

v | District

10 | Type of mining (Open cast
{manual/semi
mechanized/fully
mechanized) / Under
ground)

11 | No. of days the quarry
worked during the month:

12 | Indicate reason(s) for work | Reasons No. of Days

stoppage due to strike,
lockout, monsoon, non-
availability of labour, less
demand ete., and number of
days of work stoppage for
each of these factors.

13 | Details of workers worked avg. in the month & avg. wages paid.

14 Highly Skilled Skilled Semi Skilled Un Skilled
Ttem Men | Women | Men | Women | Men | Women | Women Waomen
i No. of
warkers

i | Avg. |




1620

amount
paid
15 | {A) Machinery Owned used during this month:
Type of No. of Engine Horse power of each | No. of hours
Machinery | Units unit worked

(B) Machinery Rent / Lease basis used during this month:

Type of
Machinery

No. of

Units unit

Engine Horse power of each

MNo. of hours
worked

i

16 | Type of Blasting material used / consumed during this month

Type of balasting
material used

Quantity of each
basting material used

17 | Production of Raw material, dispatches, stocks and Pit's Mouth Value

{Unit: Tonnes)

18 | Mineral Opening | Production | Dispatches | Clesing Pits mouth
wise B Stock stock value per
Grade unit
wise

I

I1

Note:- Furnish details in ( 1) Barytes grade wise l.e., A-Grade, B-Grade,
CD+W-Grade, White & Off Colour, in { 2)Laterite; |) dispatched for use of
Alumina & Aluminum Metal Extraction, i) for use ather than alumina and
aluminum metal extraction and expart), in { 3)Mica {Crude & Scrap), in

Steatite or Talc or Soapstone, §) Filler grade

if) Other grade,

19 | Reasons for increase or decrease of

_the production

20

Waste and Rejects (Unit : M. Tones) in

this month

(a)

Quantity of waste generated as
overburden.

(b)

Quantity of waste generated
incidental to mining of raw
material.

(c)

Quantity of sub-grade mineral
generated (Mineral wise)

21 | No.

of Accidents if any

)]

Seriously Injured

15}

Fatal

iii)

Injured

iv)

Compensasion pald as required
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under Rule 12 (5)(h)(iv]) of
APMMC Rules, 1966, if paid
details thereof

I certify that the information furnished above is correct and compiete in
all respects.

Place : Signature :

Date : Name in full ;
Designation: OwnerfAgent/Mining
Enginear/Manager

GOPAL KRISHNA DWIVEDI
PRINCIPAL SECRETARY TO GOVERNMENT(MINES)
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FORM-C-1-A
ANMUAL RETURN
(See rule 28(3)(b)(ii})
(Read the instructions carefully before filling the particulars)
To
The Asst. Director of Mines & Geology,

Fart-1 (Lease Datalls)

95

For the financial year 20

1 Lessee ID No:

2 | Name of the Lessee .

[ | Ifthe lease Is a firm furnish Mg. Part/Mg.
the details of the Mg. partner | | Dir

& all other partners/ if it is Pvt. | Partner/Director

Ltd., / Limited furnish the
details of the Mg. Director 2nd Partner/Director

other Directors at the end of Partner/Director
the financial year. |

3 | Address for correspondence:

se g

| | Door No.

il Street / Land Mark

| Town

lv_| District E

Pin Code E

v
Cell No:

E-Mall Id: ;

o]

Lease Details -
_a) | Name of minerals granted | :

b} | Grant order No.

c) | Work order No.

7 Lease Period:

I | Date of Execution
i | Date of Expiry ;

8 | Location of the Quarry/mine

1__| Extent (in Hectares)

Il Sy. No. ;
il Village 3

iv | Mandal

v | Distrlck

iv_| Pin Code

9 | Category of Land Extent In Hectares

1 | Patta land,

Il | Govt. land,

Iii | Forest Land :

Part-11 (Statutory Permissions)

10 | Approved Mining Plan Details

1} | Approval No.

i) | Date of approval_
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iii) | Period of Approval

I} | Quantity of approval

11

E.C. Detalls

1) | Approval No.

i1} | Date of approval

ili} | Quantity approved

1

CFE Details

iy | Approval No.

i) | Date of approval

13

CFO Details

i}y | Approval No.

i} | Date of approval

iii) | Quantity approved

14

Details of Blasting license If any by
the lessea

i License Mo. & Date

ii | Period of validity upto

If Blasting is done by the licensed
holder, hisfher detalls {(name, license
no. valid upto)

[
o

Moving Machinery from the concerned
authority

Permissions for usage of Heavy Earth | ¢

Labour Identification Number (LIN)

rt-111 (Men & Machinery)

No. of days the guarry worked during
the Year:

Mines Manager / Foremen: Name and
Certificate

Supervisor and other clerical staff

R P ey 3 =

working in the quarry with their names
No of workers worked during this Year

:| Total No. of

Persons
worked

Total wages
paid

i | Highly Skilled [ Male

Female

i | Skilled Male

Female

i | Semi Skilled Male

Female

iv_| Un-Skilled Male

"
i |

Female

i |

Fd

Indicate reason(s) for work stoppage if
' any due to strike, lockout, monsoon,
non-availability of labour, less demand
etc., and number of days of work
stoppage for each of these factors.

Mo. of Days

Reasons

Machinery Owned by the lessee used during this Year:
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opencast (O/C) mining

2 | No. of Accidents if any -
5
) | Serously injured -
i) | Fatal d
iy | Injured
iv) | Compensasion pald as required ™
under Rule 12 (5)}(h){lv) of APMMC
Rules, 1966, If paid details thereof |
Type of Machinery Mo. of Units Engine Horse | No. of hours
power of each | warked
unit
i
il
il |
l i Machinery on lease/rent basis used by the lessee during this Year:
Type of Machinery MNo. of Units Engine Horse No. of hours
power of each worked
| unit
i
ii
il
Part-IV (Land Utilization)
26 | Particulars of area operated/Lease. (Furnish information on items (I) to (v) |
lease-wise in case mine workings cover more than one legse)
i} | Area under lease
i} | Category of the land Patta/Govt/Forest
47 | Lease area (surface area) utilization as
___|at the end of year (hectares)
) | E.[r‘eadv exploited & abandoned
Y

i) | Covered under current (O/C)
Warkings

) | Reciaimed/rehabilitated

iv) | Used for waste disposal

v) | Occupled by plant, buildings,
residential, welfare buildings &
roads

vi} | Used for any other purpose
(specify)

vil} | Work done under progressive
mine
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closure plan during the year

PART-V _
{Consumption of Explosives])

28

B

Licensed capacity of
magazine:

{specify unit separately in
kg/tonne, numbers, metres)

[Eerm

Uinit

Capacity

29

Used for toral production
during the year (Tonne}

30

Used for Overburden removal

Different sizes of soaked liquid oxygen cartridges to be equivalent kg. as per
manufacturer's instruction.

PART-VI

(General Geology & Mining)

31

with the return.)

‘Mineral(s) worked and their characteristics: (In case more than one mineral
is worked, the information asked for under (a) to (d) in respect of the
remaining mineral{s) may be furnished in a separate sheet and attached

] Name of the mineral

| Type of ore (lumpy/powdery

the grades produced)
Constituent / Grade

1)) Quality (Chemical analysis of

v} Size range

v) | Name of rock/mineral

waste:

excavated and disposed as

32

beaginning of the year

Total Estimated Reserves at the

33

Targeted production per anum

sections)

34 | Production achieved during the year
35 | Remalning Estimated Reserves at the
end of the year
36 | Mining opersations during the year
Iy | Exploration
Item Number “TMeterage ( as | Grid/Dimension
applicable]
a) | Drilling
b) | Trenching
¢} | Pitting
37 | Dpen Cast | Details of Benches separately for mechanized and manual
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In Gre

In OB/ Waste

Ma. of Benches

Avg. Height in Mts.

Depth of the deepest
working from
adjacent ground(M)

Tota! ROM
Praduction

Mineral Rejects
generated

During the year

Cumulative sa far

Quantity back filled

Quantity disposed of

In external dumps

38

Underground:

1)

Driving (metres) in
ore:

i)

Cross
Cutting/Footwall
Drives (in barren)
(Metres):

1)

Winzing (metres)

Raising (metres)

v)

Shaft sinking
(metres):

i)

Stope preparation
(metres):

wif}

Tonnage of ore
blocked for stoping
{tonnes):

wili)

Quantity of waste
removed (tonnes):

)

Quantity of mineral
rejects generated
with grade (tonnes)

39

Mo. of trees planted during the year

40

Survival rate In percentage

PART-VI1

{PRODUCTION, DESPATCHES AND STOCKS)
{Unit of Quantity In Tonnes)

41

Production and Stocks of ROM ore at Mine-head

Category

ﬂﬁn]ng Stock

Production

Open Cast

Closing Stock
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workings

i} | Underground

workings

i) | Dump workings

42 | Grade-wise Production, Dispatches, Stocks and Ex-mine price of Processed/

Sorted ore:

Grades Opening Production | Dispatches Closing stock | Ex-
stock at mine from mine at mine head | mine
head head price-

| (Rs./
Metric
Tanne)
i] 1
iy
1)

*The grades are as below:

ng.gEm i\ %Hgmsc lour {A Grade)

Barytes a) Grey Colour rade

' b) Grey Colour (B Grade)
c) Grey Colour (CD+W Grade] 1

- d) White (including snow-white)
e) Off colour other than Grey
Laterite a) Dispatched for use of alumina and

alumina metal extraction
b) For use other than alumina and
alumina metal extraction

Mica a) Crude

b) Scrap

Tale/Steatite/Soaptone a) Filler grade

b) Other than filler grade

43 | Sales/Dispatches effected for Domestic Consumption and for Exports:

=

Grade Nature of For Domestic Consumption for export

Dispatch

(Indicate

whether for

Sale or

Captive

consumption

or Export) :
Consignee | Quantity |Sale | Country | Quantity FOB
name and value
MDL ID
Mo,

|
44 | Total amounts paid during the year to the Govt. in Rs.
Seig.fee/D.R | L.A. CLA | CMBL | Interest | MERIT | DMF IT Total
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Mote : Mine owners are reguired to sul:rstanmtie domestic sale value/FOB value
for each grade of ore quoted above with copy of Involces.

45

Glve reasons for Increase/decrease in production/nll production (of primary or
associate mineral), if any, durrng the Year compared to the previous Year,

a)

b)
c)
VERIFICATION
I certify that the information fumnished above is correct and complete in all
respects,
Place : Signature:
Date : Name in full :

Designation : Owner/Agent/ Mining
Engineer/Manager].

GOPAL KRISHNA DWIVEDI
PRINCIPAL SECRETARY TO GOVERNMENT(MINES)
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P

FORM - C - II {Granite & Marble)
Monthly Return
[See rule 28(3)(a)(iil)]

The Asst, Director of Mines & Geology,

For the Month of ............. 20

lLesses [D No:

Mame of the Lessee

iaddress for correspondence:

Call No!

E-Mail 1d:

E=d[hin[ R RI[=

pMame(s) of other mineral(s), if any :

Type of Granite: Black Galaxzy / Black [ Colour

Lease Perlod:

i [Date of Execution

il Date of Expiry

F_tt_qsaﬁemﬂf the Quarry/mine

i tent

i E:f- No.
il village

Iv Mandal

v |District

10

o. of days the quarry worked during
he maonth:

11

MNo. of workers warked Avg. in this
month

No. Avg. price paid per each

worker

i} | Skilled Male

Female

Semi-Skilled | Male

 Female

i) | Unskilled Male

'Femaie

12

Indicate reason(s) for work stoppage
due to strike, lockout, monsoon, non-
vailability of labour, less demand
tc., and number of days of work
teppage for each of these factors.

No. of Days | Reasons

13

(A) Machinery used during this month (Own by the lessee):

power of each
unit

Type of Machinery No. of Units  Engine Horse tu. of hours

orked

| |

i

i
(B) Marhinery used during this month (Own by the lessee}:

Type of Machinery INe, of Units  [Engine Horse
' wer of each unit| worked

Ne. of hours
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14 |Production of Raw blocks, dispatches, stocks and Pit's Mouth Value
(Unit:Cu.M/Tonnes)

15

Total
in M

item

SIEEJ
= 300 %

180

NISE BREAKUPS TN CM_|
> 270 wl< 270 % < 75
150 150

(a)

pening Stock

(b)

roduction

©

Dispatches

(d)

Direct Export

€)

Dormestic Sales
{within the state)

(7}

Domestic Sales
{other states)

(e)

Clesing Stock

()

Pits mouth value (Rs.)
Domestic Sale

(g)

Pits mouth value (Rs.)
Export

16 [Waste and Rejects (Unit : Cu.M) In this month

(2)

Quantity of waste generated as
overburden

(b)

Quantity of waste generated
ncidental to mining of raw blocks

{c)

Quantity of waste generated as
rejected blocks and dressing
rejects (non-salable)

(d)

Dispatches of waste and rejects (in
Etcurd&nce with above
lassification)

17 | No. of Accidents

1

Serlous

il

Fatal

iil) fnjured

' v)

Compensation paid as required
under Rule 31 (liiv) of APMMC
Rules, 1966.

vl

1 |

Details of Compensation if any

paid

I certify that the information furnished above is correct and complete in all

respects.
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Signature :
Name in full :

Designation: Owner/Agant/Mining
Enginaer/Manager

GOPAL KRISHNA DWIVEDI
PRINCIFPAL SECRETARY TO GOVERNMENT({MINES)
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FORM - C - IT - A (Granite & Marble)
Annual Return
[See rule 28(3)(b){Iii)]
To
The Asst. Director of Mines & Geology,

Part-1 (Lease Details)

[For the Financlal Year 2018

1 |Lessee ID No: :
4 |Name of the Lessee (if firm/Pvt, :

-/Ltd., company give details of
ach partner/Director

) Mg. Partner/Mg, Director

i) |Partner/Director

iil) |Partner /Director

iv) JPartner/Director

fddress for correspondence; ]

Cell No:

E-Mail Id: !

Type of Granita: . Black Galaxy / Black / Colour

ame(s) of other mineral(s), if any :

B[ A&

Lease Period:

1 Date of Execution

il |Date of Expiry i

@  |Location of the Quarry/mine

i [Extent

il Sy. No. :
i Millage :

v Mandal

v District

Part-11 (Statutory Permissions)

10 Approved Mining Flan Details

i) Approval Na., L4
ii) Date of approval -

iii} |Period of Approval :

—

|Iv) Quantity of approval {7

11 |E.C. Details

i) Approval No.

i) [Date of approval

Ili) [Quantity approved

12 ICFE Detalls

|} JApproval No.

i) Date of approval

13 CFO Details

i) Approval No.

i) iDate of approval
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iii) Quantity approved ;

14 Details of Blasting license If any by the
lessee

| lLUcense No. B Date :

ii |Pericd of validity upto

older, his/her details (name, license

15 [If Blasting Is done by the licensed : =]
0. validupto)

aving Machinery from the concerned
uthority

116 Efnnisainns for usage of Heavy Earth

Part-I11 (Men & Machinery)

17 WMo, of days the quarry worked during  :
¢ Year:

18 Mame of the Mines Manager / Foreman
long with certificate detalls

19 [Labour Identification Mumber (LIN)

20 [No of workers worked during this Year [ |No. E\:g- price paid
S r each person

i Skilled Male :

Female

ii Un-Skilled Male :
Female '

21 gndlcate reason(s) for work stoppage If MNo. of Days Reasons

ny due to strike, lockout, monsoon,

non-availability of labour, less demand
tc., and number of days of work .

Eh:.ppage for each of these factors. |

22 |Machinery Owned by the lessee used during this Year:

Type of Machinery No., of Units  [Engine Horse o. of hours
power of each arked
unit

23 Machinery on lease/frent basis used by the lessee during this Year:

Type of Machinery MNo. of Units Engine Horse o. of hours |
power of each arked
unit

I

>4 No. of Accidents

| perigus

il ratal
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D.R

Il Cempensasion paid as required
nder Rule 12 {5 h){iv) of APMMC
Rules, 1966.
Iv |Details of compensation If any paid
Part-IV (Production & Dispatches)
25 Production of Raw blocks, dispatches, stocks and Pit's Mouth Value
{Unit:Cu.M) =
26 Item Total SIZE WISE BREAKUPS IN CM
iNnM* [ >300x[>270x|<270% <75
| 180 150 150
{a) Dpening Stock
{b) |Production
{c) |Dispatches
(d) |Direct Export
{e) |Domestic Sales |
___[within the state A.P)
(F) omestic Sales
(other states) -
(e) [Klosing Stock
() its mouth value (Rs.)
. omestic Sale
(g) ts mouth value (Rs.)
Export
27 and Rejects (Unit : Cu.M) In this Year:
(a) }:Juan!:lnr of waste generated as | z
pverburden
b} Puantlt-,r of waste generated
ncidental to mining of raw blocks >
(c) uantity of waste generated a5
jected blocks and dressing
jects
{d) |Dispatches of waste and rejects
tin accordance with above
lassification)
28 Total amounts paid during the r to the Govt, in Rs.
Seig.fee/|L.A. |CLA iEi-'-'IBcL iInrtEresl: MERIT [DMF |[IT Total

[

I certify that the information furnished a

respects.
Flace :
Date :

Signature :
Mame in full :

Designatian: Cwner/Agent/Mining
Engineer/Manager

GOPAL KRISHNA DWIVEDI
PRINCIPAL SECRETARY TO GOVER NMENT(MINES)

bove is correct and complete in all
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GOVERNMENT OF ANDHRA PRADESH
ABSTRACT

MINES & MINERALS - ANDHRA PRADESH MINOR MINERAL AUCTION RULES,
2022 - ORDERS - ISSUED»
=l =R e il e el R - — ]

INDUSTRIES & COMMERCE (MINES-IIT) DEPARTMENT

Z.0.M5.Mo.14 DATED:14/03/2022
Read the following:

1. G.O.Ms.No.1172, Ind. & Com. Dept., Dt: 04-09-1967.

2. G.0.Ms.No. 65, Ind. & Com. (M.III)Dept., Dt. 04.08.2021.

3. From the DM&G, AP., Letter No. 4072/P/2021, Dt: 13.09.2021.
4. From the DM&G, AP., Letter No. 4072/P/2021, Dt: 29.09.2021.
5. Govt Memo MNo. MGOMINM/19/2022/M.I1T Dt. 11/10/2021.

6. G.0.Ms.No. B, Ind. & Com. (M.III)Dept., Dt. 16.02.2022.

7. From the DM&G, AP., Letter No. 4072/P/2022-2,Dt:21,02.2022.
B. G.0.Ms.No.13, Ind. & Com.[M.II1)Dept., Dt.14/03/2022.

¥ kE N

ORDER:-

The Government, after careful examination of the circumstances reported
by the DM&G, AP., vide Letters 3", 4" & 7" read above, and keeping in view the
orders issued vide G.0Os 2"™& 8" read above, have decided to formulate the
following rules called "The Andhra Pradesh Minor Mineral Auction Rules, 2022°,

Accordingly, the following noftification will be published in the Extra-
Ordinary issue of the Andhra Pradesh Gazette with effect from 15/03/2022,

NOTIFICATION

In exercise of the powers conferred by sectlons 15 and 23C of the Mines
and Minerals (Development and Regulation) Act, 1957 (Central Act 67 of 1957),
the Governor of Andhra Pradesh hereby makes the following rules regulating the
grant of mining leases in respect of minor minerals in the State of Andhra
Pradesh and for purposes connected therewith, namely:-

PART =1

PRELIMINARY
1. Short title:

These rules may be called the Andhra Pradesh Minor Mineral Auction
Rules, 2022.

2, Definitions
1. (1) In these rules, unless the context otherwise requires;-

(P.T.0)



(a)

(B}

()

(d)

(e)

(f)
(g)
(h)

(i)
(i)
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"Act" means the Mines and Minerals (Development and
Regulation) Act, 1957{&7 of 1957);

“Assistant Director”™ means “Assistant Director of Mines
and Geology of the jurisdiction concerned, Government of
Andhra Pradesh”.

*Auction Premium Amount” means the price quoted by the
bidders In accordance with these rules.

"Deputy Director”, means "Deputy Director of Mines and
Geology of the District concerned, Government of Andhra
Pradesh”.

"Director”, means "Director of Mines and Geology,
Govermnment of Andhra Pradesh”.

"E-auction”, meaans "electronic auction”
*Government”, means "Government of Andhra Pradesh”

“Local societles” include Labour Contract Cooperative
Societies registered before District Cooperative Registrar
under the Andhra Pradesh Co-Operative Societies Act,
1964 or the Andhra Pradesh Mutually Aided Co-Operative
Socleties Act, 1995 for the purpose of guarrying and shall
include Co-operative Socleties consisting exclusively of
Adivasis/Tribal’'s or indlvidual Adivasis/Tribal’s in case of
Scheduled areas.

Provided that any concession in this tender
document shall be provided to local societies who are
falling in the same mandal as the proposed area of quarry
lease and such concession shall be extended to the local
societies to obtain the guarry leases for a maximum total
extent of twelve (12) hectares in the State.

Explanation: In order to determine the local status of
the societies to be considered for the concession and
subsequent participation in the e-auction process, all the
members such local societies shall be residing in the
same mandal as that of the respective Local society.

"MIT" means "Notice Inviting Tender”

*Preferrad bldder” means the bldder referred to ln sub-
clause (iii) of clause (v} of sub-rule (d) of rule 9;

R ) o
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(k) "Qualified bidders" means the bidder referred toin
clause (i) of sub-rule (d) of rule 9;

{I} T“Resarve Price” means a price, which shall be the minimum
price above which the bidders shall quote their bids.

{m)} "Section" means section of the Act;

(n) “Technically Qualified Bidders®™ means the bidder as
referred to in clause(iv) of sub-rule (d) of rule 9;

{0) "Tender Document”™ means the tender document Issued by
the Director of Mines & Geology for conduct of an e-
auction referred to in sub-rule{b) of rule 11;

(2) The words and expressions wused in these rules but not defined
herein shall have the same meaning as  assigned to them In the Act and
Aules made there under,

3. Application- These rules shall extend to the whole state of Andhra Pradesh
and shall apply to all minar minerals except for the following:

(i} Mineral bearing areas reserved in favour of State or Central PSUs as
per APMMC Rules, 1966,

(Il) Ordinary Sand

(ili) Patta lands where Pattadar has not provided their concerned for e-
auction.

(Iv) Forest lands.

{v) Mineral bearing areas for which notices (LOIs) were issued.

(vi) Existing Prospecting Licenses granted under APMMC Rules 1966

FART —11
SELECTION OF PREFERRED BIDDER FOR GRANT OF QUARRY LEASE
(4) Selection of Preferred Bidder:

Preferred Bidder shall be selected by the Director through an electronic
auction in the manner as specified In these Rules.

(5) i :

The period for which a quarry lease shail be granted for the minor minerals
spacified under these Rules as per Rule 12(5) and 15 of the Andhra Pradesh
Minor Mineral Concession Rules 1966, as the case may be,

(6) Prerequisites for e-auction:
(a) The Director shall take prior approval of the Government for terms

and conditions of the tender document before initiation of auction
Process,
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(b) The Director may Initiate an auction process for grant of a guarry
leases with respect to an area within the State in accordance with these
Rules.

(c) The Assistant Director of Mines B Geology shall identify and
demarcate the area where a mineral concession is proposed to be
granted through auction using Electronic Total Station (ETS) or
Differential Global Posltloning System (DGPS) and the area so
demarcated shall be classified Into forests land, land owned by the
Government and private persons along with NOC from the concemed
departments and furnish the details to the Director through the Deputy
Director of Mines & Geology concerned.

(d) The Director shall issue Notice Inviting Tender with respect to
mineral concession auction after receipt of the proposals from the
Deputy Director of Mines & Geology concemed.

(e) The extent of area so demarcated shall include area required for all
the activities falling under the definition of 'mine' as defined in causze (j)
of sub-section (1) of section 2 of the Mines Act, 1952,

(f} The minimum area proposed for e-auction for grant of quarry lease
under these Rules shall be four (4) hectares.

{g) The Director of Mines and Geology on his satisfaction after due
conslderation of production level, Geographical or Topographical
condition may for reasaons 0 be recorded in writing, decrease the
minfmum area propesed for e-auction for grant of guarry lease for all
minor minerals except Ordinary Sand such that the minimum are shall
not be less than one (1) hectare,

(h) The non-refundable tender document fee shall be as specified by the
Director in the tender document.

Provided that a concession of 50% of the tender document
fee shall be provided to Local societies and such concession shall be
extended to the local societies to obtain the guarmry |eases for
a maximum total extent of twelve (12} hectares in the State.

(7} Eligibility of participating in the e-Auction:

(a) For the purpose of participating in the auction of Quarry lease, the
terms and conditions of eligibility as specified In the sub-rule (b} below.

(B) The applicant, shall have a minimum net worth, as specified by the
Director In the tender document.

Frovided that the Net worth requirement of Local societies shall be
50% of the minimum net worth fixed and such concession shall be
extended to the local societies to obtain the quarry leases far a
maximum total extent of twelve (12) Hectares in the State.
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st
Explanation:

() In case an applicant Is a subsidiary of another company
incorporated in India, the net worth of such holding company
may also be considered:

Provided that, in such case, the applicant shall continue to be
a subsldlary of such holding company until such time the
applicant meets the aforementioned net worth threshold.

(I} In case of a company, the net worth shall be the sum of
paid up share capital and the free reserves as per the audited
balance sheet of the financial year ended immediately
preceding the date of issuance of notice Inviting tender.

(i) In case the notice Inviting tender is issued between i=
April to 30" September (both days inclusive) of a year, the
audited balance sheet of the financlal year before the
immediately preceding financial year, from the date of
issuance of notice inviting tender, may be submitted by the
bidder, If the audited balance sheet of the immediately
preceding financial year is not available.

(iv} In case of an individual, the net worth shall be the
closing cash balance on the last date for submission of
application, and such amount may include amount In savings
bank accounts in Scheduled Bank or Post Office, free and un-
encumbered fixed deposits in Scheduled Banks, Post Office,
Listed Companies or Government organisation or Public
Sector Undertakings of a State and the Central Government,
Kisan Vikas Patra, National Saving certificate, Bonds, Shares
of Listed Companles, Listed Mutual Funds, Unit Linked
Insurance Plan, Public Provident Fund, Surrender Value of Life
Insurance policies, and un-encumbered immovable property
in the name of Applicant.

{c) The State Government may, regard to article 244 and the Fifth Schedule to
the Constitution, the provisions of the Panchayats (Extension to the Scheduled
Areac) Act, 1996 (40 of 1996); and the Scheduled Tribes and other Traditional
Forest Dwellers (Recognition of Forest Rights) Act, 2006 (2 of 2007), make
such amendments to the terms and conditions of eligibility as It may deem
necassary.

(d) The bidder(s), either individuaily or group of assoclations, shall not have
any mineral revenue dues to the Government at the time of submission of bid
in e-auction.

Explanation: The partner/director of the company having shareholdings In
anotfier quarry/mining leases held in the State shall not have any Mineral
revenue dues for such guarry/mining leases to the Government.
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(e} The bidder shall satisfy such conditions as may be prescr ibed by the
Director of Mines & Geology in the Tender Document.

(f) The eligibility for participating in the auction shall be determined as
per the specified terms  and  conditions of eligibility and  the Preferred
Bidder shall be declded solely on the basis of financlal bids submitted by the
eligible bidders.

(@) MNotwithstanding anything contained in APMMC Rules, 1966, a guarry
lease for areas falling in the notified Tribal Areas shall be granted only Iin
favour of Co-operative Societies consisting exclusively of Adivasis/Tribals or
individual Adivasis/Tribals through e-auction conducted by Director,

(8) Electronic Auction :-

{a) An auction shall be conducted only through an online electrenic auction
platform.

(b) The Director may utilise any onling electronic auction platform which
meets the minimum technical and security requirements as specified in the
Guldelines for compliance to Quality requirements of e-Procurement Systems
Issued by the Standardisation Testing and Quality Certification Directorate,
Department of Information Technology, Ministry of Communications and
Information Technology, Government of India.

(9) Bid Security for the Tender document:-

The Bid security shall be as specified by Director in the tender document for the
proposed area.

Provided that a concession of 50% of the Bid Security shall be glven
to Local socletles and such concession shall be extended to the local
socleties to obtain the quarry leases for a maximum total extent of
twelve (12) Hectares in the State,

(10} Eidding parameters-

(@) An e-auction for selection of preferred bidder for grant of quarry
lease shall be conducted for determination of "Auction Premium
Amount”,

(b} For determination of auction premium amount, the reserve price
for quarry lease shall be In the multiples of Dead Rent per Hectare
per annum as specified by Director In the tender document of the
proposed area for the particular mineral, In Indlan Rupees,

{€) The bidders shall guote, over and above the reserve price, for
the purpose of payment to the State Government, an amount In

Rupees as "Auction Premium Amount®,
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{d) The bidders shall quote, as per the bidding parameter, for the
purpose of payment to the Government, an amount more than the
reserve price and the Auction premium amount so quoted shall not
be adjusted against annual dead rent or seignlorage fee, as the case
may be,

(11) Bidding Process.-

{2) The Director shall Issue 3 notice inviting tender on their
website to commence the e - auction process and such
notice shall contain brief particulars regarding the area under e-
auction, including location, extent, mineral and ETS/DGPS Geo-
coordinates,

(B) The tender document issued by the Director of Mines and
Geology shall contain.-

I. Revenue survey details of the area Identifled and
demarcated, shall be divided into forests land,
land owned by the Government, and land not owned
by the Government,

ii. Plan showing the area with DGPS Coordinates attested
by the Tahsildar and Assistant Director of Mines B
Geology concerned.

jii. List of clearances and permissions already obtained with
respect to such area.

iv. No Objection Certificate (NOC) obtained from the
Tahslldar concerned in the case of Government land,
Consent from Pattadar in the case of Pattaland and in
case of areas falling within 500 m from the boundary of
the Forest land, an In-Principle Consent/Approval from
DFO concernad.

Provided that the NOC, Consent from Pattadar and
In-Principle ConsentfApproval from DFO concerned
shall be cbtained by Assistant Director of Mines &
Geology prior to issue of NIT.

(¢} The bidders shall be provided a fixed period, as notified by the Director to
study the tender document and such reports and the bidding process shall
commence only on expiry of such period.

(d) The auction shall be an ascending forward online electronic auction and shall
comprise of the following rounds, namely:-

(i} First Round of Auction to be held in the following manner, namely:-

{1} the bidders shall submit;-
(1} a technical bid comprising amongst others, decumentary
evidence to confirm eligibility as per the
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provisions of the Act and the rules made thereunder
to participate in the auction, bid security
and such other docurments and payments as

may be specified in the tender document; and

(2) an initial price offer which shall be above the reserve
price;

(II) only those bidders who are found to be eligible In accordance with the
terms and corditions of eligibllity specified in these Rules and whose initial
price offer is greater than the reserve price, referred to as "technically
qualified bidders®, shall be considered for the second round of electronic
auction;

Provided that the Director shall constitute a Committee for
evaluation of the Technical bids received and to recommend the
“technically qualified bidders”,

{I11} The Highest Initial price offer amongst- the technically qualified
bidders cuoted above the reserve price shall be the floor price of the
second round of online electronic auction.

(IV) The technically qualified bidders shall be ranked on the basis of the
descending initial price offer submitted by them and the technically
qualified bidders holding the first fifty percent of the ranks (with any
fraction rounded off to higher integer) or the top five technically qualified
bidders, whichever Is higher, shall qualify as qualified bidders for
participating in the second round of electronic auction;

Provided that if the number of technically qualified bidders is
between three and five, then all the technically gualified
bidders shall be considered as qualified bidders.

Provided further that in the event of identical Initia! price offers
being submitted by two or more technically qualified bidders,
all such technically guaified bidders shall be assigned the same
rank for the purposes of determination of qualified bidders and
in such case, the aforementioned fifty per cent shail stand
enhanced to the extent of tie occurring within the first fifty per
cent.
Illustration:

(I3 In the event there are a total of ten technically
qualified bidders, and each technically gualified bidder
submits different Initlal price offer, then the technically
qualified bidders halding the first fifty per cent of ranks
shall be considered to be qualified bidders.

(i) If three such technically qualified bidders submit
the same initial price offer and are ranked in first fifty
per cent of the total number of ranks, then, all the three
technically gqualified bidders shall be considered to be

B, = g T
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qualified bidders and the total number of qualified
bidders shall stand increased by two.

(V) Where the total number of technically qualified bidders Is three or
more, the auction process shall proceed to the second round of auction
which shall be held in the following manner, namely:-

(i) The qualified bidders may submit their final price offer which
greater than the floor price:

Provided that the final price offer may be revised till the
conclusion of the auction as per the technical specifications of the
auctlon platform;

(li)  The auction process shall be annulled if none of the qualifiec bidders
submits a final price offer on the online electronic auction platform;

(i} The qualified bidder who submits the highest final price offer shall be
declared as the “preferred bidder” immediately on conclusion of the
auction.

(V1) Whera the total number of technically qualified bidders Is less than three,
then no technically qualified bidder shall be considered to be qualified bidder and
the first attempt of auction shall be annulled.

(VII) On annulment of the first attempt of auction, the Director may decide to;-
{a) commence the auction process de novo with a separate set of
terms and conditions and reserve price as it may deem fit and
Necessary, or

(b) Conduct the second attempt of auction.

(VIII) In case the Director decides to conduct the secand attempt of auction as
per clause (i) of sub-rule (g) above, the terms and conditions of the second
attempt of auction shall remain the same as in the first annulled attempt of
auction

Provided that the highest initial price offer of the technically qualified
bidders if any in the first annulled attempt shall be the reserve price in first
round of the second attempt:

Provided further that the bidding shall continue to the second round even
In case the number of technically qualified bidders s less than three.

(I¥) Second Round of Auction to be held in the following manner, namely:-

A The qualified bidders may submit their final price offer which
shall be greacer than the floor price:
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Provided that the final price offer may be revised &ill the conclusion
of the auction as per the technical specifications of the  auction

platform;

li. The auction process shall be annulled If none of the qualified bidders
submits a final price offer on the online electronic auction platform;

(X} The qualified bidder who submits the highest final price offer shall be
declared as the "preferred bidder” by Director immediately on conclusion of the

auction.

(12) Grant of Quarry Lease :-

(a)Upon completion of auction process, the preferred bidder shall
pay the Auction Premium amount to Director in the Head of
Account as specified by the Director of Mines and Geology within

two weeks from completion of e-auction.

{b)Upon receipt of the Auction Premium amount, the Director of
Mines and Geology / Deputy Director of Mines and Geology
concerned, as the case may be, shall issue a notice (letter of
intent) to the preferred bidder as specified in sub-rule (d) below.

(c)In case, preferred bidder is not able to furmnish the Auction
Premium amount within two weeks from completion of e-auction,
the second highest bidder will be given preference by the Director
to match the highest Auction
remittance of the highest Auction
respective bidder shall become preferred bidder and a MNotice

{Letter of Intent) be Issued as per sub-rules (a) and (b) above.

{d)The Preferred Bidder shall comply with the following conditions for
grant of Quarry lease deed within the period specified in rule 7 &
12(5) of the APMMC Rules 1966, for the minor minerals as the

case may be:-

i,

Continuing to be  in  compliance with all the  terms
and conditions of eligibility;

Submission of Security Deposit as specified by the
Director in the tender document.

Obtalning Approved Mining Plan, Environmental
Clearance, Consent for Establishment, Forest Clearance
(In case of Forest land] and any other relevant consents,
approvals, permits and the like -as may be required
under applicable laws for commencement of guarry
operations;

Satisfying such other conditions as
may be specified by the Director of Mines and Geology.

Premium amount and after
Premium Amount, the
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v. Affidavit regarding annual minimum  production
conditions to be submitted as specified in the Tender
document.

{e) Upon fulfiliment of the conditions specified above, the Director of
Mines and Geology/ Deputy Director of Mines and Geology
concerned, as the case may be, shall grant a Quarry Lease to the
Preferred Bidder and such Quarry Lease shall be subject to the
provisions of APMMC Rules 1966.

(F) If the Preferred Bidder failed to fulfill the conditions specified in
sub rule {d) above within the specified perlod, the notice Issued
as per sub rule (b) above shall deemed to be cancelled and
payments made so far shall be forfeited.

{g)The Quarry Lease Deed shall be executed by the Assistant
Director of Mines & Geology as per Rule 12(5)e) and 13(1)
of the APMMC Rules 1566, for the respective minor minerals, as
the case may be.

(h)Any new mineral is discovered in the Quarry Lease area granted
through auction during the lease period, then the holder of Quarmy
lease shall follow the provisions of the APMMC Rules, 1966 as
amended from time to time for Inclusion of such new mineral In
the Quarry Lease Deed.

(i) The date on which the Quarry Lease Deed is duly executed shall
be the date of commencement of the Quarry lease.

(13) Security Deposit for Quarry Lease

The security deposit shall be provided as the manner
prescribed by Director which may be invoked as per the provisions
of Quarry Lease Deed and existing APMMC Rules, 1966.
(14) Time Period

The time perlod for compliance of these rules shall be as specified
in the tender document,
PART - II1
MISCELLANEOUS
(15) Right of first refusal to Local societies:

In case of auction of quarry leases, Local societies shall be given right of
first refusal In the auction of quarry leases falling within their Mandal.
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Provided that such Local societies shall be a Qualified Blidder In
the auction of that particular area and match the highest
premium amount guoted for such quarry lease in e-auction
conducted by Director.

Provided further that the total extent of quarry leases to be
held by such local Societies shall be twelve (12) hectares in the
State of Andhra Pradesh by using the Right of first refusal under
this rule.

(i) In the cases of the existing leases covered under the
areas of pattalands where the consent is provided and Government
lands, on the expiry of the lease period, the area shall be put up for e-
auction.

(1) The process of e-auction shall be started well in advance so that
before the explry of the |ease period, new lease may be granted
without any gap;

(i) The existing lessee shall have right of first refusal at the time of e-
auction held for such lease after expiry of the lease period in the
following manner namely;-

(a) to be eligible to exercise the right of first refusal, the lessee shall
comply with the conditions of the mining lease, the act and the rules
made thereunder till its expiry and shall emerge as technical
qualified bidder as per provisions [ald down in these rules,

(b)Y upen conclusian of the e-auction, the Director of Mines &
Geology shall Issue a notice to the Ilessee seeking written
confirmation of his/her willingness to exercise the right of first
refusal within a period of seven days of the conclusion of the e-
auction;

() the notice given under clause (Il shall be acknowledged by the
lessee and who shall, within a period of two weeks of receipt of
notice, exercise the right of first refusal in writing to the Director of
Mines & Geology, failing which it shall be construed that the lessee Is
not desirous of exercising the right of first refusal and the successful
bidder shall be entitled to a mining lease in the manner provided in
these rules

{d) IF these lessee exercise the right of first refusal and matches
the highest final offer price, the lessee shall be deemed to be
successful bidder in place of the earlier successful bidder declared
after the e-auction shall be entitied to a mining lease in the manner
provided in thesa rules,

(e) in case the lease holder or preferred bidder er Lol haolder,
expires the lease shall be considered to be granted in the name of
the successor of the deceased person.
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{2) In 2 proposed mineral block, where the land owned by the Private
persons (pattalands) is more than 75% of the total proposed area, then
proposed mineral block shall be considered as Pattaland and shall be
disposed as per the procedure laid down in these rules and APMMC Rules
1966.

() For the mineral bearing areas which are falling in pattalands and
where the pattadar concerned has provided consent for grant of quarry
lease through e-zuction;

Prior to issue of NIT for conduct of e-auction in areas held by
private persons, a consent from Pattadar, as the case may be,
shall be cbtained by Assistant Director of Mines and Geology by
entering into an agreement with the pattadar or person authorized
by Pattadar In this regard as per sub-rule (c) below.

Provided that the Consent received from Pattadar shall be
Irrevocable and shall be valid till expiry of lease period or till
exhaust of the mineral, whichever is later.

fc) The lease holder shall pay an additional amount equal to twenty
percent (20%) of Seigniorage Fee to pattadar on mineral dispatches
made from the lease area through the Director on monthly basis.

(18) Publishing of Successfully auctioned areas’ details

{a) The Director shall publish the details of the Successfully auctioned
blocks in the website of Department of Mines & Geology on monthly
basis with the following detalls:

(i) Details of block = Name of the mineral, Location, Assistant
Director of Mines and Geology's Jurisdiction and District,

(I} Highest Auction Premium Amounts

(ill) Extent in Hectares and Highest Auction Premium Amount
per hectare

(b)The Director shall alse publish the district wise and mineral wise
highest Auctlon premlum amounts and the average hectare wise
highest Auction premium amounts of the successfully auctioned blocks
In the last 12 months and 36 months In the website of Department of
Mines & Geology on monthly basis,
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H

The proceeds pertaining to Auction Premlum amounts of
successfully auctloned blocks shall be remitted as per the procedure laid

down by Director.

The Government shall be the sole Authority to issue clarifications,
exemptions, gquidelines or relaxation orders from time to time, in
implementation of these rules.

(21) Applicability of General Provisions:

The General provisions of Minor Mineral Concession Rules, 1966 or
any subseguent rulesfamendments to be issued by Government or the
orders, quidelines, clarifications issued by Government in this regard from
time to time shall apply to any situation, which Is not expressly stated
herein,

(BY ORDER AND IN THE NAME OF THE GOVERNOR OF ANDHRA PRADESH)

GOPAL KRISHNA DWIVEDI
PRINCIPAL SECRETARY TO GOVERNMENT{MINES)

ToO

The Commissioner of Printing, Stationery & Stores Purchases (Printing Wing)
Andhra Pradesh, Vijayawada. (with a request to publish the above naotification
and arrange to send 200 copies of the same to the Government In [ndustries
& Commerce (M.II1) Department and 100 coples to the Director of Mines &
Geology, A.P., Ibrahimpatnam, Vijayawada).

The Director of Mines & Geclogy, Andhra Pradesh, Ibrahimpatnam.

The Chief Executive Officer, MERIC, Wijavawada.

All the District Collectors in the State.

All the Joint Director /Deputy Director / Asst. Director of Mines & Gealogy
through the Director of Mines & Geology, [hrahimpatnam.

Copy to:

The Secretary to Govt, Ministry of Minas, Govt. of India, Shastry Bhawan,

Mew Delhi.

The RCoM, IBM,Room No:603, 6" Floor, CGO Tower, Kavadiguda,
Secunderabad.

Tha Law Department.

The Finance Dept.

The QsD to Minister for Mines & Geology.

The PS to Prl. Secretary to Gevt., (Mines)

SF/SC(Comp.No.1510364)

/! FORWARDED :: BY ORDER [/

5 N OFFICER

Endorsement
No.4702/P /2021 Dt:14/03/2022
Ref:G.0.Ms.No.14, dt.14.03.2022 from the Industries and commerce{M-111})
Department.
A

Copy of the G.O.Ms.No.14, dt.14.03.2022 is communicated to all JDM&G's,
DDMA&G's & ADM&G'=s (Regular B RVS) in the State and Section In-charge
officers/Superintendants in the directorate for taking necessary action.

Mot
L 5
Joint Directﬂi%l?%ﬁ? and G‘é&?ﬁ.ﬁ

Ta v

Communicate through with respective e-mails
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(SHOW CAUSE NOTICE BEFORE ADMISSION)

IN THE HIGH COURT OF ANDHRA PRADES
(Special Original Jul'l:dll:tlm]n

FRIDAY, THE EIGHTH DAY OF JULY TWO THOU Loste
PRESENT: O AND TWENTY TWG_ -

HONOURABLE THE CHIEF JUSTICE PRASHANT KU
THE HONOURABLE SRI JUSTICE EV.EE.EEH.I:’:"_JEE??JHM
WRIT PETITION NO: 19459 OF 20327
Eatwean:

1. Federation Df_hﬁmr Hi'hlll!l-_hﬂl-ﬁll? (FEMM), Registered body, having s office
al 24-8877. Srinivas Nagar. Simhachalam, Visakhapatnam, Rep.byits gurrluyr
2-Chellu Naga Sarkara Rao, slo. Ch. Hanumantha Rao :

1. State of Andhra Pradesh, Represented by its Principal Secretary, Industries
"E: Eujmﬁaue (Mines-1lf) DEPII'I;I'I'HTL A_P.Secretariat, Vﬂhﬂ:{lﬂ Guniur

2. The Director of Mines and Geology, Stats of Andhra Pradesh, Ibrahimpatnam,
Krishna .

- B Dlﬁlt}rﬂﬁ'ﬂurﬁhﬂrd;m'dﬁadugr,mmﬂﬂ.ﬁrﬂmpm

4, Assistant Director of Mines and Geclogy. NTR District, Andhra Pradesh.

. RBspondents

WHEREAS the Pefifioner above named through their Advocate Si HARI
SREEDHAR presented this Pelifion under Ariicle 226 of the Constitution of India
praying that in the circumstances stated in the affidavit filed therewith, the High Court
may be pleased o issue such appropriate writ or order or direction more pariiculardy. In
the nature of 8 Writ of Mandamus declaring the various amendments made to Rule 7-A
(v}, Rule 9 (i), (i), Rule 12 (2}, 12 (4) (i) (b), Rule 12 (5) (a) (i), Rule 12 (5) (a) {ii), Rule
12 (5) (c), Rule 12 (5) (d), Rule 12 (5) (f) (i), Rule 12 (5) (h) {xi) () and Rule 14 of AP.
Minor Minerai Concession Rules, 1966 by the first respondent through GO MS No.13,
Indusiries and Commerce (Mines-lll) Depariment dated 14-03-2022 as not only arbitrary
and ilegsl but also ultra vires being contrary to Ssc. 14 and 15 of tha Mines and
Minerals (Develepment and Regulation) Act, 1957 and consequently sat aside the arder
of the 3™ respondent dated 12-5-2022 in Procsedings No. 297/01/2022.

WHEREAS the High Court upon perusing the petition and affidavit filed

here upon hearing the arguments of S HARI SREEDHAR Advocata for the

and GP FOR MINES AND GEOQLOGY Advocale for the Respandent Nos.1 to

4, direcled issue of notice to the Respondents herein 1o show cause as lo why this
WRIT PETITION should not be sdmitted.

You vix

1. The Principal Secretary, Industies and Commerce (Mines-ilj Department,
AP.Secretariat, Velagapud, State of Andhra Pradesh, Guntur District, AP,
=2 The Director of Mines and Geology, State of Andhra Pradesh, lbrahimpatnam,
oy

The Deputy Direclor of Mines and Gedlogy, NTR District, Andhra Pradesh.
4. The Assistant Director of Mines and Geology. NTR District, Andhra Pradesh,

Aninzxoee

HAT muﬁ_ e “,,
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are be and hereby directed to show cause either appearing in person or through an
Advocate, as to why in the circumstances set out in the petition and the affidavit filed
therewith (copy enclosed) this WRIT PETITION should not be admitted.

1

JA NO: 1 OF 2022

Petition under Section 151 CPC praying that in the circumstances stated in the
affidavit filed in support of the petition, the High Court may be oleased to grant stay of

ion of the impugned amendments made to Rule 7-A (v), Rule 9 (i), (iii), Rule 12
(2), 12 (4) (i) (b), Rule 12 (5) (a) (7). Rule 12 (5) (a) (i), Rule 12 (5) (c), Rule 12 (5) (d).
Rule 12 (5) () (ii), Rule 12 (5) (h) (xi) (i) and Rule 14 of A.P. Minor Mineral Concession
Rules, 1966 through GO MS No.13, Industries and Commerce (Mines-lll) Department
dated 14-03-2022, Pending disposal of WP 18459 of 2022, on the file of the High Court.

ORDER:

(Through physical mode)
/'Hurd Mr. Hari Sreedhar, learned counsel for the petitioners.
/lssue notice to the respondents, returnable in four weeks.

Learned Government Pleader for Mines and Geology would accept notice on behalf
of the }upcndtnt:. . .

As the respondents are duly represented, no formal steps are called for.
-
In view of the statement made by the learned Government Pleader for Mines and

Geology that-the mining lease is not put to e-auction, we shall consider the prayer for grant
of interim relief on the next date of hearing.

" : 022." sdl- A. VIJAY BABU
Post this case along with W.P.No.14827 of 2022. ASSISTANT REGISTRAR
IITRUE COPYII ; SECTION OFFICER

To,
1. The Principal Secretary, Industries and Commerce (Mines-lll) Department,
A.P.Secretariat, Velagapudi, State of Andhra Pradesh, Guntur District, A.P.
2. The Director of Mines and Geology, State of Andhra Pradesh, Ibrahimpatnam,
Krishna District,
/. The Deputy Director of Mines and Geology, NTR District, Andhra Pradesh.
4. The Assistant Director of Mines and Geology. NTR District, Andhra Pradesh. (1

s/IA:N‘I by RPAD)

Blf?'ne CC to SRI. HARI SREEDHAR Advocate [OPUC]

'wo CCs to GP FOR MINES AND GEOLOGY ,High Court Of Andhra Pradesh.
[OUT] )

7. One spare copy

PR
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HIGH COURT

HCJ &
DvSSJ

DATED:08/07/2022

- POST THIS CASE ALONG WITH W.P.NO.14827 OF 2022

ORDER

WP.No,19459 of 2022

DIRECTION




1652

: H—W il GOVERNMENT OF ANDHRA PRADESH
Ay :,pﬂ DEPARTMENT OF MINES AND GEOLOGY:IBRAHIMPATNAM
4§ [(PRESENT SRI K.RAM GOPAL, 1.A.S., DIRECTOR)(F.A.C]]

-
£

0. Dis. Proceedings.No.1433/013-2/2018 Dated:13.02.2020,

sub: Mmes and Quarries - Quarry Lease for Black Granite over an extent of
0.772 Hectares in Sy.No.101/2 of Kotemakulapali Village, Gudupalll
Mandal, Chittoor District held by M/s Sri Venkata Sal Grnaites, Prop:
S LVenkatesh Bebu - Certaln violatlons — Moticed - Show Cause
mum = Breaches not rectified - Lease determined — Orders -

Ref.- 1. DM&G Procgs.No.24862/R5-1/2007 dated: 23.01.2010,
2. ADM&G, Palamaner Proc.No.1051,/Q2/BG/2007, dated.03.06.2010.
3. DM&S Memo.No.25925/VG/2017,d6:19,12.2017.
4. ADM&G, Palamaner Lr.No,1051/Q2/BG/2007, dated: 16.02.2018,
5. This affice Show Cause Notles Mo, 1433/RS-1/2018, di:13.04.2018,
6. Reply dt;07.05.2018 of M/s Sri Venkata Sal Gmaites, Prap: Sri

JVenkatesh Babu,

7. ADM&G, Palamaner Lr.No.1051/Q2/BG/2007, dated, 13.11.2019.

EW
ORDER:-

Through the réference 1% dited, & gquarry lease for Biack Granite over an
extent of 0.772 Hectares in Sy.Ne.101/2 of Kotamakulapalll Village, Gudupsll
Mandal, Chittoor District has been granted in favour of M/js Sr Venkata Sal
Grhaltes, Prop: Sri J.Venkatesh Babu for a period of 20 years. The lease was
executed by the Assistant Director of Mines & Geology, Palamaner on 17.04.2012
and the lease will be In force up to 16,04.2032 vide reference 2nd cited.

Through the reference 3™ cited, the Director of Mines and G
constituted special teams, duly deplaying the staff from Morthern Districts of the
State; for taking up Inspection of guarries of Granite/Road Metal located In Guntur,
Prakasam, Chittoor, Kumool and Ananthapuram Districts for Prevention of flegal
quarrying Mransporiation of minerals,

Through the reference 4% cited, the Assistant Director of Mines 8 Geslogy,
Chittoor, proposed the subject lease for determination based on the violatlons
reported by the Speclal Team. Accordingly, Show Cause Motice has bean issued to
lesses, vide reference 57 cited, as the lesses committed the following viclations:-

L, (1) A Cuantity of 325,868 Cbm of Black Granite has been excavated and
trancparied from the leaced sres in oxcest (o the permitted guantiy
which s a violation under Rule, 34 1) of APMMC Rules, 1966.

[} & Quantity of 1172.280 Cum of Black Granite has been excavabed
I lly from the area which is not covered by the lease and & guantity of
1136.554 Cbm has been transported leaving @ stock of 18 Blocks having
total guantity of 35.726 Cbm (outside the leased area), which attracts
penal action urder Rule, 26(2) of APMMC Rules, 1966,

2, Boundary pillars erected along the leased area are not tallled with

the area earmarked In the plan appended to the lease deed skekch,
which Is violation of Rule12{5)(h){v) of APMMC Rules, 1966,

3. Mot maintained safety measures in consonance with the stipulabions
under Metalliferous Mines Regulations, 1961 which Is viclation of
tondition 21(b} of covenant 8 of Form - G lease deed executed
under Aule 8 of APMMC Rules, 1966,
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4. Depth of the quarry from its height as crossed § mts and no bur-thns are

formed as required under Regulstion 106 (3) of Metallferous Mines
Reguistions, 1961 for safe working.

5. Peripheral buffer of 7.5 mts has not been left from the lease boundary as
required undar Metalliferous Mines Regqulations, 1963,

6. Statutory retum In Form-F & G have been submitted as required under
Rule 41 (1) (a) & (b) of GCDR, 1599, .

Through the reference 7th cited, the Assistant Director of Mines & Geology,
Palamaneru reported that wviclatlons sre not rectified and recommended o
determine the subject quarry leass. "

Under the orcumstances stated above and In exercise of the powers
conferred under Rule 12(S)(h){xli} of AP Minor Mineral Concession Rules, 1968,
Quarry Lease held by M/s Srl Venkata Sal Grhaites, Prop: 5r ).Venkatesh Bebu for
Black Granke over bn extent of 0,772 Hectares in SY.Ne. 1012 of Kotamakulapalli
Village, Gudupall Mandal, Chittoor District Is here by determined and the seCurity
deposit is forfeited to Governmaent.  Further, the Asst, Director of Mines and
Geclegy, Palamaner Is directed to levy the penalty also from Hhe lesses,

T
vﬁs/ﬁ/-r Venkata Sal Gmakes,

Prop: Sr ).Venketesh Babu,
Door. No. 19-154, Ganuga Street,
Kuppam, Chittoor DIStrict seessa-aee - [BY BPAD]

Copy ta the Assistant Director of Mines & Geplagy, Palamaner.
He is directed to take further course of action,

Copy to the Deputy Director of Mines and Geclogy, Chittoor,

ﬁ‘u@ff

|

i

for DIRECTOR OF ES AND GEOLOGY

Sdf- K.RAM GOPAL, LAS.,
DIRECTOR OF MINES AND GEOLOGY [FAC)
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GOVERNMENT OF ANDHRA PRALESH
INDUSTRIES AND COMMERCE (MIMNES.T} DEPARTMENT

Subc-Revigions - Bevigiag Appication filed by Mz, SA Venlaig Sal Granites,
Chistoor Citrict, sgalnst tha 0,05, Procesdings Me. 143301 3-2/20: 8
de=13.02.2020 of the Diag, toratsimpatnarm « Revizipn Dlsposed of -
Orders - Tusung,

Rafi- 1. Prom Mfs. 5# Venkata Sal Granites, Chittoor Déstriee, Rgvision
Ap ated!10,02,2000, received on 20,02, 2020,
4, Governmeans Memo. Mo BETM.1 {11200, Dated; 18,06, 3030,
3. Frem the Assistant Director of Mines & Geafogy, Palamaner, Letber
uu.1u51.-'qz.ml:.f;!n:ur,ﬂ-md:u.nd.:um-

Tho De#G, TEeahimoatnam has determined the qusrry bpase for Elfack
Granke ever an eatent of 0,772 Hectares In Sp 00002 of Ectamakulampam Willage,

errected the boundary pillars, nes maintaired safely maagures, crosed the depih af
the quarry kelght, nat jen the peripheral buffer 7.5 Mtz fram the lease boundasy

&

L Agoricved by the above Friceedings M5, Srl Venkats Sai Granites, Chittoos
Districz, has filed a Revislen Appicacen an 19,09 2050 under rule 35.4 of APMME
Flules, 15058 Eefang the GovEmment and requeiied the Revisional Authorty ta et
aside the procoodings Issued By the fssistant Director of Mines & Geclegy, Chittoer

3. The remocks of the EM&G, [brahlmpatnem fas bieen cailed for o the
grounds  of  Revigien  wide Goverfiment  Memg wu.a:ﬁ?,.-'rq.lm.rznm,
CII8.06.2020. The ADMEG, Palamaner has submitted his remarks to
Cavernment vide hés Latter Mo L051/02/BG/2007 Datad: 2L.06.3020 stating
thati

favour of Mis Verkatasai Granites, frog. Sn ], Vankatesh Babu vidg Progs,
fa. 28083/RE-1/07, Dk, 2300, 2000, but the grantee has not executed within
the stpulated perfad. Subseguerty, Director of Mines g .
[brafimpatnam has grarked Extonilen of time for a pericd af 30 diys wigs
Proes, Mo. 24802MS-1007, DE.28.04.2010 , The £ami has boen expoytesd by
the Asst., Director ef Mines ahd Gealogy, Palamaner yide PFrac.Ne.
1051/0H07, DLO3.06, 2010 and the lgase whl b infarce fram 03-08-2050 13
02-06-2030,

% The Director of Mines and Geclkegy, Tbrahimpatnam, Visyawada vide mamo
« ISEIE NN Y, dt, 19-12-2017 has comstitubed spedal tepmg through
Beplaying Stalf from northern dicrrct or the sate for taking of Ingpection af

ll. The spesal t=am-vAlT haye Inspected the sald QUAFTY leascd ares o 25-17-
HNT and submitted ther inspactien gnd rvey wen verlficatin of the
Fepons, the surveyor kas resorag that the lesses s widking outside the
leased ared and within the faped ared. The details 8re as followge
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" el
1. wWithin tha Lease area

T T T "
Ha, Area bnosg.mit excavation {In Mts) e

1 350 2 = 3120

2 1870 i La7a0

a 7312 1085 TESAAN
Ewchading ower burderm Tetal LTI

On colouletion will percentage of mecvery mentkoned in Approved Mining
plan .o, 15%, tha yield of usefu Granite In subject loase Is 440616 Com,
A% per their office records the politicnerf Lessee have obtained permits far 8
quantfey of 4091,357 Chm. There 15 a stock of 232 Blacks of quandity 3535
Chm within the leased prea, Hesce the total guantity comes to 4130.292
chm. A warlalion for a gyantity of 135858 chm |3 nothoed botween Permitted
guantity and Yielded guantity, Hemos, R B construed that the lesiep has
tramsperted e mingral without ary pormit which atirecs Rule 26(1) of
AJPML M. CRules, 1956,

.  Qutside the Lepsed grapi-

Averags Moasuroments {Excluding cwer burden) quartity In
i AFEH i | Ff'd!ﬂil! Depth of the net Rock Chen
ke ucavasion (In Mis)
s oeld .10.30 €458
Laainsl .
EI'F-'IEIEIPF P R e
T Exclding ever burden - = - e

On calcutation with percentage of retovary mentioned In Approvad Mindng
Plan e, 15%, the yleld of uselful Granibe In the lesse (s 1172.28 Chm and
thesre §6 B 27ack of 13 Blocks of guantty 35,7256 Com ouiside the leased area.
Hence, It B construsd thal the lesses has excavated & transparted tha
mireral unautharizedly by enooaching oulsics the leased area which aitracts
Rulz 26{2} of &.P.M.M,C. Fules, 1965,

le. The Inspecting afficlals have &so nodiced the following wialatlons:-

a) The lessow |s operating the guerry without eaving 7.5 Mts pevipheral
buffer from the lesse boundary which is bresch to regulations 111 of
Matafliferriaus Mines Feguiazions 1961,

by Bounda pillars erected arcund the leased area but nat Gilied with the
ﬂ;mrl;:g sketch which 15 wiolstlon of Rule 1203W0){v) of APHMC Rubes
198,

c} Mot malraining the safety. measures duly observing the rebevant

tlons mads under Metdiferous Hines Regulalions, 19681 which 2

ylelstion of condikian 21 {b] of covenant & of Forme lease ceed exoouted
wnder Aule 8 of APHMI Rules, 1956,

) The working pit I= more then § mis and the lessee Is doing guerry
n-pnri'ti:ns wilhout ﬁﬂ'l"l'-ﬂ“'ﬂ benches a8 quch workings are in dengerous
canditiona. Which b breach to Regulation 106{3) Metalliferous Mines
Recrilations 1961,

[Contl._P3)
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¥. Further, an verificstion of the ofee records, the loszea [ esmpany bo

comritted the follasing breachng:-

a. The lesser has not submitted any stcounts as reguired lor the purpose of
making Annual Assessment for the mineval revencn bafore 10 of EVEFY
mindlh and bsefam 1% duly  of every yoar which i§ wialatian af Rus 1044)
Ab) of APMMC Rules, 1966,

b, The lesson s nob subritted oy stotulery lie Half Yeadly Fetum in
Farm-"F" under e 41 1 (o) ond (B af GCOR, 19690 sines trancier of
sy loasa, H

Further, the Asst. Director of Mincs & Gealogy, Pelamanor has resussted
the pelitoner 1o show cause within 15 days from the dats of recoipt of the
netlice s to why action should mat be InRioted against hvm for re

the Normal Seigniarage Fee along with penalty for 135868 chm of Black
Granite without permit within the leased ares and 1172 38 chm of Black
Granite  oulside the |oesed arca trofsporied In  contraventisn of
AP MLMLC Riles, 1966 Malling whick necestary action vl be initlated a5 per
Aule 26(13&12) af A P.M.M.CRules, 1966, '

vil, In response o their office Shaw Cause Matlee No. 1051/03/B5/2007, di,

wlil

B

¥l

16-02-201B, the patitoner) lessea Mas submithed hls grpdanation to cach
breach wise and requested thes office 5o give him an oppartunity te necify
the breaches if any treating @ as his firsk mistake,

« Fusther, their alfies has proposed for determination aof Quarry Lezsa b the

Dirgctor  of  Mires &  Goslogy, Ibrahimpatnam  wide Lr Mo
1050/Q/BGEI007, o 16-02-27018 guly mentioning the beeaches
comanilied by the Ipsses,

Bascd on their office detorminatlen proposals, bhe Diceckos of Mines &
Goology, Torehimpotnam has ssued Shew Cause Notlce Mo, 1433/RS5-
1/2018, dt. 13-04-3018 to the petitener unde fuals 1251 h =11} of AFMMC
Rules 1966 duly requesting fer explanation

Subzequently, the potiianers has submitted his explanstion ta the Drector
of Mines & Gealagy, Tarakbmoatnam and requested to drop farther action
en the Show Cobme Notloe and the same was forwarded o the Assistang
Beirector af Mines & Gealogy, Pelamaner for ramarks.,

Further, thedr effice has submtted TR 190 the Drectar of Mine= &
Geology, Ibrahimpatnam stating that the lesses has not ractified viclticrs
and recommended far detarrmination of subject Quarry Leasy,

Subsaguently, the DFector of Mlines & Ceplegy, Iorahimpatnam  has
determined the qUarTy lise held by the patitiorer vids D063, Froge. Mo,
1233/013-2/2018, DL.13.02.3020 under Rule 12({3){R)(xH) of APMME Fides
15E6, and directed ther affice bo forfalt the seCufity deposi;, smaunt to the
Gewernment and also directed o lewy the penalty fram the fesses,

xii. Based on the orders of the Diredor of Mines & Gealogy, Iheahimpatnam the

AELELENE Director of Mines & Geology, Falamaner has progosed to the Post
Master, Palsmaner to forfel the stcuty deposit of R, 42,460/ vide Lr. Ka.
105L/02/BG/2007, dt. 05-03-7020,

=iv, In the mean me, the petiioner has filsd revision before Ehe Gowernmert

dgainst the. dobermination orders of the Diroctar of Mines B Geology,
Ibrafimpatnam vide Moo 1833/ D 3=-2F 1018, et 13-02-2020 duly re
ta consifer hls case sympethetically and issue RECESSATY ordems o restore
his Querrying cperations eng obtain transit pacies withaut any hindrances
Bl Rig Quarry Loags |8 In force, Falllng which, he will e put Lo Tirther
Irreparshle [oss,

(Coni__Pa)
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¥y, Thelr cffice has finalized the Minerzl Rewenue Assesament for the year 2019-
20 tentathvaly and the petitioner 5 ek heving any Mireral Revenus dues (o
the Gowgrnment and oo wertfestion of thelr affice records. Howaver, oc
per the orders In detarmination preceedings ef the Direcior of Mines &
Geotagy, Terablmpatnam wide Procg.Ha. L43R/D1-2/2018, dt. 13-02=3020,
tho petitioner has to phy penalty W.rt tho exgavations made by him bath
within the teased dros ard outside of leased area for a quantity of:-

f. Wihin the leased area 335.868 Chm.

n Outskle the leased srea 1172208 chem,

wvl. There is no Quarry Loase applications filed in the subject Quairy Lease ared
#ter determinathon of the Guesry Lease.

4 With the above, the Assktant Director of Mines & Geslogy, Palamansmn bas
requested to dismigs the Fevison Application with & direction to tha pegtioner (o
pay the detected, cvaded payments from the leased and cubside the legked area,

5 Tn order to dispese off the Revision Application, & personal hearing was
conducted an 24.06.2080 duly giving reascnpbie cppomunity fer personal hearisg
ta the Revison Pelilivngr, :

B Aler hearing the arguments on both gldes, tho Revisional Athanty hereby
aland the revigion application of M/s. 5 Venkata 59l Granites, subject to
payment of Ae 12,00,000/- as penaly an gquantity excavated within and autside
the leased aress, and set @ side the D.Dis, Proceedings 1433/013-2/2018, Dated:
13.02.2020 sFthe Director of Mings & Gealogy, Jorahimpatansm

7 Accordipgly, tho Revision Application 15 disposed off under Fulg 354 of
Anchra Pradesh Minor Mineral Contesslon Rules, 1966 ard the Directer of Mines B
Geology, Government of Andhra Pracesh, ~IBrahimpatnam shall fake fother
npcessary action in the mabber. -

RAMESH CHANDRA SAHLU
ASSISTANT SECRETARY TO GOVERNMENT &
DEPUTY SECRETARY TO GOVERNMENT [FAC)

Ta

The Directas af Mines and Gaology, Govt,, ef Andhra Pradesh, Thrahimpatnam.

Mys, Sri Venkats Sal Granltes, Prap:.Verkatesh Batu, Daar No. 18-154, Ganuga
Street, KUppam =51 7427, Chatleor Dastrict, (Dy RPAD]

Capytal
The Aesistant Directar of Mings BGealeqy, Falamansr, Chifior Dist.
P.5 ta Har'ble Minister far Mines & Geology, 3™ Block, AF Secetarial,
SFfsC,
/I FORWARDED 1 1 BY ORDERSS Py

! SELTION OFFICER
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GOVERMMENT OF ANDHRA PRADESH

DEPARTHENT OF MINES & GECLOGY
Siffice of the

Asst, Director of Mines B Gaclogy,
Falamanar

SHOW CAUSE NOTICE
Hodl17/02 /RG /2007 DL 13-22-2019

» 5Sub: Mings and Cuarmes - Quarny Lesss for Black Granite over an extent of
0,105 Hectares In Sy.Mo, 103 of Kotamakanapalll' (Va), Gudupaill (M},
Chittaar Digk, = Loase held by M/s Venkats Sal Granites, Prop, 57 1
varkatesh Babu- lcase perlod from 28-04-2008 to I7-04-2028 -
Inspection of quarry lesse = Encraschmsent noticed = Show Cause

Metice Issued — Regarding.

Rafi- 1) Progs. Na 28037 RS-1/2007, Dated,28.02. 2008 of the Diredor of
Mings and Geology, &P,
2) Thiz offloe Preges, Ne.1117//2007, Dated. 26-04-2008.
2} Refernd by ADMAS in Randomizotlen on 30-10-2015,
4] Inspecion and Survey repares Dated;01-11-2019 of conducted by
the Technical Sxaff of Hhly affica.
-olo-

Atdvarting ta the subject and references cited.  Through the refl. 188 cited,
the CHepctor of Mines and Gaslogy, has granted a guarsy lease for Biack Granite
fread an extart of 0.405 Hectares [ Sv.MNo. 103 of Kommakanapell {Vg), Sudugalll
[M]), Chittoor District far a perad of 20 yvears In favour of M/s Venkata Sai Granites,
Frop. Sri 1, Venkotesh Bebu. The same was exetuicd befgre the Asst Directars of
Mines and Gaclogy, Falamaner and ssued work orders vide reference 2™ dted and
thir lesse period from Z0-0d-2008 o 27-04-2020,

On  3-10-2019r tha undersgned nspacted the Querry  Leese I
Rendomilzation and came 0 kedw that Thers is an encreachment in ease area vide

rafarance 3 cited.

In the referance 4 cited, the Technleal Staff of this office hawve inspected
YeUr guarry leasad arsa on 0L=11-2010 snd the surveyor verlflied the leaze
boundaries with executed lease skebch and found workings Talls within the lepsed
area bl encroached towsrds MNorthern side ta the leased area, Accordingly, the
sueveyor thken P messurements In presence of the representative of the l=ose
halder exciuding over burden, The details of the pit measuroments are e fallaws.

¥ithin the Leased sres:-
Averags Mesturcmenis
(Exclading over burdon)
E.Ma. Tie Mo Avvarnge Depth of the "
Areoinsget | ned Reck excavetlon ?u::nh;r
(T WI) *
J 1 1. SHEHET 0.3 159,201

On calculation with percantacge af recovery mantian in pra i
lm., L8%h, the yleld of wsefsl Granite @ your Iua?rse 15 13?3‘5?5 :hﬁ.ﬂpniiﬂg
offica recosde you have obtalned permits for & queatily of 140,283 Chm =ince
incepHon of the Quarry Lesse, Further, earlier this office issurd demand matios for
the rrissing blocks covered & quantity of 163.775 Com far which vou have Dafd
narmal sgignisrage fee as per the Revislon orders, Thers |5 @ stock of 68 blocks
coverad a quantity of 155.077 Chm within to leased srea, Hence the Total
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quantity comes to 2159.134 cbm. There ls & variation for a quantity of 725,241
ebm is noticed between Permitted gquantity and Yialded qu?mw.-,rmnm It 15
construted that you have misued the transit forms for the quentity of 785241
Chn excavated and transported the mineral mare than the aporoved mining pian
quantity which attracts Rule 26{1) of AP M.M.C.Rulos, 1965,

Cubslde the Leased area:-
Averago Measimements |
(Excleding pves bupden) =
SMa, Fit Mo Average Depth of the pet Gusntiiy £
Area n smil Rock excavation In Dl
{1 d8s)
1 1 754 6.04 A554.16

On caleulation with pareentaqe af recavery mentian in Approved Minfng Plan
Ly, 18%h, the yield of useful Granite in your bease is 683,124 Cbhm. Hence; © I
construtad Ehat you hews axcavared b rransporied the méineral wnowthaerlzodly by
encroaching Morthern side to the lessed ares which attracts Rule 26(2) of

APM.M,C.Rules, 1965, .

The inspecting olfidals ave afss notkoed the foloaing vicailons:-

= Wou are operating the quarmy without leaving 7.5 Mis perpheral buffer frerm L
leaga houndary which B bresch to reguiabions 111 of Mabllifermious Mnes
Regulstisms 1561

« Boundory p¥ars erechod arcund the leesed area but pet tefled with the ewecbed
skateh wivich I8 viclation of Rule 12(53(hV) of APMMC Rules 1966,

*  Nop malntaiing the safety measures duly ebsendng the relovent stipalsbions made
uncler Metadferros Mines Reguintions, 1961 which |5 vialation aof condition 21 (1)
of eovenart Baf Form-G leace deed exenurted under Bufe § ol APMMC Rides, 1965,

= Your working pit i5 more than & mits and you are doing quammy operabions without
farming Barchus a such your workdngs are dangercus condltare. Which Is broeach
to Reguiztion 108(3) Metallferrous: Minee Fegulations 1961,

Further, on verificaton of the office records, the lessee f company i@ commitied the
foliowing bresches:-
* The lgssee has not submitted dispatch particidars ag par Role 12{8)h3I) of
APMMC Pules 1556,

[ weaw af the above circumetances, you ore hareby requested to shew cause
within 15 days from the date of recalpt of this netics as to why action shauld net ba
Inktisted sgalnst vou Far recovering the Merrral Selgniarage Fes alang with penalty
for the misused quant@y of FE5.241 Chm within the ieased area and 683.124
chm of Black Gronite autside the' le=ssed area  transported in contrewvention of
A.PMMUC Rwles, 1988 Faling which n=cessary =cHon will ke inhla'_l:qd' a5 per Aule

26{1}8{2) of A.F.M.M.C Rules, 19466, (5 M

Aszst. Director of Mines & GEology =
PALAMAMNER

To

=1 1. venkatesh Babu,

Preps M Sr Varkatn Saf Grardtes,
C.Mo. 19-154, Ganuga Sireed,
Huppam,. Chittoor Distce

Capy rotemited o the Director of Mines nnd Geology, lbnbimprmam for Breour of Infarenelion,
Copy wabeniited by the Degny Divector of Mines and Genlngy, Chittoar foe fevonr of Tnformetion
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GOVERNMENT OF ANDITRAPRADESIL
DEPAILTMENT OF MINES AND GEOLOGY

fes of tha
Asst, Director of hlees and Geology,

Palomancru
DEMAND NOTICE
Me 11T/ BOR00T Dsigds 23,11,2008
| piee over an extent of

Sub: Mines B Quarfies
0.40% Heetares In Sy.MNo. vl Gudupalll (M),
Chittoor Dist, = Leasa held by Mifs, Sol Wenkata Eul Granives, Prep. Gl
3, Vankatesh Baou - Extraction B twranspartation of Mineral Trom
putside tho leased arca and Misuze of Transit farms - Euglanatizn
submitted = Mot Satizfled — Demand Motice issusd = Reganding.
Raf:-1.Rangomization of Inspectan by the ADMEG, Falamanéar an 39-10-70149,

2. Incpectlon & Survey Repert St.0l1-1 1-2018 af this office Technical Staff.

5, Thiz offies Show Cause Notioe Mo, 1117/QZ/Ba 2007, 0t13-11-2019

&, Your explanation Br.i5. 11,2085,

(I L L]
With reforence to the sbove Quarry Lease, it I= ko fnferm that by Virtue of

conditions af grant and the cavenants of tha lease geed executed, you are already

awars that Uhe guarrying is o be dens within tha leaced aren and the minaral

should be dispatehad with prior payment of Seigniorage Fag.

In the referemce 1% & 2™ died, based on the Randamizaten report of the
undersigned the Technlcal Senff of this office have inspacied your quarmy lesied
mraa on D1-11=3019 and the surveyor verified tha lease Boundaries with executed
jmsse sketeh and found workings falls withén the eased @raa and encrosched
cowards Morthern side to tha leased arsa. Ascordingly, the surseyoar taken pit
me@suremants In presenca of the representative of the lease Rolder exduding owver

burden, The details of the pit Measuremants are 4% fallows.

I this conneckien, threugh the referance 3rd cited a Shaw Cause Motica has
as to why acton should met Bo

besp FEcued 06 yow seeking your excplanation
inkiated against you for racoverdng the Mormal Seigniorage Fee slong with penalty
Chm within the lgased area snd B3 124 chm

for the misused guantiny af T85.2<1
of Bleck Granita sutside the lsased ares transported |0 contraventon of Rule 34 &

=5 of AFMME Rules, 1966 and other viglatlons,

In response to this office Show Causs Moktica. threugh the ref. 4th clbed, you
have submitted your explanation each breach wise gnd stated Ehat, the actial
dissatch quantity s 1840.282 Cbm & 163.775 Chm you have pald nermal
salgniorage fes as per Revislon orders for missing blocks and there ks a stock of 68

5,077 Cbm. Hence, the tetal quantity comes oo

blocks cowgred & gquantioy 15
21£0.134 Com. Thers & o waration for the guantly of 7E5.241 Cbm, hance not
misused the transit forms for the quantity of 785,241 chm.

in this cennectipn, It I Informing you that the Inspection whatever eanducad

an 01-11-2010 In pressnce of you and taken pit measurements aftar affiemning the
boundaries around the leased sres In presence of you and amived pit velume s
bm within the leased area and 4554,16 Chm outside the leased anca

9159.291 ¢
have baen extractsd sfter consldering the rocovery factor as per approved mirkdn
plan fa 158 the yiald of useful granite In your lease Is 1373,893 chm within TJ'I-E

leased ares, After consldering the parmitted quantity of 1B40.282 Cher, Missin

Blocks quantity of 163.775 Cbm and Stock of o8 blocis coverad @ qulnn'l.ll'.l 1:?['
155.077 Chm, IE 8 notlced that 785.241 Cbm of quantity excess to tho yialdad
gquantity. Henca, It construad that you hawve misused transkt forms for the quantity

vl Tl
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Regarding the excavations falls cutside the leesed area you have stated that
¥ou have erected tha boundary plilsre based on the chaln system survey and In the
placas shewn by the Surveyer and malotairing the same til to dare snd you are
operating the guarry operstions within the |leased area, Further, the survay dene
uzing GP3 Mechines are not pccurste, Further, stoted that the quarrying ecthvithes
Within from the leaced baundsclos marked by tha surveyors {based on GPE & Chaln
syatem) ot the time of Survey B Demarcation. Hencs, you hawe stated that vou
have not encroached not cerrled our quarry cperetens outside tho lonsed Gres.

The averments stabed by you should not bo congidersd a0 the Toachaleal Sralf
conducted survey with DGPS nstrument (which are 20 emn varlation} based on the
Inear measurements mentoned in the execubed leaze deed sketch, After affirming
tha lemes boundaries srednd the leased ores yau heve deng the gquarrying
operntions pubside the gased area and within the leased: area. Further, Bt Is
Informed thot the lease bourdaries fced based on the measurements mertioned 5
the executed lease deed sketch with reference to the permanent Revenue Stones
andy. Hemca, It Is no matter conducked the survey aither with GFS or Chiln Sty

With regard to the other breaches, you hayve simaly ghian sxplanation, but
nefther implemented nor restifod tha Breaches in the querry,

In wiew af the above, you have been informed that, As per rule 5 af AFMMC
Rules, 1088 wour workings showld ba confined Lo only within the lessed orea and
ok Bevond the leased area &5 per gramted end executed sketch, Bub you have ast
done so for. Henes yaur explonatlon de 15-03-2018 |5 not deserved for
cansfderation,

AS per the average categary percentsge scrived for lEsusnce of dispatch
poertnits, the category of Ehe Granlke blocks for the anld velurmes are as balow,

Wihis the Icascd ares Ounsiils tes Teased ased
Bupe $Ainl Bupcr Tlimi it
Ganganw | Ceapsaw Eﬂ’; Toml in | Googeaw | Ganpeaw proig: Tatal in
sizmin size iy = Chk= size in siza In ;’:mn Chm
Chim Chm I:b:n Chm
1BT021 141,317 4a2.901 TaS. 241 157,480 122937 402708 681124

Henea, you mra llable to pay the Mormal Seigniorege Fee and Marker WYalos
for the zald guantity as per Ruls 34 (1) of APMMC Rules, 1986 and fupeos upte 5
Iakh= a5 fine and double the market value es per Fulg 26 (2) of APMME Bules, 1965
far the quantity recovered and transported from oulside the leased area,

Missacd Quaniivy of she mineral within e Iagsd Gl PR o i ot e
mrzn
ey e iy
y K
inur::; Seigniom in | Totalin | Cotegn | Yolome | Fins
Categoey e | phTein valan ey £ ik Toll
4 Es | | MR i
it
Buper Euper
Gangzay | 181,021 | sanoea | amisans | saserny | G20 | ynag anaann [© .
i £ |-
- Mini e S000%0
Gangersr | 141317 | 333203 | 1766463 | 2niwass | OM8t | 1350 2073475
e e
sime | 162903 | 1057822 | 4629030 | smismsz | O [ 4p0 o sisdi0n | .
Total ;
| TRS241 | 1984178 | 911esee | 1iemavas 683124 | S000M (12831575 |1easinT

Cantd....3
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Mote:= 1, Selgnlorags Fer as Rs, 3000/- per Chm for Super phngsaw stze; Rs.
A500/- par Chm For Minlgangsow size and Rs, 2350/~ per Cbm for Cutbar
slza for Black Granlte.

2, Market value token os Rs, 15,000/ per Cbm for Super gangsaw Slze, As,
12,500/~ per Chm for Minl gangsaw skee ond Fo. 10,000/ per Cbm for
culter slze,

In vlew af the above, Mfs 5r Venkata Sal Grankes, Prop. Srl J. Verkabash
HBabu 18 hereby directed to pay the sald amounce Le., KB, ,7%,46,961- (Wihin the
lammad aron Re. 1,10,84,908/- 4+ Qutskds the leased aren of Ao, 1,60,51,975/-) in
the fellawing head of account and rectify the other bresches' within LS doys from
ihe date of recelpt of this Aatles, falllng which mecessary action will be inlbabcd

against your quarmy lease at the subject areo as per rules In force,

G583 = M.F. M & & Drcleniiches * I =M, M & M haluaines :
152 = BT, er, Eraln & Royslton 10z — KL O Peoc, Reni & Pagallize
B1 - Othar Becaipen

03 ~ Royalry on mirr meersl

A, Didector of Mires and Gealamy,
PALAMANERL

T

Sl 1, Venkatesh Babu,

Prapi MfE SA Vankats Sal Granites,
[.Ma, 19-184, Ganuga Straak,
Kuppam, Chittear District.

Copy sulbamdited do the Dirssior of Blines el Geology, Tunalsanpatnam, Gor Pavear of infermation.
Capy sabmitied to 1k Depuiy Direclor of Mizes ped Goclogy, Chitioee for fovour of Infanmetlon.
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GCVERNMENT OF ANDHAA PRADESH
INCUSTRIESE COMMERCE (MINES.T) DEPARTMENT
Hitmo, Ne. SOSEMI{11/2010-2 Dateqd:23.06.2020,

Subi- Rovisions - Ravision Applieation fed by Mfa, St Vonkata gl Granlics,
Freps J, VerkatesH Dabu, Chistaer Digtrlek aqainet tha Demand Botiee
Mo, 1117/02/B5/ 2007, 6423,11,2009 of thd ADMEG, Palamoneny =
Revislon Cispased off - Ordors = Issued, ;

Raf=1From  Mfe. S Verksts Sal Granltes, Prop: 1. Verkateeh Dabu,
Chittoer District, Revisien Appllcation datedi27.14.2019, received on

02.12.2m, ' :
2. Goverpment Memo.do. Sa55#.1 {1 JDabnd:31,12.2013,
3.Frem the Direcor of Mines R . Ibrahimgatansm, Letier
P, FEAET13-1/2019, Dated:03.02.2020.

Tha fecictant Diractar of Mines & Geology, Palamaneny has Issued Demand
Hotice Mo.1127/02/26,2007, 48:23.11.2019 to Srl 1Venkatesh Babu, Prop of Mis.
&l Venkstn Sal Granibes and dirscted Him ta pay an pmount of 9274463617
pawards NSF alongwith Market Value, Dauble the Market Velie & Fonaly as the

hessan ks il vabed and't e the guantity of 785,241 Cb.M of Black
m:l mhﬁlﬁ Iu::ia:l mmmnﬁq"Tum of 683,124 o.M of Black Granlte from
agutshde the kzasod prea.

Z the absve Demasd N %rl 1.Venkatesh Babu, Prap af M/s.
5rl mﬁl b';:ma ., Chimoer Dl has Mied o Asvialon Applicotlah Bn
02.13 2019 under Fula 35=4 bafore the Gavammintand eguesed  the Revisional
Autherity to considar his revislon sppllcstion apd squash the demand nothe le=ued

by the ADMBG, Palamaner oF walie of the pemally Imposed on his  quarny far ao
istike orel [atus maceszary orders fo restore RS gum coerations io obi@in

Eransit passeas withous ary Wihdranoes i his query [esse 18'fn forca,

3. The Remarks of the Director of Mives & Geslogy, Threhimpatnam bas been
calfed for on the grovnds of Revigion Wide Govarmment Mesn NeS835ML 107018,

g 31,12 7019, The Tbrzhimpatnam his sibmitted his remarks to
Government wlde Letter Ko 7648/013-1/201%, ﬁ:%l.ﬂiiﬁb stating thab:

l. The AORAESE, Palamancru submitd bls remasic. stating thak the qusrry
lease for Black Granite. over an extent of 0405 Hoctares in Syuio. 103 of
Ketamakanapali ¢ Bodumalll (M}, Chittosr District has bean-granted by
the Olrector of Mines & Gealogy, APy, For o gered of 20 yeors in favour of
Mfs Vericata Sal Granites, Prop, Srl 1, Vanks Bsbu vide Frocesdings
No.28937ME-1/07, DL2002.2008 end ‘executed by grantes before the
Ascsatant  Directer of Minst and Geclogy, Pealamanar vida Proceedings
Mo AIIFQAT, DEIEDS.2008 snd the loase willl b b force Trooe 2B-04-

2002 to 27-04-2023,

L. Further, the AGM&S, Pelamaneny reportes” that the Quarmy Lease area was
inspecled M Remdomizution on 30-20-20F5 nind came 10 ki -that there s

B encroschment in the [Eascama,

I The Technical Stadf ofithe Assstant Direcior of Fines & Geology, Palamarner
&l;u Surveyard and_ﬁs'ne:tﬁatha By Ieimaﬂ srog an 01-11-2019 and
mikted rapart, Based cn suibmitbed by thi Techrical staff,
Assigtent Director of Mines B J'E.WTt’ Falamaner has issued snﬁ i
Notlce vide Ho.l117/03/B3/2007, de13-11-2015 as the surveyor verfied
the lease bBoundarfes with érsocted leacs shetch amd Yound warkings falls
within the leased area and encrsathéd teWards northém slie (o the
leased area. Accordingly, the surmveyer has taken pE mcasurements in
presence of the representative of the [oase halder exduding over burden,
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e

rea.in. verage Dupth of the nu.:|

i hﬂdwm {In M)

a4.87 B E 189,291
an calculation with percentage of vecovery meptioned in Approved Minlng
Flam e, 158, the ylaid of useful Granlte, In b% lease |5 13736863 ChH. As
per ADMEG, Palisianery records, the petitloner hive obtained permits for &
quantity of 1840:252 Ch.M since Incepiion of the Quarry Lease. Further,
earller fouetl dinend potice for the migsss blodes sgvared o quantky aof
153,775 Ch.pa far wihich e losses h&uﬂ paid marmal Seignlorage fae &8 per
the Revsisn grders. Them is 2 stack’ of 68 blocks covered a guanlity of
155077 Ch:M within the lemsed ares., Mene, the total quantity cames to
21E0. 03 ChoM. Thirs e a waflalion faf a quantity of 7B5. 241 Oh.M between
parmitted’ quantity and Yielded questity, Henca, it s constnied that the
revizian. potitiener miswed the trapdlt Jorms for the guantity of 785,291
Ch. b excavhbed andlbainsperted the minere! more then e appegved miing
pian quantinyiwhich atiracks Hole 2401] oF AP MMLC Rubes, 1966,

b Gurside the Leased aren::
PIT Awernge 'r-ﬁmg_n;;m { Bl udIng ever 'ﬁb-lé'lt!‘:rr T
Mo Auerage Depth of the nat | |
iran in aq. ik l Reck r.-xrsmim {in Hr'g]
|| Jyﬁq. 6.04 4554.16

On cAkulation with pertehitsqe of receeery mentlened In Approved Mingg
Plap ke, 15%s, thHe' yiol of asaful Ganie In his [Ease & 683,124 ChM,
Henee, It 17 consirued that the lessee-exoxvated ‘& ransported the minemsl
unauthoriza by efcroaghing Morthern cide bto the leassd ares which

attracts Buls BF ML ML, Rufes, 1004,

h. The inspecting oiridals hivve s noticad tha fallawing vielations:-

L8

o} ' The revision pettiones is operating the quary Without kavig 7.5 Mis.
pefiaharal buffar from the lease boungary which I$ braach to regulstions
111 of Matalliferfous Mnes Regulations 1961,

i plllars: erected around the deased area but rat alled with the
ghetch wiich = violstlen of Rue 12(5)(h)(V) of APMMC Bulns,

1566,

c) Mot melntainipg the ‘gafaty messiures dufy observing e relsvant
stipulations made undér Metaliferrous Mines Reguiations, 1851 which e
viglation of conditian 24 (b of covenant B of Form-G lease doed akacuted
unidar-Rule @ of AFMMC 1aeg;

d} The working plt s mone, than & mis, apd the lesses b= delag quarmy
epertions Without forming berches 2s-such thelr workings are-dEngerous
concldbn,  which fa brénch & Regulation 106(3) Metaliferous Mines

Reguistions 1981,

Further, the Assistant  Director of Mings & Geoslogy, Falomaner rquested the
petitlover ta sfiow mause withTi 15 days fram the date of recelpt of the notie
ac to why action shiould pot bo iblated against Wim for recovering the
Normal Swlgrilcrge Fe Bong with penalty for the rmisused quantity of
785.241 CbM. Wwithin the lsdesd area ard 683.124 Ch.M of Plack Grande
gutside the leased aned transported In dortravéntion of A.P.M.M.C. Rides,
1056 faMEne wisleh nordaenr seban will i iniibe e ne sas Sl asretn = -
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-t H

Inresponse to Ewﬁh Hetiee: bl 5L BG/2007, dL23-11-2015, the
prtklencsfiocces bk subfrited W o itlan to esdh breach wisz end
gizked thek, the achul dispateh guentity [ 1840,287 Ch.M, & 163,775 ChuM
and he bas pald nermal Seignlorage fee &7per Revisian orders for missing of
transit forms and there & & stock-oF 68 blatks coversd a quankity 155.077
M, Hence, the toia] glantity comes t9 2185134 65.H, Thore Is a varizticn
for the quantity of TAE.221 Ch,M, hircg ot misutet the trenstt formes for the
quankity of 785,241 Ch.M.

Furthar, the Inspection whatever onducted on Dl-11-Z201% and [aken pE
messurarments after aMeming the beundaties around tha leaged area In
presznce of the patitionier and arrfved pit volime o 159,281 Ch.M within
the |loased area and 455418 ChM oilslde the |Eased area hawe beon
eatrocted after considering the recoeery facler e par wppraved mining plan
ks 153, the yiald of useful granits In his lease |5 1373.6853 ChoM within the
lazed ares, After consMering the parmitted Glantily of 1040262 ChM,
Hissing Bocks quantity of 163.775 Ch.M and Stock pf GF biocks covered &
guantity of 1554077 SoaH, [k b sothad Tt TES.IA1ThA of quontiy ncer
te tha ylolded guantiy. Herco, It fonstrued that e petlfenerflssen bove
rilgvend t=aneit forma for the quartty of 785,241 Ch.M of Black Granke.

Regardieg the micavations &alls cfalda taa iasod area, the pelitlaner has
stated that he has crectsd the boundary pBars based on the choln system
survey ard In the placss shown by tha Surveyar and maintaising the. same
tif to date and the peftomer ks opers2ting the qu cpemptiang within the
lemsadd area, Further, thesuney dond aiing GRS M are nob apcmRie
Farther, stabed that 1= gquarnfipg ifes within from the lewsed
boundaries marked by the sirbeyors Chased on $P3 & Chaln systam) at the
tme of Survey B Demarcation, Hence, the petifoner has sated that be hes
nat enoraachad Bnd poE carsied el 2] i! netsida the lesced
area, The averments sated by tne r should not be consldarad o= the
Technical Sialf condiucked, survey with BEPE Instrumant fubich are 20 em
varlpiion) based cn the finear messcremanis -mantioned in the execated
lease desd shebch, After affirming the baese Baundariss around the Jaaged
area and done the guanying operstions cutside the leased area and within
thie |leased arma, Further, it B nforsed it the lease boundares flued based
o the messursments mantioned N the execited leace’ dead sketeh with
raferenoe 00 the permBnent Beveoge Shopss only: Hence, it i5 no mattar
cenductied the survey glthar with GPS &r Chala Slicdoy.

‘With regard to the other breaches; the petitlaner |5 gm iver explanabia

bt risither implemgntsd ner recifed the €3 m-ﬂpgc?nrm A5 par mrlla
5 of ARMME Rules, 1968 warkings gha ke eanfned to only within the
[eased area and not bevond £he loasod area as per granted and cecuted
shetch. But, the petXioner has not dane 50 for. Herce, ihe petitioner's
expianation of.15-03-2008 &= rot deserved for consicarstics, Az per the

aErAGE cAtagery o e arfved forjesmnee of dispaich permits, the
category of the Granite For the ald velumes ana a5 below.
= Eulsl'jr:!_h‘l:.l‘ﬁfﬁd‘nu

. | 1BLOE | TATRAT | 461500 | FO5.241 | 157.480 | 124539 402,705 | ARZA

Siper Cubter [ 7ot | SEplr | ®inl | cCuer [7om0n |
mangsaw | Gangssw | Sizeh in Gangian |(Gangewwf Sizdin | ©Chm

szeln | Simin | o b | Stels | Stein | Cbhm
Chom Chm Chin Chm

{Cantl. P4)
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e 11
L 5 ; T g A R o T -_.
Cruamtlty § 785,241 cbim of Black Granfo
Hormat Salgniorsge facs Re 19,04 1787/= .
Market value s, 91,10,8087/-
Total (Rs, 1,10,54 986,
L Suantite moovertd &0d tacsported from outslde the (aasm;
Cuankicy 100332 %=bm of Black Granlte
Fine < 00, 000

Doubla Market valus R, ¥,59,51 0975
Total :As. 1,63,52,975/-

% Mence, the Asslstant Divdctor of Mines B Geelegy; Pelamanor = direcied the
pattianar) (rsars Mis Srl Venkata Sl Granibes, Frop. Srl 1 Venkatesh Babu
o pay the 814 smdunts Le., Fs2, 74480617 (WIithin the lessed oreg
FE-LIIJ,_'B"-I..EHE- # ounside the fessed arcs of R=L53,51,575/-) In the
respective head of sitals: and poctify the other breaches wihin 15 doys
from the dabé of recafpt of this netice, Blling which nacessary actian will b
Initinted against the quarry leasa ot the subject ared as por rules In e,
rlased by the demand notice vide Mo 1117/Q7BG 2007, dt,23-11-201%
.‘Eﬂm hyb:ng ARaistant Diracter of Mides & Geclbgy, PFalamaner, the
petitioner has flled Risvisien Befar the Gowrament on 27-11-301% recehoed
hy e Gevaramant oA J2-103018 under Rule 35-4 of APMMC Rifes, 1965,

4.  With the above, the OMES, [brabimppinam has requested to dismics the
ravisfan applleant or-to difact the Resdclon Appllcant ta paiy the Damandad Amaunt

af Rs.2, 74.46,961-.

L3 In order to van off the Ravision Agplicetlon, s personal hearing was
conducted an O7.01. dialy ghing ‘reascrable opporfundty for pestanal heaing
o the Ravizlan Petitiorar. i

€.  Afer hoariag the argurmshts en beth sldes, the Bevisional Authortty hereby
siowed the revislon apslfeabion of Wis. Sd Venkata Sal Grenltes; Prop: Srl
JMenkztesh Eabu, Ch - Dlsrfet duly sefting aside the Demand Netlee
R 1117/Q1/2007, duZ2JLI009  of Assistant Director of Mines & Gesmiegy,
Falamanans and difectad thd don Afpleant o pay anosmedrt of Ra 3010
Lakhs (Thirty lakeshs ‘and Tén' tHousand rupees enly) snd walved off the remaining

Dernand amounk.

4. Accordingly, the Revidian Applicaton i dispedsd off under Rule “385-A of
Andghra Fradesh Minoe pMineral Concessian Rules, 1966 and the Giractor of Hlnui

Gaolegy, Gevermimant of Andhr Prodésh, Ibrehimpatiem shefl beke furthe

‘Necessary aclfan rrrlﬁ:a' matier, : : :
0. RAMADEVT

e CERPUTY SECALTARY TO SOVERNMINT

H}E E;mﬂ H‘E and El-‘mhg'n Gt of Andhra Pradésh, fbrahimpatram,
i katn, Sal Granltes, Prop: J. VenkateshBabu, #19-154, Ga Streat,
Kipsam, Chittoar Distict = 517 425 ( By RPAD) ; T

Capytal 4 -
The:hezistant Diractor of Minss & Geology, Felamaner, Chtoor Dist,
P.5 to Hon'Ble Minlster for Mines 8 Geology, 3™ Block, AP Secretariot,

BRI,
JIFORVIARDED : : &Y ORDERSY Py :_ﬁ_
SECTION ER
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APTC FORM-10

GOVERNMENT OF ANDHRA FRADESH

Chaliam Mo 41471 HS0252020
Treasur A0 Code 1108
CFME Transacton IO

S P

Moyor M

Sudr-Mape Hoae

Minor Haad:

Sroup Sulbr-Heesd:
Buty-Hiomd:

Dt bt Higiod
Sub-Dietaied Hesd:
ChargecVoted

Mon-Carirsesy AC o g by
A Bs
A in wearncs R

Purposa

Fermithars Kamra & Addneas

Fermilise's Aokis Mymkee

D00 Codal

e
Eank Ridgmnen Mumbai

Paryreeryt Dl

Pacyed fa 3 1HH00.00

Chalen Craanon Dare & Time: S8002ET 32037 PM
ST O ST0-Failam ana

S I10aTL42020

A0 5-Minsr Minerals - Penaly

ORS3 i P oisd Minking and Melalunghsl i

oo Kot Applicshin
eliF] Nenowal Conceksan Fous. Rants and royalias
an P A bt ks
&1 Ok Rooelins
=11 7] Rlist i s b

(o] Fio Apptcitsio
W

]
F15000.00
Trres aknien ihcussnd aaly

Tomands Govi Mema ko, SN, V25320
A0MG DDia Memin Mo A8T401 12500
Penaky in Sy. Mo 102 ol Ketamakanagnals vy

w BG. DADS Hacs.

BUS. 5 Venkaa 5l Granhes
O He 191 54, Sanuga
Euppam-5 7424

HYEEMTIM

A1@s13 0700
D¥a AU MIFEY & GECILOGT PELMANER

Transpciion Svcosssiul and paymery posied
CHZOXITE3A

QRO

Moin: Tris Chalan does noi need erfaceman: of tha irnasuny
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APTC FORM-10
GOVERNMENT OF ANDHRA FRADESH

Chaliam Mo STEREEsE162021 Cnalien Cragnom Dars & Tima: J904/301  18:26:53 AWM
TreagurP AL Code: 1108 & T 0 ST0-Falamanda:

CFME Transacton IO S0 TAISTIZ02

S P Al 5-Mirsse Minarals - Panahy

Moyor M Lil L Mos-Farr s Mining and Melaluighesl S
Sudr-Mape Hoae o0 Kt ppicakin

Minor Haad: el ks Minioral Concetsion Foas. Ranis and royalios
o St e on Mot Appbcabia

St Hoed- B Cithis Racelms

Dl Higand a1 s] Rlist B pip O adadin

Sub-Dietaibed Head: {501 ] Pt A g alsla

ChargecVoted

Man-Cardirgsnsy Tantinganty.

A B Z00000.00

Amcird in warcs Re Thren wkh only

Tommand s oyt marma P SO0 W 0T &

Purposa G, MENG NGO 401 BT -2
Penalty § 5y M. 155 Kolnmakon apal6 v,
1l Mardsl BG
Remithers Narms & Address T erkacssh

RS, B0 Venkainss Granies
Ganuga stpak, Kuppam-G1T425

Fermilisr's Alobls Muinkor HYEEMTIM

D00 Coda 1130700
NG AL MINEYS & GECLDGT PARLMAMER

Beatucs Transpciion Svcossniul and paymery posied
BEank Fwfaienen Mumkbar CHG&401585

Payreent Duma: Fai e r i Pl

Racwsd Fa SO0000.00

Moin: Tris Chalan does noi need erfaceman: of tha irnasuny
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APTC FORM-10
GOVERNMENT OF ANDHRA FRADESH

Chaliam Mo 6116 1820200282 Chalien Crannom Dars & Tima: SR0ESBEED  T:58-03 AW
TreagurP AL Code: 1108 & T 0 ST0-Falamanda:

CFME Transacton IO BOTEL20322022

S P Al 5-Mirsse Minarals - Panahy

Moyor M Lil L Mos-Farr s Mining and Melaluighesl S
Sudr-Mape Hoae o0 Kt ppicakin

Minor Haad: el ks Minioral Concetsion Foas. Ranis and royalios
o St e on Mot Appbcabia

St Hoed- B Cithis Racelms

Dl Higand a1 s] Rlist B pip O adadin

Sub-Dietaibed Head: {501 ] Pt A g alsla

ChargecVoted

Man-Cardirgsnsy Tantinganty.

A B Z00000.00

Amcird in warcs Re Thren wkh only

Towards Panaty is Sy Mo, 303
Purposa Forassabarapalla vy, Qudupal] Md
Wige. Dot Meno Ko, SODSM E2D &
G0 Dig, Mams Mo, A0E0474D A 20
Roamither'y Karea & Lddneas K Shvaprakank

Bz A& Krialman, Bnshragii.

Fermilisr's Alobls Muinkor HYEEMTIM

D00 Coda 1130700
NG AL MINEYS & GECLDGT PARLMAMER

Beatucs Transaciion Svcosssiul and paymery posied
BEank Fwfaienen Mumkbar AIEATAIAS

Payrent D BATERGO22

Racwsd Fa SO0000.00

Moin: Tris Chalan does noi need erfaceman: of tha irnasuny
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ArinSadps 1Y

GOVERNMENT OF ANDHRA P
DEPARTMENT OF MINES & Gm

Fram B Ta

P, Venugipas, M=t Sri K. Shva Prakazh
Assistant Qirecior of Mines & Geology, Sfo Krishnan, v
Palamaner. Mo, 2265, Mangal Nagar,

Thattlganipalll V),
Krishnagirl - 635203, Tamil Hadu.

subz- Mines end Quarres —Quarry Leage held by S . Sivaprakash, for
Black Granite over an extent of 0.772 Hectares In Sy.No. 101/2 of
Kotemakanapalll (V), Gudugalll (M), Chitteer District - Hon'Dle NGT
order dt. 20-07-2022 In original application Mo, 271/2022 = violation
of terms & Conditions = BAC hearing hald on 08-11-2022 - APFCE has
lssued wtop production order - Reguested to stop production
immediately until further arders of APPCB, Vijayawade -Regarding.

Ref:= 1, Order No. 738/ APPCE/HO/UH-II/TF/TAT/2022-559, dt.23-11-2022
of the Memser Secretary, APPCE, Vijayaweda,
2. Merno. Mo, 3508/AFPCR/TPT/S.P.O/2022-7, dt. 01-12-20322 of
the Dy. Director of Mines & Geolagy, Chiteor.
oG

Tha sttention of Sri K. Siva Prakash ks drawn to the subject and references
gited, and Inform that thraugh the reference 1% cibed, the Andhra Pradesh Pollution
Cantrol Board, Vijayswada has lssued stop production order to Quarry Leass for
Black Granite over an extent of 0.772 Hectares in Sy.Me, 1012 of Kotamakanapalll
{\f), Gudupalli {M}, Chittoor Cistrict held by Srl K, Siveprakash and same order copy
heg forwarded at reference 2™ cited by the Dy, Director of Mings B Goology,
Chistaor to this office for necessary action In the matier

Therefora the address entry holder 15 hereby directed te comgpliance before

APPCE, Vijaydwada under section 33(A) af Water [Prevention and Control af
Pallution] Amendmant Act, 1974 and under section 31 (A) of Alr {Pravantion and
Contral of Poliution) Amendment A, 1981 and also directed to s0op the production
of the tubject Querry Lesse untl further orders recelved from tha APRCE,

Vijayawada falling which action will be Inkiated as par Rules in farce,

Encl:-As above {Stop Production order) q-
Asst. Directarof & Gealogy,
PALAMANER

Copy sebanlised to the Director o Mines and Geclogy, Tarahimpainan far favour of Infonnadon
Copy schmitted te the Dreputy Dusgior af Mines and Genloyy, Chitkoar fer Favous of m’mlm.
Cogy sekmitted b the Member Secretary, Andbra Frades Podlation Control Bowd, Vijaymwada far

favour of infar=atsn,
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GOVERNMENT OF ANDHRA PRADESH
DEPARTMENT OF MINES & GEOLOGY

mmn'wﬁﬁ Loy
De Director of Mines & Geelagy,
P CHITTOOR

Memo Ho: 3508FAPPCBS TPT/S.P.Of2012-5, Dated:01-12-2022

cub:  Mines B Cumrries - OfouDeputy Direcier of Mines & Geology, Chittear =
Quarry lease for Black Granite in Sy.Mo.96(3 Part over an extent of 0.607
Hectare of Kotamakanapalll ¥iilage, Gudapalll Mandal, Chittoor District

Ef_‘__.- lease held by MJis Sai Raghaverdra Geanites,- Stop Productian arder -
ﬁfa Issued by Andhra Pradesh Pollution Control Board, Vijayawada - Ta taka
- o neceisaly actian - reg.
7 fhad et
c34. 41,2022 froem e

Rai: Ulr-:ler.Hu.mf.l.FPCB.'HUJ'HH-IIITF.I‘WTJEHE-&ET, bt
andhea Pradesh Pollution Control Board, Vijayawada addremed DOMES,
Chittoar recelved in this office on 01.12.2022.

=cslh

The attention of the Asst. Director of Mines & Geology, Palamaner i drawn Lo
the subject & reforgnce eited, and infarm that the Ardhra Pradesh Pollution Control
Baoard, Vijayawada has fssused stop precuction order to QuarTy lease far Black Granite
in Sy.No.95/3 Part over an extent of 0.607 Hectare of Kotamakanapalli Willage,
Gudupaill Mandal, Chittoer District lgase held by Mis Sal Raghavendra Grenites and
same was marked to the undar signea far neoessany action.

I view of the above, the above reference is hareby forwarded to Leke ncessary

action i the matiar.

Encls: Ref.
Depurybitector of Mines and Geclogy,
CHITTQOR,
Ta
The Asst. Dicector of Mines & Geology,
PALAMANER.

Copy submitbed 1o the Director of Mines & Geolagy, Ibrahimpatnam for favour of kind
information.
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i -

J— MFFGH_.HEIJHWEME-TEE-TMPPG

. I pear Sunriss H:mlt'ii Pushpa Hotel Centes,

Eﬁg 0. Be.33-26-14D/2, :
alaalavar] Streets Kasturibaipe:, vijayswada — 52001
e i | pttone! negs-2463290, Weliske: hitpa:ifpet ap.govin

; !
oxddeg o, 7h81ABPCBIMGIUHITFIETIZ0Z: 47 Dtz 301112022
I 5Top PROPUCTION ORDER
772 Ha. (Formary M/s.

Euh:,u.PF{',J-Hﬂ]--l.hﬁt-ll-TF-w;.S F
i Varikata Sal Granites), Sy.No 1002 l'=I:\*Ialm:xﬁ:--'.ﬂrml:i;:uv:lll:lI r:‘.:P G;:;F:ﬂi“giy‘:‘m““ﬂm
District] = Honble NGT odE gL POOT.ZXEE in in e
dar ’ > Stop Preduction

\fialatian of consent conditions = EAC hearing held en 09.11.202
Orderd Issuld - Reg.

orders valid up ta 31122073,
anhle NGT, Principie bench, New Defhi order or,27.04.2022 and

5. Poam fizn conducied at the area on 22.08.2022
pathi issued Show cause natiee on SO.0B.F0ZL,

chils Inspected your ming o0 0d. 10,2022,
al Aguizory Cammines (Task Force) meating held on 09.11.2022,

nlniﬂhtnms.ﬂ:-ﬂunfmfs.sﬂﬁ.sha

operdting granite mining w
I Sy, Mo 10172,

07k Ha (Formery Mis, S Venkata Sl Granites),
" uidupali (M), Chitoor District.

i k
WHEREAS [Miz, S K.Sha Prakash mine — 0.772 Ha (Rormerly Mis, Sd Venkata Sal
Granites) sktalned Environmental Clearance (EC) and sunsequent vida reference 1% cited,
obiained 0u1153n|’.|:rm Cperation (GFD) af 1k Epard which s walid ug to 31,12 2023,

WHEREAS |Mr. K Shnhasuiu ard oiher residemts of village Kondasarrsdioam ard
surreunding vilages Gudupal wMandal, Chirinor, Andhra Pradesh made a compliant in the
Sintional Gedan Tyibunal (NGT) Principal Bench, New Delhi against granite qu

ﬂFEfaﬁm:E jedicut in the area, which was registerad &0 cub, Mo, 2TAR022 by HGT(PB)
paw Dl

WHEREAS!| the Em NGT Principle hench, Mew Belhi by order Dul7.04.2022

rpe and the Joint Commities (comprising representatives of MoER

canstiined
L CC, CF’_C&MS #, APPCB, District Coleesor) conducted Jont Ingpection at the area on
22062022 riried @ report b Hen'tile NGT on 16072022

1

| ; o
WHEREAS |the Bonb@ NGT, Principe bengh, Maw Defh| after geing thraugh the joint
commiden Tpﬂ i-, refect Tﬁ Eamﬂ:hi fallowing order an.20.07.2022. " "

~The Stare PCB and SEIAA are plso directed to lake further remedial

_ act

in & cardance with law by folfowing due process and alzo file its mml:::
action tafan rgport within twa months by e-mail at judicial- ngt@gov.in
- prefarably in the form of searchable POF/OCR Support POF and nat in the
form|of Image POF".
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TF-APPCE
File No.APPC m-:mﬁﬂmﬂﬂ"'ﬁ': THAP

[}

show causgyhoticp 0 Mis. Sri
WHEREAS the RS, Tirupathi vide: referance 45 ﬂﬂm Sal n:f::uﬁa  dor hictations of
K Siva Prakash mina — 0.772 Ha (Formarty wis. 57 natice izsued, the grapanent of
CFO order D 14 09,2022, In response toa the Show cause T

(e mining unt have submitted reply on 21.0g, 2122

WHEREAS the Board officials had Inspactad WS- 57 siwa Prafash frine - i A
Mis. Sri Verkata|Sal Graniies) again 09 nmlﬁﬂ fi:l_rn b Ihirfl:n_u
an thes show cause aolice is by the Board and pserved followl

. | "
1. Nt malntained buffer zone of 7.5 m of all four sides.
3. Net provided details of C5R activities taken Up. '
3. Cver burden is being dumped outside the mine lease Jred. S
&, Mot submitted details ef funds agrmarked for environmental{ protection
measures. _
5. Mot submitted water & air guality manibarng reporis,
&, Mat furnished occupational health surveiliance daia,

WHEREAS hearing was conduclad before e Extemal Advisary Commitee (Tdsk Foice) of
4P, Pollution Contrel Board in Its mesting heid cn 08.11.2022. The represaniatives of the
induswry and the EE, RO, Tipathi anended e mesting through V. commitee
phsarsed that a shonw casse nolice was ssued (o e unit for the nan Sam 5 ghsorved,
bt the wnik has net taken requided action to camaly with the conditons. I :

Aftor detafied discussions, the Committee recommended 1o igsue stop production to Mis. 51
K Sia Prakash mine — 0.772 Ha. (Formery Mis. S Venkata Sal ranies), Sy.Mp,101/2,
Kotamakanapal (V), Gudupalii (M}, Chitigor Disuict as the g nttfnaintained bafiar
zona of 7.5 m on all four sigesnot provided delals of CSH nctfd
|s being dumped culside the mine lease araa, Hol submitted detal of fuds e prnasiad for
ervironmental protectian moasires, not submited waler & fir quali aring reparts, Not
farnished oocupational healih sereelllance cata i

[#) of Waler [Preventian and Cantrel of Pollation) Act. 1974 and under ‘Sec.31 (A) of Air
(Prevenion & Control of Pallution) Act, 1961. | :

Yeu are hereby directed to note that, should you violate this order and cperpie the urit,
ehosure crder wilh power dsconnection order vl be issued (o your i under Se2.33 (A ot
water {Prevention ad Control of Pollution) Amendment Act, 1934, g unvder Spction 31 (A}
of Alr [Prevention & Contol of Polkaion) Amerdment Act, 1087, i thedinteress of Public
Health and Envitonment and you wil be also lable for peoseculion in the Coull of Judicial
Mapgistrate First Class under Secdl [2) ol Waler (Prevention and Contral of Poliution)
Amengment Act, 1988 and under Sec.37 (3) o Ar (Prevertion and Cgpirol ol Poliuticn)
Amendment Act, 1987, the punishmenl lor which inclydes Imprisanmeant for & term which
f‘a" not be le<s (an one yeer six momhs 208 which may be extended 19 5l years and with
[1g]-™
. |
This Order comes infa effoct from today Le. 23012022,
umariGorke s
EI1 5 ARY
Ta
Mis. Sri K.Siva Prakash mine - 0.772 Ha
[Fermerly M. Sri Venkata Sal Graniies)
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Osle: 33-15-2023 12243
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GOVERNMENT OF ANDHRA
DEPARTMENT OF MINES & GEOLOGY

Frosm i To

P. Venugopal, M.Se., Sel K. Siva Proash,

Assistant Director of Mines & Geology, 5/o Krithnan,

~ Palamaner, D.Mo, 37285, Mangal Nagar,
Thattiganigalll {V),

Krishnagiei - 635203, Tamil Nadu.

Lelio, Hod 802/ TOL/BG /2020 Dt: 22-12-2022

Suli- Mines and Quarmies -Quarry Lease hald by Sr K. Shaprakash, for
Biack’ Granite over an extent of 0405 Hectares In Sy.No. L03 of
Katamakanapalll (V), Gudupall (M), Chittoor District = Hon'ble NGT
arder dt, 20-07-2022 In griginal application No. 271/2022 - vialatien
of terme & Conditiens = EAC hearing held on 05-11-3022 - APPCE hae
issued step preduction order - Requested ko stop production
immedistely untll further ordars of APPCE, Wiayvawada -Regarding.

Refi- 1. Order No. 738/APPCE/HO/UH-TI/TE/TFT/2022-658, dt, 23-11-2022
of the Mamber Secretary, APPCB, Vijayawada.
2. Memo,No, I50E/APPCE/TAT/S. P.O/2022-6, dt, 01-12-2022 of
the By, Birechor of Mines.B Gaclogy, Chittoor,
—alke-

The attentlen of Sri K. Siva Prakesh s drawn bto the subjact and references
dited, and Inform that through the reference 1® citeg, the Andhra Pradesh Polluticn
Contrel Board, Vijayawada has issued stop production order o Quary Lesse for
Black Sranlte owver an extent of 3.405 Hectares bn Sy.Mo. 103 of Haternakanapalli
(W), Gudupalll [M), Chittoor Bistrict held by Sri K, Sivaprakach and same ondor copy
hae ferwardad ot refarance 2™ gitad by the Dy. Director of Mines & Geology,
Chittoar to thit office for necessary actlon In the matter,

Therefohe the address entry holder [s herey directed to compliance bafore
APPCE, Vijayawads under section 33(A) of Water (Prevention and Controd of
Poliution) Amendment Act, 1974 and under section 31 (A) of Air (Prevention and

Contral of Paliution) Amendment Act, 1981 and also directed to stop the production
of the sublect Quarry Lease undl further orders recelved from the AFFCE,

Vijayewada falling which actian will be Initlated as per Rules In farce.
Encl:-As abave {Stop Production order) f g/]‘*ﬁ/‘/
: Asst. Diretfor of Mines & Geclogy,

PALAMAMNER

Copy submitted io e Direstor ol Mines and Geology, Mlmpumm for favour cd'lnfnu'l:nlm
Copy :'I;’."ITI.IIIH:: the Deputy Director of Mises and Geology,Chétiner for faveur of [aformation.
Copy subaniited to the Member Secretasy, Ardies Pradesh Pollction Caetral Board, Vijaynwada for

frvour of information.

109



1677

GOVERNMENT OF ANDHRA PRADESH
UEFARTMENT OF MINES B GEOLOGY

" o Office of the
eputy Wrector of Mines & Gegl
CHITTOOR s

Memg Hio: 3508/ APPCE/TPTIS. PO/ 20226, Dated:01-12-2022

Subt Mines & Quarries - Ofo.Deputy Director of Mires & Geolegy, Chittoor -
Quarry lease for granite in Sy.No.103 over an extent of 0.405 Hectars of
Kotamakanapalli Village, Gudupalli Mandel, Chitioar District lease hetd by
f M5 5rl K.5iva Prakath - Step Production arder - lssued by Andhra Fradesh
_FJEU:::} Pellution Control Board, Vijayawada - To take necessary action - reg,
"'t;%.'.._,h,;m" Ref: Qrder.ho.738/ APPCB/HO/Ur-I1/TF/TPT/2022-658, Dt:23.11.2022 from the
Andhra Pradesh Pollution Control Bzard, Wijavawads addresssd DOMED,
Chittoar recedved 1n this office on 01,12, 2022, e v
.o0g- E"'"P:HL IJ—--!.-'-.
The attention af the Asst. Director of Min Geology, Palamaner i3 drawn to
the subject k& reference citedfand inform :ha:lr:hn.- Ancfra Pradesh Pollstian Control

Board, Yijayawada has fssued stop production crder to Quarry lease for grasite in
8y.Mo.103 over an extent of 00405 Hectare of Ketamakanapalll Village, Gudupalli

Mandal, Chittsar District lease held by M/s Sr K.5ha Fraj'.a!:ljand' £2ITH WS Marked bo
the under signee for necessary action.

In wiaw of the above, the above reference (s bereby forwarded to ake necessary
action in the matter,

Encis: Rel. ; M

Deput: chor of Mines and Geology,
CHITTOOR.

Te
The Asst. Director of Mines & Geclogy,

e PALANMANER.
Copy submitted to the Directar of Mines & Geology, tbrahimpatnam fed favouwr of kind

infermation,
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“1 lﬁ:aruHPﬂB-ﬂﬂ!ﬂ”‘WIHEcnmﬂpm

1 | \\‘g
..».H-.:;"--.-'-':-‘I-"' 1 ITROL BOARD -

0.7 33.26.14012, Near Suniisa Hosgildl, Pushaa Hetel Center,
¥ iehalamatavar] Streel Kastalbalpes, Vijayawada — 520010
Phone: (866-20632590, Websie: hitps:ilpebap govin

& '

blE Date: 2R

<. K '| mr_awﬂﬂﬂmmﬂj
— b L uiedn = TF - Mis. Sii K-Shva Prakash Indl-n.dnEHn.{anmﬂ]'H’s.

.
S . : .
.i? & am raries).| Sy.He 103, Hatamakanandll (), Gudupali (M), Chiticor
E' Dietrit|= el x, 2007.2002 in Orginal. Application Ho.ZTL2022 -
Vickafich of eonzeht candiions = EAC hedsing held on 09,11.2022 - Stop Production

; ll:m:an jesuRd - FEg. ey
R 1JEFQ prdes wp i 30,09,
2. he Ln’hmtpmm- wench, New Delhi order D.27.04.2022 &

Iy~ 522,
Y 33olrt jon canducied at the area on 22.06.2022,

i, pasti laswed Show cause notice an 70,0822
5. Board offcials inspected yoir mine an 04.10.2022,
B., armal Advisory Cammitiee (Task Farce] meeting held an 09113022

i
WHEREAS' aiu-_ aperating & granhe mining unit in the nama & style of Mis, E_Ii K.Siva
Prakash - G315 [ia (Formery Wis. St Veakata Sal Granites}, fozated &t SyNo. 103,
pdili (M), Chittoar istrict.

WHEREAS: M5,
Gianias) o i
ostairad i u;|' m}

WHEREAS| Sii. |
umﬂrn}.h;!
Harbde Matioeal Gr

Shra Prakash mina - 0405 Ha (Fomedy M5 Sri Verksis Sal
Envionmental Clearance [EC) and subtequant vide ref 15t cied
ration {£FO) af the Rowd which Isnla.l-lqmw 30.05.2023,

fi T:ﬂ ard oher residents of Iviage Weodasamudram  and

andal, Chinopr, Andhra Pradesh madn n compRant in thie
| nab (NGT) Pringipsl Bench, New Delhi against granita quarry
atf et in the area, which was regstered as 0.8, No, JTLI0Z2.

mrinineg apwﬂinT

-
WHEREAS' r.'m“r-:GT. Principle bench, New Dethi by prder DA27,04, 2042 conatiuted
a MentjCommittel and the Jant Commites ( comprising representalives of MeEF & CC,

CPCRSE District Collector) contucted Joibt Inspeclion 3t the area on
22.06: 2022 ind sftumitted a feporntio Han'hle yoT an 16072022,

WHEREAS |the Hon'ble NGT, Principle bench, Hew Dl afer going threugh the joint
cammigee H;ﬁpafﬁm roport has made 1he folowing crder on 20.07.2022.

“THe Stafe PCE and SEIAA are alag girected fo tako furthar remedial actlen
in adcordance with law by following due process and alsa fils M= ferrther

action tafen rgport within two monghs by o-mall af Judiclal- nptdgevdn
{‘]:t' i o fF?‘m of searchably ppFIGCA Suppoft POF andd nat I the
mla T
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Filo No.APPCB-11023114 mm.ﬁ{:-ﬂéﬁF ‘-':43

!
nalida o Mis. S
) for viglztions of
haife submitted

|

i
WHEREAS tha RO, Tirupathl vida relerenca 4 died, issued Show h
K.Siva Prakash mine - 0,405 Ha [Formerly s, Sl Venkata Sai Gpan|
CFO order Dt 24.10.2021, In reésponse to tha Show cause notice is :
reply cn 21.08.2022,

WHEREAS the Board officials again inspected Mis. Sri K.Siva Prakash mine - 0403 Hea ﬂ
04.10.2022 [oe werihying the compliance on the shaw causa nofice issbed ih Board a
gbserved the lolowing non - compliance’s:
1. The mining Uit is nat malnaining buster zone on all four Siges;
2. Mat furnished the dotails &) CSR actiiias, : I :
3. Monitaring reponts of Ambient Alr Qualiny (AAQ), Ground water ewr[élﬂd puality.
Moise levals are not prodided,

¥ . |
4, The mining auhadities e dumging the cverburden culside lh# i gﬂ£=

5. The tesalisirecords of Occupational Health SurveSance of woskers fre ngl avallabla,

6. Detailsiecords nel grovided regarding funds earmarked for g NIl profection
AR ASLITER.

of AP, Follution Controd B = maating held on 00112022 THe rgp
industry and the EE, RO, Tirupathi atlended the meesng throug

obsened that a show cause notica was issued 13 the unit %o the non
b tha wnit has not taken required action to comply with 1he conditionks

WHEREAS a haafing WDFJ:I““M bedore the Extarmal J"-dw.':arl_l-.r
ni
Ti

K.5ka Prekash Mine — 0405 Ha, (Fermedy M. Sri Venkata Sal Granites)] Sy he.103,
Kotamakanagal (v), Gudupali (M), Chisloor Distict a5 the unit has noymaintined bulfer
zone of 7.5 m on all lour sides, ot provided details of CSR activitles) 1abie up, Dver'burden
is béing dunped oulside the mine lease area Not submited details’of funds eermatied for
environmental pratection measunes, not submined water & alr qualiy rnuniumq'repdna not
furnished secupasional health sorvelllance data, , 2
§ "
Accordingly, the Board hereby jssue Siop Praduction Order to the M. Srl £.Slva Prakash
Mine - 0405 Ha. (Foemery| Mis Sri Wenkata Sai Granites) |ocelsd at| Sy.Maoind,
’O Katamakanapalli (W), Gudugali ¥M), Chittoar District for nan-co ce upder Sec.33 (A) of
Water [Prevention and Contrel of Poliutod) Acl, 1974 and u m'&c.a | (A of Air
(Prevention & Contrel of Pallution) Act, 19EL, ’
/ You afe hergby directed 1o note that, should you violme| thi 'r.':g WEJM tha unit
/' closure geder with pawer disconnecion order wil be issued 1o yoor finit Lfder Seq.33 [A) of
; Waler [Prevention and Control of Pollution) Amendment Act, 1968, and urfier Section 21 (&)
ol A (Prevension & | of Polution) Amendmert Act, 1987, i iHeffirergst of Pulic
' Health and Envirenment &l you will be ais0 fiable for prasecuticafjn (hg Court of Judicial
Mapistrate First Clans under Sec.41 (2) of Waler (Prevention: el pl Pallution]
Amendment Act, 1988 and under Sec.37 (1) ef Alr [Preyention apd Canirol lof. Pollution]

". Amendment Act, 1987, the pupishment for which includes impris for §jterm which
JII f‘haunl::beleulhmmeyem'sju.muhsﬂﬂdﬂknmnrhﬂem {0 Six years and with
e,
N '. |
This Ovdor comng into gifect [ roday La, Al ¥
into @ rom today Lo J3A 12022, - e —
MEMBER SECRETARY
To i i
The Occupier, |
|

Wis. Sri K.Siva Prakush Mine - 0,405 He :

!il!'.
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2 A lﬁna 1..a|.pPFn-11uﬂH1muz.rEch1=i-Aprca

(Formeriy,M|s. slvu-ﬁ:m Sai Granites],
Sy.No !

-I g .]“ .
e

1. The boint Chief-Environmental Englneer, Zonal Ctice, Kurnool fof information and
necessany action. _
P i mal Enginear, Reghnal OMce, Tirupail for Informaton and nEcEESArY

sciofl Mines and Geology Dept, Chittoor' for' IAformmation ard necessary

|

Signed by Vijay Kamyf
Gk las |
Dale: T30 1-30EF 2vaaimd | !

Fossen: fppoved b I
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g -+ :
: GOVERNMENT OF ANDHRA PRADESH
DEFPARTMENT OF MINES & GEOLOGY

From i

o venugopal, Mt s Sai Raghavendra Granites,
E’H" r: Director of Mines & Gealogy, Props Sri. 5. Sunll Kumar,

mﬁalamﬂ'lﬂﬂ 5/ G. Subrammanyam,

D.Mo. 13-265, DRS Bullding,
Ramechandra Road, Kuppam,
Chittoor District.

Lr.No. Mo.1348/0/2007 D 15-12-2023

syt~ Mines and Quarrles —Quarry Lease held by M/s Sei Ragnavendra
Granites, Prop: Sri. S. Sunil Kumar for Black Granite over an extent of
0.607 Hectares in Sy.Mo. 98/3 of Ketamzkanepakl {V), Gudupall (M),
Chittoor Dlstrict = Hon'ble NGT order o 20-07-2022 In original
appiication Mo, 271/2022 - vislatlon of tenns & Conditlons - EAC
hearing held on 09-11-2022 = APPCE hias Issued stop production ondes
- Requested to stop production Immediately untl further orders af
ABPCB, Vijayawada ~Aegarding.

Ref:= 1, Order Mo, T35/ APPCE/HO/UH-IL/TRTFT/ 2022657, dr, 24-11-2032
of tha Member Secretary, APPCE, Vijayawacs.
2. Memo.HNo, IWEIAPFCB;"I'PTIE.P.GRDEE-E. dt, 01-12-2023 of
the Oy, Director of Mines & Gealogy, Chitkoar.
-olla-

The ewenton of Mfs S8 Raghavendra Grarites, Prop: i, & Synil Bumsr 5
drawn to the subject and referancas cltad, and Infarmm that through the reference 1%
clted, the Andhra Pradesh Foliution Cantrol Board, Vijayawada has issued stop
preduction erder to Quarry Lesse for Biack Granite over an extent of 0,607
Hectares in Sy.No. 98/3 of Kotamakanapall (M) Gudupalll (M), Chittoor District
held by Mfs Sai Raghavendra Granites, Prop; Sel. 5. Sunil Kumar and samea order
cogy has forwerded at refergnce 2% <yad by the Dy. Director of Mines & Geology,
Chittoos to this office for necessary actlan in thie matter,

Trerefara the address entry holder is heraby directed to compliance before
APPCB, Vijayawada under section 33(A) of Water {Prevention and conteal of
Polution) Amendment Act, 1974 and undar saction 31 [A) of Alr (Preventon and
Contral of Pallution) Amendment Act, 1981 and also directed to stop the praductian
of the subject Quarry Lease wrtll further orders racelved fram the APPCH,
Vijayawada failing which action will be inktiated as per Rules in forco.

Youre I‘iir.hf:lltl/

Encl:-As zbove (Stop Production arder) ¢
Asst, Bl of Mines & Geology,

PALAMAMNER,

Copy vahmikied to the Dizector of Mines 25d Geology, Theshimpalsa for favour of Ipfoomation.
Clopy submined i e Deputy Direcor of Mines and sty Chittao far favaur of Information.
Cory subszitted 1o the Mesber Secretary, Andlra Pradesk Pelhuticn Control Baard, Vijyawada fx
faveorur of informtion. !
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GOVERNMENT OF ANDHRA PRADESH
DEPARTMENT OF MINES & GEOLOGY

mmn'wﬁﬁ Loy
De Director of Mines & Geelagy,
P CHITTOOR

Memo Ho: 3508FAPPCBS TPT/S.P.Of2012-5, Dated:01-12-2022

cub:  Mines B Cumrries - OfouDeputy Direcier of Mines & Geology, Chittear =
Quarry lease for Black Granite in Sy.Mo.96(3 Part over an extent of 0.607
Hectare of Kotamakanapalll ¥iilage, Gudapalll Mandal, Chittoor District

Ef_‘__.- lease held by MJis Sai Raghaverdra Geanites,- Stop Productian arder -
ﬁfa Issued by Andhra Pradesh Pollution Control Board, Vijayawada - Ta taka
- o neceisaly actian - reg.
7 fhad et
c34. 41,2022 froem e

Rai: Ulr-:ler.Hu.mf.l.FPCB.'HUJ'HH-IIITF.I‘WTJEHE-&ET, bt
andhea Pradesh Pollution Control Board, Vijayawada addremed DOMES,
Chittoar recelved in this office on 01.12.2022.

=cslh

The attention of the Asst. Director of Mines & Geology, Palamaner i drawn Lo
the subject & reforgnce eited, and infarm that the Ardhra Pradesh Pollution Control
Baoard, Vijayawada has fssused stop precuction order to QuarTy lease far Black Granite
in Sy.No.95/3 Part over an extent of 0.607 Hectare of Kotamakanapalli Willage,
Gudupaill Mandal, Chittoer District lgase held by Mis Sal Raghavendra Grenites and
same was marked to the undar signea far neoessany action.

I view of the above, the above reference is hareby forwarded to Leke ncessary

action i the matiar.

Encls: Ref.
Depurybitector of Mines and Geclogy,
CHITTQOR,
Ta
The Asst. Dicector of Mines & Geology,
PALAMANER.

Copy submitbed 1o the Director of Mines & Geolagy, Ibrahimpatnam for favour of kind
information.
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I
' File No.APPCE- 4023A1T12022-TEC-TF-APPCE

io,33-36-14002, arSuneise Hospital Pushaa pstnl Caniet,
Mﬂmﬂﬁllpﬁ. Vijayasada = g2uaid

F=ralarnalavarl
Phane: Dﬂﬁﬂlﬁﬁm Wehsin! W-F'l'l""'lflm-ﬂ-'!l:""'u""

Lhﬂdl - TF - M=, Sal aghavendra runﬂes, (Elack Granite ming =
l.'!uEm' EE ali (M), Chinoat istrict —
By “order o 2 e \o7zo22 i Orginal r.a'lluﬂ No7ii2082 - Non-
"T' e l:? = EAC paaring held mﬂﬂil:ﬂﬂ-—ﬁlﬂp
f F"rﬂmll:-'l-un Dirded « Issued - Red-

‘a Reif:

conditians:

q;.k 1. Wﬂmi#ﬂwhﬂ?ﬂ:ﬁ

2i nhlE MGT. Principte bencf, New pigw Delhl order pe2T.04Z022 &
u

o rr S
T, Jank ;peurmwndumd m.uﬂﬂm 27 08 2022
% 41..| a HO, i b, LSS noTos 00 77 0. 202,
~ 5. [fouw 171 F 05 1]
A B is nﬂpamdnmmm:r 04.10.7022
! “ i rHEHII'Ig hold on 05.11.2022.

ame & sty of Wisz. Sal
BfAF il ¥oramakanapad

AHEHEAS [you ' Ixfl'lﬂ grarse Sfe Hilhing UAL @0 tljli f
Wauer,d: Grapifes] 181 Granite ming~ 0.607 Ha), Syl
(v, Gudu (i  [isbridt,

ﬁ- ufhmm Geanites:; (Black Granile (riink = 0,07 Hap have ohtaired
Emrhmmar}'.al C 1EC) and cithsonadnt wide reforence 17 cred, sitained Cansem
for upm¢ (CFE) of he onrdwhich is valid up 1o 32 07,2026,

wHeREASI| Sil
surrauniding [HIlE smhup-u. Mandal, Chiftoar,
Natiorl Gréen Trinal (NGT) principal Banch,
s chrried out in The arel, which was regstered

e Dl by ordaf

ce 2™ cied, e nGT, Principle Bench, M

ped m Jainl pa and e Juifil r:qrrwner: {comprising

L CC. CPCB, SEIAA .E-PFCE, Distrel Colecir) oo el
Honble NGT on 16072022

33:06,2022 and simited & f

Delrd ater going threugh the

¥ Honble NGT, Prinsiple bench
pacler o 20, o7, ankl,

Hm Elm M ol
SEIAA aro alsg directad 12 ek Purther rmuduni AcCtign
jx furthe
firht e By following du. Ffﬂﬂ'l"* .ulrni also fiF “;

hﬁﬂ nce
met :a.im rdlpﬂrt wilhin hwo months BY
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§
File Ne.APPCB-11023)117/2022-TEC-TF-APPCE

ferably in the form of :
form of image POE", Wﬂﬂ-‘“'ﬁ‘s_mf’i‘

1
WHEREAS the RO, Tirupathi vide referency 4 cied, issued Show
haverdsa Granites., (Black'Granig mi '
:ﬁr DL ni.ua.znm.” ; Wi = SLROT Ka) 1o TR T
1. Buffer zona ol 7.5 meters all o .
Is not being mainisinad, Sund the mine leasesarea fargr
2. Project Authoriies not provided detais; record dna 1
“IE;E ::q,:endilurﬂ i'lI:I-.II'IHI El:'rl'um rm;ﬂ;]rgirl:mﬂ m
3. Avenue plantation (= plants) of at leasy 1,5 m height for 1 km lengjh of the apgroach
road on efther side of the road was not developed. B?" .
4. Mo water sprinkders and mobile wealer min]ding tankiers are avalable |at the” mine
lease area.,
5. Monioring repods of Ambient Alr Quality (AAQ), Ground water Jevel land qualty,
Nuise levels, are not avallable, Sy b ' |
G, Permission from Campetent Autharity for withdrawing of ground walgr ir boje wells
= not avallable, v .
7. Garland draeins and ﬂmliun pands are nod available,
B. Measures for ground wiler recharge are not being takan. i 1

9, Over Burden [z being 'dumped owt of the mine lease
dumping of OB out of the mine lease area is not avalable.

10.Retaining wall at the end of OB dump cf HFFIDP1'311 i ngrays &L

11.Detalsfrecards legirﬂlrfg the Cccupational Health cel f workars are not
Avallable |

12, Delailshecords regarding constiution of scparate Enviran emerd Cell
are not ovalahia. n+

13.Details! records regarding funds earmarked for B 0 IEasUres

are not avalable, ]
14.Projact Authwrities areynel submiting sht morthly & along walh
mignitared data to compelent suthorsas on regular basis,
15.Project Aulhorities asre not submiding Erwsronmental Stadement in Formed o

compatent authorilfes on regular bass. ]

In respense to the Show cause nolice issued, the proponan: ol the mll irgy undf hoye
submitted reply on 210832032 staging that, e quarny works ware sigpped 5 0102021
and presently, the mining operations are suspendead, |

WHEREAS tha Board officialt had inspecied Mis. Sal Raghavenda iGr I . (Black
Granile mine = 0807 Ha)! sﬁ_mmgwm.lﬁmahﬁnapm LGB (M), Chamear
District o 04.10,2022 for vesifyirsg the compliance on the show cauge ngiice i by the
Board it was abserved that the mining wnit s Nt URZer operation, .

(Task Force) of
SEn es of e
The camminze
‘s ohsorved,

AP. Pollution Cantrol Board iny its meeting Ded on 05,13.202
ndustry and the EE, RO, ';1 pathl aended the meeting throu
pbserved thal a show nnilmu'ﬂs . :

The quarry warks are reparied o be siopped nce 01.04.2021,

Alter detaled diseusslons, the Cammites recommunded 15 issue s p:fn J:ﬁnjln Bis. S
Raghavendra Granites., (BlpckiGranile miné = 0.E07 Ha), Sy.No GEAP Knlipﬁl-t.mapalﬂ
V), Gudupalli (M), Chitseer Distiict for the nof-compiance's abserva .
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B

I!| ' I
'l Fila/No.APPEB-11023M TR Teckr. appce
s 1 ::

arcordingly| the Boned hereby lssue SO0 Production Cirder 1o the ks -
Ganrites., (finck Granite ming - 0,607 HA) &% the uri Is net . Bal Raghavaner

stipulated i the CFO order as delallod above: under See, 33 (4) o !ﬁﬁ%‘gm
pofution]

Conrod cf Paliution) Act, 1974 and under Secidl (&) of Alr (Proventen & y

\6 malis 1hat, shauld you violas #is order and cperste the il
diseanmection crder will be ssued 1 your wilt under 2ge.23 () Of
1ol of Pollution) AMEndment Act, 1989, and under Secian LA

of Pollutian) Amendment Act, 1887, in the Interest of PLAlE

:u.rrdyutum be s fable lor prospcudion in the Coart of Judicial
sﬂﬁr Shedl (7 of Wawr [P and Cortrol of Pallufion)

d|under Sec3T (L) of Alr (Preventca and Contral of Paliution]
Amansmant| Act, S.E87 ) the punishmant far which indudes Impisanmuont for & Serm which
year six manihs and which miay ba exiended 18 53 yEIS arwt #»ith

#_I'ﬁ}l‘-ﬁu'ﬂ'llr.'ﬂ'_ﬁrh:'hl

i MEMGER BECRETARY

fviranmental Engineet, Zoral Offica, Kumacl for infarmaticn and

al Ergineet, Regloria) Ofce. ‘I‘Irupalll ey jnlammation ant TEcERAANY
1
rumn e Geslogy dept crimoos for dnformation and necessan/

i .

Dele: Zidni-poad 11965

|
e

¥

I
]1
1
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Armepaeit

: GOVERNMENT OF ANDHRA Pis
o DEPARTMENT OF MINES & GEQLOG,
Frem L7 .

P. UEnugnpd! H.E‘Eﬂ th- Bri Tl
4 Knupa Granites,
Assistant Director of Mines & Geolegy, Preg. Sri M, Chandra Sekhar,

Palamangs. D.Na. 18- 1“2',
Venkateswara Nilayam,
Vinayaka Streat, Newpet,
Kuppam, 517425,

Sub:- Mines and Quarries -Querry Lease held by Mfs Sd Sal Krupa Granites,
Prop. Sri M. Chamdra Sekhar for Black Grante over an exrant af 0,611
Hectares in Sy.No. 100 of Kotzmakanapalli (V), Gudupalll (M), Chittoor
District = Hon'ble NGT order dt. 20-07-2022 in eriginal application Mo,
271/2022 - viohtlon of terms & Conditiens - EAC hearing held on 08~
11-2022 - APPLD hes Issued stop production order - Requested to
stop production Immedistely until further orders of APPCS, Vijayawada
=fegarding.

Refi- 1. Order Mo. 733/APPLESHO/UH-ILTF/TPT/2023-680, dE.23-11-2022
of the Member Secretary, APPCE, Vijavawada.
L. Memo.vo, 3508/ APPCE/TPT/S.P.OJ2022-8, dt. OL-12-2022 of
tha Dy, Director of Mines & Gealagy, Chittaor,
_n:}n,_

The attention of Mis Srl Sal Krupa Granlbes, Prop. Srl M, Chandra Szkhar s
drawn 1o the subject and referances cited, and inform that through the reference 1%
cited, the Andhra Pradesh Pollution Contral Board, Vijayawada has issued stop
production ordar to Quarry Lease for Black Granlte cver an extent of QL611
Hactares in Sy.MNo. 100 of Kotamakarapalll (), Guoupadli (M), Chittoor Cistrict hetd
by Mis Sri Sal Krupa Granites, Prap, Srl M, Chandra Sekhar and same onder Copy
has fdrwarded ac reference 2 cited by the Dy, Diracbor of Mines & Geology,
iChimaar ta this office for necessary action in tha matter.

Therefore the address entry holdar Is hereby directed ta complisnce bafera
APPCB, Vijayswada under secthon 33{A) of Water [Prevention and Ceatrol of
Pollution) Amandment Act, 1974 and under sectlon 31 (&) of Alr [Frevention and
Controd of Pollution] Amendmant Ack, 1981 and alzo directed Lo stop e produsction
of the subject Quarry Lease until further orders received from the APPLE,
Vijayawads falling which action will be initisted as per Rules in force,

Encl:-Az above (Stop Production order)

f

fsst. Diractor of Mines & Geology,
PALAMANER

Copy submisied 1 the Dirsetar of Mines and Geslogy, lerhimpainam for fivow of Infomatioe.
Copy subimizted w the Deputy Director of Mines and Geoigy, Chitsoor far fovour of Infurution
Cegay sahenitied o the Member Seeresary, Andirs Pradeshs Pallution Coniral Beged, Vijavawada for

fevorar of informarias.
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GOVERNMENT OF AHDHRA PRADESH -
CEPARTMENT OF MIKES & GEOLOGY

Office af the
Deputy Diractor of Mines & Geology,
CHITTOOR

Marea Ho: 1508/ APPCB/TRT/S.P.O/2022-8, Cated:01-12-2022

tuh: Mines & Quardes - O7o.Depuly Director of Mines & Geology, Chitioer
Quarry lease for Black Granfte in 5y, Mo.100 over an extent of 0.611
Hectare of Kotemakanapalll Village, Gudupalll Mandal, Chitboor District

RI Isase held by Mis 5rl Sal Krupa Granites,- Stop Production arder - Issued

et by Andhra Pradesh Pollution Control Board, Vifayawada - To take
ﬁ_]r& necessary action - reg.

,3.. yjad] s

Raf: Oredlar Mo, T3EFAPPCE/HO/UH-LTETPT/2022-660, D023, 11.0042 from the
Andhra Pradesh Pellution Cantrol Bosrd, Vijayawada acdresses DOMEG,
Chittoer recelved in this office on 01,12.2022,

=clla-

The attention of the Asst. Dlrector of Mines & Geology, Palamaner i dirawm ko
the subject B reference cited, and inform that the Andhra Pradeih Pellution Contrel
Board, Yijayawada has fsmed stop production order to Quarry lease for Black Granite
in Sy.He.100 aver an extent of 0511 Hectare of Hotamakanapall Willage, Cudupalll

* wacdal, Chittoor District lease held by Mfs Sri Sal Krupa Granites and same was
masked to the under signee for necessary action.

In view of the abave, the above reference b heretry forwarded o take RECESIATY
action in the matier.

Encls: Ref., 4 L]
Deputy Dlrector of Mines and Geclogys

CHITTOOR,

Ta
= The Asst, Director of Mines & Geology,

PaLadANER, i
Copy submitted to the Divector of Mines & Gealagy, Bbrahimpatnas for Ve e I
information,
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File Hn.AFF':H"“ﬂm:“"iﬂi!.TEl:-‘-rﬁAPP!:B £ f-‘.f-—'f' —

. il-l:lih i |1l 1 .

D.No, 33-26-14012. N Sunrige poooio) pyenna Hetel Canter,
Chalamalavari 5""';! Kasturibaioat, vijayawad — 520010
| prane: 0986-2965200, Webolis: tmeinch,ap.govin

Sub: APPCH = HO « Ushill = TF « Mis. St 58 Krupa Graniles, (Black Granite ming = o611
‘1 : Fl Ha). 5y.Ma.100, Kotamakanagalll (V). Gudupali (M), Chantdor Distriet = Hon'ble NGT

ortier W, 28.07.9022 in Original Applasion Mo 2712002 - Violaion of conserl
gorefitions ~ EAC hearing held on 02112082 - Stop Production Order - [ssued =

L
E Ret 1. arders valid up o 31.07.2025,
- Hon'bie NGT, Principle bench, Naw Delhi ordar D274 202Z &

07,2022,
3, [loint Insperion concucted ak the Area & 22.08,2022
RO, Tirupathi issued Show Came motee en 27082021

A efficials inspected the indusiry on 04,10.2022
rrial Advisory Cammites (Task Feres) meeting Feid on 08112022

cqtrating a cranke mining urdt i the name 4 style of M. S Sa Kivpa
mina ~ 0611 Ha), fcaled & Sy.No.100, Kotamakanapali .

| Krupa Gran@es, (Beack Granke mLuc = D611 Ha) o obamod

WHEREAS | M. }S! :
Emircmental C ﬂ and subsequent vide referance 1% cited, cbiained Car=ent
Yot dlwhich ks valid up to 31,07.2005,

for Cporadan (CF
VWHEREAS | Mr, (K Sinwvasulu and other residenis of vilkge Kendesamudram  and
suerounding |vitages Gddupall Mandal, Chitog, Andhra Fra:eml:.rmu;; cmﬂ:;m In the

I Ereen Trbunal [(NGT) PARCE ench, Mew Delki against granie QUMY
N il A ared on OLA. Mo, 2TU2022 by

frising ppefsans carried Sut in (e area, which Wis fegist

NGT(FE]. Miw D,
D1L.27T0a.2042 constinind

WHEREAS [he Hontle NGT, Principle bench, plew Delfi fy Orer U2

a JesfeiComimizes and the Jalnd Cemmittes (comarising represenkalives of MoEF & CC,
CPCE, STIAA, APPCB, Disticl Coliecor) conducted gt Imspection at the area an
22.06.2022 and sdbmitted & report to Han'ble pGT on 16.07.2022 .

' pefhi aher going theoagh the joint

WHEREAS jthe Hoskle NGT, Frinciple banch, New
EAMEITER ITFE wh Tn has passed the falawing order oam 20,07.2022.

“The Stals PCEB and SEIAA are also girected 19 ke farther ipmedial action
- Inag e bvith faw by follawing die process and aizo fle its further
aczion talen rgport within fwa monghs BY a-majl at fudiclal- npmﬁv.rn
orefarabll in wife form of searchabfe POFOCR Suppdrt PDF and not iy the
fumiwﬂ -1

1 .

I
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EREAS the RO, i -
i @ RO, Tiupaili \ide raference g gijed, jssued Show|FaUS@Raas 0 " b

Sal Knupa Granites (Black Granie 2 for Vicla
01063030, In Feaponse 10 tha Emmmﬁﬂsﬂ the mini { thif miring wnit
b suibmmided rephy om 2106 2022, -
WHEREAS the Board officials #gain s rarile
min — 0,611 Ha) on 04102022 for vespies ﬂﬁﬁm'”m' - se notico
i the Board and observed fn o e .
issued by fellwing nan.compiance's: i
1. Mot maintained buffer zoneof 75 Il four sides. {
2. Nt provided detalls of CSR activities taken UE. L—
3, Not submitted details of funds earmarked for envirpnmental| probeciion
MEeasUres. ]
4. Hot furnished ocoupational health syrveillance data.
WHEREAS 4 hearing was conducted belero e Extsmal Advisory Goe Fask Force]
atices of thir

of AP, Poilution Contral Baard in its meeting heid on 09.11.2022.

indusiy and the EE, RO, Tiupahi anended the meeting ihrou cammiten

absarded that & Shaw eause nofice was issuad fo the unit fof the n g5 obasrved.

but the unit has ot ke requined sction 1o comply wilh i

Adier dotailed discussiens, the Gommittze recsmmended o lssue 5t l-'=1J°L,' to Mis. S0

Sal Kiupa Granites, (Back Granie mire —0.611 Ha), located at'Sy. dotamakanagas

(V). Gudupalll (M), Chinioor Dislrict 25 tho unit has noe mamntained ol 7.5 T:Hrﬂ
50

four sides, pat provided details of TSR aclhides taken up, Mol 5
earmnazked fo¢ emdrermental | prolecion measures, nok fumi
suvellance dala.

Accordingly, the Board hereby issie Step Production Order ta the M. S, Sai Kupa
Gransgs, (Black Grmnte mne - 0611 Hy) located at EH.ND.I 0o,
Kotamakanapalli (V). Gudupalli (M}, Chittoor District for nan-
compliance imder Sec.33 (A) of Water (Prevendicn and Contral of n] Ast, 1974 and
urder 50,31 (&) of Air (Prevention & Comirol of Pollutian) Act, 1981, |

¥ou wa horoby directed 1o ngto that, showd you viclate this onder ard :ptlima the unid
clesure order with power cisconnection order wil ba kssued 1o your yrit | Sec.3378) of
\Afier (Prevention &nd Coetral of Polution) Amendment Act, 1968, and usfler Secion 31 (A

of Alr (Provention & Contod of Poligtion] Amencdment Act, 1587, in the Snierest el Public
Health ard Environment and you will be a0 kabie far prosecytionfin the Cout of Juoscial

Magistrate First Clasg under Sec.di (2) of Water (Prev) m# d Cdeal Bl Polition)
Amendment Act, 10BA and under Sec37 (1) of Alr {Prrglnﬂl':-n d eol faf Podution)
Amendment Act, 1987, the' punishment foff Which incudes Impriso for & tarm which
!“Iﬂh&kﬁsiﬂmnuﬂ-ﬂuuhmnmhsmd“ithmhnmmn d ol % and with

fine. | .

This Order comes fato effect from foday M SHTL0EZ, I 14 -“-,!‘.5.- Corkr lag
=]
L I nchnEFAR‘I'

% =

The Oecupier,

Mis. Sri Sal Krupa Granites,

{Black Granite mine = 0,611 Ha),

Sy.Mo.104, .
I J
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¥V rJ L]
7o
] i
FI.1l.hlluln.-I"-l"'F'"r':EFH
1}
&éﬁ;‘ -  Gudugalll (M)
{sda)

ey

1. 'mu it et Environmentl

mnr

. |
i
|
| I' b
| '
!
-
signed by Viay Kumar
Darr by |
Dale: 23-11-2022 212004 | g
Amascr Apyoved | ' I

arymaion. ., Regiondl Office, Tinsati
4 Geclogy Dept, Chitioor far icformaicn ond necessary
Mines

23 2202 TECTRIAPRCE

grgneer, Zonal Cffice, Kurnoo! for infarmation &nd
for irlerrnation and necEssary
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GOVERNMENT OF ANDHRA PRADESH
DEPARTMENT OF MINES & GEOLDGY

FFriom To

| P. Venugopal, M.5¢, Sri Muniswamy Ramamurthy,
Assistant Director of Mines & Gealogy, Mg. Dir: M/s J.R. Granltes Private Ltd
Palamaner. J.R. Plaza, 4th Flour, Tank Street,

! Hasur, Krshnagirl (L),

| Tamlinady Stage,

Sub:- Mines and Quarries =Quarry Lease held by Sri Munlswamy —

Ramamurthy, Mg. Dir; M/s 1.R. Granites Private Ltd for Black Granite

e pver an extent of 4,846 Hectares in Sy.Mo. 136, 137 & 138 of

1 ) Ketamakanapalll (V), Gudupalli (M), Chittoar District - Hon'ble NGT

n-""::.,l order dt. 20-07-2022 in eriginal application Mo, 271/2022 - violation

E_-..'j of terms B Conditions -~ EAC hearing held en 09-11-2022 - APPCE has

: L#‘N"“f Esued stop arodudtlon order - Aeguested to stop  production
(it™ Immediately until further orders of APPCE, Vijayawada -Regarding.

pjd_h"f"""" Ref:- 1. Order No. 738/APPCE/HOYUH-TLITR/TPT 2022-8504, dud3-11-2022
af tha Member Secretary, APFCE, Vijayawada,
Z. Memo.No. 3508/ APPCE/TRT/S.P.OF2022-2, dt. 01-12-2022 of
the Dy, Directar of Mines & Geology, Chittoor,
-atg-

The attention of SH Munlswamy Ramamurthy, Mg. Dir: Mfs LR, Granites
Private Ltd |5 drawn to the subject and references cited, and Inform that through
the reference 1% cited, the Andhra Pradesh Pollution Controd Baard, Vijayawada nas
fesued stop production order to Quarry Lease for Black Granke over &n exient of
4.846 Hectares [n Sy.Me. 136, 137 B 136 of Kotamakanapalll (V), Gudupafli (M),
Chittoor District held by S Munlswamy Ramemurthy, Mg. Dir: Mfs 1.R. Grandes
Privete Ltd and same order copy has forwarded at reference 2™ cited by the Dy.
Directar of Mines & Geology, Chittoor to this office for necassary action [n the
mattier,

Thesefare the sddress entry holder 1s hereby directed to compliance before
APFCB, Vijayawada under section 33(A) of Water {Frevention and C-u-:‘_'rtrut of
Pedlution) Amendment Act, 1974 and under section 31 (A} el Air [Prevantion and
Cantral of Pollution) Amandment Act, 1581 and also directad to stop the producton
of the subject Quarry Lease untll further orders received from the APPCE,

Vijayawada falling which action will be initiated a5 per Rules in foree,

Yours faithfully ;
Eneli-As above {Stop Preduction order)

Asst, Dirackdr of Mines & Gealogy,
PALAMANER

s i [ervds dinrmation
Copry subwmilied oo (he Direcior of Mine asd Gealogy, lermhimpinam fes - ar ol I :
':'Jnﬁ suberitied 1o the Tepery Director of Miscs and Gealogy,Chitteer far vur "fﬂm'”'ml '
Copy subtsiited o the Member Seerelory, Andhea Prodesh Pallation Carrol Bedsd, Vijays v

Tavour of mlfoematian,
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- TF i'-‘-lIE RE;;':;]! P, Lid,, (Black Gradhe frilfie— L8405
]n mﬂm M, Gud:rp alll (i, Chimoor DISIICt =

,mzi o mﬁwlmm ‘M. Z7L2022 = viglatian of
1933 = Stop Produciien Droer -

L =

[

h1; & gEraniee mriirfag wak in (he nae & styfe of Mis. 3
2045 ), loeated| @ a Syl :'9!1

i mi =i
GilupdlE (M), chitiear District . I
Ha) pave obtaned

res Pt Lad, (Black Granfie mi 4,846
J&Jsﬁ ched, ulllﬂrlclﬂ Consat

suli widle rafare
wp-32-30, ¢23. The mining project has

WHEREAS Mis, J.R (eanieas Pt Lid., Bk gj-;-ﬂnnﬂnul-um Ha) zubmitted hat tha
rimingsunlt [ mot pneer npcrmnnsm ca May, 2072, tue 10 non-paymans of penalty, advance
i gt urfﬂzs&mmmmm ol dispatch nesmils.

seigniotagef(ee !

WHmEAE! ; ri'-'-ﬂE'-'J“ and ofher pesioent nl! -u.r[II.qe Kondasamuedram anrd

enronnising ARG Glhfuplﬂl Hamfar Chitoer, andhra Fr n mads & comgliant In the

Hn:ln'hl.:, a 'r'nl Tﬂh:l.lrEIh{NG'l',l Principal ﬁerl.ch W .I'-'lvElfll'i against granite quarmy
aid ir the area, which was f pijisie as 04 HB, 202,

, Principls banch, mnnm by grder D1,27.04.2022 constinsted
¥ olnt|Commizen .,-_:m ::rr.la1r-'ns ol MOER &G0,
-]U l jon at the area on

fssi ﬂtﬂeqm
u‘ to Har'tla Hﬁfmlﬁ a7

T, ol pon| offer 0EED thraugh the jeirt
cgmmlifze it has mndeqneg Hﬂh:ﬂm on 20.07.2022

3 I
The Staty PCB and SEIAA are aly, dracted 16

t.ull:ﬂ mnhﬂrlmﬂﬂ-r::ﬂun



1693

o cCB
File Hu;ﬁl’?l:'a-11n13mgnuﬂ'ﬁ': TRARE !

in accardance with latv By foll dus proces
action taken report within Mﬂmnzgn‘# by g-mall at Jui
in tha fdrmiaf senrehabia Fﬂ.}ﬂl_"—ﬂ ﬁl-lF.F"-'-‘T .

B
farm of Image PDE".

the RO, Tir da reberonce 4 dlIE‘-"-| “‘i
2R Granites Pvt, LU, (Black ming - .'5*“5 :
11.11.7021, In responst 10 1he Show cause notee

£l

EREAS Lhe seard officlals|agaln Inspected HJ'I- J R Graniles k'
mine = 4045 Ha), on on 04.10,2022 far variylng tha €T 3
Emdﬁh&wﬂuﬂn‘mweﬂ fellorwing mmnmaw

1. Nk dpmmned mmmn;ﬂmmﬂlh:aﬁmﬁ e

2. Thaa minieg autharld mm being dumplng 2 s

3. Detailsirecornds mat B ad ragarding funds earmatoed far Efn'l
[TYRASUIES.

]
WHEREAS a hensing Was eandueied balorethe External Advison! Cam
ot AP, Pollution Control Beard |n 15 metting held sk on 091172022
industry and. the EE ROv Tirupaihi afierded e megting 1h
observed that a show causq 0 uwumumnmaurn?lturm i
u.nu-umnhunuudmnmqulr;d wmetlzn in comply with e’ gond

afne detalled diseussions, the [Comeinee recommanded fo Issie FlOH- g gdutlion to Mk
A Grenites Pyt Lid. [Bias Granite mine = 48461 HE o 186 138,
KotEmakanapali ), Gudipialf[{M), CHistoce Diskict as the et has 0 il
muﬂﬂmﬂnﬂungmua reach road, Cwer burden i being! i i ayedlfe the mie
leasn asea, Not submitied dﬁmnrMEMan | ] 3+| mehisures
accordingly, the Board henshy dssue Siop producsian Crder 1o Mis) ARLE r:rn g Pt Lid,
(Black Granse ming — 4,846 HE) |acated st Sp.h0.136, I37 & 130, KOY napail (V.
Gudupalll (M), Chiteor ozt far non-comglance of CFO condifians; Lrider See.33 (A) ol
Water [Prove revention and 3 nlmm]Am1i74mumcha.fmﬂMr
(Pravention & Cenral nfl“:‘lu&m’jﬁ.ﬂ 198L )
You are dlrt:iud 1.|:| n lhld.L skl you vidlate This ordor u:ﬂ eaetate (e wil
closure order ction criar Wil ba lesued 1o your n:1 dpr Seaa3 () of
\wiaer [Prevention and Gml:n"d F'dﬂuﬁ:lﬂ pmendment Act, 1988, er Spelon 314
! ofr Pukllc
Couft ¢ Hiedicial

of pir [Prevention & Contrel of Pallticn) Amendment Act, 1287, 1
Health and wnmnﬁ}l ba als? fakie for pudsen.mmm
Magistate First Class ¢ Epead () of Waer {Preventian C
Amendment Act, 1388 and unger sr:e.ﬂ (1} of Alr (Preventon
‘nameridment Act, 1987, tha| pubishment or which includes impsiso
shall not be h::-ﬂtm.muywlix |-.-.~mdw'm:h may be exte

firve,

'm'll:'m'c.r'rmr:hm:l irumrnd'ﬂ'}"“"mal wls !
' erCRETARY

T

The Dccuplier, -

Mle, 1 RLGranites PVt Lid, pa'|n.:n Geanlie M8 = 2,845 Ha),
Sy.Ma,135, 137 &138,
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onmental ENGETEr, Z0aal Officn, Mumped dor informasion and
— Regioes Office, Tingmail lor information asd periisad
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GOVERNMENT oF ANDHRA
PRAD
DEPARTMENT OF MINES B I:Eﬂlﬂrﬁgg

From .
F, Wenugopal, M.5c., To

i Srl Muniswamy Ramamurthy,
FAzslstant Director of Mines B Geg|
palzrmanar, ol Mg. Oir: M/z 1. Granites Private Ltd

J.R. Piazs, 4th Flear, Tank Street,
Hasur, Krishnaglr (D),
Tamilinada State.

Lro, No.3800/TOL /2014 Dt: 15-12-2022

Subi- Mines and Quarrles -Cuarry Leass held by S¢ Muniowamy
Ramamurthy, Mg. Dir: M/s J.R. Granites Privats Ltd for Black Granite
over an extent of 1.620 Hectsres In Sy.Mo. 89/1, 95/1(P), §5/2{F)
95/3(P) of Kotamakanapalll (V), Gudupalli (M), Chittoor District -
Hon'ole NGT arder dt, 20-07-2022 |n ariginal application Mo, 27172322
= visiatlon of terms & Conditlans - EAC hearing held on 09-11-2022 -
APPCE has lssued stop production order - Resquestsd to stop
preduction mmediately undil further orders of APPCE, Vijayaweca -
Regarding.

Refi- 1. Order Na. 73B/APPCE/HO/UH-II/TF/TFT/2022-653, dt,23-11-2022
of the Member Secretary, APPCB, Vijayawada,
L Memo.Mo. 3508/APFCESTPT/S.P.OF2022-1, de, 02-12-2022 aof
the Dy. Director of Mines & Geslogy, Chittoor,
=-Jg-

The sttention of Sd Munlswamy Ramamurthy, Mg, Dir: M/s LR, Granites
Private Ltd Is drawn to the subject and references cited, and Inform that through
the reference 1% dted, the Andhra Pradesh Pollution Contral Board, Vijayawada has
legued stop production order to Quarry Lease for Black Granite over an extent of
1.620 Heczares in Sy.No. B9/1, S5/1(P), 95/2(P) U5/3(F) of Kotamakenapalll (V),
Gudupalli {M), Chittoor District held by Sri Munkswamy Ramamurthy, Mg. Dir: M/s
1.R. Granltes Private Lid and same order copy has forwarded at reference 2™ cited
by the Dy. Director of Mines & Geology, Chittoar to thiz office for necassary actlon
in the matter,

Therefore the address encry holder |s hereby directed to complianca bafore
APPCH, Vijsyewada unger section 33(A) of Water [Preventicn and Contrel of
Pollution] Amendment Act, 1974 and under saction 31 (&) of Alr {Prevention and
Contral of Pafiuticn) Amendment Act, 1981 and also diracted to stop the production
of the subject Quarry Lease until further orders received from the APPCE,
Vijayawada failing which actlon will be Initiated as per Rules In force,

Encl:-As above (Stop Production arder) :
ek Aset. Directtr of [ines & Gealagy,
P EER

i i { Inforenatsan,
Copy submitied 1o the Direciar £ 3imes and Gieclogy, Ibrshimpatnam for favaur o :
Em:ﬂm]udmmnwy:?uuwdmmum Gnﬂnn-.mnwﬁrmnﬂqﬁma:h
Crgy suhmitted ta the Member Secretary, Andbrs Pradesh Pollution Comrol Howd, Yijayaw

favour of isfomuton.



1696

GOVERMMENT OF ANDHRA PRADESH
DEPARTMENT OF MINES & GEOLOGY

1
| offlce of the
Deputy Director of Mines & Geology,
CHITTOCR

Mema Ho: 3508/ 4PPCRITPTSS.P.OJI0TIA, Daved:01-12-2022

Sub: Mines & Quarries - Ofe.Deputy Director of Mines & Geclogy, Chittear -
Quarry lease far Black Granite fn Sy.Ho.B9/1, 95/1(P), 95/2(P), B $5/3{P)
ovar an extent of 1.620 Hectares af Kotamakanapalli Village, Gudupalll
Mandal, Chittoor District lease held by M/s J.R.Granltes Pt Lbd.,- Stop
Production order - lssued by Andhra Pradesh Pollution Control Board,

Vijayawada - To take necestary action - reg.

J‘Et:i"’;; Ref: DI.'-II-ET.hh.mfm&fﬁwm'llfﬁmﬂfiﬂﬂ-ﬁ!!y Dt=23.11. 2022 from the
‘?cha ; Andhea Pradesh Pellution Control Board, Vijayawada addressed DDMEG,
e Chittoor recebred in this office oa 01.12.2022.

1 L taed =y

The attention of the Asst, Director af Min=s B Geaology, Palamaner ks drawn 0o

the subjecz & reference cited, and infarm that the Andhra Pracesh Pellution Contred
Board, Vijayawada hat freued 3100 preddcticn arder to quarry lease for Black Granite
located in Sy.Mo.89/1, 95/1{FL g5/3(P), B ¥5/3(F) over an extent of 4,420 Hectares of
Kotamakanapalll Village, Guddpalli Mandal, Chittoor District lsase held by M5
J.R.Granites Pvi Lid and same was marked to the uncer slgnee for necessary sction.

in view of the above;
action fn the matier.

the above reference {s hereby forwardaed to take RECESEY

Encls: Ref.
Deputp-Director of Mines and Geology,
CHITTOOR.
Ta
The Agst, Director of Mines B Geoloay,
PALAMAMER.

Copy submitted to the Diractor of Mines & Geology, Ibrahimpatnam for favour of kind
tafarmaticn,
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"HADESH PO i
O.1¥9.33-26-24002, near Slneise Hosolid, Pushps
i amalavas Stregt, Kasturibaipet, W
) Phone} DIEE-2462200, Webslie: Mipsiipeh.ap.geain
| & .

I.
ey Qrder Mo, 381ARFCRIMDIUH-UTETPTI2022: 6 €T Date:2NLIARE
i =y : STOP PRODUCTION ORDER

SUbtARPCH — HE - Uniill - TF - Mfs. 1R.Gemnltes Pyt Lid,, (Black Granite mine — 1,620
¢ NoBOL [SS/1(F), 952(F), & 953(P) Kotamakanapall {v), Gudupalk (M},
Difirict b= Hoo'ble MGT order o 200702022 in Criginal Application
02%- vidlation of ‘consent candiions — EAC hearing held on 08.11.2022 —

¥l U %o B0 09022,
NGT, Plincipie bench. New Delhiarber .27.04.2022 and
Oh Mo 2T LRO2E,
ton Eordusied at the ores en 2206, 2022,
: ], Tihedachi lstued Show cBUSE nofice on £29,08.2022.
. [feus faply ff 21.00.2022, .

Baard officia’s inspecied your ming on 04,108,202

1y Cosrenicee (Task Forcs) meeting leld on 09113002,

1 L
u afe eoerating a granie mining unit in the name & style af Mis. LR Granites
k Grankaimine — 11620 Ha), Iocated at Sy, No,BY1, BS/L(F), 95/2(F), & BSI3(F)
alli {7, Gudupalll (). Chittoor District

WHEREAS | Mis. JR.Granites Pvi. Led. (Black Grante!mine — LE20 He) abtained
Eind Clearanca (EC) and subzegquently vide releence 151 cited, obtained Consent
T “:F?}.g the Baard which iz valid up ta 30.09.2022; Further the mining wnit has

piénewal

tes Pvt Lid, (Black Granite mine - 1,620 Ha) submitted that the

Fréring it perRiion Ence May, Z0EL, due 13 noa-payment of penaky, advance

spigniproge!fee ment of Miners & Geology and lack of digpateh peamits,

wHEREAS| =h. and other residenis of pdllage Kondasamudram  and
| | surrocadng [illa Chitoor, Andhra Pradesh made a compliant in the

Hon'bif Matpnal | (NGT) Principal Banch, Delhi against granile quamy

mning o GTI infthe arsa, which was re-gl:l!:nl'.-.ﬂ as DA, Mo, Z7ir2022 by

NGT(PB), ;

ZAS fh GT, Principle boneh, New Deihl by broér 04.27.04.2022 constituled
a Cammiibeke &n X & Joinl Commiiee {m“rim rEﬂ'ESEmE-"E! of MoEF & CC, CPCH,

SELAA, APFTB, DistrictiCalloctes) conducted Joipt inspection] at the area on 22.06.2022 and
i submided o Hon'ble NGT on 16,07,2073 _ i

bl MGT, Principle boney, Mew Delhl after going throwgh the joint
commizee on rmpan has made the fogying order oni20.07.2022.

SmEl PI‘-‘ﬁ and SEIAK are algs disected to take further remedial action
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Fila MthPEE-Hﬂ:ﬂ.mmﬂﬂ-TEE-TF-&FFEB i

]

In accordance with | b}ffﬂlhnir,ﬂ-mppmtﬁilnd w'so flle itd furiher
action fakes repot mlﬂ two months BY e-mall ai jugict Govin
Fm.nwm:ruernrmutm:hmu pOFIOCR Suppert FOF &ad noy

Mﬂf'mmmui i I|

WHEREAS Ihe nu.mpﬂgu reference 4" cied: wﬂﬂm %0 niice to s
1 R.Graniies Py, Lid. (Bl anite ming — 1,620 Hal for vicladons bf CRO ofder Be
11422071, In Tesnonse 16 the Show cause nolice issued, you have sibmitted raply n
21.09.2022, -

WHEREAS the Boasd oficials again Inspecied M5 J.H.Clruﬂlul

Granite
mine - 1.620 Me). on 04.10 for vesitying the compiance on % notice
ssued by the Board and obdendd (allewing npn cemplanca’s:

1. gt developed adeguate avenue plartation alarg the appr ad, i
5. Thi mising unit ks dumping the owerburden gulside tha mirn i
1, Detgiltsirecards not provided regaiding porids earmarked fof nigl profpction

measures. !

WHEREAS a hearing was conducted before the Exarnal Advisery Commjize k Force)
of A P. Pollution Gongol Board In s meating hald on 09.11.2022. The repgeses tives of the
industy and the EE, RO. Trupathi anarded the meeling Weough & commires
obsarved thal & show enuse nallce was Esued io fe unil for the non compliancd s chserved,
kit the uni has not taken required action to comgly wikh therconditions.

- ]

phes detailed docussions, the Commimes recommanded 1o sue sop fodurlon o b=
LR Grenites Pvt. Lid, (Black Granke mina - 1620 Ha). SyNeadl, o (P 950260, &
g5/3(P) Ketamakanapalli (V). Gueugall (M), Chioor District 35 thejnit Has not deseloped
adequate avenue plamasion along the ap roarch road, Cver burden i d.outside
ke it lease area, Mot subminied dealls ol furids earmarked fof € mWﬂﬂuﬁnﬂ
MEASUrEE. >

Accordingty, e Boasd hereby, isue 5100 Froduction Ordet I% el -?ﬁi'\“‘EE P
Lid., {Black Granite mine — LEZD Ha) ocated 31 Sy.Mo. B 95/TP) . & O573(F)
Kotamakanapali [V}, Gudupald (M), Chinear District for mn—a:rnpﬁﬂll'l:t [ CF(y eanditions

undet 52,33 (&) of Water (Prekention and Contiol of PolluticebAct,
(A} of Adr (Prevention & Contral of Polflution) Act 1981

Wou are heeby directed 1o mote thit should you viokate: this. of operae the unit
closure crder with power discannéction prder will be iEsued 1o your gni ugoer _“Lnfu.ﬂ iA) of
Watet [Prevention and Contral of Pollution) Amendment Act, 1588, and undor S ion 31 [A)
of Air (Preventon & Contral of Paolkeor) Amondemert Ast, 1587, in theijnierest of Pubic
Health and Enviranment and you wil be also Eable for prosecution in the Cou af Juecial
Maguaia First Class under Sec.Al (2 ol Water [Prevention and Ceatrol of Poaion)
Amandmers Act, 1980 and wnder goed7 (1) of Ar (Preventica and Control iof Polution)
Amendment Adt, 1987, the, pupishment fo! which includes ampriscament, for & tem which
shall rol by bass 1han one ywsir.nwrﬂl'ﬂ and which may be ua:lend-id‘;%r! %ls i with
fing. 3 { 4

This Ordur comes into effect from 18d2¥ ie. 23107022,

Seiriar Gaghr 145
EMBER SECRETARY

To A 1 \ |
The Cecupler,
hile. JRGranites Pvi. Lid, |
| |
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. enial ENGIN®2E, Zoral Otfide, kurnool for information and
o ENgIneE” pegional Ofice, Tirspal;for information and necess™
o Gedlogy dEpl Chiftor e infomation and necesssY

g by Vijay Kumar
Grke las
babe 2318-2022 PU:DEAD |

Apunoa: Appreried
i
|
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Daeptt
GOVERNMENT OF ANDHRA PRADESH sl
DEPARTMENT. OF MINES & GEOLOGY
From Ta
p. Venugopal, MSe, & Munlswamy Ramamuithy,
Assistant Directar of Mines & Gealogy, Mg. Dir: Mfs 1.R. Granhes Private Ltd
Palamaner. 1. Plaza, 4th Floor, Tank Street,
Hosur, Krishnagiri (DE),
Teminady State,

LLHo, 40,2114/0/2012 Dt 15-12-2022

Sub:- Mines Bnd Quarrles -Quorry Lease held by S0 Munlswanmy
pamamurthy, Mg. Bir: M/s 1.A. Granktes Private Ltd for Black Granlta
over an extest of 0,850 Hectares In Syho. 99/ & 7 of
Kotamakanapalii (V), Gudupalli (M), Chitteor Disirict - Hon'ble NGT
arcer or Z0=07-2022 In erdginal applicadon Ma. 27172022 - violation
of tarms & Conditions = EAC hearing held on 08-11-3032 = APPCE has
ssusd stop production order - Reguested to stop production
immediately until further orders of APRCE, Vijayawada -Regarding.

Refi- 1. Qrder Ko. 738/ APPCB/HO/UH-11/TF/TPT/2022-655, dt. 22-13-2022
af the Member Secretary, APFCE, Vijayewada,
2, Memo,No. I508/APPCE/TFT/S.F.Cf2022-3, dt. 01-12-2022 of
the Dy, Director of Ménes & Gedtogy, Chitkear,
-glo=

The etzertion of S Muniswamy Ramamurthy, ¥g. Dirz Mfs 1.R. Graniies
Private Ltd ls drawn to the subject and references cited, and Infam that thraugh
the reference 1% cited, the Andhra Pradesh Pollutizn Control Board, Vijsyawada has
jegupd stop production crder to Quarry Lease for Black Granite over an extent af
0.850 Hectares in Sy.No. 99/4 & 7 of Kotamaksnapall (v}, Gudugali (M), Chitteos
District held by Sri Muniswamy Ramamarthy, Mg. Dir: Mfe LR Grankes Frivate Ltd
and same order copy has forwarded at referance a™ cired by the Dy. Director of
Mines & Geclogy, Chittoor ta i cffice for necessany actlon ia the matter.

Therefore the address entry heldar [ heraby directed to complisnca before
APPCB, Vilayawadas under section 33(A) af Water {Prevention and Control ol
Follutian) Amendmant Act, 1974 and under section 31 (A) of Alr (Prevertion and
Control of Pollution) Amendment Act, 1981 and also directad to stop the producton
of the subject Quarmy Leasg untll furthér aorders received from the AFPCE,

Vijayawada failing which action wil be [niciated as per Ruies in hm&,_,{,-"”
Encl:-As above (Stop Production order) mH

Agst, Dl srtalbf Mines & Geology,
PALANMANER

Copy ubained s the Disectos of Mines and Gealogy, Ibrshimpatnam fof Cavour af Infommtion.
Copy suboaitied wo tha Depuy Diresior :,-ﬂ.dinﬂndﬁwlnp,ﬂhlnmr for Biwoor of [afeemaiion,
Copy subminied to the Memher Secreiwy, Andn pradesh Pallufon Coatrel Board, Vigayaaada for

Favaer of infarmatioa,

o
—

133



1701 134

GOVERHMENT OF ANDHRA PRADESH
DEPARTMENT OF MIMES B GEOLOGY

Office of the
Deputy Director of Mines & Geslogy,
CHITTOOR

Mema Mo 1508/ APPCE) TPT/A.P.0/2022-3, Dabed=01-12-20232

Sub: Mines & Quarries - Ofo.Deputy Divectar of Mines & Gedogy, Chittoor -
Quarry lease for Black Granite fn Sy.Mo.59/4 & 7 over an exient of 0.850
Hectare of Kotamakanapslll Vilage, Gudupalli Mandal, Chittoor District
lease kheld by M5 LR.Granites Put Lid, - Stap Praduction order - issued
by Andhra Pradesh Pollution Control Board, Vijayawada - Ta take
necessary action - reg.

= :;_,I Fef: Order.Na.T38/APPCE/HO/UH- I/ TF/TPT/2022-655, Dt:22.11.2022 from the
ﬁl Andhrs Pradesh Pollution Control Board, Vijayawada addressed DOMEG,
e : ' 01.12.2022.
:;\1'-*"“”"{ Chittoor received in this cifice en
200

The attention of the Aut, Director of Mines B Gealogy, Paizmansr ig dirawn 1o
the subfect & reference cited, and friform that the Asdhra Pradedh Pellution Control

Board, Yijayawaca has fssued Stop production crdes L0 quarry lease for Black Granito
ln=ated in Sy.Mo.99/4 E 7 over an eatmk of (L850 Hectlare of Kotemakanapalli Willage,

Gudipalll Mandal, Chittoar District lease held by M/s LA.Granites Pyt Lid and same
was marked to the under gned for necesmry sckbon,

iy view of the ahove, the sbove reference is hereby forwnded Lo TakE NecEsary

action in the matler.

Enclz Ref.
De echor of Mines and Geology.
ICHITTOOR,
Ta
The dese. Director of Mines & Geclogy,
PALAMAKER.
Copy submitted to the Director of Mines & Geelogy, Ibrahimpatnam for Tavour af kind

infermation.
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"Filo No APPCE-A1023 1102000 ¢

TF-APPCRE
i

= aﬂmnﬂm%mﬂm :

r D.16,33-26-14D12, Neal Strirgg pyg TV,
W hislnrmed suar St MEL Pushen Hotel Center,

i | Phone: DBSS-2463200, Watiia. Wimﬂ-ﬂﬁm
L]

Qrder Mo, 758 . .

Sul: ABFTE — H - Unlitdll = TF - Mis. JASraniies by 1y e
- LId,, {Black Graniis -
Ha), Si.Mo.b4 8l7, Keemakanapa® (M, Gudupa !'-l:t. m; r ﬁﬂm'?:f H;?;E
NGT ofder dl. 20.07.2022 in Original APDECaton he, 2712027 - viotais of
~ B cmdmn fitns ~EAC hearing held on 08.11.2022 - St0p Production Grder - Issund «

Ref: 1. !EFﬂ!rrtlenraﬂid up to 30.09.2022.
2. mHnn'hH NGT, Principle Dench, New Deihi order DLi7.0e2022 &

W/ 3.; wint Committee Inspection conduced on 22.06.2022.
1,
Y B

& MO, Tikupathi susd Show caute nefee an 28 08,5027,
oar faply di 21.05.2022,

r District.

rlmlflns Pvi Lid, (Black Grarite mine — 0,850 Haj obtained
Clearante (EC) and subsequenty vida reference 1% ciied, obfalned Consent
CRO) of the Board valid up o 30.08.2022. Furiher the mining project has

WHEREAS Mis. 1R.Graniles Pyt L., (Black Granite minei- 0.850 Ha) submined that the
mireng unt % not bnder operation since hay, 2021, doe nmpﬂmmﬂmwrf. asvance
saignioeage (e i At of Mines & Gealogy and lack of dispalch peimits.

| 111.;\. 6. ials inspected your mine on 04.10,2022,
b1 7. ry Commities (Task Force) meeting heid on 02.11.2022.
wHerEAS|jon a%ing & Granile ming in the name & style of Wis. JA.Granite: P,
Lud, (Black ~ 0.850 Ha), located at Sy.No.S%4& 7, Kotamakanapall (V],
BAT

!
5 .|I
(

WHEREAS | Mr. K Siirivasuly end ciher recldents of uilm:“::ndmﬂmﬁ
surrounding _:Tﬁumwi Mandal, Chitigar, Andhra Prades @
2 en Tfibm

; i s
Hatanal [NGT) Princinal Bonch, New Defhl agamsl gran mmr-lﬁ'l'”m,
cperations carying aut in the area, which was regstered 8% A W, ZTHR0Z22 by NGT{PR]
New Dlhl,

| DLI7.04, 2022 constimated
WHEREAS: [he la|NGT, Principle bench, pew Delbi by wadel LD' fcrsgeiy ;

il : alives
& Cemmitind andffhe Jaint Commilen | compdsng fepresent R 32 .08,2022 And
SELAA, AFRER, i‘t Collector) condueted Jiet Inspecion & the afed
submitted o {eparftg Hon'bid NGT on 16.07.2022, |

WHEREAS[the Hein'b T, I‘rlrlni,ule bench, Naw Dkl Bier 00 0.
commitlea ||‘|5.pe uh uﬁ-ﬂ ASSE the foggung order 60 2067

1]
=
R
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P— par—

File No.APPCE-1 '[I:Iﬂl'hm‘iﬂ!l’-TEﬂ-TFrAFfBBI

ad 1o [ake further edial action
“The State Pci‘mdﬁm re also IBS os and djsc fle it further

s taken report n-a'm}.?: two r;ﬁuﬂ: by e-mail at judlicia ngt@gov/n
;:ﬁ.wrn the form of searchable POFIOCR Support rrlii in the
form of Image POF". :

1 issued slm COUSE nrlli-:u B ks,
RO, Tru vide reference 4% cited,

mﬁs'ﬁn Lad., lﬂ Grarite mine — 0.850 Hal :ﬂ' :::lahﬂf:: of EFD.::::T::, I:::

2609.2017. In rEsponEs ta the Show causs nolice jgauad, y slrlmitf

21.09.2082, ,!

WHEREAS the Board officials again inspected sfs. JR.Granites P, Lid., {Elhﬁ:' Em

m_u.a.snmanmn.mummmummﬂm?mmeﬁmvdla S

issued by the Board and cbserved following non - campiance |

1 Mﬂmvdnpﬂadeqpudmmm plantation alang the appr mﬁ 3
2. The mining autherites are dumging the overburden outside thes m .
3. Desailsirecosds not provided recarding funds eamarked for enfal protection

Task korca)

of AP, Palketion Conrol nits meeting held on 08112022, ¢ atives of the
industy and the EE, RO, 'I'nl.pa'lhl. amended the meetipg th Th E%Tm

obsersed that a show cause nofice was [ssued woine writ for the no
bt the unil has nottaken required action 1o cemphy with the canditio

Aher detailed decussions, tha: Committes recommended 1o issue slop roducfion 4o Mis
1R Grardes P, Lid.. (Black Granie mine — 0850 Ha), Sy.No. & T Kotamakanapalli
(V). Gudupalli (M), Chioge Distict as the unit has nol developed pdequate avenue
plantasion along the epproach road, Over burden is being dumped puisige g mine Tease
area. Mol submined detzils of funds edsmarkad for environmenial profection measures,

Arceedingly, the Board horpby, issue Stop Production Order to the Mis. JR.Granites Py,
L., (Black Geanite mine — 0,850 Ha) for no®-compliance of CFO conditbns uader Sec,23

[A) of Water [Prevenlion and Control of Polldion) Act, 1974 and und .
(Preveritian & Conred of Paliution) At 1081, ST A

You are hereby directed 1o noje thal, should you viclale this ordgr ang o i
elsue arder with pewer digcopmection codel Will be lssued to your tni u i Elﬂf ey
Water (Frevention and Contral of Polluion] Amendmern Act, 1988, and under Skt :Ef o
of Alr (Preventon & Cartrol of Podution) Amendment Aci, 1087, | ntesest o ity
Health and Emdrcament and yed will be also b2 Fable br prosedutiof in j1é co s Fl!tﬂ-h
Magistrale First Class under Sec.41 (2) of Waler (Provention add ¢ e

Fs

Amendmend Act, 1583 r Sec.a? (1) of Air (P ; rol ol Polution)
reyention. .

:mendm.:nr.lf.;t. 195:;'21 pubishmans W.“‘ﬂlﬂ'g Inchidles imlglrrl!-5 dg {:Lm :“F'-nlh.il.l?:l‘l}

fine, e sl months s Which may 5o exfandpd fo ie vetrs an with

This Order comas Into effect ram Iuduj.l.lu.ézu_[m

]
P GErke las

MEMAER =E
To i CRETARY
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]'['l'] Gudupalll (M)

o Engineer, Zonal Office, Kumaol for infcarmation and

al Engingef Regior®l Office, Tirupall for information and necassyy
wines & Gealnd dept, Chittoor for finformatian and necessay

|

wm:iﬂqw | .
Crke la | I I
[isle :I-““-Hl’-l 1L'I-'I'“
Rrgaba: .n:p-m'\-"l'ﬂ

'| '||
1
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: GOVERNMENT OF ANDHRA
DEPARTMENT OF MINES & GEOLOGY

From Ta
p, Venugopal, M5
Assistant Direcior of Mines & Gaslogy,

| Ftr: Sl M. Manjunatha,
Palaminer.

Gudupalll Mandal,
Kuppam - 517 4216,

Lr.bo, No.3045/0/2010 Di: 15-12-2023

=ub:- Mines and Quarrles =Quarry Lease held by Mfs Rathna Minaral
Enterprises, Ptr: 5S¢0 M. Manjunatha for Black Granibe over an edtent of
4.810 Hectares In Sy.No, 132, 133, 134 & 135 of Koramakanapalll V],
Gudupalli (M), Chittoor Disirict = Hon'dla NGT order de, 20-07-2022 In
origina! application Mo, 371/2022 =~ violadon of terms & Conditions =
EAC hearing held on 09-11-2022 - APPCB has |ssued stop production
order = Requested to stop production immediatety until further orders
of AFPCB, Vijayawada -Regarding.

Ref:= 1. Order MNa. 738/ APPCEIHOUR-TITFTPT/2022-656, db.23-11-2022
of the Member Secretary, APPCB, Vijayawada. ;
2. Memo.Ng, 3508/ APPCE/TRT/S. P.OY2022-4, dE. 01-12-2022 of
the Dy, Dlrector of Mines & Geology, Chittoor.
«olio-

The atiention of Mfs Rathns Minaral Enterprises, Ptri S M, Manjunatha is
drawn to the subject and referancas cit=d, and Inform that thraugh the reforence 1%
cited, the Andhra Pradesh Pollution Contrel Board, Vijayawada has issued stop
production order to Quarry Lease for Black Granite ever an extent of 4.810
Heetaras In Sy.Mo. 132, 133, 134 & 135 of Kotamekanapall (V). Gudupaill (M)
Chitsser Cistrict hald by M/s Rathna Mineral Enterprises, P S0 M. Manjunatha and
carme order copy has forwarded ot reference an cirad by the Dy, Direcisr of Mines &
Gaalagy, Chittasr to this offlce for necessary gction in the matber,

Therefore the address antry holder Is hereby directed to compllance before
APPCE, Vljayawada under secton 33(A) of Water (Preventian and Contral of
Pallution’ Amendment Act, 1974 and under section 31 {A) oF Al [Prevention and
Contral of Pallution) Amendment Act, 1981 &nd alse directad to ftap tha praductian
of the subject Quarry Lease until further orders recelved from the APPCB,
Vijayawada falling which action will be inkiated as per Rules in fnn::n..M/

ot
1=Ag L duction crder D?
Encl:-Ac above (Stop Produ ] — "Mﬁ x il
PALAMANER

i i fhii fayour of Informatica.
gubiteed ta the Directar of Mines and Gieology, Ibmhimpumam for I
%{' sahimined 10 ke Depaty Dircciar of Mines ard c.'-mhg:r.m:l:lmrﬁ-.' forverr ﬂg!%ﬁm
Copy submirisd 10 the Member Secrelary, Andihra Pradesh Pollution Camral Board, Vijaye

Earvorar of imfansation.

Arnirpeie =52

/s Rathne Mineral Enterprises,

Mo, 46/18&4, Gundlasagaram raad,
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F‘. 5
- GOVERNMENT OF ANDHRA PRADESH
DEPARTMENT OF MINES & GEOLOGY
6 Oifice of the
eputy Director of Mines & Geology,
CHITTOOR
Memo Mot 508/ APPCE/TPT/S.P.0/2022-4, Dated:01-12-2012

Sub: Mines B Quarrles - Ojo.Deputy Director of Mines & Geclegy, Chittoar -
Quarry lease for Black Granite In Sy.Mo.132, 133, 134 & 135 over an

extent of 4.810 Hectares of Kotamakanapalll Viliage, Gudupalli Mandal,
Chittoor District lease held by N/s Rathra Mineral Enterprises..- Stop

E:]_: : Production arder - lisued by Andhra Pradesh Pollution Control Board,
ﬁT Yijayawaca - To take necessary action - reg.
Z0PE Y Rat: Order.No. 738/ APPCE/HO/UM.II T ITPT/2011-656, De:23.11.2011 from the

&ndhra Pradesh Pollution Control Board, Vijayawada addressed DOMAG,
Chittoar recefved in this affice an 01.12.2022.
=gida-

The attention of the Asst. Director of Mines & Gealagy, Pelamaner is crawn 12
the subject & reference cited, and inform that the Andhra Pradesh Pollution Control
Board, Vijayawada has issued stop production arder to quarry leaze foe Elach Granite
located jn Sy.Ms.132, 133, 134 & 135 over an extant ef 4.810 Hectares of
Katamakanapallf Village, Gudupaili Mandal, Chittoor District lease held by M5 Rathna
Mineral Enterprises and same Was marked to the under signee for necrssany actian

In view af the above, the above reference {s hereby forwarded o take necessany
action in the matier.

Encls: Ref,
Deputy Direster of Mines and Geology,
CHITTOOR.
Ta
The Asst, Birector of Mines & Gealogys
PALAMANER.

nd
Copy submitted to the Director of Mines & Geology, Ibrahlmpatnam for favour of ki
information,
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= D.HD,ES'EM SO, Puchpg Hooel Ceries
AT T Tﬂiﬂﬁ%”' “Jmmmﬂmn )
- Fhone: G " mmgmh

Crdei 4 g’
ek 1. CFO Bries alid up to31 12,2022
3 Tho Han'tie HGT, Principle beneh, Mew Delhl ardar dt. 27.04.2022 and
0.0 207%n 0.4 No 2TU022
” X :lﬂ'ui:sw:tm congacted at the #E8 on 22,065,202,
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GOVERNMENT OF ANDHRA PRADESH
ABSTRACT

EFSAET Department - MNotlfy the A.P. Poliutlon Control Board, Vijayawada as the
Monitoring Agency to monitor compliance with the terms and conditions of
Environmental and CRZ Clearance (&Y granted by the SEIAA and DEIAA -
Motification - Orders - [ssued,

ENVIRONMENT, FORESTS, SCIENCE & TECHNOLOGY (SEC.I) DEPARTMENT

ﬁq'ﬂ-H5+"ﬂ- 11“ blt.d: ﬂi‘ii‘lﬂlﬂ.
Read the following.

From the Addl.PCCF (Central), MoEF&CC, Gol, Regional Offlce (South Eastern
Zone), Chennal, Lr.F.No.DP/12.1/2016-17/ROSEZ/Mon. SELAA B DEIAA/1458, Dt
12.09.2017,

BAE
ORDER:

The following notification shall be published In an Extracrdinary lssue of the
Andhra Pradesh Gazette; Dated.01.11.2018.

NOTIEICATION

In pursuance of the Ministry of Environment, Forests & Climate Change,
Letter F.Mo.DPF/12.1/2016=-17/ROSEZ/Mon. SEIARA B DEIAAS1I458, Dt 12.09.2017,
the Governar of Andhra Pradesh hareby notify the Andhra Pradesh Pollution Cantrol
Board, Vijayawada as the Manitoring Agency to monitor compliance with the terms
and conditions of Environmental and CRZ Clearance (s) granted by the State fevel
Environment Impact Assassment Authority and District level Environment Impact
Assessment Authorty of Andhra Pradesh, with immediate effect,

2. The Member Secretary, Andhra Pradesh Poliution Contrel Board shall take
further necessary actlon In the matter accordingly.

(BY ORDER AMD IN THE NAME OF THE GOVERNOR OF ANDHRA PRADESH)

G. ANANTHA RAMU
PRINCIPAL SECRETARY TO GOVERNMENT

To
The Member Secretary, A.P. Poliution Control Board, Vijayawada
The Member Secretary, SEIAA, Ofo Andhra Pradesh Pollution Control Board
All Districk Magistrate & Coilectors in the State
Copy to;
The PS to Minister for EFSET
The PS to Principal Secretary, EFSET
The Law {G) Degartment
The MoEFSRCC, Regional Office [South Eastern Zone),
1™ & 2" Floor, HEPC Butlding No, 34,
Cathedral Garden Road, Nungam Bakkam, Chennal,

/ /FORWARDED:: BY ORDER/ /
SECTIOMN OFFICER
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'_--E?ii-':ﬁ_ ANDHRA PRADESH POLLUTION CONTROL BOARD
_RMDEA FRADTE Paryavaran Bhavan, Head Office, Opp: JAMAC Housing Complex,

APIIC Colony Road, Gurunanak Colony, Vijayawada - 520007.
Phone: 0866-2463200, Website: https://pcb.ap.gov.in

SCN No. 738/APPCBI/HO/ECSITPTI/2023- Date:11/05/2023.

SHOW CAUSE NOTICE

Sub APPCB - HO - ECS - Original Application N0.271/2022 filed by Sri A. Srinivasulu &
: others, R/o Kondasamudram (V), Gudupalli (M), Chittoor District against Granite
mining units - M/s. J.R.Granites Pvt. Ltd., (Black Granite mine - 1.620 Ha),
Sy.N0.89/1, 95/I(P), 95/2(P), & 95/3(P) Kotamakanapalli (V), Gudupalli (M), Chittoor
District - Hon'ble NGT directives 20.07.2022 - Stop production order issued by the
Board on 22.11.2022 - Representation of the ML for revocation of Stop Production
order - Hon'ble NGT order dt. 20.03.2023 - Inspection of the mining unit by the
Board officials on 11.04.2023 — Levy of Environmental Compensation - Show
Cause Notice - Issued - Reg.
Ref: 1. EC & CFO orders valid upto 30.09.2022.
2. Original Application No0.271/2022 filed by Sri A.Srinivasulu others before Hon'ble
NGT, Principle bench, New Delhi.
. Joint Committee constituted by the Hon'ble NGT, Principle bench, New Delhi.
. Joint Committee inspection held on 22.06.2022
. Directions of Hon'ble NGT, Principle bench, New Delhi vide its Order
Dt.20.07.2022
. Order No. 738/ APPCB/HO/UH-II/TF/TPT/2022-, Dt.22.11.2022.
. Request letter of the mining unit on 31.12.2022.
. Board officials inspected the mining site on 02.01.2023.
. Hon'ble NGT Principal Bench, New Delhi order Dt.20.03.2023.
10 Board officials inspected the mining site on 11.04.2023.
11.EAC (TF) meeting held on 08.05.2023.

* *x %

s W

OO

WHEREAS, you are operating the Granite Mining Unit in the name & style of M/s. J.R.
Granites Pvt. Ltd., (Black Granite mine - 1.620 Ha), Sy.No0.89/1, 95/I(P), 95/2(P), & 95/3(P)
Kotamakanapalli (V), Gudupalli (M), Chittoor District.

WHEREAS, M/s. J.R.Granites Pvt. Ltd., (Black Granite mine - 1.620 Ha) vide ref. 15t cited,
obtained Environmental Clearance (EC) and subsequent Consent for Operation (CFO) of the
Board valid for the period upto 30.09.2022.

WHEREAS, Sri A. Srinivasulu & others, R/o Kondasamudram (V), Gudupalli (M), Chittoor
District vide ref. 2"d cited, filed an appeal before Hon'ble NGT, Prirciple bench, New Delhi
through Original Application No0.271/2022 on polluting problems being caused due to Granite
mining units operating in Gudupalli (M), Chittoor District, Andhra Pradesh on blasting
operations and other issues facing by the surrounding villagers.

WHEREAS, the Hon'ble NGT, Principle bench, New Delhi vide ref. 3™ cited, constituted a
Committee vide its order Dt.27.04.2022 and directed to submit a Joint Committee inspection
Report within two months.
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WHEREAS, the Joint Committee conducted Joint Inspection at the area on 22.06.2022 and
submitted a report to Hon'ble NGT on 16.07.2022. Subsequently, the Hon'ble NGT, Principle

bench, New Delhi vide ref. 4™ cited, made the following in its order Dt.20.07.2022 -

"Before proceeding any further, we consider it appropriate that Notice of present
proceedings be also issued to the Project Proponents, Principal Secretary,
Department of Mines and Geology, Government of Andhra Pradesh, Zonal Office of
Directorate General of Mines and Safety, (South Central Zone) Hyderabad, and
Collector, Chittoor requiring them to file their response/ reply to the allegations made
in the application as well as observations made in the report of Joint Committee within
one month".

"The State PCB and SEIAA are also directed to take further remedial action in
accordance with law by following due process and also file its O.A. No. 271/2022 K
Srinivasulu & Ors Vs. State of A.P. further action taken report within two months by e-
mail at Judicial- ngt@gov.in preferably in the form of searchable PDF/OCR Support

PDF and not in the form of Image PDF".

WHEREAS, the unit applied for Renewal of CTO. The Zonal office, Kurnool sought certain
clarification on 25.10.2022 for payment balance consent fee and other lapse.

WHEREAS, the issue was reviewed during the EAC (TF) meeting held on 09.11.2022 and

vide ref. 6" cited the Board issued Stop Production order to your mining project vide order
dt.22.11.2022

WHEREAS, the ML of M/s. J.R.Granites Pvt. Ltd., (Black Granite Mine — 1.620 Ha) vide ref.
7 cited, requested the Board for revocation of Stop Production order along with
photographic evidence on rectification of the non-compliances. The officials of RO, Tirupati
inspected M/s. J.R.Granites Pvt. Ltd., on 02.01.2023 & 11.04.2023 and reported the following
status in respective of non-compliances mentioned in the stop production order on

22.11.2022:
Sl. Condition Compliance
No.

1 Not developed adequate[Partially Complied.

avenue plantation along
the approach road.

[The mining project have started developing greenbelt at
vacant places and along the approach road in addition to
the existing greenbelt with local species.

The mining unit is not under operation since May, 2022
due to demand notice raised by the Department of Mines &
Geology for payment of penalty for the reason for not
paying advance seigniorage fee and without dispatch
permits and also subsequent stop production order issued
by the Board.

The mining authorities
are dumping the
overburden outside the
mining area.

The extent of the mine is only 0.850 Ha only and hence,
dumping of overburden was happened outside the lease
area.

Now, the mining project has applied for additional land of
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1.818 Ha for using as common dumping yard along with
other mining unit owned by same mining unit and the same
was granted by the DM & G. During the inspection the
representative of the mining unit have informed that, they
will dump the over burden in the earmarked area in future.

3 Details/records not Complied.
providing regarding funds
earmarked for During inspection the lease holder is spending the

environmental protection farmarked funds for environmental protection under CER
measures. is spending on greenbelt development, Dust suppression
and for personal protective equipment provided to workers.

WHEREAS, the EE, RO, Tirupati submitted the status report to Hon'ble NGT, Principal
Bench, New Delhi on 17.01.2023. The Hon'ble NGT, Principal Bench, New Delhi issued the
following order dt. 20.03.2023 and the operating part of the directions is read as follows:

"Respondent No.2 (Principal Secretary, Department of Mines & Geology, Govt. of
Andl1rn Pradesh) & Respondent No. 5 (A.P.Pollution Control Board) are directed to
take appropriate remedial action and filed Action taken report - with requsite details,
apart from there replies | responses within one month by e-mail at Judicial-

ngt@gov.in”.

WHEREAS, the officials of RO, Tirupati again inspected M/s. J.R.Granites Pvt. Ltd., (Black
Granite mine - 1.620 Ha), Sy.No.89/1, 95/I(P), 95/2(P), & 95/3(P) Kotamakanapalli (V),
Gudupalli (M), Chittoor District on 11.04.2023 and observed that, the mining unit is not under
operation.

WHEREAS, the following environmental compensation is estimated to levy on M/s.
J.R.Granites Pvt. Ltd., (Black Granite mine - 1.620 Ha), Sy.No0.89/1, 95/I(P), 95/2(P), &
95/3(P) Kotamakanapalli (V), Gudupalli (M), Chittoor District for the violation period of 86
days as per the CPCB prescribed methodology to compute environmental compensation for
the violation period. The following formula is used for estimating environmental
compensation:

Environmental Compensation (EC) = PIXx N x Rx S x LF

S| Date of Pollutio Scale of Location Factor Number of Environmental
.| Compliance n Index Operation Factor in days of Compensation
N| to the (P S (LF) Rupees Violation (EC)

o| Direction (Rs.) (N)

1 22.06.2022 80 0.5 1 125 86 Rs.4,30,000/-

Note: No of violation days were taken into consideration between the period from the issuance of Show Cause
Notice i.,e from 29.08.2022 to issuance of Stop production order i.e, on 23.11.2022.

EC (in Rs) =80 x 0.5 x 125 x 1 x 86 = Rs.4,30,000/-

WHEREAS, the above status was reviewed during the EAC meeting held on 08.05.2023.
After detailed review, the committee recommended to issue show cause notice to the ML for
levying Environmental Compensation as estimated by the RO, Tirupati.

In view of above You are hereby directed to show cause why the Board shall not levy
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environmental compensation for Rs.4,30,000/- (Rupees Four Lakhs and Thirty thousand
only) on occupier of M/s. J.R.Granites Pvt. Ltd., (Black Granite mine - 1.620 Ha),
Sy.No0.89/1, 95/I(P), 95/2(P), & 95/3(P) Kotamakanapalli (V), Gudupalli (M), Chittoor District.

Further, you are directed rectify the non-compliances observed by the Board officials during
inspection of your mine as mentioned above and shall furnish reply to the Show Cause
Notice within 15 days from the date of issue of this notice, failing which necessary orders
will be issued to levy the environmental compensation and action will be initiated against
your unit under section 33(A) of Water (Prevention & Control of Pollution) 1974 and under
section 31(A) of Air (Prevention & Control of Pollution) Act, 1981 and amendments thereof
in the interest of public health and Environment., without any further notice.

B Sreedhar las
MEMBER SECRETARY
To
The Occupier,
M/s. J.R.Granites Pvt. Ltd.,
(Black Granite mine - 1.620 Ha),
Sy.No0.89/1, 95/I(P), 95/2(P), & 95/3(P).
Kotamakanapalli (V), Gudupalli (M),
Chittoor District.

Copy to:

1. The Joint Chief Environmental Engineer, Zonal Office, Kurnool for information and
necessary action.

2. The Environmental Engineer, Regional Office, Tirupati for information and necessary
action.

Signed by B Sreadhar |as
Date: 11-08-2023 174512
Reason: Approvad
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'_--E?ii-':ﬁ_ ANDHRA PRADESH POLLUTION CONTROL BOARD
_RMDEA FRADTE Paryavaran Bhavan, Head Office, Opp: JAMAC Housing Complex,

APIIC Colony Road, Gurunanak Colony, Vijayawada - 520007.
Phone: 0866-2463200, Website: https://pcb.ap.gov.in

SCN No. 738/APPCB/HOIECSITPTI/2023- Date:11/05/2023.

SHOW CAUSE NOTICE

Sub APPCB - HO - ECS - Original Application No.271/2022 filed by Sri A. Srinivasulu &

: others, R/o Kondasamudram (V), Gudupalli (M), Chittoor District against Granite
mining units - M/ s. J.R.Granitef Pvt. Ltd., (Black Granite mine - 0.850 Ha),
Sy.N0.99/ 4 & 7, Kotamakapalli (V), Gudupalli (M), Chittoor District - Hon'ble NGT
directives 20.07.2022 - Stop production Orders issued by the Board on 22.11.2022 -
Representation of the ML for revocation of Stop Production order — Hon'ble NGT
order dt. 20.03.2023 - Inspection of the Board officials on 11.04.2023 - Levy of
Environmental Compensation - Show Cause Notice - Issued - Reg.

Ref: 1. EC & CFO orders valid upto 30.09.2022.

2. Original Application No0.271/2022 filed by Sri A.Srinivasulu others before Hon'ble
NGT, Principle bench, New Delhi.

. Joint Committee constituted by the Hon'ble NGT, Principle bench, New Delhi.

. Joint Committee inspection held on 22.06.2022

. Directions of Hon'ble NGT, Principle bench, New Delhi vide its Order
Dt.20.07.2022

. Order No. 738/ APPCB/HO/UH-II/TF/TPT/2022-, Dt.22.11.2022.

. Request letter of the mining unit on 31.12.2022.

. Board officials inspected the mining site on 02.01.2023.
. Hon'ble NGT Principal Bench, New Delhi order Dt.20.03.2023.

10 Board officials inspected the mining site on 11.04.2023.

11.EAC (TF) meeting held on 08.05.2023.

* *x *
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WHEREAS, you are operating the Granite Mining Unit in the name & style of M/s. J.R.
Granites Pvt. Ltd., (Black Granite mine — 0.850 Ha), Sy.N0.99/4 & 7, Kotamakanapalli (V),
Gudupalli (M), Chittoor District.

WHEREAS, M/s. J.R.Granites Pvt. Ltd., (Black Granite mine — 0.850 Ha) vide ref. 15! cited,
obtained Environmental Clearance (EC) and subsequent Consent for Operation (CFO) of the
Board valid for the period upto 30.09.2022.

WHEREAS, Sri A. Srinivasulu & others, R/ o0 Kondasamudram (V), Gudupalli (M), Chittoor
District vide ref. 2" cited, filed an appeal before Hon'ble NGT, Prirciple bench, New Delhi
through Original Application N0.271/2022 on pollution problems being caused due to
Granite mining units operating in Gudupalli (M), Chittoor District, Andhra Pradesh on
blasting operations and other issues facing by the surrounding villagers.

WHEREAS, the Hon'ble NGT, Principle bench, New Delhi vide ref. 3" cited, constituted a
Committee vide its order Dt.27.04.2022 and directed to submit a Joint Committee inspection
Report within two months.
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WHEREAS, the Joint Committee conducted Joint Inspection at the area on 22.06.2022 and
submitted a report to Hon'ble NGT on 16.07.2022. Subsequently, the Hon'ble NGT, Principle

bench, New Delhi vide ref. 5" cited, issued the following order Dt.20.07.2022 -

"Before proceeding any further, we consider it appropriate that Notice of present
proceedings be also issued to the Project Proponents, Principal Secretary,
Department of Mines and Geology, Government of Andhra Pradesh, Zonal Office of
Directorate General of Mines and Safety, (South Central Zone) Hyderabad, and
Collector, Chittoor requiring them to file their response/ reply to the allegations made
in the application as well as observations made in the report of Joint Committee
within one month".

"The State PCB and SEIAA are also directed to take further remedial action in
accordance with law by following due process and also file its O.A. No. 271/2022 K

Srinivasulu & Ors Vs. State of A.P. further action taken report within two months by e-

mail at Judicial- ngt@gov.in preferably in the form of searchable PDF/OCR Support
PDF and not in the form of Image PDF".

WHEREAS, the unit applied for Renewal of CTO. The Zonal office, Kurnool sought
clarification on 25.10.2022 for payment balance consent fee and other lapse.

WHEREAS the issue was reviewed during the EAC (TF) meeting held on 09.11.2022 and

vide ref. 6! cited the Board issued Stop Production order to your mining project vide order
dt.22.11.2022

WHEREAS, M/s. J.R.Granites Pvt. Ltd., (Black Granite Mine - 0.850 Ha) vide ref. 7t cited,
requested the Board for revocation of Stop Production order along with photographic
evidence on rectification of the non-compliances. The officials of RO, Tirupati inspected
M/s. J.R.Granites Pvt. Ltd., on 02.01.2023 & 11.04.2023 and reported the status in
resepective of non-compliances mentioned in the stop production order on 22.11.2022:

Sl. Condition Compliance
No.
1 Not developed adequate[Partially Complied.
avenue plantation along
the approach road. [The mining project have started developing greenbelt at
vacant places and along the approach road in addition to
the existing greenbelt with local species.
The mining unit is not under operation since May, 2022
due to demand notice raised by the Department of Mines &
Geology for payment of penalty for the reason for not
paying advance seigniorage fee and without dispatch
permits and also subsequent stop production order issued
by the Board.
2 The mining authorities [The extent of the mine is only 0.850 Ha only and hence,

are dumping the
overburden outside the
mining area.

dumping of overburden was happened outside the lease
area.

Now, the mining project has applied for additional land of
1.818 Ha for using as common dumping yard along with

other mining unit owned by same mining unit and the same
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was granted by the DM & G. During the inspection the
representative of the mining unit have informed that, they
will dump the over burden in the earmarked area in future.

3 Details/records not

earmarked for
environmental protection
measures.

providing regarding funds

Complied.

During inspection the lease holder is spending the
earmarked funds for environmental protection under CER
is spending on greenbelt development, Dust suppression
and for personal protective equipment provided to workers.

WHEREAS, the EE, RO, Tirupati submitted the status report to Hon'ble NGT, Principal
Bench, New Delhi on 17.01.2023. The Hon'ble NGT, Principal Bench, New Delhi issued the
following order dt. 20.03.2023 and the operaitng part of the directions is read as follows:

"Respondent No.2 (Principal Secretary, Department of Mines & Geology, Govt. of
Andhra Pradesh) & Respondent No. 5 (A.P.Pollution Control Board) are directed to
take appropriate remedial action and filed Action taken report -with requsite details,

apart from there replies |/

ngt@gov.in”.

responses within one month by e-mail at judicial-

WHEREAS the officials of RO, Tirupati again inspected M/s. J.R.Granites Pvt. Ltd., (Black
Granite mine - 0.850 Ha), Sy.N0.99/ 4 & 7, Kotamakanapalli (V), Gudupalli (M), Chittoor
District on 11.04.2023 and observed that, the mining unit is not under operation.

WHEREAS the following environmental compensation is estimated to levy on M/s.
J.R.Granites Pvt. Ltd., (Black Granite mine - 0.850 Ha), Sy.N0.99/ 4 & 7, Kotamakanapalli
(V), Gudupalli (M), Chittoor Districtfor the violation period of 86 days as per the CPCB
prescribed methodology to compute environmental compensation for the violation period.
The following formula is used for estimating Environmental Compensation:

Environmental Compensation (EC) = PIXx N x Rx S x LF

S Date of Pollutio | Scale of Location | Factor in Number of Environmental
.| Compliance nindex | Operation Factor Rupees days of Compensation
N to the PN (S) (LF) (Rs.) | Violation (N) (EC)

o Direction
1 22.06.2022 80 0.5 1 125 86 Rs.4,30,000/-

Note: No of violation days were taken into consideration between the period from the issuance of Show Cause
Notice i.,e from 29.08.2022 to issuance of Stop production order i.e, on 23.11.2022.

EC (in Rs) =80 x 0.5x 125 x 1 x 86 = Rs.4,30,000/-

WHEREAS, the above status was reviewed during the EAC (TF) meeting held on
08.05.2023. After detailed review, the commitee recommended to issue show cause notice to
the ML for levying environmental compensation as estimated by the RO, Tirupathi.

In view of above, you are hereby directed to show cause why the Board shall not levy
environmental compensation for Rs.4,30,000/- (Rupees Four Lakhs and Thirty thousand
only) on occupier of M/s. J.R.Granites Pvt. Ltd., (Black Granite mine - 0.850 Ha), Sy.No0.99/
4 & 7, Kotamakanapalli (V), Gudupalli (M), Chittoor District.

Further, you are directed rectify the non-compliances observed by the Board officials during
inspection of your mine as mentioned above and shall furnish reply to the Show Cause
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Notice within 15 days from the date of issue of this notice, failing which necessary orders
will be issued to levy the environmental compensation and action will be initiated against
your unit under section 33(A) of Water (Prevention & Control of Pollution) 1974 and under
section 31(A) of Air (Prevention & Control of Pollution) Act, 1981 and amendments
thereof, in the interest of public health and Environment., without any further notice.

B Sreedhar las

MEMBER SECRETARY
To

The occupier,

M/s. J.R.Granites Pvt. Ltd.,

(Black Granite mine - 0.850 Ha),
Sy.N0.99/4 & 7,

Kotamakanapalli (V), Gudupalli (M),
Chittoor District.

Copy to:

1. The Joint Chief Environmental Engineer, Zonal Office, Kurnool for information and
necessary action.

2. The Environmental Engineer, Regional Office, Tirupati for information and necessary
action.

Signed by B Sreadhar |as
Date: 11-05-2023 174750
Reason: Approvad
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'_--E?ii-':ﬁ_ ANDHRA PRADESH POLLUTION CONTROL BOARD
_RMDEA FRADTE Paryavaran Bhavan, Head Office, Opp: JAMAC Housing Complex,

APIIC Colony Road, Gurunanak Colony, Vijayawada - 520007.
Phone: 0866-2463200, Website: https://pcb.ap.gov.in

SCN No. 738/APPCBI/HO/ECSITPTI/2023- Date: 11/05/2023

SHOW CAUSE NOTICE

Sub APPCB — HO - ECS - Original Application N0.271/2022 filed by Sri A.Srinivasulu &

: others, R/o Kondasamudram (V), Gudupalli (M), Chittoor District against Granite
mining units - M/s. J.R.Granites Pvt. Ltd., (Black Granite mine — 4.846 Ha),
Sy.No0.136, 137 & 138, Kotamakanapalli (V), Gudupalli (M), Chittoor District -
Hon'ble NGT directives 20.07.2022 - Stop production Orders issued by the Board on
22.11.2022 - Representation of the ML for revocation of Stop Production order -
Hon'ble NGT order dt. 20.03.2023 - Inspection of the mining unit by the Board
officials on 11.04.2023 - Levying Environmental Compensation - Show Cause
Notice - Issued - Reg.

Ref: 1. EC & CFO orders valid upto 30.09.2022.
2. Original Application N0.271/2022 filed by Sri A.Srinivasulu others before Hon'ble
NGT, Principle bench, New Delhi.
. Joint Committee constituted by the Hon'ble NGT, Principle bench, New Delhi.
. Joint Committee inspection held on 22.06.2022
. Directions of Hon'ble NGT, Principle bench, New Delhi vide its Order
Dt.20.07.2022
. Order No. 738/ APPCB/HO/UH-II/TF/TPT/2022-, Dt.22.11.2022.
. Request letter of the mining unit on 31.12.2022.
. Board officials inspected the mining site on 02.01.2023.
. Hon'ble NGT Principal Bench, New Delhi order Dt.20.03.2023.
10 Board officials inspected the mining site on 11.04.2023.
11.EAC meeting held on 08.05.2023.

* k%

(OB~ V)

©OoNO

WHEREAS, you are operating the Granite Mining Unit in the name & style of M/s.
J.R.Granites Pvt. Ltd.,, (Black Granite mine — 4.846 Ha), Sy.No.136, 137 & 138,
Kotamakanapalli (V), Gudupalli (M), Chittoor District.

WHEREAS, M/s. J.R.Granites Pvt. Ltd., (Black Granite mine — 4.846 Ha) vide ref. 15! cited,
obtained Environmental Clearance (EC); and Consent for Operation (CFO) of the Board valid
for the period upto 30.09.2022.

WHEREAS, Sri A. Srinivasulu & others, R/o Kondasamudram (V), Gudupalli (M), Chittoor
District vide ref. 2nd cited, filed an appeal before Hon'ble NGT, Prirciple bench, New Delhi
through Original Application N0.271/2022 on pollution problems being caused due to Granite
mining units operating in Gudupalli (M), Chittoor District, Andhra Pradesh on blasting
operations and other issues facing by the surrounding villagers.

WHEREAS, the Hon'ble NGT, Principle bench, New Delhi vide ref. 3" cited, constituted a
Committee vide its order Dt.27.04.2022 and directed to submit a Joint Committee inspection
Report within two months.
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WHEREAS, the Joint Committee conducted Joint Inspection at the area on 22.06.2022 and
submitted a report to Hon'ble NGT on 16.07.2022. Subsequently, the Hon'ble NGT, Principle

bench, New Delhi vide ref. 51 cited issued following order Dt.20.07.2022 -

"Before proceeding any further, we consider it appropriate that Notice of present
proceedings be also issued to the Project Proponents, Principal Secretary,
Department of Mines and Geology, Government of Andhra Pradesh, Zonal Office of
Directorate General of Mines and Safety, (South Central Zone) Hyderabad, and
Collector, Chittoor requiring them to file their response/ reply to the allegations made
in the application as well as observations made in the report of Joint Committee
within one month".

"The State PCB and SEIAA are also directed to take further remedial action in
accordance with law by following due process and also file its O.A. No. 271/2022 K
Srinivasulu & Ors Vs. State of A.P. further action taken report within two months by e-
mail at Judicial- ngt@gov.in preferably in the form of searchable PDF/OCR Support

PDF and not in the form of Image PDF".

WHEREAS, the unit applied for Renewal of CTO. The Zonal office, Kurnool sought
clarification on 25.10.2022 for payment balance consent fee and other lapse.

WHEREAS, the issue was reviewed during the EAC (TF) meeting held on 09.11.2022 and

vide ref. 6! cited the Board issued Stop Production order to your mining project vide order
dt.22.11.2022.

WHEREAS, the ML of M/s. J.R.Granites Pvt. Ltd., (Black Granite Mine — 4.846 Ha) vide ref.
7! cited, requested the Board for revocation of Stop Production order along with
photographic evidence on rectification of the non-compliances. The officials of RO, Tirupati
inspected M/s. J.R.Granites Pvt. Ltd., on 02.01.2023 & 11.04.2023 and reported the following
status in respective of non-compliances mentioned in the stop production order on

22.11.2022:

Sl. Condition Compliance
No.

1 Not developed adequate[Partially Complied.

avenue plantation along
the approach road.

The mining project have started developing greenbelt at
vacant places and along the approach road in addition to
the existing greenbelt with local species.

The mining unit is not under operation since May, 2022 due
to demand notice raised by the Department of Mines &
Geology for payment of penalty for the reason for not
paying advance seigniorage fee and without dispatch
permits and subsequent stop production order issued by
the Board.

The mining authorities
are dumping the
overburden outside the
mining area.

Earlier, dumping of overburden is happened outside the
lease area.

Now, the mining project applied for additional land of 1.818

Ha for using as common dumping yard along with other
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mining unit owned by same mining unit and the same was
granted by the DM & G. During the inspection the
representative of the mining unit have informed that, they
will dump the over burden in the earmarked area in future.

3 Details/records not{Complied.
provided regarding funds
earmarked for[During inspection the lease holder is spending the

environmental protectionfearmarked funds for environmental protection under CER
measures. for greenbelt development, Dust suppression and for
personal protective equipment provided to workers.

WHEREAS, the EE, RO, Tirupati submitted the status report to Hon'ble NGT, Principal
Bench, New Delhi on 17.01.2023. The Hon'ble NGT, Principal Bench, New Delhi issued the
following order dt. 20.03.2023 and the operating part of the directions is read as follows:.

"Respondent No.2 (Principal Secretary, Department of Mines & Geology, Govt. of
Andhra Pradesh) & Respondent No. 5 (A.P.Pollution Control Board) are directed to
take appropriate remedial action and filed Action taken report -with requsite details,
apart from there replies | responses within one month by e-mail at Judicial-

ngt@gov.in”.

WHEREAS, the officials of RO, Tirupati again inspected M/s. J.R.Granites Pvt. Ltd., (Black
Granite mine — 4.846 Ha), Sy.No0.136, 137 & 138, Kotamakanapalli (V), Gudupalli (M),
Chittoor District on 11.04.2023 and observed that, the mining unit is not under operation.

WHEREAS, the following environmental compensation is estimated to levy on M/s.
J.R.Granites Pvt. Ltd.,, (Black Granite mine — 4.846 Ha), Sy.No.136, 137 & 138,
Kotamakanapalli (V), Gudupalli (M), Chittoor District for the violation period of 86 days as per
the CPCB prescribed methodology to compute environmental compensation for the violation
period. The following formula is used for estimating environmental compensation:

Environmental Compensation (EC) = PIX N X Rx S x LF

S| Date of Pollutio | Scale of L ocation Factorin [Number of Environmental
.| Compliance nindex | Operation [Factor (LF) Rupees days of Compensation
N[ tothe (P1) ®) (Rs.) |Violation (N) (EC)

o| Direction

1 22.06.2022 80 0.5 1 125 86 Rs.4,30,000/-

Note: No of violation days were taken into consideration between the period from the issuance of Show Cause
Notice i.,e from 29.08.2022 to issuance of Stop production order i.e, on 23.11.2022.

EC (in Rs) =80 x 0.5x 125 x 1 x 86 = Rs.4,30,000/-

WHEREAS, the above status was reviewed during the EAC meeting held on 08.05.2023.
After detailed review, the committee recommended to issue show cause notice to the ML for
levying Environmental Compensation as estimated by the RO, Tirupathi.

In view of above, You are hereby directed to show cause to why the Board shall not levy
the environmental compensation for Rs.4,30,000/- (Rupees Four Lakhs and Thirty
thousand only) on occupier of M/s. J.R.Granites Pvt. Ltd., (Black Granite mine — 4.846 Ha),
Sy.No0.136, 137 & 138, Kotamakanapalli (V), Gudupalli (M), Chittoor District.

Further, you are directed rectify the non-compliances observed by the Board officials during
inspection of your mine as mentioned above and shall furnish reply to the Show Cause
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Notice within 15 days from the date of issue of this notice, failing which necessary orders
will be issued to levy the environmental compensation and action will be initiated against
your unit under section 33(A) of Water (Prevention & Control of Pollution) 1974 and under
section 31(A) of Air (Prevention & Control of Pollution) Act,1981 and amendments thereof in
the interest of public health and Environment., without any further notice.

B Sreedhar las

MEMBER SECRETARY
To

The Occupier,

M/s. J.R.Granites Pvt. Ltd.,

(Black Granite mine — 4.846 Ha),
Sy.No.136, 137 & 138,
Kotamakanapalli (V), Gudupalli (M),
Chittoor District.

Copy to:

1. The Joint Chief Environmental Engineer, Zonal Office, Kurnool for information and
necessary action.

2. The Environmental Engineer, Regional Office, Tirupati for information and necessary
action.

Signed by B Sreadhar |as
Date: 11-05-2023 17:41:32
Reason: Approvad
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—— ANDHRA PRADESH POLLUTION CONTROL BOARD

Paryavaran Bhavan, Head Office, Opp: JAMAC Housing Complex,

APIIC Colony Road, Gurunanak Colony, Vijayawada - 520007.
Phone: 0866-2463200, Website: https://pcb.ap.gov.in

SCN No. 738/APPCB/HO/ECSITPTI2023- Date: 11/05/2023.

SHOW CAUSE NOTICE

Sub APPCB - HO - ECS - Original Application No.271/2022 filed by Sri A. Srinivasulu &

: others, R/o Kondasamudram (V), Gudupalli (M), Chittoor District against Granite
mining units - M/s. Sai Raghavendra Granites, (Black Granite mine — 0.607 Ha),
Sy.N0.98/3 Part, Kotamakanapalli (V), Gudupalli (M), Chittoor District - Hon'ble NGT
directives 20.07.2022 - Stop production Orders issued by the Board on 22.11.2022 -
Representation of the ML for revocation of Stop Production order - Hon'ble NGT
order dt. 20.03.2023 - Inspection of the mining unit by the Board officials on
11.04.2023 — Levy of Environmental Compensation - Show Cause Notice -
Issued - Reg.

Ref: 1. EC & CFO orders valid upto 30.09.2022.
2. Original Application N0.271/2022 filed by Sri A.Srinivasulu others before Hon'ble
NGT, Principle bench, New Delhi.
. Joint Committee constituted by the Hon'ble NGT, Principle bench, New Delhi.
. Joint Committee inspection held on 22.06.2022
. Directions of Hon'ble NGT, Principle bench, New Delhi vide its Order
Dt.20.07.2022
. Order No. 738/ APPCB/HO/UH-II/TF/TPT/2022-, Dt.22.11.2022.
. Request letter of the mining unit on 31.12.2022.
. Board officials inspected the mining site on 02.01.2023.
. Hon'ble NGT Principal Bench, New Delhi order Dt.20.03.2023.
10 Board officials inspected the mining site on 11.04.2023.
11.EAC (TF) meeting held on 08.05.2023.

* k%

(OB~ V)

O oNO

WHEREAS, you are operating the Granite Mining Unit in the name & style of M/s. Sai
Raghavendra Granites, (Black Granite mine — 0.607 Ha), Sy.N0.98/3 Part, Kotamakanapalli
(V), Gudupalli (M), Chittoor District.

WHEREAS, M/s. Sai Raghavendra Granites, (Black Granite mine — 0.607 Ha) vide ref. 15t
cited, obtained Environmental Clearance (EC) and subsequent Consent for Operation (CFO)
of the Board valid for the period upto 30.09.2022.

WHEREAS, Sri ASrinivasulu & others, R/o Kondasamudram (V), Gudupalli (M), Chittoor

District vide ref. 2nd cited, filed an appeal before Hon'ble NGT, Prirciple bench, New Delhi
through Original Application No.271/2022 on pollution problems beinf caused due to Granite
mining units operating in Gudupalli (M), Chittoor District, Andhra Pradesh on blasting
operations and other issues facing by the surrounding villagers.

WHEREAS, the Hon'ble NGT, Principle bench, New Delhi vide ref. 3rd cited, constituted a
Committee vide its order Dt.27.04.2022 and directed to submit a Joint Committee inspection
Report within two months.
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WHEREAS, the Joint Committee conducted Joint Inspection at the area on 22.06.2022 and
submitted a report to Hon'ble NGT on 16.07.2022. Subsequently, the Hon'ble NGT, Principle

bench, New Delhi vide ref. 51 cited, issued following order Dt.20.07.2022.

"Before proceeding any further, we consider it appropriate that Notice of present
proceedings be also issued to the Project Proponents, Principal Secretary,
Department of Mines and Geology, Government of Andhra Pradesh, Zonal Office of
Directorate General of Mines and Safety, (South Central Zone) Hyderabad, and
Collector, Chittoor requiring them to file their response/ reply to the allegations made
in the application as well as observations made in the report of Joint Committee within
one month".

"The State PCB and SEIAA are also directed to take further remedial action in
accordance with law by following due process and also file its O.A. No. 271/2022 K
Srinivasulu & Ors Vs. State of A.P. further action taken report within two months by e-
mail at Judicial- ngt@gov.in preferably in the form of searchable PDF/OCR Support
PDF and not in the form of Image PDF".

WHEREAS, the unit applied for Renewal of CTO. The Zonal office, Kurnool
sought clarification on 25.10.2022 for payment balance consent fee and other lapse.

WHEREAS, the issue was reviewed during the EAC (TF) meeting held on 09.11.2022 and

vide ref. 6! cited the Board issued Stop Production order to your mining project vide order
dt.22.11.2022

WHEREAS, M/s. Sai Raghavendra Granites, (Black Granite mine — 0.607 Ha) vide ref. 7th
cited, requested the Board for revocation of Stop Production order along with photographic
evidence on rectification of the non-compliances. The officials of RO, Tirupati inspected
M/s. Sai Raghavendra Granites, (Black Granite mine — 0.607 Ha) on 02.01.2023 &
11.04.2023 and reported the following status in respective of non-compliances observed
during the issue of stop production order on 22.11.2022:

SI. Condition Compliance
No.

1 Buffer zone of 7.5 meters all[Partially Complied.
around the mine lease area
for green belt development|The mining unit has recently planted about 200 Nos of
is not being maintained. saplings at buffer zone at South and North. Existing pit
was appearing while obtaining the mining lease on
Este side and on west side ram is existing.

2 Project  Authorities not| As the mining project was not under operation for the
provided details/ recordsfast 2 years due to demand Notice raised by the
regarding the CSR activities|Department of Mines & Geology. Presently the mining
and year wise expenditurefproject is making efforts for re-commencing its
incurred for each financialloperation and during the inspection the proponent
year. nformed that they will take up the activities under CSR
activities after re-commencing the same.

3 Avenue  plantation  (talllComplied.
plants) of at least 1.5 m
height for 1 km length of the[The mining project has started avenue plantation.
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approach road on either side

of the road was not
developed.

4 No water sprinklers and|Puring the inspection the proponent of the mining
mobile  water  sprinklingjproject have informed that, they will provide water
tankers are available at thelsprinklers after they resume the mining activities.
mine lease area.

5 Monitoring reports ofPresently, the mining unit is not under operation.
Ambient Air Quality (AAQ),

Ground water level and
quality, Noise levels, are not
available.

6 Permission from Competent[The project proponent has informed that, they will
Authority for withdrawing offobtain the same before commencement of the mining
ground water from borefoperations if applicable.
wells is not available.

7 Garland drains and Siltation|[The mining project has started works related to
ponds are not available. providing of Garland drains & siltation ponds.

8 Measures for ground water[The proponent of the mining unit has informed that,
recharge are not beingfthey proposed to meet the water requirement through
taken. water tankers.

9 Over Burden is being[The proponent of the mining unit have proposed to
dumped out of the mine[dump the overburden within the mine lease area.
lease area. Approval
regarding dumping of OB
out of the mine lease area is
not available.

10 Retaining wall at the end of[The mining project has started works related to
OB dump of appropriate sizelconstruction of retaining wall.
is not available.

11 Details/ records regarding|The proponent of the mining unit have informed that,
the Occupational Healthfthey will maintain all the records once the mining
Surveillance of workers areloperations resumed.
not available.

12 Details/records regarding[The proponent of the mining unit have informed that,
constitution of separatefthey will maintain all the records once the mining
Environmental Managementjoperations resumed.

Cell are not available.

13 Details/ records regarding[The proponent of the mining unit have informed that,
funds earmarked forthey will maintain all the records once the mining
environmental protectionjoperations resumed.
measures are not available.

14 Project Authorities are not [The proponent of the mining unit have informed that,

submitting  six  monthly
compliance reports along
With

they will submit six monthly compliance once the
mining operations resumed.
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Monitored data to competent
authorities on regular basis.

15 Project Authorities are not [The proponent of the mining unit have informed that,
submitting  Environmental fthey will submit Form- V once the mining operations
Statement in Form-V to fesumed.

Competent authorities on
regular basis.

WHEREAS, the EE, RO, Tirupati submitted the status report to Hon'ble NGT, Principal
Bench, New Delhi on 17.01.2023. The Hon'ble NGT, Principal Bench, New Delhi issued the
following order dt. 20.03.2023 the operarting part of the directions is read as follows:.

"Respondent No.2 (Principal Secretary, Department of Mines & Geology, Govt. of
Andhra Pradesh) & Respondent No. 5 (A.P.Pollution Control Board) are directed to
take appropriate remedial action and filed Action taken report -with requsite details,
apart from there replies | responses within one month by e-mail at judicial-

ngt@gov.in”.

WHEREAS, the officials of RO, Tirupati again inspected M/s. Sai Raghavendra Granites,
(Black Granite mine — 0.607 Ha), Sy.No0.98/3 Part, Kotamakanapalli (V), Gudupalli (M),
Chittoor District on 11.04.2023 and observed that, the mining unit is not under operation.

WHEREAS, the following environmental compensation is estimated to levy on M/s. Sai
Raghavendra Granites, (Black Granite mine — 0.607 Ha), Sy.N0.98/3 Part, Kotamakanapalli
(V), Gudupalli (M), Chittoor District for violation period of 86 days as per the CPCB
prescribed methodology to compute environmental compensation for the violation period.
The following formula is used for estimating environmental compensation:

Environmental Compensation (EC) = PI x N x Rx S x LF

SI. Date of Pollution Scale of Location | Factorin | Number of Environmental
No| Compliance to |Index (Pl) | Operation |[Factor (LF)| Rupees days of Compensation (EC)
the Direction (S) (Rs.) Violation (N)
1 22.06.2022 80 0.5 1 125 88 Rs.4,40,000/-

Note: No of violation days were taken into consideration between the period from the issuance of Show Cause
Notice i.e from 27.08.2022 to issuance of Stop production order i.e, on 23.11.2022.

EC (in Rs) =80 x 0.5 x 125 x 1 x 88 = Rs.4,40,000/-

WHEREAS, the above status was reviewed during the EAC meeting held on 08.05.2023.
After detailed review, the committee recommended to issue show cause notice to the ML for
levying Environmental Compensation as estimated by the RO, Tirupathi.

In view of above You are hereby directed to show cause to why the Board shall not levy
environmental compensation for Rs.4,40,000/- (Rupees Four Lakhs and Forty thousand
only) on occupier of M/s. Sai Raghavendra Granites, (Black Granite mine — 0.607 Ha),
Sy.N0.98/3 Part, Kotamakanapalli (V), Gudupalli (M), Chittoor District.

Further, you are directed rectify the non-compliances observed by the Board officials during
inspection of your mine as mentioned above and shall furnish reply to the Show Cause
Notice within 15 days from the date of issue of this notice, failing which necessary orders
will be passed levying the environmental compensation and action will be initiated against
your unit under section 33(A) of Water (Prevention & Control of Pollution) 1974 and under
section 31(A) of Air (Prevention & Control of Pollution) Act, 1981 and amendments thereof
in the interest of public health and Environment., without any further notice.
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B Sreedhar las

MEMBER SECRETARY
To

The Occupier,

M/s. Sai Raghavendra Granites,
(Black Granite mine - 0.607 Ha),
Sy.No0.98/3 Part,

Kotamakanapalli (V), Gudupalli (M),
Chittoor District.

Copy to:

1. The Joint Chief Environmental Engineer, Zonal Office, Kurnool for information and
necessary action.

2. The Environmental Engineer, Regional Office, Tirupati for information and necessary
action.

Signed by B Sreadhar |as
Date: 11-05-2023 1745:04
Reason: Approvad



File No.APPCB-llO%fﬁ/éOZZ-TEC-TF-APPCB

-—,_;r:_-;{.-;— ANDHRA PRADESH POLLUTION CONTROL BOARD
Cl.-?--f.;-::- Paryavaran Bhavan, Head Office, Opp: JAMAC Housing Complex,
W APIIC Colony Road, Gurunanak Colony, Vijayawada - 520007.

- Phone: 0866-2463200, Website: https://pch.ap.gov.in
SCN No. 738/APPCB/HOIECSITPTI/2023- Date: 11/05/2023.

SHOW CAUSE NOTICE

Sub APPCB — HO - ECS - Original Application No.271/2022 filed by Sri — A. Srinivasulu

. & others, R/o Kondasamudram (V), Gudupalli (M), Chittoor District against Granite
mining units - M/s. Sri Sai Krupa Granites., (Black Granite mine — 0.611 Ha),
Sy.N0.100, Kotamakanapalli (V), Gudupalli (M), Chittoor District - Hon'ble NGT
directives 20.07.2022 - Stop production Orders issued by the Board on 22.11.2022 -
Representation of the ML for revocation of Stop Production order — Hon'ble NGT
order dt. 20.03.2023 - Inspection of the mining unit by the Board officials on
11.04.2023 — Levy of Environmental Compensation - Show Cause Notice -
Issued - Reg.

Ref: 1. EC & CFO orders valid upto 30.09.2022.

2. Original Application No0.271/2022 filed by Sri A.Srinivasulu others before Hon'ble
NGT, Principle bench, New Delhi.

. Joint Committee constituted by the Hon'ble NGT, Principle bench, New Delhi.

. Joint Committee inspection held on 22.06.2022

. Directions of Hon'ble NGT, Principle bench, New Delhi vide its Order
Dt.20.07.2022

. Order No. 738/ APPCB/HO/UH-II/TF/TPT/2022-, Dt.22.11.2022.

. Request letter of the mining unit on 31.12.2022.

. Board officials inspected the mining site on 02.01.2023.
. Hon'ble NGT Principal Bench, New Delhi order Dt.20.03.2023.

10 Board officials inspected the mining site on 11.04.2023.

11.EAC (TF) meeting held on 08.05.2023.

* % %
WHEREAS, you are operating the Granite Mining Unit in the name & style of M/s. Sri Sai

Krupa Granites., (Black Granite mine — 0.611 Ha), Sy.No0.100, Kotamakanapalli (V),
Gudupalli (M), Chittoor District.

(O, BF S OV]

OO

WHEREAS, M/s. Sri Sai Krupa Granites., (Black Granite mine — 0.611 Ha) vide ref. 1t cited,
obtained Environmental Clearance (EC) and subsequent Consent for Operation (CFO) of the
Board valid for the period upto 30.09.2022.

WHEREAS, Sri A. Srinivasulu & others, R/o Kondasamudram (V), Gudupalli (M), Chittoor

District vide ref. 29 cited, filed an appeal before Hon'ble NGT, Prirciple bench, New Delhi
through Original Application N0.271/2022 on pollution problems being caused due to Granite
mining units operating in Gudupalli (M), Chittoor District, Andhra Pradesh on blasting
operations and other issues facing by the surrounding villagers.

WHEREAS, the Hon'ble NGT, Principle bench, New Delhi vide ref. 3" cited, constituted a
Committee vide its order Dt.27.04.2022 and directed to submit a Joint Committee inspection
Report within two months.
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WHEREAS, the Joint Committee conducted Joint Inspection at the area on 22.06.2022 and
submitted a report to Hon'ble NGT on 16.07.2022. Subsequently, the Hon'ble NGT, Principle

bench, New Delhi vide ref. 51 cited, made the following in its order Dt.20.07.2022 -

"Before proceeding any further, we consider it appropriate that Notice of present
proceedings be also issued to the Project Proponents, Principal Secretary,
Department of Mines and Geology, Government of Andhra Pradesh, Zonal Office of
Directorate General of Mines and Safety, (South Central Zone) Hyderabad, and
Collector, Chittoor requiring them to file their response/ reply to the allegations made
in the application as well as observations made in the report of Joint Committee
within one month".

"The State PCB and SEIAA are also directed to take further remedial action in
accordance with law by following due process and also file its O.A. No. 271/2022 K
Srinivasulu & Ors Vs. State of A.P. further action taken report within two months by e-
mail at Judicial- ngt@gov.in preferably in the form of searchable PDF/OCR Support
PDF and not in the form of Image PDF".

WHEREAS, the unit applied for Renewal of CTO. The Zonal office, Kurnool sought
clarification on 25.10.2022 for payment balance consent fee and other lapse.

WHEREAS, the issue was reviewed during the EAC (TF) meeting held on 09.11.2022 and

vide ref. 6! cited the Board issued Stop Production order to your mining project vide order
dt.22.11.2022

WHEREAS, M/s. Sri Sai Krupa Granites., (Black Granite mine — 0.611 Ha) vide ref. 71 cited,
requested the Board for revocation of Stop Production order along with photographic
evidence on rectification of the non-compliances. The officials of RO, Tirupati inspected
M/s. Sri Sai Krupa Granites., (Black Granite mine — 0.611 Ha) on 02.01.2023 & 11.04.2023
and reported the following status in respective of non-compliances mentioned in the stop
production order on 22.11.2022:

Sl. Condition Compliance
No.
1 Not maintained buffer[Partially Complied.
zone of 7.5 m on all four
sides. During the inspection, it was observed that the mining unit

is maintaining the buffer zone towards North & South
sides. The mining project is being used as a ramp towards
East side and West side the boundary of the mining
project is sharing with adjacent mining unit.

2 Not provided the details oflComplied.
ICSR activities taken up.
During the inspection, the mine lease holder has taken up
activities under CSR activities for providing of street lights,
School development works, water purifier and donating
amounts to the temples during festivals.

3 Not submitted details ofiComplied.
funds earmarked for

environmental protection|During inspection, it was verified that, the lease holder is
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measures. spending the earmarked funds for environmental
protection under CER is spending on greenbelt
development, Dust suppression and for personal
protective equipment provided to workers.

4 Not furnished{Complied.
occupational health
surveillance data. Medical examination report of the employees are here with

enclosed which were carried out as part of occupational
health surveillance data.

WHEREAS, the EE, RO, Tirupati submitted the status report to Hon'ble NGT, Principal
Bench, New Delhi on 17.01.2023. The Hon'ble NGT, Principal Bench, New Delhi issued the
following order dt. 20.03.2023 the operating part of the directions is read as follows:.

"Respondent No.2 (Principal Secretary, Department of Mines & Geology, Govt. of
Andhra Pradesh) & Respondent No. 5 (A.P.Pollution Control Board) are directed to
take appropriate remedial action and filed Action taken report -with requsite details,
apart from there replies | responses within one month by e-mail at judicial-

ngt@gov.in”.

WHEREAS, the officials of RO, Tirupati again inspected M/s. Sri Sai Krupa Granites., (Black
Granite mine — 0.611 Ha), Sy.No0.100, Kotamakanapalli (V), Gudupalli (M), Chittoor District
on 11.04.2023 and observed that, the mining unit is not under operation.

WHEREAS, the following environmental compensation is estimated to levy on M/s. Sri Sai
Krupa Granites., (Black Granite mine — 0.611 Ha), Sy.No.100, Kotamakanapalli (V),
Gudupalli (M), Chittoor District for the violation period of 86 days as per the CPCB prescribed
methodology to compute environmental compensation for the violation period. The following
formula is used for estimating environmental compensation:

Environmental Compensation (EC) = PIXx N x Rx S x LF

Sl. Date of Pollution Scale of Location | Factorin | Number of Environmental
No| Compliance to |Index (Pl) | Operation |Factor (LF)| Rupees days of |Compensation (EC)
the Direction (S) (Rs.) Violation (N)
1 22.06.2022 80 0.5 1 125 88 Rs.4,40,000/-

Note: No of violation days were taken into consideration between the period from the issuance of Show
Cause Notice i.e from 27.08.2022 to issuance of Stop production order i.e, on 23.11.2022.

EC (in Rs) =80 x 0.5 x 125 x 1 x 88 = Rs.4,40,000/-

WHEREAS, the above status was reviewed during the EAC meeting held on 08.05.2023.
After detailed review, the committee recommended to issue show cause notice to the ML for
levying Environmental Compensation as estimated by the RO, Tirupati.

In view of above You are hereby directed to show cause to why the Board shall not levy
environmental compensation for Rs.4,40,000/- (Rupees Four Lakhs and Forty thousand
only) on occupier of M/s. Sri Sai Krupa Granites., (Black Granite mine — 0.611 Ha),
Sy.N0.100, Kotamakanapalli (V), Gudupalli (M), Chittoor District.

Further, you are directed rectify the non-compliances observed by the Board officials during
inspection of your mine as mentioned above and shall furnish reply to the Show Cause
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Notice within 15 days from the date of issue of this notice, failing which necessary orders
will be issued to levy the environmental compensation and action will be initiated against
your unit under section 33(A) of Water (Prevention & Control of Pollution) 1974 and under
section 31(A) of Air (Prevention & Control of Pollution) Act, 1981 and amendments thereof
in the interest of public health and Environment., without any further notice.

B Sreedhar las
MEMBER SECRETARY
To

The Occupier,

Mis. Sri Sai Krupa Granites.,
(Black Granite mine - 0.611 Ha),
Sy.No0.100,

Kotamakanapalli (V), Gudupalli (M),
Chittoor District.

Copy to:

1. The Joint Chief Environmental Engineer, Zonal Office, Kurnool for information and
necessary action.

2. The Environmental Engineer, Regional Office, Tirupati for information and necessary
action.

Signed by B Sreadhar |as
Date: 11-05-2023 17-46:36
Reason: Approvad
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'_--E?ii-':ﬁ_ ANDHRA PRADESH POLLUTION CONTROL BOARD
_RMDEA FRADTE Paryavaran Bhavan, Head Office, Opp: JAMAC Housing Complex,

APIIC Colony Road, Gurunanak Colony, Vijayawada - 520007.
Phone: 0866-2463200, Website: https://pcb.ap.gov.in

SCN No. 738/APPCBI/HOI/ECSITPTI2023- Date: 11/05/2023

SHOW CAUSE NOTICE

Sub APPCB — HO - ECS - Original Application N0.271/2022 filed by Sri A.Srinivasulu &

: others, R/o Kondasamudram (V), Gudupalli (M), Chittoor District against Granite
mining units - Sri K.Siva Prakash mine — 0.405 Ha (Formerly M/s. Sri Venkata Sai
Granites), Sy.No0.103, Kotamakanapalli (V), Gudupalli (M), Chittoor District - Hon'ble
NGT directives 20.07.2022 - Stop production Orders issued by the Board on
22.11.2022 - Representation of the ML for revocation of Stop Production order -
Hon'ble NGT order dt. 20.03.2023 - Inspection of the mining unit by the Board
officials on 11.04.2023 - Levy of Environmental Compensation - Show Cause
Notice - Issued - Reg.

Ref: 1. EC & CFO orders valid upto 30.09.2022.
2. Original Application N0.271/2022 filed by Sri A.Srinivasulu others before Hon'ble
NGT, Principle bench, New Delhi.
. Joint Committee constituted by the Hon'ble NGT, Principle bench, New Delhi.
. Joint Committee inspection held on 22.06.2022
. Directions of Hon'ble NGT, Principle bench, New Delhi vide its Order
Dt.20.07.2022
. Order No. 738/ APPCB/HO/UH-II/TF/TPT/2022-, Dt.22.11.2022.
. Request letter of the mining unit on 31.12.2022.
. Board officials inspected the mining site on 02.01.2023.
. Hon'ble NGT Principal Bench, New Delhi order Dt.20.03.2023.
10 Board officials inspected the mining site on 11.04.2023.
11.EAC (TF) meeting held on 08.05.2023.

* k%

(OB~ V)

©OoNO

WHEREAS, you are operating the Granite Mining Unit in the name & style of Sri K.Siva
Prakash mine — 0.405 Ha (Formerly M/s. Sri Venkata Sai Granites), Sy.No.103,
Kotamakanapalli (V), Gudupalli (M), Chittoor District.

WHEREAS, Sri K.Siva Prakash mine (0.405 Ha) vide ref. 1! cited, obtained Environmental
Clearance (EC) and subsequent Consent for Operation (CFO) of the Board valid for the
period upto 30.09.2022.

WHEREAS, Sri A. Srinivasulu & others, R/o Kondasamudram (V), Gudupalli (M), Chittoor

District vide ref. 2nd cited, filed an appeal before Hon'ble NGT, Prirciple bench, New Delhi
through Original Application N0.271/2022 on pollution problems being caused due to Granite
mining units operating in Gudupalli (M), Chittoor District, Andhra Pradesh on blasting
operations and other issues facing by the surrounding villagers.

WHEREAS, the Hon'ble NGT, Principle bench, New Delhi vide ref. 3rd cited, constituted a
Committee vide its order Dt.27.04.2022 and directed to submit a Joint Committee inspection
Report within two months.
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WHEREAS, the Joint Committee conducted Joint Inspection at the area on 22.06.2022 and
submitted a report to Hon'ble NGT on 16.07.2022. Subsequently, the Hon'ble NGT, Principle

bench, New Delhi vide ref. 51 cited issued following order Dt.20.07.2022

"Before proceeding any further, we consider it appropriate that Notice of present
proceedings be also issued to the Project Proponents, Principal Secretary,
Department of Mines and Geology, Government of Andhra Pradesh, Zonal Office of
Directorate General of Mines and Safety, (South Central Zone) Hyderabad, and
Collector, Chittoor requiring them to file their response/ reply to the allegations made
in the application as well as observations made in the report of Joint Committee
within one month".

"The State PCB and SEIAA are also directed to take further remedial action in
accordance with law by following due process and also file its O.A. No. 271/2022 K
Srinivasulu & Ors Vs. State of A.P. further action taken report within two months by e-
mail at judicial- ngt@gov.in preferably in the form of searchable PDF/OCR Support
PDF and not in the form of Image PDF".

WHEREAS, the unit applied for Renewal of CTO. The Zonal office, Kurnool
sought clarification on 25.10.2022 for payment balance consent fee and other lapse.

WHEREAS, the issue was reviewed during the EAC (TF) meeting held on 09.11.2022 and

vide ref. 6! cited the Board issued Stop Production order to your mining project vide order
dt.22.11.2022

WHEREAS, Sri K.Siva Prakash mine (0.405 Ha) vide ref. 7t cited, requested the Board for
revocation of Stop Production order along with photographic evidence on rectification of the
non-compliances. The officials of RO, Tirupati inspected Sri K.Siva Prakash mine (0.405
Ha) on 02.01.2023 & 11.04.2023 and reported the following status in respective of non-
compliances mentioned in the stop production order on 22.11.2022:
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provided regarding funds
earmarked for
environmental  protection
measures.

Sl. Condition Compliance
No.
1 The mining unit is notfPartially Complied.
maintaining buffer zone on
all four sides. During the inspection, it was observed that the mining unit
is maintaining the buffer zone towards East & South side
and North side approach road. In this connection the
mining unit holder have informed that, as the extent of the
Mmining unit is only 0.405 Ha and could not maintain buffer
zone at West side due to village Road.
2 Not furnished the details [Complied.
of CSR activities.
During the inspection, it was verified that, the mine lease
holder is taking up activities under CSR activities for
providing of street lights, School development works and
donating amounts to the temples during festivals with the
earmarked CSR budget.
3 Monitoring  reports  ofj{Complied.
Ambient Air Quality
(AAQ), Ground water levelRrd party analysis reports carried out by M/s. Star
and quality, Noise levels|analytical Services are here with enclosed for kind
are not provided. perusal.
4 The mining authorities are|During the inspection, the mine unit holder have informed
dumping the overburdenthat, they have applied for additional land of 2.081 Ha for
outside the mining area. |utilizing the same commonly for storing the overburden by
the other mining unit operated by same management also
and have obtained NOC from Revenue Department and
same is pending for grant with Director of Mines &
Geology (DM & G).
5 The details/records  offComplied.

Occupational Health

Surveillance of workersMedical examination report of the employees are here

are not available. with enclosed which were carried out as part of
occupational health surveillance data.

6 Details/records not|Complied.

During inspection it was verified that, the lease holder is
spending the earmarked funds for environmental
protection under CER on greenbelt development, Dust
suppression and for personal protective equipment

provided to workers with earmarked CER budget.

WHEREAS, the EE, RO, Tirupati submitted the status report to Hon'ble NGT, Principal
Bench, New Delhi on 17.01.2023. The Hon'ble NGT, Principal Bench, New Delhi issued the
following order dt. 20.03.2023 and the operating part of the directions is read as follows:.

"Respondent No.2 (Principal Secretary, Department of Mines & Geology, Govt. of
Andhra Pradesh) & Respondent No. 5 (A.P.Pollution Control Board) are directed to
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take appropriate remedial action and filed Action taken report -with requsite details,
apart from there replies | responses within one month by e-mail at judicial-

ngt@gov.in".

WHEREAS, the officials of RO, Tirupati again inspected Sri K.Siva Prakash mine — 0.405 Ha
(Formerly M/s. Sri Venkata Sai Granites), Sy.N0.103, Kotamakanapalli (V), Gudupalli (M),
Chittoor Distrct on 11.04.2023 and observed that, the mining unit is not under operation.

WHEREAS, the following environmental compensation is estimated to levy on K.Siva
Prakash mine — 0.405 Ha (Formerly M/s. Sri Venkata Sai Granites), Sy.No.103,
Kotamakanapalli (V), Gudupalli (M), Chittoor Distrct for the violation period of 86 days as per
the CPCB prescribed methodology to compute environmental compensation for the violation
period. The following formula is used for estimating environmental compensation:

Environmental Compensation (EC) = PIx N x Rx S x LF

Sl. Date of Pollution Scale of Location | Factorin | Number of Environmental
No| Compliance to |Index (Pl) | Operation |[Factor (LF)| Rupees days of Compensation (EC)
the Direction (S) (Rs.) Violation (N)
1 22.06.2022 80 0.5 1 125 85 Rs.4,25,000/-

Note: No of violation days were taken into consideration between the period from the issuance of Show Cause
Notice i.,e from 30.08.2022 to issuance of Stop production order i.e, on 23.11.2022.

EC (in Rs) =80 x 0.5 x 125 x 1 x 85 = Rs.4,25,000/-

WHEREAS, the above status was reviewed during the EAC meeting held on 08.05.2023.
After detailed review, the committee recommended to issue show cause notice to the ML for
levying Environmental Compensation as estimated by the RO, Tirupathi.

In view of above, You are hereby directed to show cause to why the Board shall not levy
environmental compensation for Rs.4,25,000/- (Rupees Four Lakhs and Twenty Five
thousand only) on occupier of Sri K.Siva Prakash mine — 0.405 Ha (Formerly M/s. Sri
Venkata Sai Granites), Sy.No0.103, Kotamakanapalli (V), Gudupalli (M), Chittoor Distrct.

Further, you are directed rectify the non-compliances observed by the Board officials during
inspection of your mine as mentioned above and shall furnish reply to the Show Cause
Notice within 15 days from the date of issue of this notice, failing which necessary orders
will be issued to levy the environmental compensation and action will be initiated against
your unit under section 33(A) of Water (Prevention & Control of Pollution) 1974 and under
section 31(A) of Air (Prevention & Control of Pollution) Act, 1981 and amendments thereof
in the interest of public health and Environment., without any further notice.

B Sreedhar las
MEMBER SECRETARY
To
The Occupier,
Sri K.Siva Prakash mine - 0.405 Ha,
(Formerly M/s. Sri Venkata Sai Granites),
Sy.No0.103,
Kotamakanapalli (V), Gudupalli (M),
Chittoor Distrct.

Copy to:

1. The Joint Chief Environmental Engineer, Zonal Office, Kurnool for information and
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necessary action.
2. The Environmental Engineer, Regional Office, Tirupati for information and necessary
action.

Signed by B Sreadhar |as
Date: 11-05-2023 17-44:06
Reason: Approvad
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—=  ANDHRA PRADESH POLLUTION CONTROL BOARD

Paryavaran Bhavan, Head Office, Opp: JAMAC Housing Complex,

APIIC Colony Road, Gurunanak Colony, Vijayawada - 520007.
Phone: 0866-2463200, Website: https://pcb.ap.gov.in

SCN No. 738/APPCBI/HOI/ECSITPTI2023- Date:11/05/2023.

SHOW CAUSE NOTICE

Sub APPCB — HO - ECS - Original Application No.271/2022 filed by Sri A. Srinivasulu &

: others, R/o Kondasamudram (V), Gudupalli (M), Chittoor District against Granite
mining units - Sri K.Siva Prakash mine — 0.772 Ha (Formerly M/s. Sri Venkata Sai
Granites), Sy.No.101/2, Kotamakanapalli (V), Gudupalli (M), Chittoor District -
Hon'ble NGT directives 20.07.2022 - Stop production Orders issued by the Board on
22.11.2022 - Representation of the ML for revocation of Stop Production order -
Hon'ble NGT order dt. 20.03.2023 - Inspection of the mining unit by the Board
officials on 11.04.2023 - Levy of Environmental Compensation - Show Cause
Notice - Issued - Reg.

Ref: 1. EC & CFO orders valid upto 30.09.2022.
2. Original Application N0.271/2022 filed by Sri A.Srinivasulu others before Hon'ble
NGT, Principle bench, New Delhi.
. Joint Committee constituted by the Hon'ble NGT, Principle bench, New Delhi.
. Joint Committee inspection held on 22.06.2022
. Directions of Hon'ble NGT, Principle bench, New Delhi vide its Order
Dt.20.07.2022
. Order No. 738/ APPCB/HO/UH-II/TF/TPT/2022-, Dt.22.11.2022.
. Request letter of the mining unit on 31.12.2022.
. Board officials inspected the mining site on 02.01.2023.
. Hon'ble NGT Principal Bench, New Delhi order Dt.20.03.2023.
10 Board officials inspected the mining site on 11.04.2023.
11.EAC (TF) meeting held on 08.05.2023.

* k%

(OB~ V)

©OoNO

WHEREAS, you are operating the Granite Mining Unit in the name & style of Sri K.Siva
Prakash mine — 0.772 Ha (Formerly M/s. Sri Venkata Sai Granites), Sy.N0.101/2,
Kotamakanapalli (V), Gudupalli (M), Chittoor Distrct.

WHEREAS, Sri K.Siva Prakash mine — 0.772 Ha vide ref. 15! cited, obtained Environmental
Clearance (EC) and subsequent Consent for Operation (CFO) of the Board valid for the
period upto 30.09.2022.

WHEREAS, Sri A. Srinivasulu & others, R/o Kondasamudram (V), Gudupalli (M), Chittoor
District vide ref. 2nd cited, filed an appeal before Hon'ble NGT, Prirciple bench, New Delhi
through Original Application N0.271/2022 on pollution problems being caused due to Granite
mining units operating in Gudupalli (M), Chittoor District, Andhra Pradesh on blasting
operations and other issues facin by the surrounding villagers.

WHEREAS, the Hon'ble NGT, Principle bench, New Delhi vide ref. 3rd cited, constituted a
Committee vide its order Dt.27.04.2022 and directed to submit a Joint Committee inspection
Report within two months.
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WHEREAS, the Joint Committee conducted Joint Inspection at the area on 22.06.2022 and
submitted a report to Hon'ble NGT on 16.07.2022. Subsequently, the Hon'ble NGT, Principle

bench, New Delhi vide ref. 51 cited issued the following order Dt.20.07.2022.

"Before proceeding any further, we consider it appropriate that Notice of present
proceedings be also issued to the Project Proponents, Principal Secretary,
Department of Mines and Geology, Government of Andhra Pradesh, Zonal Office of
Directorate General of Mines and Safety, (South Central Zone) Hyderabad, and
Collector, Chittoor requiring them to file their response/ reply to the allegations made
in the application as well as observations made in the report of Joint Committee
within one month".

"The State PCB and SEIAA are also directed to take further remedial action in
accordance with law by following due process and also file its O.A. No. 271/2022 K
Srinivasulu & Ors Vs. State of A.P. further action taken report within two months by e-
mail at judicial- ngt@gov.in preferably in the form of searchable PDF/OCR Support
PDF and not in the form of Image PDF".

WHEREAS, the unit applied for renewal of CTO. The Zonal office, Kurnool
sought clarification on 25.10.2022 for payment balance consent fee and other lapse.

WHEREAS, the issue was reviewed during the EAC (TF) meeting held on 09.11.2022 and

vide ref. 6! cited the Board issued Stop Production order to your mining project vide order
dt.22.11.2022

WHEREAS, Sri K.Siva Prakash mine (0.772 Ha) vide ref. 7t cited, requested the Board for
revocation of Stop Production order along with photographic evidence on rectification of the
non-compliances. The officials of RO, Tirupati inspected Sri K.Siva Prakash mine (0.772
Ha) on 02.01.2023 & 11.04.2023 and reported the following status in respective of non-
compliances mentioned in the stop production order on 22.11.2022:
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Sl. Condition Compliance
No.
1 Not maintained buffer|Partially Complied.
zone of 7.5 m on all four
sides. During the inspection, it was observed that the mining unit is

maintaining the buffer zone towards East & South side and
North side approach road. West side by other Granite
quarry lease area.

In this connection the mining unit holder have informed that,
as the extent of the mining unit is only 0.772 Ha and could
not maintain buffer zone at North side and the mining unit is
developing green belt at vacant areas towards East side.

2 Not provided the detailsiComplied.
of CSR activities taken
up. During the inspection, it was observed that, they are taking
up activities under CSR activities for providing of street
lights, School development works and donating amounts to
the temples during festivals with earmarked CSR budget.

3 Over burden is being[The mining unit have applied for additional land of 2.081 Ha
dumped outside theffor utilizing the same commonly for storing the overburden
Mmine lease area. by the other mining unit operated by same management
also and have obtained NOC from Revenue Department
and same is pending for grant with Director of Mines &
Geology (DM & G)..

4 Not submitted details offThe mining authorities are spending the earmarked funds
funds earmarked forffor environmental protection under CER is spending on
environmental protectionjgreenbelt development, Dust suppression and for personal
measures. protective equipment have provided to workers with
earmarked CER budget.

5 Not submitted water &{Complied.
Qir  quality monitoring
reports. 3'd party analysis reports carried out by M/s. Star Analytical
Services are here with enclosed for kind perusal.

6 Not furnished(Complied.
occupational health
surveillance data. Medical examination report of the employees are here with

enclosed which were carried out as part of occupational
health surveillance data.

WHEREAS, the EE, RO, Tirupati submitted the status report to Hon'ble NGT, Principal
Bench, New Delhi on 17.01.2023. The Hon'ble NGT, Principal Bench, New Delhi issued the
following order dt. 20.03.2023 the operating part of the directions is read as follows:.

"Respondent No.2 (Principal Secretary, Department of Mines & Geology, Govt. of
Andhra Pradesh) & Respondent No. 5 (A.P.Pollution Control Board) are directed to
take appropriate remedial action and filed Action taken report -with requsite details,
apart from there replies | responses within one month by e-mail at judicial-
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ngt@gov.in”.

WHEREAS, the officials of RO, Tirupati again inspected Sri K.Siva Prakash mine — 0.772 Ha
(Formerly M/s. Sri Venkata Sai Granites), Sy.No.101/2, Kotamakanapalli (V), Gudupalli (M),
Chittoor Distrct on 11.04.2023 and observed that, the mining unit is not under operation.

WHEREAS, the following environmental compensation is estimated to levy on Sri K.Siva
Prakash mine — 0.772 Ha (Formerly M/s. Sri Venkata Sai Granites), Sy.N0.101/2,
Kotamakanapalli (V), Gudupalli (M), Chittoor District for the violation period of 86 days as per
the CPCB prescribed methodology to compute environmental compensation for the violation
period. The following formula is used for estimating environmental compensation:

Environmental Compensation (EC) = PIX N X Rx S x LF

Sl. Date of Pollution Scale of Location | Factorin | Number of Environmental
No| Compliance to |Index (Pl) | Operation [Factor (LF)| Rupees days of Compensation (EC)
the Direction (S) (Rs.) Violation (N)
1 22.06.2022 80 0.5 1 125 85 Rs.4,25,000/-

Note: No of violation days were taken into consideration between the period from the issuance of Show Cause
Notice i.,e from 30.08.2022 to issuance of Stop production order i.e, on 23.11.2022.

EC (in Rs) =80 x 0.5 x 125 x 1 x 85 = Rs.4,25,000/-

WHEREAS the above status was reviewed during the EAC meeting held on 08.05.2023.
After detailed review, the committee recommended to issue show cause notice to the ML for
levying Environmental Compensation as estimated by the RO, Tirupathi.

In view of above, You are hereby directed to show cause to why the Board shall not
levy environmental compensation for Rs.4,25,000/- (Rupees Four Lakhs and Twenty
Five thousand only) on occupier of Sri K.Siva Prakash mine — 0.772 Ha (Formerly M/s. Sri
Venkata Sai Granites), Sy.No0.101/2, Kotamakanapalli (V), Gudupalli (M), Chittoor Distrct.

Further, you are directed rectify the non-compliances observed by the Board officials during
inspection of your mine as mentioned above and shall furnish reply to the Show Cause
Notice within 15 days from the date of issue of this notice, failing which necessary orders
will be issued to levy the environmental compensation and action will be initiated against
your unit under section 33(A) of Water (Prevention & Control of Pollution) 1974 and under
section 31(A) of Air (Prevention & Control of Pollution) Act, 1981 and amendments thereof
in the interest of public health and Environment., without any further notice.

B Sreedhar las
MEMBER SECRETARY
To
The Occupier,
Sri K.Siva Prakash mine - 0.772 Ha,
(Formerly M/s. Sri Venkata Sai Granites),
Sy.No0.101/2,
Kotamakanapalli (V), Gudupalli (M),
Chittoor Distrct.

Copy to:

1. The Joint Chief Environmental Engineer, Zonal Office, Kurnool for information and
necessary action.
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2. The Environmental Engineer, Regional Office, Tirupati for information and necessary
action.

Signed by B Sreadhar |as
Date: 11-05-2023 17-51:01
Reason: Approvad
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ANDHRA PRADESH POLLUTION CONTROL BOARD
Pargaviazan Bhavan, Head Ofice, Oppd KA Housing Compler,
APIC Codony Road, Gununanak Colony, Viayowatln - 520007

T il s ORG-S ERie,  Wellgine i et Lo cagi gl
SCN No, 738IAPPCRIHOECSITPTI2023- Date:11/05{2023,
SHOW CAUSE NOTICE

Subl, APPCE - HO - ECS - Original Application Mo, 2712022 filed by Sn A Srinivasulu &
others, Rfo Kondasamudram (W), Gudupalll (M), Chittoor Disiric! against Granite
mining umils - Sei I, Siva Prakash mine — 0.772 Ha (Formerly Mis, Sri Venkala Sai
Graniles), Sy.No 10172, Kotamakanapalll {V), Gudupalli (M), Chittoor District -
Honble NGT directives 20,07 2022 - Stop production Orders issued by the Board on
22112022 - Represantalion of the ML for revecalion of Siop Produciion ordar -
Hon'bke MGT ocrder di 20002.2023 - Inspection of the mireng unit by the Board
officiate on 11.04.2023 - Levy of Environmental Compensation - Show Cause

Motice - Issued - Reg.

|Ref: 1. EC & CRO orders valid upto 30082022,
| 2. Original Applicaton No. 27172022 filed by S A.Srinivasulu others before Hon' ble
NGT, Principhe bench, Kaw Delhil,
. Joint Commitiee constitutad by the Hon'hle NGT, Principle banch, New Dalhi,
. Joint Commities inspection held on 22.06.2022 i
- Directions of Hon'ble NGT, Principle bench, New Delhi vide its Order I
! Ot 2007 2022
. Order No, 7387 APPCEBMHOMWH-IWTRTRT/2022-, DL22.11.2022,
. Request letter of the mining unit on 31.12.2022,

(L A

D O =l O

| 10.Board ofiicials inspected the mining site an 11.04.2023,
| 11.EAC (TF) meeting held an 08.05,2023.

WHEREAS, you are operating the Granite Mining Unit in the name & style of S K.Siva
Prakash mine — 0.772 Ha (Formerly Ms. S Venkala Sal Granites), Sy.No.l0Dif2,
Ketamakanapalli (V), Gudupalli (M), Chittoor Distret,

WHEREAS, Sri K.Siva Prakash mine - 0.772 Ha vide ref. 1% cited, obtained Environmental
Clearance (EC) and subsequent Consent for Operation {(CFO) of the Board walid for the
periad uplo 30.09.2022,

WHEREAS, Sr A Srinivasulu & others, Rfo Kondasamudram (), Gudupalli (M), Chittoor
District vide ref, 2" cited, filed an appeal before Honble NGT, Prirciple bench, New Delhi
threugh Criginal Appication No 271/2022 on poliution problems being caused due 1o Granite
mining units operating in Gudupalli (M), Chittoor District, Andhra Pradesh on blasting
operations and other issues facin by the surrounding vilagers.

WHEREAS, the Hon'ble NGT, Principle bench, New Delhi vide ref, 3 cited, constituled a
Commitiee vide its order DL27.04.2022 and directed 10 submit a Joint Committee inspection
Repor within two months.

. Board officials inspected the mining site on 02.01.2023, |
. Hon'ble NGT Principal Bench, Mew Delhi order D, 20.03,2023 |
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WHEREAS, the Joint Committce condusted Jord nspechon at ihe area on 22062022 ahd
subdmiited a report 1o Hon'ble NGT on 16072022, Subsequently, the Hovbie NGT, Prncipie
bench, New Delhi vide rel. 5" clted issued the following order Di.20.07 2022

"Befove proceeding any fither, we consider It appropriale that Mafice of presen!
procesdings he also issued fo the Proeel Proponents, Principal  Secrefany,
Departmeant of Mines and Geology, Governmen! of Anchra Pradesh, Zona! Office of
Directorate General of Mines and Safety, (Scuth Cenfral Zone) Hyderabad, and
Collecior, Chifoor requiring them [0 fle ther fesponsey reply [0 e aleqalizins mane
in the apphcaton as well s observalions made n the repmt of Joint Commillee
withire ang month”,

WHEREAS, the unit applied for renewal of CTC. The Zeonal office, Kurnool
soughl clarification on 25.10.2022 for paymeni balance consent fee and other |apse,

WHEREAS, the issue was reviewed during the EAC (TF) meeting heid on 09.11,2022 and

vide ret, 6" citad the Board issued Stop Production ceder o your mining project vide order
anZ2 11,2022

WHEREAS, Sn K.Siva Prakash mine (0.772 Ha) vide ref, 7" cited, reguesied the Board for
revocation of Stop Production order along with phatographic evidence on rectification of the
nen-compliances. The officials of RO, Tirupali inspected S K.Siva Prakash mine (0.772
Ha) on 02.01.2023 & 11.04.2023 and reporied the follewing status in respectve of non-
compliances mentioned in the stap production order on 22.11.2022:
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Flle Ne. APPCEB-T 10231802022 -1 EL-TF-APFP LB

5l Condiiion Complienco

Idie

| Mot marmained  bulfergPartally Comgilied,
rone of 7.5 moon all Tow
i s LRanirg 1he inspecion, 1| was observed that the meing wnid s
maintaining the buller zone owards East & Soulh side and
Marth slde approach read, Wes! sikde by oihéer Granile
uarry leasc arca

n this connection the mining uril holder have mformed that,

& the extant of the mining unit = arly 3,777 Ha and could
1 maintain buffer zone at North side and the mining unit is
velopmg green belk at vacant areas towerds East side,

2 Mol provided the detailsiComplied.

of CER activiles taken

Lip. uring the Inspection, it was observed that, they are taking

p activities under CSR activities for providing of strest

ghis, School development works and donating amounts to
temples during festivals with earmarked CSR budget

2 Cver burden i being[The mining unit have applizd for additional land of 2.081 Ha
clumped  outside  thafor utilizing the same commenly for stoding the overburden
rine loasse area. the other mining unit operated by same management
Iso and have obiained NOC from Revenue Department
nd same is pending for grant with Director ol Mines &
edlogy (DM £ G)..

4 of submitted details offThe mining authenties are spending the earmarked funds:
unds earmarked forfor environmental protection under CER s spending on
mvironmental protecticngreenbel development, Dust suppression and for persona
BasSUMRSs. rotective equipment have provided to workers  with

armarked CER budget.

g ot submitted water ElComplied.
rquality monitcrin
Bpons. A party anatysis reports carried out by Mfs. Star Analytical
Services are here with enclosed for kind perusal.
& ot fumishedComphed.
cupational healih
urveillance data. fedical examination report of the employees are here with

pnclosed which were carried out as part of pccupational
hiealth surveillance data,

WHEREAS, the EE. RO, Tirupah submitted the status report to Hon'ble NGT, Principal
Bench, New Delhl on 17.01.2023. The Hon'ble NGT, Principal Bench, New Delhl issued the
following order dt. 20.03,.2023 the operating part of the directions is read as follows:,

‘Responderd No.2 (Principal Secretary, Department of Mines & Geology, Gowvt. of
Andhra Pragesh) & Respondent No, § (AP Pallution Control Board) are directed o
take appropriate remedial action and fifed Action taken report -with requsite details,
apart from theve replies | responses within one month by e-mail al judicial-
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At g’

WHEREAS, the officials of RO, Tirupall again repeded S K Siva Prakash mine — 0772 Ha
(Formedy Mis, Srl Venkala Sal Graniles), Sy, No 1042, Kolamakanapalll (v}, Gudupall (M),
Chittaor Disoct an 11,04, 2023 and observed [hat, tha m N Lnit 1s nat under opedation,

YWHEREAS, the following environmental compensation s esiimated o k2vy on Sn K. Sha
Prekash mire — 0772 Ha [(Formery Mis. Sl Venkais 5o Granides), Sy.hNo i0L7Z,
Kotamakanapalll (), Gudupalli (M), Chittaar District for ihe violation penod ol 86 days Bs per
the CPCB prescribed methodelogy 0 compule environmental compensation for the violation
period, The following formula is used for estimaing envircnmental compensation:

Emvironmental Compensation (EC)=PleNxRx S xLF

11 Gase of Pollution | Scaleod | Lotaton | Factor in | Number of Emviranmentnsl
Ma| Compliance fo | lndex (PI} | Operation  |Facter (LF) | Rupees days ot pmpansation (EC)
the Direction [ 17} 5] Wialution (M)
1 22062172 A0 06 1 175 s Fre.42E 00-

Hotgs Mo of violasion Gays ware talen Imo consdenation betereen (e pesiod trom thie Issuarce of Show Cause
Roboe L8 from 30.08.2022 o lssuance of Stop producton order &, on 23112023,

EC {in Rs) = 80 x 0.5 x 125 x 1 % 85 = Rs.4.25,000/-

WHEREAS the above status was reviewed during the EAC meeting held on 0B.05,2023,
After detailed review, the committee recommeanded 1o [ssue show cause natice to the ML for

levying Ervironmental Compensation as estimated by the RO, Tirupathi,

In wiew of above, You are hereby drected 1o show cause to why the Board shall not
levy environmental compensation for Rs.4,25,000/- (Rupees Four Lakhs and Twenly
Five thousand only) on occupier of Sr K.Siva Prakash mme — 0,772 Ha {Formerly M's. S
Venkata Sai Granites), Sy.No.101/2, Katemakanapall (), Gudupalii (M), Chittoor Distret

Further, vou are directed rectify the non-compliances chserved by the Board officials during
inspection of your mine as mentionad above and shall fumish reply o the Show Cause
Natice within 15 days from the date of issue of this notice, faiing which necessary orders
will be issued to levy the environmental compensation and action will be Initlated against
your unit under section 33{A) of Waler (Prevention & Cantrol of Pallution] 1874 and under
section 31(A) of A (Prevention & Control of Pollution) Acl, 1881 and amendments thereol
inthe interest of public health and Environment., without any further notice.

B Sreedhar las
MEMBER SECRETARY

To

The Ocoupier,

Sri K.Siva Prakash mine - 0,772 Ha,
(Formerly Mis. Sri Venkata Sal Granites),
Sy.MNo. 1012,

Kotamakanapalll (V), Gudupalli (M),
Chittoor Distret.

Copy to:

1. The Joint Chief Emvironmental Engineer, Zonal Gffice, Kumool fer information and
necassan’ acken,
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Z. The Emviionimeninl Enginesr, Regional Offce, Toupst for infommefon @l necessmuy
ARG

aigned by B Sreadhar las
Jate: 11-05-2023 17:54:01
eason; Aparoved
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ANDHRA PRADESH POLLUTION CONTROL BOARD

Pamnavaran Bhavan, Headd O, Qi s Hows|my Compie:
5 ARG Colony Roerd, Guiuranak Telony, YijEsesmls « SeOcoy
r Prirss DERSa-SaAEDR), Wekma M Wpch.an gov.m
ECHN No. 738/APPCB/HOIECSITPTI2023- Date: 1I06/Z023
SHOW CALISE NOTICE

Sub  AFPCB - HO - ECS - Criginal Application No.27142022 filed by S ASrinivasulu &
athers, Rfo Kondasamudram (V), Gudupalli (M), Chitloor District against Granita
mining units - Sri K.Siva Prakash mine — 0.4056 Ha (Formerly M/s. Sri Venkata Sai
Granites), Sy.No.102, Kotamakanapalli V), Gudupalii (M), Chitioor Districd - Hon'ble
NGT directives 20.07.2022 - Stop production Orders issued by the Board on
22,11.2022 - Representation of the ML for revocation of Stop Production order -
Horm'ble NGT order dt. 20.03.2023 - Inspaction of the mining unit by the Board
afficlals on 11.04.2023 - Levy of Environmental Compensation - Show Cause
MNotice - lssued = Reqg.

Ret: 1. EC & CFO orders valid upto 30,09.2022.
2. Original Appkcation No.271/2022 filed by Sri A Srinivasulu others before Hon'bls

MGT, Principie bench, MNew Delhi. [
. Joint Committee constituted by the Hon'ble NGT, Principle bench, New Dalhi.
. Joint Committee inspection hald on 22.06.2022
. Directions of Hon'ble NGT. Principle bench, Maw Delhi vide its Order

Dt 20.07.2022
. Order No, 72B/ APPCBMHOIUH-INTRETRT 2022-, 0i22.11.2022
, Request letter of the mining unit on 31,12 2022,
. Board officials inspected the mining site on 02.01.2023. f
. Hon'bie MGET Principal Bench, Mew Delhi orcer D20.03.2023. [
10.Board officials mspected the mining site on 11.04.2023.
11.EAC (TF) meeting hield on D8.05. 2023, g

LA e i

0 08 - &

WHEREAS, you are operating the Granite Mining Unit in the name & snle of Sri K.Siva
Prakash mine — 0,405 Ha (Fomerly Mis. SA Venkata Sal Grandes), Sy.No, 103,
Kotamakanapalil (W), Gudupalli {M), Chittoor District,

WHEREAS, Sii i.Siva Prakash mine (0,405 Ha) vide ref. 1% cited, obtained Environmenital
Clearance (EC) and subsequent Consent for Operation (CFO) of the Board valid for the

period upto 30.09.2022.

WHEREAS, 51 A. Srinivasulu & others, Rfo Kondasamudram (V), Gudupalli (M), Chiltaor
District vide ref, 2™ cited, fled an appeal before Hon'ble NGT, Prirciple bench, Naw Delhi
through Original Application No.271/2022 on pollution problems being caused due to Granile
mining units operating in Gudupalli (M), Chittoor District, Andhra Pradesh on blasting
operations and other issves facing by the surrounding villagers.,

WHEREAS, the Hon'ble NGT, Principle bench, New Delhi vide ref. 3™ cited, constituted a
Committes vide its order DL27.04,2022 and directed o submit & Joint Committee inspection
Report within two months
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WHEREAS, the Joint Comimettes congucted Joinl Inspecton af the ares on 22 06 2022 and
submilled & reporl o Hon'ble MGT on 16.07.2022. Subsequenily, the Hon'hle WGT, Principle
bench, New Delhi vide rel. 5" cied issued tollowing order D120.07.2027

“Belpre proceeding any further, we consier  appiopiiale thal Nofice of preseni
procesdings be also issuwed w0 the Progject FProponents, Principal Secrefary,
Department of Mines and Geclogy, Government of Anghra FPradaesh, Zonal Office of
Dweclorale General of Mines and Safely, (Sowth Cenlral Zome) Hyderabad, and
Colector, Chittaar requiving them fo file thelr responsed repidy fo the allegatons madis
in me applicaian as well as obsenvanaons made m the repart of Jonl Commiftes
withm ofe month'.

WHEREAS, the unit applied for Renewal of CTO. The Zonal office. Kurnool
sought clanfication on 25102022 for payment balance consent fee and other |apse,

WHEREAS, the issue was reviewed during the EAC [TF) meeting held on 09.11.2022 and

vide rel, 67 cited the Board issued Stop Production order 1o your mining profect vide order
dr.22.11.2022

WHEREAS, Sn K_Siva Prakash mine {0.405 Ha} vide rel. 7% cited, requested the Board for
revocation of Stop Production arder along with photographic evidence on rectification of the
non-compliances. The officials of RO, Tirupatl Inspected S K.5nwa Prakash mine (0.405
Ha) on 0Z.01.2023 & 11.04.2023 and reported the following staws In respective of non-
compances mentioned in the stop production arder on 22.11.202%;
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Sk Candhitiom l'_11|'|'|;||:|:|:r1f.‘|:

Mo,
1 Mg mining wnil is nolfPamiady Complied,
naintaining bdler zone on
il lour skles O e msp2chion, it was observed ™hal (e mirkng unit

5 mmatistamagg e buller 2one towards East & South side
gl Worth side approach ad, nothis connection the
nining wnit halder have nformed that, as the sxient of the
nimng unit is only 0.405 He end could mal maintain buffer
one of West side due to village Roscl,

2 Mot fumished the details Complied,
o CSF activifes,
Cumng the inspection, it was venilied that, the mine lease

holder is taking up adivites under CSR actvitles for
providing ol siieel lights, School development works and
donating amounts 1o the temples during festivals with the
earmarked CER budget.

3 ponitoring  reports  ofiComplied.

Ambient A Chuality

(AAQ), Ground water levelb™ panty analysis repors camied out by Mis, Star

E\aﬁ quality, Moise |EwEthalyli_:aJ Services are here with enclosed for kind
B

not pmmad misal.

& The mining authorities arefDuring the nspection, the mine unit holder have intormed
pumping the overburdenghat, they have applied for additional land of 2.081 Ha for
pUlskle the mining area. Hizing the same commuonly for storing the owverbundan by
he ather mining unit operated by same management also
o have obidined NOC trom Revenue Department and
me is pending for grant weh Director of Mines &

eology (DM & G),
2 The defailsirecords omplied.
Dccupational Health
Surveillance  of  workersidedical examination reporn of the employees are here
re ot available, with  enclosed which were camed out as part of
r pecupational health surveillance data.
8 allsfrecords nofComplied.
ovided regarding funds
armarked forDuring nspection it was verified that, the lease holder &
nvironmental  protectonEpending the eamarked funds for  emwironmental
BASUFBS. olection under CER on greenbelt development, Dust

ppression and for personal protective  eguipment
rovided 1o workers with earmarked CER budpet.

WHEREAS, the EE, RO, Tirupati submitted the status report to Honble NGT, Principal
Bench, New Delhi on 17.01.2023, The Hon'ble NGT, Principal Bench, New Dell issued the
following order di. 20.03.2023 and the operaling part of the directions is read as follows:.

“‘Respondent Mo.2 (Principal Secretary, Department of Mines & Geology, Govi aof
Andhra Pradesh) & Respondent No. 5 (A P.Polivtion Control Board) are directed to
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take apmanniaie remedal actian and fled Acton faken repor -will) requsie deialls
apan fFom here reples | rEsponses Waimn e month by e-mafl al jeiicial
LOIED QU i,

WHEREAS, the officials of RO, Tiupat again inspected Sn K.Sva Prakash mine — 0405 Ha
(Farmerly Mis. Srl Venkata Sai Graniles), 5y, No.103 Kolamakanapall (V), Gudupali (M},
Chittoor Distret en 11.04.2023 and ohserved thal, the mining uni is not under oparation

WHEREAS, the followng environmental compensation is estimated 1o levy on KSiva
Prakash mine — 0405 Ha (Formary M/s. Sn Venkaia Sal Granies), Sy.No.103,
Kotamakanapalli {V), Gudupalll (M), Chittoor Distret foe the violaticn period of 86 days as per
the CPCR prescnbed methodology to compute environmental compensation for the viclatan
period. The follewing lormula is used for estimating environmenial compensation;

Environmental Compensation (EC)=PIXN xRz Sx LF

gl Duate al Pollution | Scale of Locatipn | Faclor in | Mumber of Envirummental
0| Compliance to | index (P} | Cperation |Factor (LF) | Rupess doys of mpensation ([EC)
the Direcbon (&) {R=.) Vinktion (W)
i 22.0E.2023 ED 05 1 135 85 R4, 25000,

Hobe: No of vinlasion days were [Eken into canskieration betseen the pedod from the suance of 3oy Couso
Bares | g [rom 30002082 1o isseance of Blop producton order ie, on 2311 2022

EC {in Rs) = B0 x 0.5 x 125 x 1 » BE = Re.4,35 000/~

WHEREAS, the above status was reviewad during the EAC meating held on 08.05.2023.
After detailed review, the commimee recommended [0 issug show cause notice (o the ML for

levying Envirenmental Compensation as estimatad by the RO, Tirupathi,

In view of abave, You are hereby directed 1o show cause to why the Board shall not levy
erwironmental compensation for Rs.4,25,000/- (Rupaes Four Lakhs and Twenty Fwve
thousand only) on occupier of Sri K.Siva Prakash mine — D.405 Ha (Formerly M's. S
Venkata Sal Granites), Sy.MNo 103, Kotamakanapalli (V), Gudupalll (M), Chittoor Distret.

Further, you are directed rectify the non-compliances observed by the Board officials during
inspection of your mine as mentioned above and shall furnish reply fo the Show Cause
Notice within 15 days from the date of issue of this natice, faling which necessary orders
will be issued to levy the environmental compensatson and acton will be intisted against
your unit under section 33(4) of Water (Prevention & Control of Pollution) 1974 and under
saction 31{A) of Air (Prevention & Control of Pollution) Act, 1881 and amendmenis thereof
in the interest of pubkc health and Environment., without any lurther natice.

B Sreadhar las
MEMBER SECRETARY

To

The Qccupler,

Sri K.Siva Prakash mine - 0,405 Ha,
[Formerly Mis. Sri Venkata Sai Graniies),
Sy.No.103,

Kotamakanapalli (), Gudupalli (M),
Chittoor Distret,

Copy to:
1. The Joint Chief Environmental Engineer, Zonal Office, Kumnoel for informatior and
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PRy JeLon
2. The Ervairnnimenial Eonbnsm -'u!-:'rlplrln.!l Cafhee, Tirepsail Tro infnmmation amel MEORSANY
acline.,

Jigned by B Sreadher las
Jate: 11-05-2023 17.44.06
teason: Approved
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ANDHRA PRADEEH POLLUTION CONTROL BOARED

Pransivairnn e, Flosed O, Chgis JRAMALC Honisingd Coipiles

W ] APHC Coluny Road, Gurenimak Coloay, Vipaevado - S2O00F
e i (M FTH U R e TR [k LR | LT TR TR N THER P PRTTRRG  T
ECH Mo, 738/APPCEIHOIECEITPTI2023- Daie: 11052023,
SHOW CAUSE NOTICE

ELth APFCE - HO - ECS - Original Application Mo 27112022 filed by S0 A, Stinlvasubu &
others, Rfo Kondasamudram (%), Godupalli (#), Chittoor District aganst Granibe
mining wnils - M's. Sa Raghaverdra Graniles, (Black Granite mine — 0,607 Ha},
Sy.No.98M3 Part, Kotamakanapalli (V), Gudupalli (M), Chittoor District - Hon'ble NGT
directives 20.07.2022 « Stoo production Orders ssued by the Board on 22.11.2022 -
Representation of the ML for revocation of Stop Production order - Hon'ble NGT
order di. 20032023 - Inspection of the mining unit by the Board officials on
11042023 = Lewvy of Environmenial Compensation - Show Cause Notice -

Issued - Req.

Ref.; 1, EC & CFD onders vald upto 30.08.2022,
2. Original Application No.271f2022 fled by Sr A.Srinivasulu others before Hon'ble |
NGT, Prnciple bench, Mew Delhi.
« Joint Commitlee constituted by the Hon'ble NGT, Principle bench, New Delhi.
. Joint Commitiee inspection held on 22.06.2022
. Directions of Hon'ble MNGT, Principie bench, New Delhi vide its Order
f ! D.20.07 2022
. Dvder N, 738 APPCE/HCYUH-INTRTPT/2022-, Di.22.11.2022,
« Reguest [etter of the mining unit on 31.12.2022,
. Board officials inspecied the mining ste on 02.01.2023,
. Hon'ble NGT Principal Bench, Mew Dalbi order DE20.03.2023.
ID Board officials inspected the mining site on 11.04.2023,
11.EAC (TF) meeting hedd on DB.05.2023.

W

LT T

=R e Bt Ry

WHEREAS, you are operating the Granite Mining Unit In the name & style of Mis, Sai
Raghavendra Granites, (Black Granite mine — 0,607 Ha), Sy.No 583 Pan, Kotamakanapalli
"), Gudupalli (r4), Chitoor District,

WHEREAS, M/s. Sai Raghavendra Granites, (Black Granite mine — 0,607 Ha) vide ref. 1%
cited, obtained Environmental Clearance (EC) and subsequent Consent for Operation {CFO)
of the Board valid for the period upto 30.09.2022.

WHEREAS, Si ASrinvasulu & others, Rio Kondasamudram (V). Gudupalli (M), Chitioor
District vide ref. 2" cited, filed an appeal befare Horm'ble NGT, Prrciple bench, Naw Delhi
through Original Application No 27172022 on pollution problems beinf caused due w0 Granite
mining units aperatng in Gudupalll (M), Chittioor District, Andhra Pradesh on blasting
operations and ather issues lacing by the surrounding villagers,

WHEREAS, the Hor'ble NGT, Principle bench, New Delhi vide ref. 3™ clted, constituted a
Commitiee vide its arder DI.27.04.2022 and directed o submit & Joint Committee inspection
Repaort within two months.
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subrnitted 4 reporl to Honle NGT on 16.07 2022 Subseguently, the Hon'lle NGT, Prncipé
bench, Mew Delhi vide ref, 5" cited, issued following order DL 20,07, 2022

"Before procesding any forther, we consider I appraprate thal Mollce of present
proceedings be also issued fo the Project Proponents. Principal Secretary,
Department of Mines and Gealogy, Governmen! of Andfva Pradesh, Zonal Office of
Direclorate General of Mines ang Safefy, (South Central fone) Hyderabad, and
Collector, Chittoor requinng thenr to fite thelr response/ reply (o e allegalons made
in the application as well as ohsenations made in the repont of Joinf Cormmittee IMInm
ane month”.

WHEREAS, the unit appled for Renswal of CTO, The Zonal office, Kurnoo!
sought clarification an 25.10.2022 for payment balance consent fee and other lapse.

WHEREAS, the izsue was reviewed dunng the EAC (TF) meeting held on 09.11.2022 and

vide ret. 6" cited the Board issued Stop Production order to your mining project vide order
di22.11.2022

WHEREAS, Mis. Sal Raghavendra Granites, (Black Granite mine - 0,607 Ha) vide ref, 7'
cited, requested the Board for revocation of Stop Production order along with photographic
evidence on recliication of the non-compkances, The officials of RO, Tiupali Inspecteq
Mis. Sai Raghavendra Graniles, (Black Graniie mine — 0.607 Ha) on 02.01.2023 &
11,04.2023 and reported the following status in respective of non-compliances obsenved
during the issue of stop production order on 22.11.2022:

sl Condition Compliance
No,

1 fier zone of 7.5 meters allPartialy Compied.
round the mine lease area
or green bel development{The mining unit has recently plantad about 200 Nos of
= not being maintained, plings at buffer zone at South and Narth. Existing pé
appearing while obtaining the mining lease on
ste side and on west side ram is existing.

not] As the mining praject was not under operation far the
ast 7 years due o demand Motice rased by the
egarding the CSR activtiesDepariment of Mines & Geology. Presently the mining
nd year wise expendilurefroject s making efferts lor re-commencing s
ncurred for each financialpperation and curing the inspection the proponent
hEAT, nformed that they will take up the activilies under CSR
ivities after re-commencing the same.

2 opect  Authorties
rovided details!

-

3 Avenue  plantation  (talljlComplad.
plants) of at least L5 m
height for 1 km lkength of the[The mining project has starad avenue planiation.
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apparosined pousd gay eitlie mide
1 e Foard was nil
pleyiingierl

e

Mo waler sprinkders  andPanng the mspection (he FI-I-E‘-IFP.EHEHI al e g
mabile  water  sprinklingproject have infdormed that, they will provide waler
Aankers are asailable al thegprinlders afler they resume the mining activilies,

fmine legze area.

5 crnidtgnng reporis olfPresently. the mining unil 15 not under operaon.
mbient Adr Quality [AAC),
round water level and
uality, MNoise levels, are not
wallabla.

i ermission from CompetentThe praject propanent has informed that, they will
uthority for withdrawing ofpbtain the same before commencement of the mining
round water from borepperations § applicabls.
alis s not available.

T Garland drains and Sikation[The mining project has  staned works related o

ponds are not available, providing of Garland drains & silstion ponds,

& gaswres for ground walerThe proponent of the mining unit has informed thal,
echarge are not beingihey proposed o meet the water requirerment through
aken. ater lankers,

B r Burden is being[The proponent of the mining unit have proposed tof

mped ol of the minedump the overburden within the mine lease area.
ase anea, Approval

garding dumping of OB

i of the mine kase area =

L availabls,

10 etaining wall al the end oflThe mining project has staned warks related 1o
B dump of appropriate sizeconstruction of re@aning wall,

not available.

11 mils! records reganrding({The proponent of the maning unit kave infarmed that,

Cccupational  Healhghey will maintain all the records once the miming
survgillance of workers arsioperabons resumed,
1 available,

12 tailsfrecords  regarding(The proponent of the mining unit have infarmed that,
nstilution of separatefthey will maintain all the records once the mining
vironmental Managementpperations resumed.

ell are not available.

13 etails/ records regarding({The proponent of the mining wunit have nformed thar,
nds earmarked forghey will maintain all the records once the mining
nvironmental  prolectionpperations resumed,

measures are not avaiable.
14 Froject Authorities are nol [The proponent of the mining unit have informed tha,

bmitting  six  morthlyghey will submii =ix monthly compliance once the
E{mpli&nc& reports  alnggmining operations resumed
h
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onnored daia o E,I:""I'lfi".‘iiﬂll

il sof LS o r'_‘I'."a_LI]':I.I LELI
15 Froqect Adfhicnbies: are not {The proganent Ol e oanieg wmt bave inlarmed thal,
cubmitting  Ervironrrital phey will subimilt Form- % once the mining operations

Siatement in Form-V 1o fesumed.
Compeient  aduthosniies on
FE‘EU'H.I brasis

WHEREAS, lhe EE, RO, Tinipatl submitted the saws report 1o Hon'ble NGT, Principal
Bench, New Delhi on 17.01.2023, The Hon'ble NGT, Principal Bench, New Delhi issusd the
following order di. 20.03.2023 the operarting pan of the directions is read as follows..

“Respondent No.2 (Principal Secretary, Department of Mines & Gealogy, Gowt of
Andhra Pradesh) & Respondent No, 5 (A P.Palution Control Board) are direcred (o
take appropriate remedial action and filed Action laken report -with requsie detais,
apart from there repfies | responses within one month by e-mal af jugicial
Doy In”

WHEREAS, the officials of RO, Tirupati again irspecied Mis. Sai Raghavendra Granites,
(Black Granite mine = 0.607 Ha), Sy.M0.98/3 Parl, Kolamakanapall (V), Gudupalli (M),
Chittoor District on 11.04.2023 and observed that, the mining wnit s not under operation,

WHEREAS, the foliowing environmental compensation is estimated to levy on M/s. Sal
Raghavendra Granites, (Black Granite mine — 0,807 Ha), Sy.No.98/3 Fart, Kotamakanapall
(V). Gudupali (M), Chittoor District for violation period of 86 days as per the CPCB
prescrined methodology to compule enviionmental compensation for the violaton pereod,
The folkowing formula is used for estimating environmental compensation:

Enviranmental Compensation (EC)=PIxNrxRxSxLF

5l, Date af Pollution | Scaleof | Location | Factorin | Wumber of Ermvironmaintal
Mo| Compliance b | Index (F1) | Operation [Facior [LF) [ Rupeses days of punsation EC)
thi: Direotlon (3] [Fs.) Vinlation (M)
1 P2.06,2022 &0 0.6 1 128 [T] R4, 40 OG-

Miode: Mo of violation days wene tsken inlo consideration betesen the pericd from the issuance of Show Cause
Molice & from 27.08.2022 o tssuance of Stop priductian oner e, an 23.11.2022,

EC (in Rs) = 80 x 0.5 x 125 » 1 ¥ BE = Rs.4.40,000/-

WHEREAS, the above status was reviewed during the EAC meeling held on 0B.05.2023.
Alter detailed review, the committee recommended to issue show causs notice to the ML for
levying Environmental Compensation as estimated by the RO, Tirupathi.

In view of above You are hereby drected to show cause to why the Board shall not levy
environmental compensation for Rs.4,40,000/- (Rupees Four Lakhs and Fory thousand
only) on occupier of Mis. Sai Raghavendra Granites, (Black Granite mine — 0.607 Ha),
Sy.N0.98/2 Part, Kotamakanapalli (V), Gudupalli (M), Chittaor District,

Further, you are directed rectify the non-compliances observed by the Board officials guring
inspection of your mine as mentioned above and shall furnish reply to the Show Cause
Natice within 15 days from the date of issue of this notice, faikng which necessary orders
will be passed levying the environmental compensation and action will be initiated against
your unit under section 33(4) of Water (Prevention & Control of Pollution) 1874 and under
section 31{A) of Air (Prevention & Control of Pollution) Act, 1981 and amendments thereof
in the interest of public health and Environment,, without any further notce.
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B Sreedhar las
MEMBER SECRETARY
To
The Occupier,
Mis, Sai Raghavendra Granites,
(Black Granite mine - 0.607 Ha),
Sy.No.98/3 Part,
Kotamakanapalli (\), Gudupalli (M),
Chittaor Distriet,

Copy lo:

1. The Joint Chief Environmental Engineer, Zonal Office, Kurnool for information and
necessary action, _ _

2. The Erwvironmental Engimeer, Regional Office, Tirapat for information and necessary
action.

signed by B Sreadhar las
Jate: 11-05-2023 174504
teason: Approved
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ANDHRA PRADESH POLLUTION CONTROL BOARD

oy i Bhawin, Head Oflica, Opp JAKMAC Hiudang Comples,
APNC Colany Road, Gurunasak Colomy, Viryaaida - 520007,
Py J06G-2AGEIHE, Vel DTjes s sip e, 0
SHOW CAUSE NOTICE

Suh APPCB — HO - ECS - Original Application ho.271/2022 filed by Si — A, Srinivasulu
: & others, Rio Kondasamudram (), Sudupalii (M), Chittoor District against Granis
I mining units - M's 56 Sal Krupa Granides., (Black Granite ming = 0.G11 Ha),
Sy, Mo 100, Kotamakanapalll V), Gudupall n:htj. Chitiogr District - Hon'ble NGT
directives 20.07.2022 - Stop production Orders issued by the Board on 22,11.2022 -
Representation of the ML for revocation of Stop Production order — Hon'ble NGT
order dt, 20.03.2023 - Inspection of the mining unit by the Board officials on |
11.04.2023 - Levy of Environmental Compensation - Show Cause Notice -

Issued = Rag.

. EC & CFD orders vahd upto 30.00.2022,
. Driginal Application No 2712022 filed by Sri A.Srinivasulu others before Horbie
MWGT, Principle bench, MNew Defhil,
. Joint Committee constinided by the Hom'ble NGT, Principle bench, Mew Del
. Joint Committes inspection held on 22.08.2022
. Directions of Hen'ble NGT, Principle bench, New Delhl wide s Order
Dt.20.07,2022
' 6, Order No, 738/ APPCBMOMUH-II/TRTPT/2022-, D1,22,11 2022,
7. Request letter of the mining unit on 31.12.2022.
B, Board officials inspected the mining site on 02,01.2023.
l I 8. Hon'ble NGT Principal Bench, Mew Delhi order Dt.20.03.2023,
: : 10.Board officials inspected the mining site on 11.04,2023. |
L | 1LEAC (TF) meeting held on 08062023, )

‘Ret:|

Bl =2

LV - Y]

L

WHEREAS, you are operating the Granite Mining Unit in the name & style of Mfis, Sn Sai
Krupa Granfies., {Black Granite mine — 0611 Ha), Sy No.100, Kotamakanapalli (v},
Gudupalii (M), Chittoor District.

WHEREAS, M's. Sri Sai Krupa Granites,, {Black Granite mine — 0,611 Ha) vide ref. 1™ cied,
abtained Erwironmental Clearance (EC) ml:l subsequent Consent for Operaticn (CFO) of the
Board vakd for the period upto 30.08.2022.

WHEREAS, Sn A. Srinivasulu & others, Rio Kondasamudram (V), Gudupalli (M), Chittoor
District vide ref. 2 cited, fied an appeal before Hon'ole NGT, Prirciple bench, New Delhi
through Criginal Application Mo.271/2022 on poliution problems being caused due 1o Granile
mining units operating i Gudupalli (M), Chittoor District, Apdhbra Pradesh on blasting
operations and other issues facing by the surrounding villagers,

WHEREAS, the Hon'ble NGT, Principle bench, New Delhi vide ref. 3 cited, constituted a
Commitee vide ils order D1.27.04.2022 and directed to submil a Joint Commillee inspection
Report within two months.
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WHEREAS, thw oo Committey conducted Joinl [napection il the areg on 22002022 anhd
submuited a report o Hon'Ble NGT on 16.07.2022, Subs '~m|f nithy, the Hon'ble WGT, Principle
bench, New Delhi vide rel, 5% cited, made the lollowing in is order DL20,07 2027 -

"Belwe procesging any luither, we Consder (| appropnalte thal NMofice af renan
receerings e also Esued 0 e Projetl Progdientsa Prmcingl Secreiy
Department of Mines and Geolagy, Government of Andhra Pradesh, Zonal Oftice of
Directarate General of Mines and Safely, (South Central Zone) Hyderabad, and
Collector, Chitioor requiring them 1o fie their response! raply o the alleganons made
i e ﬂpp.ﬁﬂ&f!ﬂﬂ as wel a5 phsenvalions mase hn the fepant of Jonil Commures
warhin ane month'”,

=
(] RLIEr |1

“The EI'_EE P{,‘Hq‘ SElAA_are alsg n_'!rpcrpd o rﬁ_lr.u;-, ﬂﬂﬂ.ﬂ.ﬂﬁmﬂdﬂl.-ﬂﬂﬂlﬂ—ﬂ

WHEREAS, (he unil applied for Renewal of CTO, The Zonal office, Kumool sought
clarification on 25.10.2022 for payment balance consent fee and cther lapss,

WHEREAS, the issue was reviewed during the EAC (TF) meeting held on 08.11.2022 and

vide ret. 6 cited the Board Bsued Stop Production order (o your mining project vide order
gt.2e.ll. 2022

WHEREAS, M/s. 5 Sa Krupa Granhes., (Black Granite ming — 0.611 Ha) vide red. T chied,
reqguested the Board for revocation of Stop Production order along with photographic
evidence on rectification of the non-compliances The officials of RO, Tiupali Inspecied
Wiz, Sri Sai Krupa Granites., (Black Granite mine = 4.611 Ha) an 02.01 2023 & 11.04 2023
and repored the following status in respective of non-compllances mentloned in the stop
production arder on 22.11.2022;

51 Condition Compliance
Mo,
1 ot maintained  bufferPartially Complied.
Fone of 7.5 m on all four
=i, During the inspection, it was observed that the mining unit
s mantaining the buffer zone towards North & South
ides. The mining project is being used as & ramp towards
ast side and West side the boundary of the mining
pject is sharing with adjacent mining unit.

2 fdot provided the details effComplied.
[CSR activities taken up.

ing the Inspection, the mine lease holder has taken up)
tivities under CSR activities for providing of street lights,
chool development works, water purifier and donating)
unts to the temples during festivals.

3 Mot submited details
funds  earmarked  for

plied.

ring inspection, it was verified that, the lease hoider is

grvironmental  protection
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JI-||.'.|'.|_|||.-; STTRARTE [HE O T - T Y L R N W3 = B et
I wotection  wder CER s spondirdg | o fgrisrenb e
Pzt iparsl,  Chusd suppression and ol geersanmil
sosachive souymer ||r-"|"l.'-|'|-|"r1 o wrrkers

4 o furnishedCompled
e cupationl health
curvilbanco dala Pedcal examinagion reporl of ihe employees are here with

pnclosed which were caried ol a8 pan of eccupational
walh surveillance data

WHEREAS, the EE, RO, Tirupall submillad the status repon o Hon'ble NGT, Principal
Bench, Mow Delhi on 17012023, The Hor'ble MGT, Principal Bench, New Delhi issued tha
following order di. 20.03.2023 the operating part of the directions is read as lollows!.

‘Respongent MNo.2 (Principal Secredary, Deparntment of Mines & Genlogy, Gow. of
Andhra Pradesh) & Respondent Mo. & (4. P _Poliution Confrol Board) are directed
iake appropriate remedial action and fed Action laken report -uiath requsile defalis,
apart o there replies | respanses within ong mordy by e-mad ar jugicial-

oorEbgow.in®

WHEREAS, the officials of RO, Tirupati again inspected Mfs. Sri Sai Krupa Granites,, (Black
Granite mine - 0,611 Ha), Sy Ne.100, Kotamakanapall (V). Gudupalli (M), Chitteor District
on 11.04.2023 and observed thal the mining unit Is net under operation.

WHEREAS, the following environmenial compensation |5 estimated o lewy on M5, Sl Sal
Krupa Graniles, (Black Granite mine — 0.611 Ha), Sy.No.1D0, Kptamakanapalli (V).
Gudupalli (M), Chittoor District for the violation period of BG days as per the CPCE prescribed
methodology (o compute environmentsl compensation for the violation peried. The fallowing
formula is used for estimating envircnmental compensation;

Environmental Compensation (EC)=PIx Nx Rx S ¥ LF

sL Date of Pollution | Seale of Location | Factoarin | Number of Environmental

Mo| Compliance to | index (P} | Oparation |Factor (LF)| Rupees days of  |Compensation (EC)
the Direction (B L] Vimslation [N}

1 22.08. 2022 B} L 1L i 125 1 1] Fs.a4, 40, 0000

Bote: Mo of wolation deys ware ken i consideration bepweén the pericd fom the gsuance of Show
Cause Wolice ie from 27 082082 w issuance ol Suog production croer Le. an 23,11, 20238

EC(nRs)=B0x0.5% 125 x 1 x 88 = Rs.4,40,000/-

WHEREAS, the above status was reviewed during the EAC meeting held on 08,05, 2023,
After detailed review, the committes recommended [0 issue show cause notice to the ML for
levying Environmental Compensation as estimated by the RO, Tinupati.

In view of above You are hereby directed to show cause to why the Board shall not levy
environmantal compensation for Rs.4,40,000/- (Rupees Four Lakhs and Forty thousand
only) on occupler of M's. Srl Sal Krupa Granites,, (Black Granite mine — 0.611 Ha),
Sy, Mo 100, Kotamakanapall (W), Gudupali (M}, Chittoor District.

Further, you are directed rectify the non-compliances observed by the Board officials dunng
inspection of vour mine as mentioned above and shall fumish realy to the Show Cause
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Motroe wathm 15 days from ihe dade ¢ msue oF Ui notice, ladbng sduch necessary oes
will b Esed fo leyy the emaronmendal compensation and aolion will be indisbed agames
yoLir unit ender section 33(A) of Water (Prevertion & Control of Pollution) 1974 @nd under
saction 31(A) of Ar (Preventon & Contral of Polldion} Acl, 1981 and amendments thereal
i the interest of public health and Enviranmient,, without any turther naice.

B Sreedhar las
MEMBER SECEETARY

To

The Ocoupier,

Mis, 5rl Sai Krupa Granites.,,
iBlack Granite mine = 0.811 Haj,
Sy.N0.100,

Keotamakanapalli (V], Gudupalli (M},
Chittoor Districi.

Copy to:

1, The Joint Chief Envirormental Engineer, Zonal Office, Kurnool for information and

NEeCcessany action,
2, The Environmental Engineer, Regional Office, Tirupati for information and necessary

aetion,

stgned by B Sreedhar las
date: 11-06-2023 17:46:56
tedson; Approvec
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Flie Mo APPCE-1TT0231 1 2022-TEL-TF-AFPP B

ANDHREA PRADESH POLLUTION CONTROL EOARD

- Paiyoenrin Blusyin, Heosd Oilice, Oppz JAMAC Housireg Comples
S e APC Colomy Hond, Ghimenanak Golceay, Vemeessiin - S0
A Frone: (i PO, Wisksdie: Tt g i in
SCN No. 738|APPCE/HOJECSITPTI2023- ate: 023,
SHOW CAUSE NOTICE

Sub APPCE - HO - ECS - Original Application ko2 7L3022 filed by Sn A, Srinvasulu &
' others, Rio Kondasamudram V), Gudupali (M), Chiltoor District against Grande
mining units - M 5 J.R.Granitef Pvl. Ltd., (Black Granite mme - 0.B50 Ha),
Sy.No.9%/ 4 & 7, Kolamakapalli (v}, Gudupall (M), Chittoor District - Hon'ble NGT
directives 20.07 2022 - Sipp production Orders issued by the Board on 22.11,2022 -
Representation of the ML for revocation of Siop Production oroer — Hon'ble NGT
order di. 20,03,2023 - Inspecten of the Board officials on 11.04.2023 - Lewy of
| Environmental Compensation - Show Cause Notice - Issuad - Rag.

 EC & CFO orders valid upte 30.09,2022,

. Criginal Application Mo 2712022 filed by Sn A Snnivasulu athers belore Han'ble
MNGT, Principle bench, Mew Delhj,

. Joint Committes corstituted by the Hon'ble NGT, Principle bench, New Deilh

. Joint Committes inspection held on 22.06 2022

. Directions of Hon'ole NGT, Principle bench, New Delhi vide its Order
[n.20,07.2022

. Order Mo, T30/ APPCEBHOMWH-IMTRETPTI2022-, DE.22 11 2022,

. Regquest latter of the minng unit on 31.12 2022,

. Board officials inspected the mining site on 02.01.2023. I

! . Hom'ble NGT Principal Bench, New Delhi order DL20.03.2023, |

! lﬂl Board officials inspected the mining site on 11.04.2023. ,

| 11.EAC (TF) meeting helkd on 08.05.2023.

Refl;

D bW R

WHEREAS, you are operating the Granite Mining Unil in the name & side of Mis, AR,
Granites Pyt Lid,, [Black Granlte mine = 0.850 Ha), Sy.No.59/M & 7, Kotamakanapalli (v},
Gudupalli {M), Chittoor District.

WHEREAS, M/s. J R.Graniles Pvi, Ltd., (Black Granite mine — 0.850 Ha) vide ref. 1% cited,
chiained Environmenial Clearance {EC) and subzeqguent Consent for Operation [(SFO) of the
Board valld for the period upio 30.09.2022,

WHEREAS, Sri A. Srinivasulu & others, R/ o Kondasamudram (V), Gudupalli (M), Chittoor
District vide ref, 2™ cited, filed an appeal before Hon'ble NGT, Frirciple bench, New Delhi
through Criginal Application Mo.2TL2022 on poliution problems being caused due o
Granile mining units operating in Gudupalli (M), Chittoor Districi, Andhra Pradesh on
blasting operalicns and other issues facing by the surrounding villagers.

WHEREAS, the Homble NGT, Principle bench, New Delhi vide ref. 3™ cited, constiuted a
Committee vide fis order DL27.04.2022 and directed 1o submit a Joint Committee inspecticn
Repor within two months.
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WHEHEA‘_'-., Hut Joind Commiter conducted Joml Inspecticon at (he area oa 22,00 2022wl
subsrrtet) A repon 1o Ho'hle NGT o 1607, 2022, Subsequently, (he Hon'lle NGT, Fonciple
beenet, Mew Dal vigle el 51 eiked, fssird the lollewing order DL 20,07 2022 -
“Belne woceeding any luriher, we consicer it appropnate thal Notce of resent
proceedings be alko ssued jo the Proect Proponents, Pancipal Secrelary,
Department of Mines and Gedlogy. Government of Amdtva Pradesh, Jonal Oflice of
Direcliarate Genaral of Mines and Sately, (South Central Zone) Hyderabad, and
Coltector, Chittoor requiring 1hem 1o e thelr resporsed reply 1o ihe allegations made
in the applicetion as well as observations made in the report of Joint Cammrtee
withir are meondh”,

"The Stafe PCE and SEIAA are also direcied to take further remedial aciign in
mmﬂmmmmﬂmmmmwwa K

WHEREAS, the unit applied lor Renewal of CTO. The Zonal office, Kurnool sought
clarification on 25.10.2022 for payment balance consent fee and other lapse.

WHEREAS the issue was reviewed during the EAC (TF) meeting held on 08.11.2022 and

vide ref, 67 cited the Board issued Stop Production order 1o your mining project vide order
dr.22,11.2022

WHEREAS, Mis. J.R.Granites Pvi. Lid,, {Black Grarite Mine - 0.850 Ha) vide ref. 7°' cited,
repuested the Board for revocation of Stop Production order along with photographic
evidence on rectification of the non-compliances. The officials of RO, Tirupati inspected
Mis. J.R.Granites Pwi, Ltd., on 02.01.2023 & 11.04.2023 and reporied the status
resepective of nn-n-m’npllannes mentioned in the stop production order on 22.11,.2022:

sl. Condition Compliance
Mo,
1 ot developed adequatefPartially Complied,

venue plantation along

ihe approach road. he mining project have stared developing greenbelt at
acant places and along the approach road in addition to

& existing greenbekt with local species.

he mining unit is net under operation since May, 2002
ue to demand notice raised by the Department of Mines &
ology for payment of penalty for the reason for not
g advance seigniorage fee and without dispatch
rmits and also subsaquent stop production order issued
the Board.

he extent of the mine is only 0.850 Ha only and hence,
umping of overburden was happened outside the |ease
=8

2 The mining authorities
e dumping the
pverburden outside the
MiNING Brea.

ow, the mining project has applied for additional tand of
B1B Ha for using as common dumping yard along wah
£r-mining unit ownad by same mining unit and the same

195



File No&APFPCEAAT0Z31 T 02022-1 EC-T F=-APPCE

ras pgramed by the O E G Durng the inspecton the |
opreentative of the mining ol s irfoemaee tha, iy
il eiomip thie tvesr baarden in the earmarked asea o filuore
3 Lietailsreconds net Complied

prroviding regarding funds

armarked for Juring - Inspoction  the lease holder = sponding  the

Ervronmantal pratection parmarked funds for envirormental protection under CER

IMERSIres., b5 spending on greenbell developmient, Dust Suppression
ared for personal profeclive equeprrent proviced 1o workers.

WHEREAS, the EE, RO, Tirupati submitted the status repor to Hon'ble NGT, Principal
Bench, Mew Delhi on 17.01.2023. The Hon'bla NGT, Principal Bench, New Delhi issued the
lollowing order di, 20,03.2023 ard the operaiing part of the directions s read as follows!

"Respondent No.2 (Principal Secretary, Depariment of Mines & Geology, Gout. of
Andhra Pradesh) & Responaend Mo, 5 (AP Politon Control Beard) are direciad o
take appropriate remedial action and fiwd Action taken report -with regusie dedails.
apart from there replies [ responses within one month hy e-mail at judicial-

WHEREAS the officials of RO, Tirupatl again inspected M's. J.R.Graniles Pul. Lid,, (Black
G_Fﬂl’lgiIE mine - 0.850 Ha), Sy.No.99/ 4 & 7, Kotamakanapalli (], Gudupalli {M), Chittoor
District on 11.04.2023 and abserved that, the mining unit is not under operation.

WHEREAS the following environmental compensation is estimated o levy on Mis
JR.Granites Pwvi, Lid,, (Black Granite mine - 0.850 Ha), Sy.No.9% 4 & 7, Kotamakanapall
(V). Gudupalli (M), Chittoor Districtfor the violation period of 86 days g5 per the CPCE
prescribed methodology to compute environmental compensation for the violation period.
The folliowing tormida is used for estimating Environmental Compensation:

Environmental Compensation (EC)=PlxNxRxSx LF

5 Date of Poliutio | Scale of Location | Facter jn | MNumder of Ervvinonmisnisl

l.| Compliance | nindex | Dperation Faector Rupees doys of Campensatian
to the L&) s (XS] 3 | viclation (EC)

o Direction i i W

i 22 06,2022 B0 05 1 125 HE F5.4.34, 000/

Hole: Mo of violalion days were takan intp consideraBon bessean ihe period from the issuanoa af Show Cause
Motles | from 26,08, 2022 to issuanie of Stop prodiecdion order Le, on 23,11 2022

EC (inRs) =80 x 0.5 x 125 x 1 x BE = R5.4,30,000/-

WHEREAS, the above staius was reviewsd during the EAC (TF) meeting held on
08.05.2023. After detaded review, the commitea racommended to issue shol cause notice o
the ML for levying environmental compensation as estimated by the RO, Tirupathi.

In view of above, you are hereby directed to show cause why the Board shall not levy
environmental compensation for Rs.4,30.000/- (Rupees Four Lakhs and Thirty thousand
only) on cccuper of Mis. J R.Granites Pvi. Lid,, (Black Granite mine - 0,850 Ha), Sy.No.99¢
4 &7, Kotamakanapali (V), Gudupalli (M), Chittoor District.

Further, you are directed rectify the non-complances chserved by the Board officials durng
inspection of your ming as mentoned above and shall fumish reply to the Show Cause
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Molce willen 1S days from e dale of issue of this notice, i which necessarny oiders
will e issued 10 lewy the environmaenliad compersiineg and acion will b irtialed g
WUr Ul under section 3300} of Waler [Pravenion & Conlrol of Pollubiony 1974 and vnder
seciion 31L0A) o Air [(Prevenlion & Control of Pollution) Act, 1981 and -ameasdmenis
Iheseal, in he inferest of publc health and Environment, Wihout - any iuiher poice

B Srecdhar las
MEMBER SECRETARY
To
The occupier,
Mis, J.R.Granites Pvi, Lid.,,
(Black Granlie mine - 0.850 Ha),
Sy.MNo 89 4 & T,
Kotamakanapalli (V), Gudupalli (M),
Chittoor Districl.

Copy lo;

1. The Joint Chisf Ervironmental Engineer, Zonal Cffice, Kurnool for infermation and

necessary action.
2. The Enviranmental Engineer, Regional Office, Tirupati for information and netessary
action.

itgnad by B Sreadhar las
Jata: 11-05-2023 17:47:50
teason: Approved
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File NoAFPUE-1T 1025 1 2088-TEC-TF-APFLE

ANDHRA PRADESH POLLUTION CONTROL BOARD
Pardmvnran Bheogan, Hisad CHRce, LQfyx JEMAT Hodmmsirey Cormgalie,
AP Cotony Roosd, Guruinanak Colory, WVijainenda - 520007,

Py CEEG-F403200  Weksie; mpwiphap o n

SCHN No. 738/APPCRIHOIECSITPTIZ023- Date: 11052023,

W AL NOTICE

Eu{: APPCE - HO - ECS - Original Apphcation No.271/2022 liked by Sii A, Srinivasulu &
others, Rio Kondasamucdam (V) Gudupali (M), Chittoor District against Sanite
mining wnits - Mfs. JR.Granites Pvi, Lid., (Black Granite ming - 1.620 Ha),
Sy.No.8a1, 954(F). 95/2(P), & 95/3(P) Kotamakanapalli (), Gudupalli (M}, Chittoor
District - Hor'ble NGT directives 20.07.2022 - Stop production order issued by the
Board on 22.11.2022 - Representation of the ML for revocation of Stop Production
ofder - Hon'ble NGT order di. 20.03.2023 - Inspeclion of the mining unit by the
Board officials on 11.04.2023 — Levy of Environmental Compensation - Show
Cause Notice - ssued = Req.

. EG & CFD orders valid upto 30.08.2022.

- Criginal Appication No.2T1/2022 filed by Sri A Srinivasulu others before Hon'ble
NGT, Principle bench, tew Dell.

. S Committee constituted by the Homble NGT, Principle bench, New Delhi,

. Jont Commitlee Inspection held on 22.06.2022

. Directions of Hon'ble NGT, Principle bench, New Delhl vide ils Order
O 20.07 2022

. Order No. 738/ APPCBAHO/UH-INTRTPT/2022-, DI.22.11.2022.

. Request letter of the mining unit on 31.12.2082

. Board officials inspected the mining site on 02.01.2023.

. Hon'ble NGT Principal Bench, New Delhi order D1L.20.03.2023,

10.Board officials inspected the mining site on 11.04.2023,

1LEAL (TF) meeting held on 08.05.2023,

- w v

WO 00 =B LN ol =

WHEREAS, you are operaiing the Granite Mining Unit In the name & style of M5, JR.
Granites Pvi. Led,, (Black Granite mine - 1.620 Ha), Sy.No.88/1, 951(P). 95/2(F), & 95/3(P)
Kotamakanapalll (), Gudupalll (M), Chittoor District

WHEREAS, M's, J.R.Granites Pvt. Ltd., (Black Graniie mine - 1.620 Ha) vide ref. 1% cited,
obtained Erwironmental Clearance (EC) and subseguent Consent fer Operation {CFO) of the
Eoard vald for the period upto 30.08,.2022,

WHEREAS, Sr A, Snnivasulu & others, Rio Kondasamudram (V), Gudupalli (M), Chittoor
District vide ref, 2™ cited, fied an appeal beiore Hon'ble NGT, Prirciple bench, New Delni
through Criginal Application Mo, 271/2022 on polluting problems being caused due 1o Granite
mining units operaing in Gudupalli (M), Chittoor District, Andhra Pradesh on blasting
operations and other issues tacing by the surrounding villagers, |

WHEREAS, the Hon'ble NGT, Principle bench, New Delhivide rel. 2™ ciied, \constituted a
Committee 'ide its order DL27.04.2022 and directed to submit & Joint Committee inspection
Report within twa months,



Filte No.APFPUB-1 'I.JZZ‘ﬁﬁUEE-I EC-TF-APFCEB

WHEREAS, the Joint Committes conduchied Joinl Inspecton at the &rea on 22.06.2022 and
submitted & report to Hon'hle NGT on 16.07.2022, Subeequently, the Hon'ble NGT, Principle
bench, Mew Delhi vide rel, 4" cilied, made the following in its order D1.20,07 2022 -

"Before procesding any further, we consider it appopnale al Nonrce of present
proceedings e alke ssued o the Projest Proponenls, Principal Secredary),
Denartment of Mines and Geology, Governmen! of Analira Pradesh, Zonal Ofice of
Directorate General of Mines and Safely, (South Central Zong) Hyderabad, and
Collectar, Chittoor requiring them to file their response! reply to the aliegalions made
in the application as well as ohservations made in the report of Jowit Commiliee within

one mai,

WHEREAS, the unit applizd for Renewal of CTO. The Zonal office, Kumool sought certain
clarification on 25.10,2022 for payment balance consent fee and other lapse.

WHEREAS, the issue was reviewed during the EAC (TF} meeting held on 02,11.2022 and
vide rel. 67 eited the Board issued Stop Production omder to your mining project vide orger
dt.22.11.2022

WHEREAS, the ML of M/s. J.R.Granites PvL. Lid., (Black Granite Mine — 1.620 Ha) vide ref,
7" gied, requested the Board for revocation of Stop Production order along with
photographic evidence on rectification of the non-complhances, The officials of RO, Tirupat
inspected Mis. J.R.Granites Pvt, Ltd., on 02.01.2023 & 11.04.2023 and reporied the following
status in respective of non-compliances mentioned in the stop production order on
22.11.2022:

sl Condition Compliance
Na.
i E: developed adequatePartialy Complied.

venue plantation akong

approach road. The mining project have stared developing greenbell at
lacant places and along the approach road n addition 10
the existing greenbelt with local species.

The mining unit is not under operation since May, 2022
Fue to demand notice raised by the Department of Mines &
Geology for payment of penalty for the reasen for not
paying advance seignicrage fee and withowt dispatch
permits and also subsequent stop production order issued
fry the: Board.

2 The mining authorities [The extent of the mine is only 0.850 Ha only and hence,
re  dumping the pumping of overburden was happened outside the lgase
verburden outside the frea.

ining area.

iow, the mining project has applied for addilional land of]
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101 H M o u=ing a= cammaon  dumping yard along wilh
b i 10 LTI T il WSS PTAnang il aindl e sneme
bas granted by he Db & & During the mspection the
epreseniative of the mineng uni have informed hat, thaey
il clummip Lhe owver burden in he eanmacked wea in fuiure

3 Jetailsirocoids ol I oimiplieed
sroviding reganding funds
parmarked for During  inspection the lease holder & spending the
prvitanmental protecton parmarked funds for ervirenmental protection under CER
MEASLTEE, % gpending on greenbell development, Dust SUpPRession
Rnd for persenal protaciive equipment provided to workess

WHEREAS, the EE, RO, Twupati submitied the stalus reporl (0 Hon'bie NGT, Principal
Eench, Mew Delhi on 17012023, The Hon'ble NGT, Principal Bench, hew Delhi issued the
following arder di. 20.02.2023 and the operating pant of the directions & read as follows:

“Respomdernt No.2 (Principal Secretary, Deparmment of Mines & Gealogy, Gowt of
Andiim Pradesh) & Respondent Ma. 5 (AP Pallution Controd Board) are directed 1o
fake appropriate remedial action and filed Action taken report - with requsite defails,
apart I"mn_'rl there replies [ responses within one month by e-mall al Judicial-

WHEREAS, the officlals of RO, Tirupati again Inspected M/s. J.R.Granlies Pwvi. Lid., {Black
Granite mine - 1,620 Ha), Sy.No8%/1, 85/(P), 95/2(F), & 95/3(P) Kotamakanapalli {\),
Gudupalli (M), Chittoor District on 11.04,2023 and observed that, the mining unit is not under
operation,

WHEREAS, the following environmenial compensation is estimated to kewy on Mis.
J.R.Granites Pvt, Lid.,, (Black Granite mine - 1.620 Ha), Sy.No.B%/1, 95A(P), S5/2(F), &
95/3(P) Kotamakanapalll (), Gudupalli (M), Chittoor District for the violation perod of 86
days as per the CPCE prescribed methodology 1o compute emnviconmenial compensation for
the violation period. The following formula & used for estimating environmental
compensation;

Environmental Compensation (EC)=PIXNXxRxSxLF

s Date of Pollutio Scale of Location | Factor Mumber of Environmenial
L| Compliance n index Operation Facior in days of Compensation
Nl tothe e 3] [LF) Rupess | WViolation (EC)

o Direction (A5 (1))

1] Z2.062022 =] L5 1 125 &6 f5.4,30,000/-

Mate: Mo of vickaton deys drene 1RKen mio consideration behween e period from the Esuance of Shoyw Cause
Motice |8 frorm 2808, 2022 10 BRauance of Swop preducon onder e, an 2311, 2023,

EC(inRs)=80x05x 125x 1 x B6 = Rs.4,30,000-

WHEREAS, the above status was reviewed during the EAC meeting held on 08.05.2023.
After detailed review, the commitiee recommended to issue show cause natice to the ML for
lewying Environmental Compensation as estimated by the RO, Tirupati,

In view of above You are hereby directed to show cause why the Board shall not lewy
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emwironmental compensation for Bs.4,30,000/- (Rupees Fodr Lakhs and Thirly (hadsand
only] on bocoper of WIS LR Grandes Pyl Lid, (Bick Granmile mung - 16320 Hal,

Sy, Mo, 89/1, O5/P), S52(F), & S5/3(P) Kolamakanapall (V), Gutupall (M), Chitioor Distict

Further, vou are directed rectfy the npn-comphances observed by the Boand officials during
inspecion of your ming a5 mentionad above and shell urnish reply 10 e Show Cause
Motice within 15 days from the date of issue of this notice, faiing which necessary orders
will be issued 1o levy the environmential compensation and action will be inMmated agamst
your unit unoer secion 334) of Waler (Preventian & Control of Pollition] 1974 and unoer
section 31[A) of Al (Prevention & Controf of Pollution) A, 1981 and emendmenis ihereod
in the inierest of public haakh and Environment,, withoul any further notice

B Sreedhar Ins
MEMBER SECRETARY
To
The Qcoupier,
Mis, J.R.Granites Pvt. Ltd,,

(Black Granite mine - 1.620 Ha),
Sy.MNo.89/1, 85/(P), 95/2(P}, & 95/3(P).

Kotamakanapalli (V), Gudupalli (M),
Chittoor Distriet.

Copy to:

1. The Joint Chief Environmental Engineer, Zonal Office, Kurnoal for information and

nacassary action,
2. The Environmental Engineer, Regional Office, Tirupall for information and necessary

action

sgned by B Sreadhar las
Jabe: 11-05-2023 17:48:12
ieason: Approved
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AMDHRA PRADESH POLLUTION CONTROL BOARD
Fraryivann Blevan, Hedd Cllsce, Spnt JAMAC Hiusasg Clampli,
AMIC Coleiny Fopd, Sururanak Celony, Wiagaswenda - 500007

Fiwani | D A0 200, Wil Nt Mt o an

SCH Mo, 738IAPPCBIHOIECSITPT2023- Date: 11/05/2023
SHOW CAUSE NOTICE

sub  APPCHE - HO - ECS - Original Application No.2712022 filed by Sil A Srinivasulu &
1 others, Rfo Kondasamudram (V). Gudupalli (M), Chittoor District against Granite
mining units - M/s. JR.Grandes Pyl Lid, (Black Granite mine — 4.846 Ha),
Sy.N0.136, 137 & 138, Kotamakanapalli (V) Gudupall (M), Chittom District -
Hon'ble NGT directives 20.07.2022 - Stop production Orders issuved by the Board on
2211 20322 - Representation of the ML for revocation of Stop Production order -
Hon'ble NGT order di 20.03,2023 - Inspection of the mining unit by the Board
officials on 11.04.2023 - Levying Environmental Compensation - Show Cause
| Notice - Issued - Reg.

Ref: 1, EC & CFO orders valid upto 30.09,2022.
2. Drignal Application Mo 271/2022 filed by Sri A.Srnivasulu others belore Hon'ble
I NGT, Principle bench, New Delhl.
{ ' .- Joint Committee constituted by the Horm'ble NGT, Principle bench, New Delhi,
. Joint Commiliee inspection held an 22.06.2022
. Directions of Hon'ble NGT, Principle bench, New Delhi vide its Order
Dr20.07.2022

6. Drdar No. 738/ APPCBMO/UH-INTFITPT2022-, DL.22.11,2022

7. Request letter of the mining unit on 31,12.2022,
| B.Board officiaks inspacted the mining site on 02.01.2023.
| 9. Hon'ble NGT Principal Bench, New Delhi order DL20,03.2023,
: 10.Board officials inspected the mining site on 11.04.2023.
. 11.EAC meating held on 08.05.2023.

i+

L - Y

WHEREAS, you are operating the Granite Mining Unit in the name & style of M/s,
J.R.Granltes Pwvi. Lid, (Black Granite mine — 4845 Ha), Sy.No.136, 137 & 138
Kotamakanapalll (V), Gudupalli (M), Chittoor Distrie.

WHEREAS, Mis. J.R.Granites Pvt. Ltd., (Black Granite mine — 4,848 Ha) vide ref, 1* cited,
obtained Environmental Clearance (EC); and Consent for Operation {CFQ) of the Board valid
for the period upte 30.08.2022,

WHEREAS, Sri A, Srinivasulu & others, Rio Kondasamudram (v}, Gudupalli (M), Chitoor
District vide ref, 2nd cited, filed an appeal before Horbile NGT, Prirciple bench, New Delhi
through Original Application No.271/2022 on paliution problems being caused due o Granite
mining units operating in Gudupali (M), Chittoor District, Andhra Pradesh on blasting
operatons and other issues facing by the surrcunding villagers.

WHEREAS, the Hon'ble NGT, Principle bench, New Delhi vide ref. 3™ cited, constituted a
Committee vide its order Dt.27.04,2022 and directed to submit a Joint Committes inspection
Frepan within two maonths.
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WHEREAS, the Joint Committes condiacied Joint Inspection at the aren on 22 0067022 and
submitted & report 1o Henble NGT on 16.07.2022, Subsaguently, 1he Hon'lxe NGT, Principle

hench, New Delhi vide rel, 5" clied issued foBowing order DL20.07 2022 -

“Before proceeding any luriher, we comsider || approprale thal Nofice of pwasend
proceedings be alo sswed o (he Projec! FProponents, Pancipal  Secretary,
Depariment af Mines and Geology, Government of Andtra Pradech, Zona! Office of
Directovats General of Mines and Safety, (South Cenlral Zone) Hyderabad, and
Coliecrar, Chittoor requiring them o file ther responsa’ raply (o the allegantons made
in the application as wefl as obsenvations made in ihe report of Joinl Commuiled

wWitlin ona manth”,

WHEREAS, the unil appied for Renewal of CTO. The Zonal office, Kurnood sought
clarification an 25,10.2022 for payment balance consent lee and other lapse.

WHEREAS, ihe issue was reviewed during the EAC (TF) meeting held on 00.11.2022 and

vide rer. 6% cited the Board issued Stop Production order 1o your mining project vide order
d.22.11.2022.

WHEREAS, the ML of Mfs, J.R.Granites Pvi, Lid,, (Black Granite Mine — 4,845 Ha) vide rel.
7h cited, requested the Board Tor revocaton of Stop Production order along with
photographic evidence on rectificatlon of the non-compiances. The officials of RO, Tirupat
mspected Mis, J.R.Granites Pvt. Ltd,, on 02.01,2023 & 11.04.2023 and reported the following
stalus In respeciive of non-compliances mentoned In the stop production order on
22.11.2022;

Sl.
No.

Condition

Compliance

enue plantation along
& approach rosd,

1 E::-t developed adequate

Fﬂ.ﬂlany Complied,

The mining project have startéd developing greenbeit at
vacant places and along the approach road in addition to
fhe existing greenbelt with local species.

The mining unit is not under operation since May, 2022 duei

demand notice raised by the Department of Mines &
eology for payment of penally for the reason foe not
aying advance seigniorage fee and without dispatchy
ermits and subsequent stop production order issued by
e Board,

The mining awhorbes
are dumping the
pverburden outside the
mining area.

lier, dumping of cverburden s happened oculside the
gase area.

ow, the mining project applied for additional land of 1.B18

a for using as common dumping yard slong with other
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:lilli:l-.i! Uil e by snime reirung) vl aned s SEme wis
granton by the Dk & G2 Dunmg the mspoction 1he
enresentalive of 1he mineg ul e larnied ik, Ay
el el e erten DRt 1y ine errmarked aren m lulipe
5 Crotaibsiiseorts ol ol

provided regarding funds

Earmarked forpening  inspection  the  lease holder s =pending 1he

Eervirmnmental penlectionparmarked funde for eswronmental protection under CER

TEaASUNes pr greenbel devebpment, Dust suppression and for
wersonal protective equipment provided to workers,

WHEREAS, the EE, RO, Twupatl submitted the status report to Hon'ble NGT, Principal
Bench, New Delhi on 17.01.2023. The Hon'ble NGT, Principal Bench, Mew Delhi issued the
following order di. 20.03.2023 and the operating pan of the directions is read as follows:

“Respondent Mo.2 (Principal Secrelary, Department of Mines & Geology, Govl. of
Andfira Pradest:) & Respondent Mo, 5 (AP Pollifion Controd Board) arg directed i
take appropviate remedial action and filed Action taken report -with requsie defails,
apart from there replies [ responses withm one month by e-mail af Judicia’-

WHEREAS, the officials of RO, Tinupati again inspected M/s. J.R.Grandles Pvi. Ltd., (Black
Granite mine — 4.846 Ha), Sy.No.136, 137 & 138, Kotamakanapalli (V), Gudupalli (M),
Chitioor Disirict on 11.04.2023 and obzerved that, the mining unit is not under operation.

WHEREAS, the following environmental compensation is estimated to kBw on Mis
JR.Granites Pwvi. Ltd, (Black Granite mine - 4846 Ha), Sy.No136, 137 & 138
Kotamakanapall (), Gudupal (M), Chitteor District for the violation period of BG days as per
the CPCE prescribed methodology 1o compute environmenial compensaltion for the violation
period. The following formula is used for estimating envircnmental compensation:

Emaronmental Compensation (EC)=RFIxNx RS % LF

Date of Pollutio | Scake of oeation acter in  lumber of Envirommental
L Compliance nindex | Operation Fettol (LF) Bypees ays of Compensation
M| tothe (L2 B R {Fs)  Wiolation (N} (EC)
0| Birection
1] 23062022 80 o5 i 125 B R2.4.30,000/-

Mage: Mo of wiolaton days wee taken Ine consldaration berssan the penod from the lesuance af Show Cause
Motice |, from 29,08.2022 b ssuance of Son production cdes e, on 23.11.2022

EC{inRs) =80 x 0.5 x 125 % 1 x 86 = Rs.4,30,000/-

WHEREAS, the above slatus was reviewed during the EAC meeling held on 08.058.2023.
After detailed review, the committee recommended o isswe show cause notice to the ML for
levying Environmental Compensation &s estimated by the RO, Tirupathi.

In viewe of above, You are hereby direcied to show cause to why the Board shall not levy
the environmental compensation for Rs.4,30,000/- (Rupees Four Lakhe and Thaty
thousand only) on occupier of Mis. J.R.Granites Pyt Ltd,, (Black Granie mine - 4.846 Ha),
Sy.hNo. 136, 13T & 138, Kotamakanapall (v}, Gudupalli (M), Chittoor Districl.

Further, you are directed rectify the non-compliances cbserved by the Board officials during
Inspection of your mine as mentoned above and shall furnish reply to the Show Cause
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Motce wallin 15 dovs from (he date ol msoe ol s nobce, labog wiech necessary onders
wlll D isssied 1oy the érvirbnmental compensation and action will be inlliated agains
yaur it under seclion 33(A} of Waler (Prevention & Control of Pollution] 1574 and unds
section 31[A) of A (Prevention & Control of Pollution) Act, 1981 and amendmenls thereel m
the imerest of public health and Environment,, wihout any further nitice

B Srocdbar fas
MEMEBER SECRETARY

Tao

The Qccupier,

Mis, J.R.Granites Pvi, L1d.,

(Black Granite ming = 4.836 Ha),
5¥.N0.136, 137 & 138,
Kotamakanapalli (V], Gudupalli (M),
Chittoor District.

Copy to:

1, The Jaint Chief Environmental Engineer, Zonal Office, Kumaodl for information and

necessary aclon.
2. The Environmental Engineer, Regional Office, Tirupati for information and necessary

action.

algned by B Sreedhar |as
Jale: 11-05-2023 174152
teascn; Approved
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From Date: \5.05.2023
Mis. LR. Granites Pyt Lid

Black Granite Mine — 0,850 Ha,
Syv.no9%4& 7, Kotamakanapalli village,
Gudupalli Mandal, Chittoor District-517425.

To

The Member Secretary

AP Pollution Coentrol Board,

Parvavaron Bhevan, Head office, Opp.

JAMAC Housing Complex, APIIC Colony,
Gurunanak Colony, VIJAYAWADA-5X0 007, (AP}

Respecied Sir,

sob; OA No. 271 of 2022 filed ot Hon'ble NGT I-"rim:apnl bench, Mew Delhi - Mfs,
JR.Granites PviLid, (Black Oranite Mine-0.850 Ha) Sy No. 994 &7,
Kotamakanapalli Village, Gudupalli (M) Chittoor District - Show cause notice issued
by the Board on 11.05:2023 — Compliance report submitted — Reg.

Ref: 1. Show Cause Notice No. 738/ APPCB/ HOVECS/ TFT/2023 dt. 11.05.2023,

EXEEKE

We humbly submit that with reference te the 1% cited sbove, our compliance siatus on
the directions issued by the Board while serving the Stop production erder dt. 22.11.2022 was
reviewed in the Task force committee meeting held at Head affice, AP Pollution Control
Board, ¥Wijasawads on 08052023,

Itz nlsn submit that, Board has issued Show cawse notice to our mining projed for
eomplying the directions issued by the Board and also furnish the reply within 15 days and
further levied Enviromnental Compensation of Rs. 4,30,000/-,

In this connection, we assured to complete the remaining non compliance and also
submitting Environmental Compensation of Rs, 430,000/~ bearing DD No, 325933, Do
12.05.2023,

In light of the above, it {8 requested to kind authorities to drop any further action
= against our mining project and we will maintamn all the norms stipulated by the Board.

3 i
j ¥  Submitted for favour of orders
: st Ganpuliidly

- |
o A \ ﬁ_ég\'bf'?- éﬁ@fr

EL. 1
Ll ﬁ )
) (P. Muheshwara Rao)

Encl: D.D No. 325953 dt. 12.05.2023 for Rs. 4.30,000/-

-

Copy sarhriited o the Envirommental Enginger, Regional office, Tirgpats for favoor of information,
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From Date: 15.05.2023

ALY LR, Granites Pyt Lid

Black Granite Mine — 1.620 Ha,

Sy No.BW1, 95/1(P), 95/2(P), & 953(F)
Kotamakanapalli {(V), Gudupalli (M),
Chittoar District,

Tor

The Member Sccretary

AP Pollution Control Board,

Paryavaran Bhavan, Head office, Opp.
JAMAC Housing Complex, APIIC Colony,
Curunenak Colony, YIJAY AWADA-520 007, (A.P).

Respected Sir,

Sub: A Ne. 271 of 2022 filed at Hon'ble NGT Principal bench, New Delhi - M/s,
1.R.Granites Pvt.Ltd,, (Black Granite Mine-1.620 Ha) Sy.No.89/1, 95/1(P), 95/2(P), &
933(P) Kotamakanapalli (V), Gudupalli (M), Chittoor District - Show cause notice
issued by the Board on 11.05.2023 - Compliance report submitted — Reg.

Ref: 1, Show Cause Notice No. 738/ APPCB/ HO/ECS/ TPT/2023 dt. 11.05.2023,

Bk

We humbly submit that with reference ta the 1" cited ahove, our compliance status on
the directions issued by the Board while serving the Stop production order dt. 23.11.2022 was
reviewed in the Task force committee meeting held ot Head office, AP Pollution Conlral

Bourd, Vijayawada on 08.05.2023,

lts also submit that, Board has issued Show cause notiee o our mining project for
complying the direclions issued by the Board and also fumnish the reply within 15 days and
firther levied Envircnmental Compensation of Rs. 4,30,000/,

In this connection, we assured to complete the remaining non compliance and also
submitting Environmental Compensation of Rs. 430,0004 bearing DD No. 325954, Dt,
F2.05.2023.

In light of the sbove, it is requested to kind suthorities to drop any further action
agdinst our mining project and we will maintain all the norms stipulated by the Board.

'4:"19 Srbrimiied fod favour ol s
#}, _ .!__.,-';F,} Yours faifhfully
Pl ) 1;,,9\ ol
q'ﬁ. % = 1 . \é\ :
- (P, Mahcshwira Rag)

Encl: DD No, 325954 dr. 12.05.2023 for Rs. 4, 30,00~

B g

5

Copy submitted to (he Environnwenial Engireer, Regonal office; Tirupati for favour of intormadion.
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From Dater 15.03.2023
M. LR.Cranites Pvi. Lid.,

(Black CGranite mine — 4.846 Ha),

Syv.No. 136, 137 & 138, Ketamakanapalli (V),
Gudupalli (M), Chittoar District.

Te

The Member Sceretary

AP Pollution Control Board,

Paryavaran Bhavan, Head office, Opp.
JAMAC Housing Complex, APIIC Colony,
Gurunanak Colony, VIIAYAWADA-520 007, (AP).

Respected Sir,

Sub: OA No. 271 of 2022 filed at Hon'ble NGT P‘l‘l]‘rli!!pal bench, New Delln - Mfs,
JR.Granites Pvt, Ltd., {(Black Granite mine — 4,846 Ha), ""-I:,'I"-n 136, 137 & 138,
Eotamakanapaili (V). Gudupalli (M), Chittoor District - Show cause notice issued by
the Board on 11.05.2023 - Compliance report submitted - Reg,

Ref 1. Show Cause Notice No. 738/ APPCB/ HOVECS/ TPT/2023 dt. 11.05.2023,

kR E

We humbly submit that with reference to the 17 cited above, our compliznce status on
the directions issued by the Doard while serving the Stop production order dt. 23.11.2022 was
reviewed in the Task force committee mesting held at Head office, AP Tollution Control

Buard, Vijayawada on 08.05.2023.

lts also submit that, Board has issued Show cawsse notlce o our mining project for
complying the directions issued by the Doard and alse fumish the reply within 15 days and
further levied Environmental Compensation of Rs. 4,530,000/~

In this connection, we assured to complete the remaining non compliance and also
submitting Environmental Compensation of Rs. 430,00~ bearing DD No. 325935, In,
12,05.2023.

- 5 In light of the above, it is requested o kind authorities to drop any further action
.[\'if* agaisy our mining project and we will maintain all the norms stipulated by the Board,

" vf Submitted for favour of orders
Ao A P "!i"clurs Fii Ly
Y- T .'5‘5‘\
(D
s (P Mnhcshwa.m Raa)
Encl; D.D No. 325955 du. 12.05,.2023 foc Re 430,000/

Copy submutted to the Environmesital Engincer, Regional office, Tirupati for favour of information.
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Jl:!np:,' submitted o the Environmenial Englnesr, Reglonal office, Tirupail, for favor
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From

Bri H.8ivan Prakash

Formetly M8 Sri Venkatn Sal Grardtes

0.405 Ha Bleck Oranite Min=,

Sy. Mo, 103, Kotamekanapalll (V), Gudupalli [M],
Chitteor District,

Cell No.: 9789941111, 93910525258,

Toi

The Member Becratary

AP Pollution Contrel Boaard,

Paryeearan Bhavan, Head affis,

Opp. JAMAC Houelng Complex, AFIIC Cobomy,
Gurunanak Celony, VIJAYAWADA-S20 007, [A.F)

Resposted Sir

212

Date: | 5.05.2021

Sub: OA No.271 of 2022 filed at NGT Principal Bench New Delhi -Bri K. Siva
Prakash Mine {.405 Ha [Formerly M/5. Sri Venkatn Sai Granites] Sy
Mo, 103 of Kotamalkanapalli [V Oudwpalil (M) Chittoor District- Show
Cause Notice issued by the Board on 11.05.2023-Compliance report

Submitted -Regarding.

Show Cause Notice No, 738/ APPCB/ HO/ECS/ TPT/2023 dt.

We humbly submit that, with referoncs cited abowe, cur compliance

atanis on the direchon isseed by the Board whils serving the stop preductlen
:r d£.23. 11,2022 was reviewed in the tazk force commities meetlng held at
?ﬁ; A P Pollution Control Board, VIIAYAWADA on 08.05.2023.)
[

t's also submit that, Board has issaed Show Cause Notice to our mining
.Etrr complylng the directions tspued by the Bosrd and also furmish the
reply within 15 days, and further lived Environmental compensation for Rs,

4,25,000/-.

[n this connection, we asgured to compiste the remaining non compliance and
submltting Environmenial compénsation for Ra. 4.25,000/- vide D.D Mo 0004147

de. 15,08 2023,

In light of the above, It is reguested to kind autheritics to drop any further
action against sur mining project and we will mainiain all the norms stipulated by

the Board,

Euhbmitied for faver ol ordars
Thanking you afr,

Enel: 0.0 Mo, 000047 dt. 15.08.2023 for Re, 4,25,000/-

of informatlon.

Yours Mjhl‘uu:r

(K.Blvapmiash)
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Fram Diate: 135052023
Srl K.5iva Prakaih

Formery M/s. 56 Venkats Sai Granites
0.772 Ha Black Granlte Mine,

Sy. Mo, 101/2, Kotamakanapalll 1),
Gudupalli (M), Chittoor District

Cell Mo, 9TASS41111, 5391082038,

Ta

The Member Secretary

AP Pollution Contrel Board,

Farysvaran Bhavan, Head offics,

Cpp. JAMAC Housing Complex, APIC Colony,
Canananak Colamy, VIJATAWADA-520 007, [AF)

Respected Sir,

Prakas Mine 0.772 Ha, [Formerly M/8, 80 Venlats Sai Granites) Sy. No.

J\Eeﬂ‘f ?'.J' Bub; OA No 271 of 2022 filed at MOT Principal Bench Newr Delni-8r K Sivm

1012 Kotamakanapalll (V) Gudupalll (M) Chittoor District= Show Couge

q.}.f Notice lssued by the Board on 11.05.2023 -Cempliance report submitted

Regarding.

ot
_Hief: Ceuge Notles Mo, T30/ AFPCH/! HO/ECS, TPT 2023 dt
o 4 1°p5.2023

‘ LR
s j A humbly submit that, with reference oited above, our complance

statips on the direction issued by the Board while serving the stop preductlon
order dt.23.11. 2022 was reviewed in the task force committes meeting held at
Head office A.P.Polluton Control Beard, VIJAYAWADA on 08.05.2023.]

It's alee submit that, Board has lssued Show Cause Notles to our mining
project for complying the directions issued by the Board and also furnish the
reply within 15 deys, and further Uved Enviroumental compenzsation for RBs.
4,25 000/ -,

In thia connection, we assured b complete the remeining non complisnes and
also submiiling Environimentel compensation for Ks. 4,25.000/- vide DD Mo
000148 de- 15.05.2023

In lght of the above, it & requested to lind authorltles to drop sny farther

action againet our mining project and we will maintain all the norma stipulated by
the Hoard.

Submitted for favar of arders

Ao an b beypr vy -
bl mryen el

Youra falthfully

Encl; 0.0 No, 000148 di. 15.05.2023 for Rs, 4,25,000,- (K. Sivnprakash)

J{'.np;r submitted to the Environmental Enginesr, Reglonal offles, Tirupatl, for favor
of information.
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From Date: 15 05,2023
M/s. Sai Raghavendra Granites,
{Bleck Granite mine - 0.607 Ha),

Sy. Mo 98 3Par, Kotamakanapalli (V).
Crudupalli (M), Chittoor District.

Tao

The Member Secretary

AP Pollution Conirol Board,

Paryavaran Bhavan, Head office, Opp.

JAMAC Housing Complex, APIIC Colony,
Gunumanak Colony, VIIAYAWADA-520 007, (AP

Respected Sir,

,]?3‘? *Efﬁs’ut.-. OA No. 271 of 2022 filed at Hon'ble NGT Principal bench, New Delhi - M/s. Sai
Raghavendra Granites, (Black Granite mine — 0607 Ha), Sv.No.9%/3Part,

\M} Kotamakanapalli (V), Gudupalli (M), Chitteor District - Show cause notice issued by
}(FJ‘D‘ the Board on 11.05.2023 — Compliznce report submitted — Reg.

T 4 k'
4"-_'} ,)‘r Wi X K’Cau&e Motice No. 738/ APPCB/ HOVECS/ TPT/2023 dt. 11.05.2023.
| ':.(fr’ b1 RN
- We humbly submit that with reference to the 1" cited above, our complisnce states on
the directions issued by the Board while serving the Stop production order dt. 24.11 2022 was

reviewed in the Task force committee meeting held af Head office, AP Pollution Codtrol
Board, Vijayawada on 0B.05.2023,

Its also submit that, Board has izseed Show cause notice to our mining project for
eamplying the directions issued by the Board and also furnish the reply within 15 days and
further levied Environmental Compensation of Rs. 4,40,000/-,

In this connection, we assured v complete the remaining non compliance and also
submitting Environmental Compensation of Rs 440,000/~ bearing DD No. 960835, D
15.03.2023.

In light of the above, it is requested to kind authorities to drop any further action
against our mining project and we will maintain all the norms stipulated by Hmquh‘_,.lﬂ"f_::_' 5
I_L,.r-"

Submitted for favour of orders
Yours foithfully

¢S SeNiL Vel

Encl: DuD Mo, 900835 di, 15.05.2023 for Ks. 4,440,004

Copy submitied to the Environmental Engioeer, Regional office, Tirupati for favour of information.
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From Date: 052023
M/5. Sri Sai Krupa Granites,

iBlack Granite mine - 0.611 Ha),
Sy.No. 100, Kotamakanapalli (V).
Gudupalli {M), Chittoor District.

To

The Member Secretary

AP Pollution Contrel Board,

Parvavaran Bhavan, Head offics, Opp.

JAMAC Housing Complex, APIIC Colony,
Gunumanek Colony, VIJAY AWADA-5320 007, (AP

Respected 5ir,

Sub: OA No. 271 of 2022 filed at Hon ble NGT Principal bench, New Dethi < M/s, Sri Sai

Krupa Granites, (Black Granite mine — (1611 Ha), Sy.No.100, Kotamakanapalli (V),

*,'jl Gudupalli {M), Chittoor Disinicl - Show ceuse notice issued by the Board on
J‘lﬁiﬁ' 1 1.05.2023 — Compliance report submitied - Reg.

5
ﬂ;_ ‘\’?&ﬂ{;}’ 1. Show Cause Notice No, 738/ APPCB/ HOVECS! TPT/2023 dt, 11.05.2023,
0

= A
pe .-‘ = * %k
J = We Bumbly submit that with refercnce to the 1" cited above, our complisnce status on

A diregti issued by the Board while serving the Stop production order di. 33.11.2022 was
o reviewed in the Task force commitiee meeting held of Head office, AP Pollution Control
Board, Vijavawada on 08.05.2023,

Its abso submit that, Board has issued Show cause nolice 10 our mining project for
complying the directions issued by the Board and also furnish the reply within 13 days and
further lovied Environmental Compensation of Rs. 440,000/,

In this connection, we nssured 0 complete the remaining non compliance and alse
submilting Envircmmental Compensation of Rs. 4,40,000¢- beanng DD No. 960837, Dt
15.03. 2023,

In light of the above, it is requested to kind authorities to drop any further action
against our mining project and we will maintain all the norms stipulated by the Board,

Submitied for favour of orders
Yours faithfully

M rurdim. Dot o
(Hecx AN DITH e
Encl: D.D No. 960837 d. 15.05.2023 for Rs. 4,40,000/

Copy submitted to the Environmental Enginesr, Regional office, Tirupati for favour of information.
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RATHNA MINERAL ENTERPRISES

Duarry Ownars, Processars & Exportars All Kinds of Rough Granites Blacks & Mopumeants
456/, Gundlasegaram Road, KUPPAM - 517425 Chitloor District (AP} INDIA, Phone : 08570-25572

Diate:15.05.2023

T

The Member Secretary

A P.ollution Control Board,

Paryavaran Bhavan, Head office, Opp.
JAMAC Housing Complex, APIIC Colony,
Gurunanak Colony, VIJAY AWADA-520 007, (AP)

Respected Sir,

Sub:  OA No. 271 of 2022 filed &t Hon'ble NGT Principal bench, New Delhi - M/s. Rathnga
Mineral Enterprises (Black Granite mine - 4810 Ha), Sy.No.132, 133, 134 & 135,
Kotamakanapalli (V), Gudupalli (M}, Chittoor District - Compliance report submitted
—Reg.

Ref:  Stop production Order No, TISAPPCEB/HOAUH-IITETPT 2022- Date; 2371 172022,

R R

We bumbly submit that with reference to the 1" cited above, our compliance status on
the directions issued by the Board while serving the Stop production order dt. 23.11.2022 was
reviewed in the Task force commitioe meeting held at Head office, AP Poellution Control
Board, Vijayawada on 08.05.2023,

It is further submitted that, during task foree commillée meeting and after reviewing
the compliance status of our mining unit, the task force committee has satisfied with |he
compliance status and systems provided by our mining project.

In light of the above, il is requested to kind suthodties to drop any further action
against our mining peoject and we will maintain all the norms stipulated by the Board time to
time.

-~ Submitied for favour of orders

i
- \ -.IJ"VIB' - Yours faithfully
}\uﬂfﬂ ;;R“‘FH
AR \ :',__ 5 , - T e o
\ T3 _;\r: N\ /z, s f 27 ﬁﬁf’ﬁﬂﬂ?ﬂ“_&
,-"x"" Y (M. Manjunatha) '

et M. Rathns Mineeal Enterprizes
Copy subimitied to the Environmental Enginger, Remonnl offiee, Tirupati foc favour of informntio

Hoad Offlce : & 18/, 15t Feor, “Kalyana Samuchaya®, 86 Crozs S Main, Gepdidnager, Bangsions - 580009, 1MNDIA,
Phcna - O8I0 136229, Fax ; 80-22204461, Eqnall | imegrinie O gmall coin iWebale : rmagranutzs. tom



